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LOK'SABMA DEBATES 

I 

LOK SABHA 

Tue~doy, March 19, 19851 Plralgurta 28 t 1906 
($aka) 

Tlte UJk Sahha mt't at Ekvell 01 tlt~ 
Clock 

[MR. SPEAKER in tire C],alr) 

[Engli,hj 

PROF. K..K", TEWARY (Buxar): 
Mr. Speaker, Sir, before you take up 
the Questions, please permit me to make 
a small submission .••• (Interrupt/oM). 

MR; SPEAKER: Not now. After the 
Question Hour. 

PROF. MADHU DANDAVATE 
(RAJAPUR) : You give notice under rule 
388 for suspension of Question Hour. 

PROF. K.K. TEWARY: I know 
that. 

ORAL ANSWERS TO QUESTIONS 

8eapl Potteries take 0'. 
[Engll.h} 

*81. SHRI INDRAJIT GUPTA. : 
SHRIMATIOBETA 
MUKHERJEE : 

WiJl the Minister of INDUSTR.Y AND 
COMPANY AFFAIR.S be pleased to I tate" : 

<4> whether a Technical Committee 
has examined the economic viability of 
the Benlal Potterice Ltd., CalcuUa ; 

(b) if so. the .ftodiDII thereof; 

,,-~--~ --, . -----.~ .. - ~ .' -.-------... -~ 

1 

(c) wheth.!r his Ministry has received 
a memorandum from the workers and 
Staff Union of Bengal Potteries for exten-
sion of the take over perIOd beyond tho 
31st March, 1985 and for immediate 
nati onalisa I ion of tbe said concern ; and 

(d) i r so, the steps being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes Sir. 

(b) According to the findings of the 
Working Group, the undertakings of 
Bengal Potteries Ltd. may be viable pro-
vided certain short .. term and long term 
measures are taken which incJude ; 

1. induction of efficient manage-
ment; 

2. strengtheoina of marketing net. 
work; 

3. diversification of production for 
the manufacture of other cera .. 
mic products such as glazed tiles, 
vitreous China etc; 

4. auaranteed off-take of Low 

s. 

6. 

7. 

•• 
(c) 

Tension Insulators by Posts aDd 
Telegraphs Deptt ; 

ra tionalisation including sub-
stantial reduction of work-force; 

upsradation of technology ; 

write .. off of all statutory aDd 
loan liabilities; and 

uninterrupted power supply. 

Yel. Sit .. 



3 . Oral .. ,. ..... , MARCH 19, 198' 

(d) Extension of I (D & Jl) Act 
,take-OV6r period would depend on the 
'time Nquircd by the Oovt. to decide on 
tbe future disposition of the undertakinl. 

SH.R.I INDRAJIT GUPTA: Sit, 
this concern has been under the manage-
ment. of the Industries Rehabilitation 
Corporation for about eight and a half 
years now,. 1, would liko to know dur-
inl"thi's period, what stops the Govern-
men.i took .\hrouah the IRel for actually 
rehabilitatIng the, company exc~pt to 
put:DP a'larse amount of money, a Jarge 
dose of money. The MilliS!C'f may 
kindly ten ths House, how mUl.:h money 
has altogether in, these 8 1/2 Y1!ars been 
given to the Managing D rector of the 
Company, who 'is the old Ex'!cutive 
DirectQr of the same company and who 
waS responsible for making is sick. 
How much money has b.:en passed on to 
him and does th.! hone Minister know 
that this gcntl!man -I dO:1't wish to 
name him here-who has been made the 
Managing Director, was arrt!~ted on the 
6th of July last year for all~ged mis-
appro~riarion of about Rs. 1.27 crores 
on the complnint made by the' Punjab 
National Bank '1 

'PROF. MADHU DANDAYATE: 
Then, how do you descrjbe hill] as the 
gentleman? 

SHRI INDRAJIT GUPTA: "Gentle-
m~~l" arc th: people who take lhc money 
out. You don't know that. 

MR. SPEAKER: That i. the pre .. 
,cot day definition. 

SHRI INDRAJIT GUPTA: Sir, I 
would like to knpw firstly becaLlse the 
talr.:...:-over notification expires on the 31st 
of March-that means in another 12 
days' time only. The, reply given just 
now is, whether the take-over will be 
extended or not depends on whether th"y 
can arrange to dispose of this under-
takins. Have they ,got any scheme where 
within th~ next 12 ~aYB, they are going 
to announce some final decision? 

If not, win they please announce tbat 
at least this period will be extended ·for 

another si. months or a year so that a 
time is obtained for working out a solu-
tion for this pr\)bJem? Otberwise, whh-
ia . ~ft ,,:~"S'''''(i)'ou wiU have to denatify the 
company. 

THB MINISTER OF CHEMICALS, 
AND FERTILIZERS AND INDUSTR.Y' 
AND COMPANY AFFAIRS (SHR.l 
VEERENDRA PATfL): Sir, before 
taking over this company for manage-
ment, in 1976, the case was bt.:fore the' 
Court for liquidation. At lhat time, it 
was, a closed unit .. So, in order ,to bring 
j t back to the running condition, the 
Government had to spend a Jot of 
money. So, in 1977, IReI sanctioned 
Rs. 14o'lakhs for bringing it back '0 the 
working condition. 

After 197'1-78, the unit was working 
to a great e",tdnt iatisfactorily because 
the losses were not that much. If 1 can 
give Lhe figures, in 1977-78, th~ Josses 
were only to the tune of Rs. 17 lakhs; 

,in J 978-79, the losses w.:re Rs. 13 
Jakhs ; :.In ,1979-80, .he losses we're only 
Rs. 7 Jakhs and in J 980- 81, the amount 
of loss was only lh. I Jakh. But sud .. 
denly, in J 981.82, the unit incurred 
losses tq the extent of RI. 2.27 crores 
and in 1982-83, this uni t incurred the 
losses of Rs. 3.48 croces. This is a 
very old "unit. I thjnk, tbi~ Company is 
nearly over 60 years old. 

Earlier, the Electricity Board and 
then the Posts and Telegraphs used to 
get their supplies of insulators from this 
unit. ~ But. in the meanwhile, so many 
small-scale sectors came in. Then, they 
were, as a ~atter of policy, were living 
preference 10 small-scaJe units so far as 
jn~uJators were concerned. That is how 
there were heavy Josses during 1981-82 
and ! 982,.83. Consistently, this unit 
was incurring losses .. 

The/h~J1. Me$~r is aware of the fact 
tbat. tl\~ ~ompaoy initially had appoitlted, 
a consultant in order to find out whether 
this \lni~, ~ be r"ived~ They made 
certain ': ,recommendations.· The IRCI 
also took ~ d,cisioD to appoint a Odmrd. 
jUee. That Committee also had gone 
into that; btatter aDd they a15o' lave a 
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,report. Tieo; 'at t,b~ MlnJ.t~d~'1 .~e ... t.. ,. 
Committee was oODstituted ,under tbe 
Chairmanship of one' offiCer hi' I , tbe 
D.'G.T.D. The, .lso gave a repo"~ "'I 
must admit that aU these repo,tl' .te 
chere, and in aU 1hese reports, ther . have 
.aid that this' unit can be made viable 
'Subject to such a:ld such conditions. 
They have put' so marty condition.. B~t 
when We examine those conditions, we 
find that 'tbese are alt theoretical' re-
(:ommendalions and nor practical rocom· 
mendations. 

The bon. Member wanted to know 
what the IReI has done after taking 
over this unit. So far, the IR.Ct has 
liven Rs. 7.7 crores to the Bealal 
Potteries after taking over. 

SHRI . INDRAJIT GUPTA: Sir, be 
has not answered my question. The 
period of taking-over is expiring on 31st 
March, 1985. Only 12 days are remain-
ing. I wanted to know whether the 
Government has not already been able 
to make up its mind as W wIlether 
that' p':!riod will be extended or whether 
on 31 st March, they are goinl to wash 
their hands oW the whole thiDa. Please 
tell us that. 

MR. SPEAKER: And allO about 
the man. 

SHRI INDRAJIT GUPTA: H. i. a 
gentleman. 

SHRI VEBRBNDRA PATIL: The 
period is going to e)l.pire on 3 lit March 
and, before that, the Government hal to 
take a decision. 

Recently, the hon. . Member reprolent 
ing West Bengal-he is sittin. on the other 
side-came to see me a long with tho repre. 
sentatives of workers. I explained the wbole 
position to him, how the unit. is incurriol 
Josses. This is a very old unit, the machl· 
nery is obsolete and there is no felUlar 
supp lY of power" There aro 10 maa, di.t6. 
<:ultiea. There. is .. stiff market also., It i" 
Dot • monopoly ~.rket. There are •• 
man), units which have como lIP.. I 
explained the whole position to biaa. I 
made an offer in the preaeaco 01 tile 

Oral A"~. 6 

J ",JI ~ " " , " ' " , hon ... Mctl\ber that if the wotk.rs, .ro 
'prepared 'to fake it oy~,r and I.; yO, m,;.n 
writioa ai least sayina t~ t,h.y .• ,e 
prep .. red to take it over in principle, ~ 
that. th'~1 can work out . tho details j·n 
consultation with the State Goverament 
or anybody else concerned and ,jiv~ j~ to 
me within a reasonable period, after tbat, 
I said that this, wi U be a ,Iood arouad 
for me to consider whether I should 
again approach the court for further 
extension. 

SHRI tNDRAlIT GUPTA: Aft'er 
a-l/2 years' and after putting about 
Rs. 12 crores into Ibis concern, they nOw 
want to pass the burden Qn the wQrkers 
because they have failed to do anything. 

PROF. N.O. RANOA: Or they will 
close it. 

SHRI INDRAJIT GUPTA They 
will not be able to close it. . 

The hon. Min;ster mentioned that 
three or four Committees appointed at 
different times went into the viability of 
this concern and the basic recommenda-
tion' of all the Committees was that pro-
vided the management is re-structured, 
this can be made a viable concern. If 
that is so, why the Government bas 
persisted in leavinl the management 
control of this concern in the hands of 
gentleman who made the unit lick in the 
first place and who has also been arreat-
cd on charges of embezzlement of 
money? Why the management has not 
been re-structured? Who ,revented it 
from being done? Kindly teU us all 
this. 

Those viability reports are lyin, in hi. 
tiles, I know, One suggestion was that 
insulators can be supplied to the P &: T 
Department if they have a link up with 
the concern and every year they mate 
first-class' crockerles. The name of 
Bengal 'Potteries in the market is still 
very bl,h. The ITDC is a Central 
Corporation. 

Mit.. SPEAKER 
i. low. 

Only tb.elr stoct 



SHill INDR.AJIT GUPT A· They 
jult 'DOW 'held very lood exhibition' of 
an tbelr products In Park Hotel in 
Calcuttl altd ITDC is a Central Corpo-
ratiOn' which is build ina so man'y bote Is, 

i: .. od rest bouses and tourist bomes and 
what Dot. Can they not make an 
.rranle-ment to off.take their quality 
crockery from there? These things can 
"" 'done. But they will not discuss any 
proper alternative plans with the workers 
or with the State Government. They 
should make a proper attempt to save 
the company, if necessary, by nationali. 
sation. The unions there ha ve pledged 
their support and cooperation if the 
Government nationalises tbe concern 
and the bon. Minister is not even pre-
pared to tell us what they will do wi thin 
the next 12 days. 

I want to know specificalJy are they 
prepared to aHow this company after 
the 31st March to be closed down. 

SHRI VEERENDRA PATIL All 
the suggestions made by the hone Mem .. 
bers have been examined. Not that 
they have not been examined and that 
the r..:port that we have received has 
been kept by us in cold storage. What-
ever report we have received, we have 
examined it. We have examined the 
reports and the recomm;;,:ndatioils con-
tained in those reports. 

For instance, the hone Member feels 
that they are producing very good pot· 
teries and crockeries and there may not 
be any difficulty in ~elling them and an 
easy market can be found for those 
products. 

I can quote tbe figures so far as 
ceramics production is concerned. Our 
experts say tbat so far as crockery is 
concerned, it can become viable if only 
this unit can produce 7,000 tonnes of 
crockery. But the requirement of the 
entire country is 14.000 tonnes and 
so many other units have come up with 
sopbisttcated teehnololY and they are 
producina very lood crockeries at a 
lesser price and I have already said that 
there is stitT competition. We had a 
. dbcussion with ITDC. So far as' crockery 

is concern.e~. flley, said that they cannot 
'ibcito'a1rket'1'h. i,cnts or seuing agents fQC 
~D.~r totteries 'and their requirement 
,is ,,~ry ~imited. Therefore, they were 
nof interested. So far as Insulators 
bivisioo is concerned, we approached 
the' P &. T Department and the hone 
Members are aware that P & T is now 
gojng io for tele-communication and 
sophisticated methods and so far "s their 
requirements are concerned, several 
smali.scale units have already come and 
there is stiff competition from them be. 
cause small-scale industries are enjoying 
certain concessions in the matter of 
exc~jse duties and also sale's tax. They 
are in a better position to compete with 
this' unit. Therefore. they are preferr. 
ing small·scale industry. They say that 
they may require them for a short time. 
Afrer they change over to sophisticated 
tele-communica lion, their requirement 
may not be to that extent. I may even 
say (or the information of the hon. 
House that Electricity Board where this 
unit ~is located, are also not takina 
their requirements from tbis unit. 
If they are taking, they are taking 
very little. This is the state of affairs. 
Thi. unit js not getting sufficient power. 
They are all old and obsolete machine-
ries. The share capital of this unit was 
Rs. S S lakhs as against which the ex-
penditure that has been incurred and 
the losses incurred are of the order of 
Rs. 20 crores. So, I do not know what 
to 40 with such a unit and now the 
hon. Member is finding fault with the 
management and with some gentleman 
w~o is ,sittin~ as Chief of the manage-
ment.. I am prepared to hand over 
man~~~f!lent torr-orrow only if somebody 
comes forward-I would request the 
hon. Mem ber to come forward-with 
con"c~et~ proposals. I am here to con. sid'er. ',I 

SH~I JNDRAJIT GU~rA: Wpat 
abqut~, 31st ~~rch? K.ind~)' teU us. 

Are' we to take our silence to mean 
that' ! y.o,u are tol~a t~ w~s~, ,y~ur hands 
off ·th'tl ''Concern? Please tdll us what is 
your r6J'ly to that. Y~'{h"ve ftbt,replied' 
to' that ~patt at all. . .' , .. 

~ " I ' 
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SHaI VEEREND,RA PATfL: We potify . i,t .fore 31st Mareb. All· tllese 
have to take a. decision before .31st are under active consideration. 
March, 1985, with reaard to the future 
or this company. We have not yet PROF. MADHU DANDAVATB 
taken a decision, It is under active Continuing the lIatu. quo means loss 
consideration. We have not so far taken I will continue. 
any decision. ~:, 

SHRIMATI OEETA MUKHERJEE,: 
Now I am very much con fused, because 
I wrote a Jetter to (he Prime Minister 
on this and he replied to me that this 
matter, namely, the representation of 
the B::ogal 'Potteries Workers' and Staff 
Union, had been referred to the Depart-
ment of Industrial Development. And 
)esterday itseJf I received a Jeuer from 
Shri Arjf Moha.mmad Khan saying that 
."various alternatives for the future 
disposi tion of Mis. Bengal Potteries Ltd. 
are undlo!r examination of the Govern-
ment; a decision in this regard is ex-
pected to be taken early. tt From the 
statement nude by tho! hon. Minister I 
really have not under~tood as to what 
are the various alternatives. He now 
says about handling over the manage-
ment to the workers. That should really 
have been considered when the company 
was running in pI ofit. Now, suddenly, 
after all these years, when it is running 
in loss, th:y are considering this. The 
first par t of my question is this. He is 
avoiding answer about extension after 
31st March. Since the fate of about 
5.000 workers is involved in it, exten-
sion of the period is absolutely e~sential. 
I want to know whether they will extend 
the period. They cannot suddenly 
throw so many workers out of employ-
ment. I want to have a specific answ;r 
to this. Part (b) of my Question is 
what are the various alternatives now 
being examined. 1 want to know what 
ar~ the new alternatives which are urld<.t 
considel ation. 

SHRI VEERENDRA PATIL: I can 
spell out the alternatives. The first 
alternative is: if the worker. are pre-
p.r,d to come forward, whet~r we 
sho.uld hand ovor the management to 
them, The second alternative is whe .. 
th~f we should, c<mtinuc .dae 1101114 ".up 
arid e"t~nd, the period of tak,e .. over. The 
thJ~ ~Uernative is: if we cannot conti-
nue 'lith tbis, whether we should de-

SHRI VEERENDRA PATIL : I me~UJ, 
extension of the take-over period. 

" ... 
{SHRIMATI MAMTA BANBRJBE: I 

.¥,ant lO know whether the Minister has 
received a joint memorandum r"om 
lNfUC and other Unions of Bengal 
lPot'teries. 
n 
~'. SHRI VEERENDRA PATIL: I have 
~'re .. dy said that aU tho Union leaders 
and Ih!ir representatives had come. ]t 
~, not a Party question at aU. The 
IjSTUC also tlad represented that some-
how this uni t should be revived ; it 
should not be allowed to be closed or it 
should not be de.notified. All these 
r~presentatjons, we have already re. 
q:ived. 

Prod.ctJon of Paper .sed on bagasse 

*82. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUS-
TRY AND COMPANY AFFAIRS be 
pl~aled to stato : 

'. (8) whether the production of paper 
iq the country this year is much more 
t.h~an the last year : 

J< (b) if 80, the break-up: 

(c) how much of it is produced from 
bagasse: " , 

:-
(d) the measures beinl taken to 

increase the production of balilse.based 
p,aper; and 

... 1 . :' " (eJ how much paper is still imported 
and the varieties of papof Ulat come 
under this category? 

, ,', 
, ,THB MINISTBR OP STATE IN THB 

MINISTRY OF INDUSTRY' AND 
COMPANY AFFAIRS (SHRI ARIF 
~g.HAMMAD KHAN)l: (a) and (b) 
P~~ttuction paper and: paper, board dur .. 



, il)l , 1981 and 1.914 was a. fi))lIOWI : (, pro,ress of imp'lementation of the a~ove 
measures and to identi fy further steps· to 

I be taken and continuow,ly oversee their 
, expeditious implementation. 

1983' 

1984' 

11.97 lakh tonne. 

14.00'lakb ton'ne~ 

(c) During 1984 production of 
paper based on bagasse as raw material 
,was 21,000 tonnes (approx.). " 

(d) With a view to encouraging the 
;use 0:' baaaise (or manufacture of pap~r, 
,lhe following p,olicy measures ,have heeD 
"aQnounced by Government: 

(i) Clusters of sugar factories would 
be given encouragement to set up 
paper and/or new!;l"rint mills, in 
locations close to the sugar mill •• 

(ii) The additional cost of providiq 
Coal fired boilers to the sugar 
factories shouJd be borne by the 
paper mills. 

(iii) The financial institutions would 
give priority in extending assist-
ance to luch schemes in accor-
daflce with he favourable debt 
eqity ratio that would be appro-
priate for investment of this 
order. 

(iv) As the sugar fac,tories will have 
to carry stocks of coal to meet 
their requirement during tbe 
crushing seasons, the cost or 
transporting, financing and .to .... 
ing coal by sugar factories will 
be built into the co!.t of balasN 
that will be supplied to the paper 
milts. 

(v) In order to off.set the higher 
costs arising out of boiler re-
plae_ment and the substitution 
o( bagasse by coal in IUI.r 
factory boilers, excise duty exem-
ption would be given for writiDi 
and printins' papers made wi,th at 
least 15 % ba.&Sse. 

(vi) The Railways would aive prio-
'!'itl' for the mowrn.ebt of coal to .11. sqpt I,f.ttori •• ' 

An Inw.Minis,erial Commi ttee .... 
a,"o, beea teeODtly set, up to review Uae 

(e) Except for some ~pccjat varietks 
of paper whkh are not manufactured in 
the country, n., import of oth,r varieties 
of paper is allticipa'ted during 1984.85. 

[Trans/ation J 

SHRI BALASAHEB VIKHB PATJL: 
Mr. Speaker, SIC, so far as part (e) of 
my question is concerned, I feel the 
answer given is not ,- orrecl. So far as 
parts (a) and (b) of the question are 
concerned. I woul,j 1 ke to know the 
number of bagas'Se-ba~ed pap~r mills 
functioning in the country and tho! num-
ber of mills out of them running in Joss 
and the reasons therefor. What are the 
reasons for their running in Joss despite 
a number of facilities provided !o en-
courage them? What should be their 
capacity for becoming economically 
viable? Modernisation of boiler, 
transportation of coal etc. should be 
undertaken by paper mills but I feel 
the rebate of 75 percent in excise duty 
to encourage the use of bagasse is not 
sufficient. What action is proposed to 
be taken by you to give them more 
compensation? 

THE MINISTER OF CHEMICALS 
AND FERT1LIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBERBNDRA PATIL): A Committee 
has been set up for this purpose and 
they are going into this matter. 

SHRI ARIF MOHAMMAD KHAN: 
At present it is the endeavour of Govt. 
to ensure more and more use of non-
conventional methods in producing paper 
and to set up such units that may pro. 
duce maximum paper through non-con .. 
ventionul methods. For this, govern-
ment are providing a number of facilities 
which have been mentioned' in tbe 
origlnal reply and, I 'have explained 
government policy' in regard' thereto.' 
So far as their viability is concerned, 
the financial institutions examining their' 
viability at the time' or livins assistance 



and . thereaft~r the quantum ,Qf tlDancJal 
assistance': 'to be liven to a partieul&!' 
unit is determined. Most of these unit. 
are new and we have lot no information 
abOu'f the number of units runnina in 
loss or profit. According to my infor-
mation most of them are functioning 
proper)y. We have noted the sugges· 
lion made by an han. Member that 
people may be encouraged to use more 
and more' baga~se. We wi 11 see what 
acdoR can be taken in this regard. 

SHRI BALASAHEB VIKHE PATIL: 
So f.it as modern sadon of sugar rnB)s 
is concerned, minimum steam consump. 
tion, high pressure boilers etc. are net'd· 
edt Similarly, can these technique prove 
more useful in case of bagasse. What 
is the amount of foreign exchange saved 
by us so far every year by the use of 
bagasse for producing paper? \I\'hat 
type of paper is not produc~d in India 
and is bcii1g imported. So far as I 
know you are also importing newsprint 
from abroad. 

SHRI ARIF MOHAMMAD KHAN: 
I have already said in, the original r~ply 

that we ar\! not importing paper from 
abroad. 

SARI BALASAHEB VJKHE PATIL : 
Pulp h being imported. 

SHRI VEERENDR,c\ PATIL: Very 
little quantity. 

SHRI ARIF :MOHAMMAD KHAN: 
The' figures in respect of newsprint for 
the y~ar 1984.8S are not available with 
me at the moment, but its ploduction has 
becn increasing every year. Barring 
certain special types of paper, we afe 
neither importing any paper nor there 
is any n !ed for it. But this matter is 
not directly Jjpted with ,it. For paper 
projuction we want that forests should 
be protected and also that their use 
should be minimum, Without linking 
the question of import with it w'e Waht 
that new unit'S be encouraged to use non .. 
contentional methods morc and more. 
I ha." alr.:ady ,said that the Governme.nt 
have decided to provide facilities. 
Government have sei' up a Secretary 

lev,. I:!. in~eNWI.i'HriaJ .:. Committee to' 
:, rev,... j~ ,.nd see ,how' those facilitios can 
b. Pf.vw.cJ speedily. 

Sugar mi lis uIe bagasse as fuel 
because of its low COlt. Therefore, 
with a view to avoid its utilisation as 
fuet on I.rgo .scale, we are tryina to 
provide abelioa.tive fuels to them. 

SHR( RAM NAOINA MISHRA; 
, The hon. Minister has said in his .~ate­
ment lhat they WGuJd give priority '(or , 
setting, up of the' paper mills in areas' 
hatAill"cluster of ausar mills. There .ro 
as .Ilnapy a, 14 sugar mills in Deoria 
district of U (tar Pradeth. No other 
district in the country has got so many 
sugar mills. I would like to know 
whether Government 'propose to set up 
pap~r miJJs in Deoria keeping in view 
the Jar.c clu-;ter of sugar mills and pro-
duction of bagasse in larle quantity 'there. 

SHRI ARIF MOHAMMAD KHAN: 
I welcome the:: slI&aestion of the hon. 
Member. If any appl ication for settin. 
up of such a unit is recieved, I assure 
you, it would bo looked into. 

[English] 

. ~HRI THAMPAN THOMAS : Sir, 
there' is short suppJy of paper. The 
students are not aettina books in time. 
Is tber,«, plan for the Government to 
a Jlo~tv small scale industry to oome up in 
paper industry? 

• SaRI ARIF MOHAMMAD KHAN: 
Mal\V small plants are working. They 
are producing paper t ut in many cases 
bec.~e of the 'Il)8Unes. of the size of 
the ,lallt they were not economically 
.feasibJ. ,nd man), of thom got closed 
dOW,Il~ Since most of them are in the 
priv •• e sector we caD only try &0 bell' 
the~ ,~o .run their units profitably. 

Setting up or Ammonia/Urea PIa'b 
based Oft Doaaba, High C •• 

·83. SfUlI K.P. UNN.IKRISHNAN : 
Wi 11 'fle Mini ••• r of ,CHEMICALS AND 
FEI\T(LlZSa.S bo pleased to state: 

(~l ~ wbotb~r Gov~rDmOD,t b4ve t8PJ)fO-, ,'II, .. ', " " " 



ved~" and ',iQalited the tedtnicbt.l consul." or our self .. reliance , in a vital area Uke 
lallA)' arranlomoota hn' ammonla/Vrta~ I fertiliser technology' and it is our mjs~ 
plants to _ set up bued On Bo~y fortu'ne, Sir, that India has b~c()me a 
HiBh Gas ; dumping ground for obsol,He technology 

(0) if 10, die detaHs thereof ; and 

(c) the particular qualifications of 
foreign technical consultancy firms and 
levels of their technology and experience 
in ~ndia.n conditiC)ns ? 

THE. :MINISTER OIl CHEMICALS 
ANI) FBRTILIZER.S AND INDLlSTRY 
AND CO,MPANY AFFAIRS (SHRI 
VEERENDRA PATIL); (a) to (c). A 
statement is laid on the Table of the 
House. 

Statement 

<a) and (b). Government has so far 
approved the technicul consultancy 
arrangements for Ammonia/Urc"a Plants 
for the following new fertilizer project. 
beina set up based on Bombay High 
Gas :. 

1, Vijaipur Fertilizer Project, M.P. 

2. Aonla Fertilizer Project, U.P. 

3. Jagdishpur Fertilizer Project, U.P. 

The details relating to capacity, 
technical consultants 'and implementlnJ 
authority are liven in the Annexure. 

(c) The technical consultants select-
ed for the Ammonia and Urea plants 
have earlier undertaken similar work 
based on the same teohnology for the 
gas-based fertilizer project at ThaI 
Vaishet and . Trocnbay-V implemented by 
RCf'L. Tho' consultants for Urea had, 
in addition, undertaken the work relat. 
ing .to aettiog up of Urea plants (or tbe 
ferti tizer projects at Hazira, implement· 
ed by KRIBHCO, ONFC, IFFCO (Phul-
pur) aod Trombay·V. 

SHRI K.P. UNNIKRISHNAN: Sir, 
I have Ir •• t reepeet for .the hon. Minis-
ter for Chemical, ,and Fertilisers but bit' 
brevity in this case i., astonishinl and 
the statement conceals more than it 
reveals. Thia is sUch an' tCnportant falUe 

and there is a virtual ;nva..,ion by Italian 
mufti-na't iOl1als to swamp the enUre 
Indian (crl i :iser industry. 

I want to ask the hon. MinLter whe. 
ther it is not a fact that Mis Snam-pro ... 
getli, ltaJian conaborators for th.: Judo 
Gulf Fertilisers and Chemicals who are 
selting up a fertiliser complex in Jagdish-
pur have suggested that yet another 
Italian firm Mjs Tec'hni Petrol be inducted 
to monitor detail~d engineering procure. 
ment of Indian supplies, insl'l.!ction and 
expediting of, Indian illdigenous plant 
and machinery and con"truclion and 
erection to be lOGally done 1 Halians 
are to come here-Techni Petrol-to 
monitor what we !lre doing and .... when 
we have been exporting the very same 
technology abroad and have won meri t 
abroad. ' Now we are told that Italian 
Techni Petrol wj1l have to com\! h:re to 
monitor what we are doing, what our 
public sl!ctor undertaking PDlL is doing. 
I want to know whether Government 
has approved this arrangement and at 
what stagr this arrangement is and what 
his opinions are. 

SHRI VEERENDRA PATIL: So 
far as Indian technology is concerned I 
must say that we are trying Indian 
technoJogy of setting up one fertilizer 
factory at Haldia ; I must admit the 
fact that our experience has Dot been 
very satisfactory. The Haldia factory 
is still under erection. I think it is now 
8 to 10 ye \rs that work on the factory 
hld starteJ. During the stage of erec-
tion itself there have been various cases of 
breakdown and alJ that and we are los-
in~ very heavily. When our techno-
logy is not uptodate or not sophisticated 
we should not, fee) shy to admit this 
fact. It is not now but in 1977 itself 
it was decided to import tbe technololY. 
So far as urea is concerned, not one 
expe~t committee but several expert 
committees which were appointed sup. 
ported this Italian technology for urea. 
It is not during our reaime only but 
even in 1977 also that tecbnoJolY was 
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prelt"rred by the expert committee. There 
was a unanimous recommendation made 
by the expert commi uee. We are foil· 
owiOI their advice 10 far as this techno .. 
)01' is concerned because for the first 
time we are setting up giant fertilizer 
plants, not one or two only, but we are 
seUina up gas based fertilizer units 
numbering lOin the entire country. 
Therefore we thought we should not t,tlte 
any chance and we shou Id get the be!>t 
available technology. Governm:nt took 
into consjd~ration the recommendations 
of the experts commi t tee. They accept .. 

. cd them. On this basis these factories 
were put up. There is no question of 
favouring anybody. So far as Snam 
Progetti is concerned this technology 
was approved; this was cleared in 
1977-78 itself. So far as urea techno-
logy is concerned, at no time there ",a~ 

any controversy about thh technology. 

SHRI K.P. UNNIKRISHNAN: He 
has not answered my question. Was 
that my question? Will you go through 
the record 'I Was that my question? r 
am ama7ed at the reply of a Minbter 
like my friend the hon. Minister for 
Chemicals. What is my question? My 
question was not about Snam Progelli. 
lfyou want I will repeat my question. 
He has not answl'rl!d my que~tion. He 
is telling us about what happened in 
1977. All that we have gone into and 
we will go into again if he wants. But 
that is not my question. My question 
was this: I n r~gard to J agdishpur 
complex may I know whether the colla-
borators, MtSHS Snam Plogctti, Ita:ian 
collaborators. recommended and the 
propOsal is before you, for another 
Italian firm. Messrs Techni Petrol to be 
brought in to monitor detailed engineer-
ing to be done in PDIL, procurement, 
inspection and expediting of indigenous 
plant and machinery? Indigenous means 
Indian. That is my qu::st:on. He has 
to aive answer tC' that. At what stage 
that proposal is? That was my ques-
tion, not what happened in 1977 and 
so on. I request the hone Minis~er to 
give me an answer on that. 

SHRI VEERENDRA PATIL: Sir, the 
hon. Member is referring to some firm 
c:alJed Teehnipetrol and 1 do Dot know 

how they are cOllnected with the Snam. 
proIetti. Mjs. SnamprogeUi have 
:sponsored some consultancy firm. 1 
understand .that some proposal have been 
received and we have not taken any final 
decision. 

SHRI K.P. UNNIKRISHNAN: Now, 
my second question is that in these gas-
based fertilizer plants, in the Dame of 
slanda,dised technOlogy, the Ministry or 
certain sources in the Ministry are putt-
·ing pressures on oth(.'r applicants like 
Mis Zuari Agro.chemicals of Bir'as and 
Talas for having the same Iialian-
Danish collaborators for their projects. 
When they wan t to introduce· Kel10g 
or Toyo or 'X', 'Y', 'Z', pressure is not, 
put, in the name of standardisation, you 
can have the' Italian-Danish collabora. 
tors. I want to know whether they have 
taken any decision on this. Pressures 
are being put by other Ministries also. 

{lnlerrupflol1,'). 

SHRI VEERENDRA PATIL: In 
1977.78, ·the Experts' Committee was 
constituted. 

PROF. MADHU DANDAVATE: If 
he refers 10 1977·78, let Mr. H.M. 
Patel reply to that question. 

MR. SPEAKER: What is wrong 
about that? There is nOlhing wrong 
about it, even if it is Italian or Danish 
collaborators. There is no problem. 

PROF. K.K. TEWARY : He is the 
only source and he is the most expert 
person of all the multinationals' opera-
tions in this country. 

(Interrupliom) 

SHRI VEERENDRA PATIL: The 
hon. Member wanted to know about 
Zuari Agro Chemicals and Tata Fertili-
zers plants Sir, the latest position 
r l 8.lrding finaHsation of technical con-
sultancy a! range-ments is that the com-
pany has informed that they are likely 
to send the final proposal from 1he pTO" 
posed consultants immediately after the 
scrutiny of the same and they will sub-
mit a draft a:greement for the . approval. 
What the hone Member has stated is not 
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correct and 1" am not going to accept bit 
suggestioD. 

MR. SPEAkBR: There is nothing 
wrong about it. Why should we object 
to H , 

SHRI VEERENDRA PATIL: I do 
not ag'ree with (he suggestion of the 
hone Member that our officers in the 
Ministry are pu tt ing pressures on these 
undertaking!. There is nothing like 
that. That is entirely lefl to the Ferti .. 
liser companies. 

SHRI S. JAIPAL REDDY: For an 
the fertiliser plants at Vijaipur, AonJ. 
and JagdJshpur, the consultants are 
Topsoe and Snamprogetti. Topsoe are 
the subsidiary of Snamprogetti. For all the 
three projects, only one company, that 
is, Snamprogetti is tbe consultants. I 
am not going into the aspect as to whe. 
ther indigenous technology in this vital 
area is adequate or not. Even when a 
decision is taken to import foreign 
technology, it requires to be seen what 
is the standard procedure to be followed. 
The answer given to this is that since 
they were consultants for ThaI Vaishet 
project. it has been decided that they 
are the consultants again for this fertiliser 
plant. Sir, you know the controversy 
that arose in regard to Tha1 Vaishet 
project. If one mistake was done earHer, 
we should see that it is not repeated, 
ad nausea01. 

SHRI VEERENDRA PATIL : I want 
to explain the position if the hon. 
Members listen to me patiently. I start. 
ed saying that in 1917·78, it was de-
cided. 

In 1977-78, it was decided to set up 
joint fertilizer plants based on natural 
gas and at that time we were hope. 
ful of getting plenty of natural a8S. 
Therefore, our experts felt that on 
the basis or natura1 gas We can put 
up ten joint fertilizer projects. The 
Government accordin,Jy set up two 
Committees, onc expert committee for 
decidina about the technology and the, 
other expert committee for alignment of 
the gas pipeline. More t~aR one ex~rt 

oommittee . went into thj. matter after 
considering the recommendations of the 
expert committee, so far as ammonia 
technolo~y, is concerned, . Government 
took a decision on two firms from which 
the fertilizers units could select the tech-
nol0tlY ; one is Haldor Topsoe and the 
.other is Kellog. Haldor Topsoe is 
(rom Denmark and Kelloa is from 
America. 

So far as Urea is concerned, the deci-
sion was taken in favour of Snam 
Progetti, an Italian firm. Now, it is 
entirely left to the individual fertilizer 
units to decide from whom to avail of 
the technology... (interruptions). How 
can I complete? They are not allowing 
me to complete. 

MR. SPEAKER: You asked how it 
was decided and he has explained. 

SHRI VEERENDRA PATIL: As [ 
said, the Government after taking into 
consideration reports of the expert 
committee decided that we should have 
uniform technology and uniform erection 
of fertiJizer machinery and plan ts in the 
entire country. We wanted finality; 
we wanted our engineering firms, one 
POlL and the other FACT to be asso. 
ciated with this foreign technology, so 
that in course of time, our engineering 
firms should absorb this technology, 
The Government decided on two firms 
for ammonia technology and one for 
urea technology. So far as selection of 
cousultant is concerned, it is entirety 
left to the project authorities. There is 
no q'uestion of showing any favour to 
anybody. As I said, technology for 
ammonia is restricted to Haldor Topsoe 
and Kellog, and for urea it is SoaQ1 
Progetti. Out of these technologies, 
which have been approved by the Govt., 
tbe project authorities and the engineers 
of the project have to make a selection 
and go to the Govcrnmen t for necessary 
approval. 

SHRI S. JAIPAL REDDY My 
question bas not been answered. 

MR. SPEAKER: What more do you 
wan'? 



, IHa'l. JAIPAL REDDY: I wa~d Na, SPEAKBR: I ~ qot 80iol to 
to know the Itaodard procedure. stand this 1 

MR. SPEAKBR: That is what he 
'bal expJain.d. 

SHItI S. JAIPAL R.EDDY : You do 
not allow me to complete the question. 
H~ referred to an expert committee 
appointed In 1977-78, and he has also 
referred to a decision taken by the 
Oovernment ••. (lnterruptiom) Which Gov-
ernment .••• 

MR. SPEAKER: Whatever be the 
party, Government is Government. It 
is a continuous process, whether j t is 
'anta or Congress party.... Not allow-
ed .••• This is my ruling .•.. He bas replied 
and I am satisfied with his _ reply. Your 
question has been amply answered. 
Please sit down. Not allowed. 

Mr. Swell. 

(Interruptions )** 

SHRI G.G. S\VELL: They are taking 
my time. 

MR. SPEAKER: Mr, JaipaJ Reddy, 
you cannot do this. It is my ruling. I 
am satisfied wilh it. You a~ked how it 
was done and he has replied. I am not 
allowing you. This is too much. 

( 1111errup t Ions) * * 
MR. SPEAKER: Please take your 

seat. It is not done )ike this. I am 
very sorry about this. Yes, Mr. SVvelJ. 

( !r:fl'rrupf;on,)*. 

MR. SPEAKER: Please sit down. 

(Interruptions •• ) 

MR. SPEAKER: I have not allowed 
it. Without my permiSSion, nothing 
loes on record. I have not aJlo\\'ed 
either you or him. 

(Interruptions··) 

•• Not recorded. 

SHRI G.O. SWELL: As far as I 
understand, Sir, the basic question is~'" 
scttin& up of these fertilizer plants based 
on Born bay HJgh gas. Now, if I under-
stand the Minister correctly, be said that 
the HaJdia project had taken 10 ),cars 
and it is not yet ready to go into oJ);!ra-
tion. Now the experts, the geologists 
and the hydrc-cnrbon exper's have come 
to t.he concJusion thal ther oil and gas in 
Bombay High wilt run out in another 
fifteen years. If you take another ~en 
years to set up these plants, will you 
have this plant on Bombay las for five 
years or do you have other alternative 
source of gas to be fed into tbese fertili-
zers, or "' ill it be an exercise in futility'l 

PROF. MADHU DANDAVATE 
Leave it to the next Gover nmcnt. 

SHRI VEERENDRA PATIL: I agree 
with the hone Member that our gestation 
perjod is too long and we are short of 
fertilizers. And the demand for fertili-
zers in the country is growing. As it is, 
we are importing a lot of fertilizer. 

Therefore, we want to see that these 
1 0 f~rtilistr plants are taken up and 
compkteo as a time bOllnd programme. 
Therefore, we do not wan\ to take any 
risk. Th!refore, we selected forejgn 
technology. I want to makf! one thing 
clear. The hon. M,:mbcr should not 
confu'Se between the lWO. There is a 
difference between supplying technology 
and appoinling consultants. I have said 
only about t.cchnoJogy. So far as 
appointing consultants is concerned~ it 
is entirely left to the proj~ct authorities 
of different project managements who 
are incharac of the projects. But, I said, 
we have accepted the iechno)ogy of tbese 
two firms one for ammonia and ODe for 
urea; it is because we want to have 
lome sort of a uniformity. 

(lnterruplitlnl ). 

.*Not recorded • 
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MR. SPEAKER: He is only askins 
. for t'he ,estation period. Why i& it takin. 
80 JODI ., 

SHR.I 0.0. SWELL: That is not 
my question. My question is whether 
the Bombay Hlah Field will run out in 
another five years of oil and- gas. 

'SMRI VBERENDRA PATJL:, I have 
not completed it. If we have one com-
mon technology, then it not only heJps our 
engineering firms which are public sector 
engineering firma to absorb the techno-
logy but also our manufacturers who are 
going to supply equipment; that will 
facilitate them also to manufacture and 
supply. I am clarifying it so that there 
should not be any confusion about tech-
nology and consultancy. The point 
raised by ~fr. Swell is jf we take ten 
years, whether Bombay High Gas is suffi. 
cient to feed th'!se plants or whether it 
will run out. We h'lve started these 
projects on the ba",is of experts· reports; 
the experts have said that there is luffi· 
cient gas availabl;!. Bombay High gas 
available. That is why these ten pro-
jects have been conceived. The gestLl-
tion period. so far as these ten projects 
are concerned, is not going to be too 
much; they will be completed from the 
zero date of commencement within 
3-3 1/2 years. (lntfrrllptiom) 

SHRI 0.0. SWELL: He is avoiding 
the question. Whetner the gas will run 
out in another five years. 

on RIgs on Lease from US Companies 

*85. SHRI K. RAMAMURTHY 
Will the Minister of PETROLEUM be 
pleased to Slate : 

(a) whether there is any proposal to 
act oil rigs on lease from US companies; 

(b) whether any global tenders have 
been invited; 

(c) if 10, the number or times these 
tenders were invited and the response 
thereto; and 

(d) the steps beinl taken to indi-
lenously produce such oil rias 1 

THB MINISTER QP STATB OF THE 
J.4n,USTRY OF PETROLBUM (SHRI 
NAWAL KISHORE SHARMA) <a> to 
(d): A statement is laid on the table of 
.he. Sabha. 

Statemeat 

(a) to (c): The requirements of 
Charter-hire of oil rilS arc met through 
open global tendering. During 19$4, 
six tenders wero processed. The 
response against these tenders ranlod 
from a maximum of nine parties to a 
minimum of three parties. Against 
Ibese tenders four rigs from US compa. 
nies have been hired. 

(d) : Three units having a total 
capacity to manufaclure 39 nos. of 
onshore dnlling rigs per annum. have 
been licensed/approved so far. One 
unit with licensed capacity of 24 rias is 
in production. Offshore driUing rils 
are being manufactured by Mazgon 
Docks Ltd. and Hindu~lan Shipyard Ltd. 

,SHRJ K. RAMAMURTHY : To 
explore the po:ssibiHty of producing 
more oj I, which is a very urgent need of 
our country, we ar~ hirina a lot of rigs 
for off-shore as welJ as on .. shore drilling 
through global tenders. In this partie 
cular question, in part (c) I have aaked 
how many times the tenders were repea: 
ted again for the same year 1984. In 
the first question, the hon. Minister has 
stated, global tenders were ftoated and 
six firms were participating in the ten. 
ders which were ultimately reduced to 
three. Have these three ftrms been 
again asked to repeat their tenders or 
any new firm has aho competed in the 
further tenders which have been called 
for by the ONGC? Wha t are the 
name~ of those three firms which are 

, finalised by the government? 

SHRI NAWAL KISHORE SHARMA: 
Tho hon. member's question retates to 
the hiring of rigs durin, 1984. During 
1984, six tenders were processed and 
,he response alainst six ,tenders ran.cd 
from a maximum of nine parties to a 
minimum of three parties. Apinst 
,helC tenders, four rilS from US compa-
n~s have been hired. Now. I will ,,"e 
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,the Dame. of the firms which my learn~d 
:frionds wan'ts to know. . ' 

The four firms from the U.S,A. from 
whom tbe rigs have been hired are: 

1. Iro FriBS .• USA 

2. Global Marine, USA 

3. SEDCO, USA and 

4. Diamond Co., USA 

SHRI K. RAMAMURTHY: The 
Minister has not answered my particular 
point. The particular point which I 
railed in portion (c) my question is 
wh~~her the firms which have been 
reduced from .joe to three, have been 
again caUed for a re-tender and some 
more new com,paniea have been included in 
it also or not. 

SHRI NAWAL KISHORE SHARMI\ 
No new firms have been included. 
When global tenders were invited in 
1982 for charter of 00 land rigs, 27 
companies had responded ou t of which 
21 were short.listed. In 1984 tenders 
were invited from the 21 short_listed 
companies out of which nine had res. 
po"*d. The tender is yet to be final. 
'bed.' Orders have been placed on four 
companies for charter of offshore rigs. 

SHRI K. RAMAMURTHY: We 
have explored the possibilities for otT-
shore as well as on-shore drHling in the 
Godavari basin and also near Rajah. 
mundry for exploral ion of the poten-
tialities for crude. I would like to 
know from the hon. Minister, how 
many foreign firms have been hired for 
these drilling op.:rations and whether it 
has resulted in commercially viable 
process. 

SHRI A.JOY BISWAS : Tbe 'ONGC 
have already acquired some rils throu.h 
World Bank financing. What is the 
total number of rils acquired' with lhe 
World Bank financing and what are the 
conditions that have been imposed by 
the World Bank? 

, SHRI NAWAL KISHORE SHARMA 
With regard to this question I require 
separate notice, as to what bas been the 
World Bank financing, and how rosily 
rigs arc hired. What I can say is tbat 
for on·shore drilling we have S2 rigs 
and for off-shore the lotal number of 
ngs is 70. That is the information 
which I can give for the present and if 
the Member so wants I can send the 
information later 011. 

DR. KRUPASINDHU BHOI: The 
hrn. Minister has answered about the 
hiring of rigs. I want to know whether 
the rigs have been hired on the basis of 
production oriented exploratory dril-
lings or t.he rigs have been hired and it 
is utilised by the ONGC and OIL. Then, 
I want to know if the hon. Minister 
knows that only two firms, Carl Bury 
Ltd., America and Carnibhel Selva, 
USA, have been doing turn-key explo-
ration drilling in the B~y of Bengal, 
and that the Bay of Bengal bas been 
floaling on oil. 

SHRI NAWAL KISHORE SHARMA 
This has to be a separate question. 

I have a correction to make in my 
previous statement, with regard to firms 
of U.S.A. from whom hirina of rigs has 
been done. They are Permargo, U.S.A., 
Zapata Enterprises. 'U.S,A., Atmood 
oceavies U.S.A. and Dixilyo Field Co. 
U.S.A. 

DR. KRUPASINDHU BHOI : I have 
asked whether it is production-oriented. 

SHRI NAWAL KISHORE SHA~MA : MR. SPEAKER: Shri Gadhavi. With regard to Krishna-Godavttri region, 
only two foreign firms. M Is. Saipem 
and DST have b~en hired for drilling 
purposes. The rO$t is being done by 
tbe Indian rigs. And so rar 8S the 
commercial v'iability is concerned, it is 
yet to be established. 

SHRI B.K. GADHAVI ; Is it a fact 
that an American compan) has been 
,assi8'ned the exploration job. in the off-
shore area Qf the Saurashtra Coast and 
is jt also a fact that that company after 
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some efforts had liven up bop.e statin. 
that there was no poteotial .vai1abJ~ jn 
tbe. ·off-sbore· .area ~n the Saurashtra 
Coast? Also, is it a fact, that in the 
past America used to' mislead this 
cquntry ~ithregard to the availability of 
oil and later on it was found that it was 
available where America said that it was 
not available 1 

MR. SPEAKER : Question Hour is 
over. 

.,._.--------
WllITTEN ANSWERS TO QUESTJONS 

[English] 

Road-Boaring Machines Purcl.ased by 
Delhi Telephones and NDMC 

*84. SHRI LAKSHMAN MALLICK 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether attention of Govern-
ment has been invited to the news item 
appearing in the 'Hindustan Times' 
d Pited the 24th February. J 985 sta ling 
that Delhi Telephones and the New 
Delhi Municipal Committee have each 
invested Rs. 5 lakhs an road-boaring 
ma.chines which Cdnnot be Ulilised 
because of lack of information on under-
ground utilities; 

(b) if so, whether both the bodies 
do not have a master plan of under-
ground utilities and due to that they 
fear hitting a cable or pipe beJonging 
to the other body and the machines lie 
unused; and 

(c) if so, the details in this regard 
and whether there is a possibility of 
utilising these machines 1 

MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) 

<a) Yes, Sir. 

(b) With' large number of public 
utility services such as sewera.e. water 

. mains. electrical cables etc, t. it has been 
difficult for Delhi Telephones to obtain 

complete updated information relatina 
", .• 11 ,~b utUitiea all ovel' Delhi. 

: ,.I, t ." . 

(c) The machine was obtai'ood tor 
carrying out trials to assess the deploy-
m,,,,t of such machines for 1cable Jaying 
activities in the different telephono 
!\)I.tems in the country. Based on tho' 
observations made, the machine will be 
made best use of in areas where this 
ca.n be deployed. 

Production of Priority hlk Drup and 
Formulations thereof by FER A Companlee 

*86. SHRI RAM BHAOAT PAS~ 
VVAN : Will the Minister of CHEMICALS 
& FERTlLIZERS be pleased to state: 

, (a) whether Government ~ropose to 
a~k all FERA companies, like Mis .. 

.0Ia,,0 Laboratories Ltd. to produce at 
It:a.t SO per cent priori\y bulk drugs 
and formulafions thereof; and 

(b) if not, the reasons thereof? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
A ND COMPANY AFFAIRS (SHRI 
'VEERENDRA PATIL) : 

. (a) : No, Sir. The pres~nt Drug 
Policy does not list priority bulk drugs 
and formulations and does not stipulate 
that the production of FERA companies 
should contain a certain proportion of 
priori ty bulk drugs and formulations. 
Incident ally, Mis, Olaxo having diluted 
their direct foreign equity to 40%, are 
no more a FERA company. 

(b) : Does not arise. 

Price Hike of Marutl CarS 

*87. SHRI O. VIJAYA RA\fA 
RAO : Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS bo pleased to 
state: 

<a) whether Government have deci-
ded on a price.hike of Maruti cars; 

(b) if so, the details and reasons 
. thereof ; and 
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(c) whether Indian passenger cars
are already one of the most expensive
in the world ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHR[
VEERENDRA PATIL) :

(a) : In absence of a statutory price
control, it is for the manufacturers to
fix prices of their vehicles.

(b) : Does not arise.

(c) : There is a wide variation in cost
of inputs, taxation rates and volumes of
production from one country to
another. As such it is difficult to make
such comparisons.

Reserves of Oil and Gas in the Country

"'R8 SHRr SAIFUDDIN CHOW-
DHURY: Will the Minister of PET-
ROLEUM be pleased to state:

Slate
Onshore

---
(i) Gujarat

(ii) Assam

(i ii) Rajasthan

(iv) Tripura

(v) Nagaland

Crude oil
(Miilion tounesv

88.00

98.05

0.96

187.01

Offshore 323.81

Total 510.82 478.25

Losses Suffered by Hindustan Antibiotics
Limited, PU[Jc

*89. PROF. RAM KRISHNA
MORE : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the estimated reserve of oil and
gas in the country, Statewise details
thereof;

(b) what is the plan of ONGC in
the Seventh Five Year Plan for drilling
and exploration; and

(c) Ihe estimated cost and distri-
bution thereof; region-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) : The
details of balance recoverable reserves out
of proved reserves of crude oil and natural
gas in the country, State-wise, as on
1,1.1984 are as under

(b) and ( ) : The Seventh Five Year
Plan is yet to be finalised. ONGC,
propose to step up considerably their
drilling and exploration efforts. Details
will, however, be available after the 7th
Plan is finalised.

-----_._--------
Natural gas
(Billioll Cubic m/s.)

--~-
18.60

79.88

0.54

1.08

0.34

100.44

337.81

(a) whether the Hindustan Anti-
biotics Ltd., Pune continue to sutTer
heavy losses since several years;

(b) if so, the reasons thereof; and

(c) the steps being taken to improve
its working?



THE, MINISTER OF' CHEMICALS 
, AND PSllTJL1ZBttS AND JNOUSTRY 

AND COMPANY AFFAlltS (SURf 
'\1EE'R£ND'RA PATIL): (a) : ,It is a fact 
, that except' if' ' -19t( 2-83.,' RAt· haC) b~ell 
incurri'ns net losses in the recent years.. . 

,(b) 11t~ tC'sseA .• re due' to v8.l'iotis 
factors such as tedlnological ptoblem~ 
higher cost of production from basic 
stage 'and tla~' 'product.mix predOm1. 
nently 'comprising of Category I and II 
bulk drugs and fOf'rrttJJations willa Jow 
murk':up. 

(c) Remedial steps stich as "Iugginl 
. ()f loopholes in Import Policy which 
inhibit product«Oft and capacity . utili:' 
''Sation, 'ensuring adequate avatiabitHy of 
'Working' capital and criHcal raw matc-
'rials and drug' intermedintes' and 
attemp"ting to upgrade tccltnoJQIY' are 

, being ta~el1, 

Vnc:ancies of Judges in Supreme Cellrt 
and Hilh Courts 

+*'90. SHRI - DILEEP SINGH' 
BHURIA : Will t'he Minister of LAW 
AND JUSTICE be pleased to state: 

(a) the number of posts of judses in 
ditTl:rent Hista Courts and the SUI'rellle 
C(lurt lying vacant at present; . 

(b) the action being taken . to tilt 
th .:se posts; 

(.c)' whether, there' has been' fiome 
progress i,n the fonnattoll of AU India 
Judicial S~rVice ; a·nd 

.(d) if so, the details thereof 1 
'.,1' 

THE MINISrt;llOF STATE IN THE 
MINISTRY OF' LAW AND JUSTICE 
(SHIH H.R. BH'ARDWAJ): (a)'and (b) : 
The Supreme Court does riot have any post 

, of Judie .vacant ,at pres~ht. 

The pOliti.,,, of· ,vaca~ies of I,udaes 

the at,teJ'lion of the Government in con-
sultation wj'th the concerned Consti-
tutionat authorities. , . 

(c) .'1d (d) : The matter of formation of .0 AU Jndia Judicial S:rvice is enpgina tbe . 
atten.fQn 01 tbe .Government. 

Statemnet 
. . --_ ......... _-_. __ ............. _--_._-- ---- ... ~--.-.- ...... - .. -~ ... , .. -

st.. High Court 
No.' 

l"l' • 

No. of vacancies 
of Judges. as on 

1.,3·198S 
_. __ .. __ . _____ w_ ....... ''' .... ___ ~ .. ,.r~."· ~ .. ._-_. - ,_ .• ~; ... _____ ~ __ 

J .. Allahabad ., 
2-. Andhra Prade)h 6 
3. Bombay (; 

4~ Calcutta 3 
S, Delhi .2 
6. Oauhatt 2 
1. ,Gujanu 4-
8. Himachal Pradesh 
9.· J ,mmu. and Kashmir • 10. Karnalaka , 

iI. I( eraJa 2 
f 2. Madhya Pradesh 2 
13. ,Madras ·5 
14. OrisI;a 1 
15. '·,una 3 
16. P{.t1lja b arid Haryana 6 
1 7. R.i,jasthan 3 
J 8. Sikkim" I 

'" -----~---.• &,---. 

51 

rEI/Klish) 

Pedormance of Publk Sedor Fertilb.er 
Unit'S 

. .91. SHRI MOHO. MAHFOOJ 
, ALI 'KHAN: Will the Minister of 
,Cf:lEMICAl~S AND FERTILIZERS be 
pleated to state: . 

(a) whether the' public sector, ferti .. 
lizers units in the country have been 
continuously showing unsQtisfac.tory per· 
formanee for the ,last several ·years ; 

in d.itfcrent' kilb boUrtt . as on 140 3.1985 (b) if so, the details thereof stat ina 
is sy\VD .in tho:, State~nt w'hich it I~id the, annual ,l'roduc'.on, lOIS suffered by 
on the Table of the Hou'se~ ,The matter these units during the last three years 
.,f ,6Ilina . ~~ tbetO viClncies' i. en,.sin. ,. (year-wise) dd the 'reasons therefor; and' 

"" 
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. . 
(c) , the stepS taken by, Governrnent 

to review the' wotkina of' these fertili,.or 
units t, .formulate reofl,nisation plan 

public lCotor fertilizer plants have 
~ea ,operating at high 'leve1s of efficiency, ' 
while lome .other plants are not able 10 do 

to make 'them financially viable? . so for a 'variety of ~easons. , ' 

THB MINISTER OF CHEMICALS (b) Production aJ:)d profit/Joss posi. 
AND FERTILIZERS AND INDUSTRY ,tion in regard ~o the public sector ferti-
AND COMP.A.NY, AEFA1R~, (SHRI 'tizer companies during the Last, three 
VEERENDA PATI;L): (a) Some of the' years are given beJow,,:-

Production tn 
, lhou~and ,tonnes' 
Nit,.og~n P201} 

Profit (+ )/Loss (-) 
(Its. in crotes) 

--.....:.----------- ---" .. ~--.-, -.~--, .. --.-.-.. -.... -.,------,-.------,-, 

I.. Madras Fertilizers 
Ljmjt~d 

) 98 t·g2 
J982-83 

. ,J 983-84 

2, Na1.onal f\.:flili~er5 
limited 

J98l-82 
t982-S·,l 
1983-S,4 

3.. Ilashtl iya Ch~micaJs alHi 
Fertilizers Lil1i~lt;d 

, )9~ 1-8Z 
1982-,83-
t983-84 

4 Pertilizers Corpnr 
of' J nd ia Cimi tcd 

'981-82' 
19i2-8} 
f983-84 

,. Hindustan -PertitiuT 
Corpora tiun Limhicl\. 

J981-82 
J982 .. 83 
1983-84 

fl. 'FertiJi.zers and 
Ctr~mical' l'l'avan£,?fe-

. limited 

1981-82 
1982-83 
r983·84 

J 54.0 
139.5 

92.7 

486,2 
496.8 
493-.1 

. )68.1 
20ts.~ 
219.9, 

Z96.6 
295A, 
320.6 

2J9.0, 
214.7 
211.7 

Ji6 .. 8 
J S7. 7 
J67.S 

l06.2 
] 07 .. 5 
90.0 

95.J 
84.6 
95.9 

,-

59 .. 1 
70,.8 
70.4 

(+) 4~6S 

(+> 7.51 <+) . 5.30 

(+) 38'.29 
(+) 34.5(1 
<+> 25.33 

(,-t-) 2J.26 
(+) 22.47 
(+) 44,,06 

(~)126.78 
(...:_) 80.68 
(-),80,59 

,(-) 48.13 
(....;;_) SS.3S 
(-) 72.40 

'(-)' 10.99 
(-) '1.12 
(+> O.ll· 

"~-"""'_""-'----~ ... ,--...... --.... -~-..... ~ ........ ,-.---.-.... ._-.......--.:.......,_-------. ----------
I 
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The "losses boing i.ncurred by some of the It is not in our commercial interest to 
public sector fertilizer. companies are live countty.wlse details .. 
attributable 'to' their low production' 
pe(formance, which is; in turn, .due· 
mainly to '. equipment/design def~ts,· (b) and (c)': Yes Sir. A qu.anity of 
besides power, and water" problems"io' 3.90 million. 10nnes of petroleum pro. 
certain cases. ., duclS is proposed t9 be itnpf>rted during 

1985. ' 

(c) Remedial measures such as reno-
vation.' 'de-bottie-necking I modernisation. 
install arion of captive power facilities" 
addition of balancing . equipmeuU, 
re·-orientatioJ'l sch::mes, 'including finan. 
cial restructuring~ for some of the ptlblic 

. sector cpmpani-cs, etc... have either been 
initiated or are, planned in order to 

. improve t hI! performatlce. 

Import of ~etroleum Products 

*92. SHRI AMARSIN~ij RATHAWA 
~ SHR( CHINTAMANI lENA: 
WilJ the Minister of 'PETROLEUM be 
pleas(.!d to state: . " 

,. 
(a) th~ d'etails of petroleum pro-' 

ducts impOlted during' th'~ years i 983 
and ) 984 and th<;; IJlameS of "the countries 
from whom, the import .was made and 
the amount involvjd ; . 

(b) whether any agreement 'bes been 
concluded to import p.:troJeum products 
.during the year 198 S ; 

.(c) if so, the' details thereof; and 

(d) the measures being taken to 
increase the production of such items 
within the country during the . Seventh 
Fiye Year Pla'n period? . 

THE MINISTER OF STATE OF THE· 
MINISTRY OF PETROLEUM (SHRI 
NAWAL l_<ISHORE SHARMA)': (a) The 
details of petroleum products ,imported 
during 1983' and 1984 are liv.cn below: 

(d) The prQduction of these items in 
the country is being illcreased by the 
creation of acldition~l refining capacity 
and secondary processing facilities. 

,'III •• 

Development of Postal and Telecommuni-
cation~ Net Work In Trlpura 

*93. SHR( AJOY BrSWAS : Will 
the Minister of COMM UNleA TIONS 
be pl~ascd to !ita te : 

(a) whether there are any proposals 
in the Seventh Five Year Plan for the 

development of Postal and. Telecommuni. 
cations 'net work in Tripura ; and 

(b) if so, the dettUs thereof? 

THE MINISTER.OE STATE OE THE 
MINISTRY 'OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : 

Postal: 

(a) . Yes, Sir. 

(b) Details of tlie proposed extension 
of postal ntt·work ii1 the. 7th Plan arc 
given in . Statement I attached. This is in 
addition to 'he offices th.at mjgh( be opened 
in urban areas which are not pJan sC,hemes. 
In addit ion the toning of 1he rural deli ... 
very and postal n~twork will also be done. 

.....__ ----~' _ ..... __ .. _-_ .. __ . -,,,.--~ TelecommualcaU_ ':. 
Year 

" 1983' 
1'984* 

Qty. 
Million Tonnes 

4.26 
5.98 

Value 
(Rs.{crores) . 

1246.60 
1830.78 -----------------------------, ___ 

·Provisional 

(a) Yel, Sir. 

'(b) Detaits of' proposed telecommuni. 
cation facilities in Tripura are liven in 
Statement II attached. 



, Statelllellt· I 
.. 

.. ~Q1M' 0/ ,h, Ylll~p tyjen Pos' Officel are /}'''JH),ed 10 ie tlp~~,d In 
1,. P lQJf in Trlpu;1I 

1~ 
4. 
7 .. 

.'" . ChOrom()hini .. , 2.. K.rabang .. 3. Malj,pur .. 
Lekstadepa. 
Tacbari T.I! .. 
Maheshpur~ 

SO' Xakhim Jaluibari .. 
8. Kali.pur.' 

6. Bhobanip'ur. 
'" Schaimuri Bhati.. " 

12 ~ Kama ~ur "sar .. )0. 
, 13 .. , ll.ajarbond .. 

) J.. "Durp;'rbon(L 
14. Toiso .. ~ 

StatemeRt II 

(TI'Tecoltl. lJe,e/opl11e", ttb .1'11111 prlJpiJuzls lor TrlpUTIl) 

J. Manoaf cxdlaJ1tes at alJ di!ttrict headquarteTS- win be replaced by alltoll1ati(: 
cxchanllelli. In addition', slJb-d.vl~ion411 hc:adqu.,u'ers wou)d be aUI~matised subject .& a.vailability of equ~pmentr 

2 ~II ,d;~tdct HeafiqIJal"ters aDd Dharamanagar' wiU be, COOJlt'c~d' to National 
diallina Sys\em. 

J. S'u.a" a'ut<lf113t1C e"dWlI'J8C! ~'irJ ~ provjded upto Brock' Headquarte1s Jel'eJ .. 

4. 7' LDPTs t('1 be pTovided onder ht'xag~na 1 !theme of which 30 are p .. op~ed 
under MAIlR ~yslem: • 

, Agar.ala will be linked on ytdeband MicrC)wa~e to Shillong. 

•. All district Hcadqll&fleu. win be linked to state ~apital h,)' 6() chaJilleJ UHF 
6Y8tem .. 

1. Single Channel VHF to Block ".eadquartef )eye'" 

I, E"changes are pro~e4i ~o be ccnneclfd by IDN Scbeme subject to availability 
of equipmellt •. 

9. Ollc N~w DTO a'l?haram Nagar .. 

JO. Autornal~s,ation and e.x.pa.nsion 0' Agurl,ala clIIiChanp. 

Mte'Jnl with Representative. 0( Trade 
, sad IlMIulitry 

*94, . SHRI B. V .. DESAI: Will the 
Ministtr Q'f INDUSTR.Y AND COMP-ANY 
AFFAIRS be pleased to sta"; 

(a) whether 11 meeting, or Min;"lC" 
of Fioarice~ Commerce. Industry and 
P1anntng was recently heki, wj,h 'he 'op 
JrtdusttiaJislt wit" a view to ge9c,a\,1" 
,reater tfast and coopenH;on bdwCftJ1 the. 
,Go\len,nlen\ aDd lhe trade and induRtY : 

(b) ifso, the main po_ints, discu~ 
at the m~e'ina ; and , 

(c) how many such meefillis are pro-
posed to be held dur;na the current year.1 

THE MINISTER OF CHEMICALS 
'AND FEIlTILJZEJlS AND INDUSTRY 
AND' ~OMPANY AFFAIRS (SH·al 
'ViER8'NDaA PATIL) : (a) No., Sir .. , ., 

(b) aD(! (~) ; Do not a"isc. 
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" c __ ,d .. for Co.orcllaated Study on 
.', .effects of Toxic Gas Leakag. 011 

L"~ Systems 

.95. SHIU N. DENNIS; WiJI the 
Minister of CHEMICALS. AND PERTl .. , 
.tIZBR~ be plellsed \0 state:' . 

TIiB MINISTBk OF CHEMICALS 
AND FERTILIZERS ..,.ND INDUSTR.Y 
AND COMPANY AF1'AIRS '(SHRI 
VEBll'END~A PATIL); (8) to (d).: 
,Yesi Sir •. , However,' this survey bas not 
cov~red the "entirc. affected I\tea. The 

. complete. findings ~ .and the analysis of 
the da ta collected during the survey has 
Dot· been received fr()m the. State Govern-
m~nt, so far. 

... (a) whetqer Government have set up 
.any national sCientific and. medical 
committee for a co-ordinated study on 
the ,etfects of toxi(! sa's leakage 9n live 
systems; and 

. (b) jf'so, the details T!garding com· 
position' and terms of teference of the 
Committee? 

THE MINISTER OF CHEMICALS 
AND FERTl.LIZERS (SHRI VEEREN-
DRA' PATIL) ': (a) and (b): No, Sir. A 
ploposaJ to set LIP a national $cienti6c 
and medica) cornmllh:e for a coordinated 
s\udy on lhl.! dfecls of toxic. gas Jeakage 
on life systems nnd to give author'ltative 
Opinion about appropriate step that 
need to' be ,aken on (he medk~J' and 
scienlific'level is being worked OUf. Nf) 
decision has yet been taken in the 
matter .. 

. Survey -of Gas affected Families in Bhopal 
conducted by Tata Institute or 

Social Sciences \ 

'*96. SHRI MOHAN LAL PATEL: 
PROP.. MADHU OANDA .. 

VA.TE :. 

Eft'e.ct qf withdrawal of American Firm 
"ChevrOn" '011 lD4ia'. Plan to attala 

Self.suftlelent In Oil and Ga • 

·*97.' . SHRI MAHENDRA SINGH :. 
Wjll the Minister of PETROLEUM be 

.' pleascd to state : . 
(a) whether the ,American firm 

"Chevron H, which under a' five-year 
agreement had contracted for expJora ... 
tion of oil in the continental .helf of 
Saurashtra, has ",decided to Quit in view 
of 'its failure to stl ike .'oi I and gas in tbe 
area after drilling three well,S ; 

, "(b) ~. if so, whether. it is ~jkely' to 
affect Indi~ 's plans for attainins lel( .. 
sufficiency in oil and ps ; and 

(c) the alternat'ive$ ,that arC beInl 
tapped to ensure achievement of le)f. 

, sufficiency in oil as earlier projected? 

; . THE MINISTER OFSTATB OFTHE 
.. MINISTRY OF PETROLEllM (SHRI 

NAWAL klSHORE SHARMA): (8) 
Will the Minister. of CHEMICALS. Yes, Sir. 

AND FERTILIZERS be pleased to state; 

(a) wbothet a team of expertS from, _ 
the Tata Institute of Social. Sciences, 
engaged' by the ,Government' of Madhya 
Pradesh, has conCfucted door. to . door 
survey of the. gas.affected ._ famiHea: in 
Bhopal; 

, (b) if s~~ the fin4ings ·of the' team; 

(c)· the number of persOQS sutTeri'ng 
from lor .... term 'e)fects of the ,poisonous 
aas ; and 

(d) the details ,of .bell' ten~ered by 
Government· to such patients? 

w • 

(b) No, Sir. .. 
(c) Greater thrust is proposed 10 be 

,ptovided in the VII plan to exploration 
and exploitation of oil and ,as by ONCe 
Qnd OIL. . 

Sle .. ror "'.r Production .of Paper 

. *98.' . SHRI DHARAM PAL SINGH 
MALIK: win tbe Minister of INDUs.. 
TRY AND COMPANY AFFA1'RS be 
pleased to st~tc: : 

<a) 'whetbet Ooftrnr.nt at.., aware 
that prices of paper in the coun~ry baves 
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considerabJy Increased due to the short-
81e of paper ; 

(b) wbether, Government are cOl\Si .. 
dering any, proposal for higher "roduc .. 
tio~ and ellsy availability of paper'; , 

(C) jf so, the details thereof; and . 

. (d) the total production of paper in 
the country at present and its consump .. 
lion? 

.. 

.' (Iv) .Import d'uty .on waste paper used 

(v) 

for J)n-per,', making has been 
waived ... 

Fiexibi lily bas been 'given to" the, 
paper industry for production of 
any variety of paPer and pulp, 
hlc1uding paper board/straw 
board within 'the licensed, capa .. 
city in line with the' mark:t 'de • 
&and. 

(d) The prodnctlon of pap!.!r and 
THB MINISTER OF CHEMICALS' paper board in 1984 was 14 lakh tonnes 

AND FERTILIZERS AND INDUSTRY 'which more or less matches the cOllsump-
AND . COMPANY AFFAIRS (SHR[ VEE- tion. 
RENDRA PATIL) : (a) Although most of 
the manufacturers have recentiy increased New Industrial Policy 
the price of papers by about Rs. 5.00 
per tonne to. cover the increase in the *99. SHRI KA MAL NATH: Wi" 

. cost of major inputs such as raw mate- the 'Minister of INDUSTRY AND 
rial, chemica.ls, power and coal, there is, COMPANY AFFAIRS be pleased to 
at present no shortage of paper .and paper state: 
board i,n the ,country. ' 

, (b) and (c): The installed capa'city 
for manufacture of "paper and, paper 
board in the country has "reached· a level 
of 23.49 lakh tonnes as c;)O 1.1. 85, 
thus exceeding the target of 20.5 lakh 
tonnes fix~,d ,for, the Sixth Plan. An 
additional capacity of ~4.8 lakh lonnes 
has also been approved by way' . of 
Industrial Licence/Letters oJ Intent and ' 
Registration with D.O .. T.O., which is 
under various stages· of implementation. 
Apart from improving the infrastruc-
,tural support to enable the indu~try to 
achieve higher c capacity utilisation. the 
other steps'taken to improve the perfor .. 
mance of the industry indude, inler-alia 
the ~o)lowinl : ' • 

(i) EX"cise rebates have been offered 
for· use of unconventional raw 
materials by small paper mi lis. , 
utilisation of bagasse Jor paper 
manufactured by new units. 

(ii) Cttstl?ms duty 'On imported pulp 
and wood chips totally exemp-
,ted. 

(iii) Customs duty on wood in cert~in 
specified form has been reduced 
from l"OO~~ to 10%. 

(a) whethc'r' Government· are work. 
ing on a' new Industrial policy; 

'(b) if so, when the new policy will 
be announced; 

(c) whether Private Sector will be 
allnwed to enter 90m~ area8 which were 
hilhertofore the monopoly, ,of the Public 
Sector; and 

(d) the other steps envisaged to in-
crease industrial' production, improve 
quality of production and ,to bring 
down prices of industrial goods 1 

THE MINI,STER ,OF CHEMICALS 
FERTILIZERS AND INDUSTRY AND 
COMPANY AFFAIRS" (SHRI 
VEERENDRA PATIL): (a) to (d).: 
Government's Industrial Policy' is set 
out in the Indu\trial Policy Resolution 
of 19S6 and more precisely in the indu,s-
trial polictY of July. "1980. The role assign" 

. ed to the pUblic sector and 'private sector 
is at.o set out . in the Industrial Policy 
Resolution. 19S6 which continuC8' to. be 
operative except that the priva.te sector 
has been recently permitted to take up the 
maftufBtcture . of telecommunication equip.. 
ment (or' insta.lIation ' at the subscriber's 
premises, ,such 'as teleph()De j~struments, 
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PABX:s~ tcleprintet$, data communi'cation' 
. equipment. et.C. 

. As a follow up of tbe industria 1 policy 
statement of July, 1980, 'Oovernment 
have taken several measures (0' improve 
productivity 'in industry Bnd to. achievt 
better u(jlis~tion of installed' capacities. 
As a result, there has been appreciable 
increas~ tn, industrial growth. 

The following schemes· de$crve s~ecial 
mention: 

Increase in production is expected to 
create' competition' and stabilize prices 
of industrial ·go,ods., With a view t.o 
ensure 'prOduction. of quality goods, lSI 
stlndards are prescribed (or a large 
number o( products. 

Inquiry Reaardina Major Blalt at tbe 
Cocbiu Refinery 

*100. SHRI S.M. OURADDI: Will 
tbe Minister of PETROLEUM be pleased to 
state: . 

(i) Wi th a view to encourage larger· . (a) whether Government had ordered 
volume of production and to .. any inquiry into the indde~t of major 
provide fiexibi lily to the manu.. . blast at the Cochin Refinery recently; 
f,rcturers io adjust their product .. 
mix d(~pendjng upon the market. (b) whetller the investigation com-
demand schemes of broad-banding mittee bas olade any report; 
have been l\ nnounced in respect 
C?f the following industries: 

(a) Machine tools 

(b) Moiorised 2.wbeelers 

(c) MOlorised 4·wheeJers vt:hicles 
(d), Paper and Pulp 

(c) Chemicals', pharmaceutical. p,elro-
chemical and fertilizer machinery 
industry 

(ii) 25 broad cat~go'ries have been de. 
licensed for non-MRTP!non-
FERA companies, j f the item 

. of manufaClure is no, res"'.fved 
for sma II scale ariel, the industrial 
J,mderraking is not to be located 

. in metropolitan cities/bia cities. 

(iii) The thresh-hold limit' ror ·MRTP 
companies has been raised from 
Rs. 20 crores to. Rs, 100 crores. 

(iv) Inves\ment limit (or small s~ale 
has been. raised from Rs. 20 lakhs 
to R5 .. 35 .laths and for Ancillary' 
undertakings· from Rs. 25 lakhs '0 Rs. 45 Jakhs. 

,·(v) The procedure (or 'clearance to 
enBage fore ian technician has been 
streamlinco. 

(c) if 'so, the. detaiJs thereof; 

(d). whether any person have been 
held rettponsibJe ; and 

(e) whether any compensation has 
been paid to the. emp~oyees and the Jocal 
'people whose. properties have been confis. 
cated. . 

THE MINISTER OF STATE OF THE 
MI~[STRY OF PETROLEUM (SHRI 
NA WAL KISHORE SHARMA); (a) and 
(b): ,The Government.. appointed an 
Inquiry Committee to ascertain. the cause 
of tbe fire in CRL. Ambaiamugalon 8tb 
March. 19H4 and to recommend suitltblc' 
measures to avoid its recurrence in future. 
Th~ Committee submitted its report on 
29th June, 1984 • 

. (c) The Committee. indcntified the 
cause for explosion and fire to "be. the 
formation of massive \,ai:our cloud o\l~r a 
vast area and its c()ntact with a hot source •. 
T~e Complitie. h~d recommended for 'he 
improveme'Dt of fire fiabting faei lities 
process facilities and procedur~s, Jay our' 
administrative procedur:es and training of 
the personnel. 

(d) GovernmC'nes, displeasure .bas 
been conveyed to t9P' ri,lanagement for 
system and management failure. local 
mana,ement h8~J initiated action against 
their employees. 
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(e)' EX·lratia and compensation bas 
been paid to the employees kiHed/i~jured' 
in ,the accident. Compensation to the 
(xtent of Rs. 10.89 lacs for the toss of 
public property has '''cen paid, to 450 
cla.imants. The remaining claims are ~e. 
ing scrutinised' and . are expected' to'be 
$et~Jed in about three months. 

II 

, Rehabilitation of ' Workers of Sick 
Indutrtes 

451. SURI. SYED MASlJDAL 
HOSSAIN: Will the Minic;ter of 
INDUSTRY AND COMPANY AFFAIRS 
be pleased to state: 

'<a) whether Government are concern-
ed about the fate of vast, working forces who 
·are in the sick industries in the cOllntry; 
arid 

(b) if so, concrete steps takcn by 
GOVl"lrnment to rehabilitate them'? 

THE MINISTER OF STATE' IN THE 
MINISTRY OF INDUSTRY ANp. 
COMPANY AFFAIRS (SHRI .ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

(b) Moasures ,for revival ot' sick u'nits 
are taken in th.! light of policy guidelines' 
anl1ouD~d in OC.tober, J 9'81. Banks and· 
1inapcial insdtutions formulate rehabilita-
tion schemes, on the basis of diagnostic 
s\udies in respect of units whicll are consi-
~ercd by them as potentially viabJe. 
Government also would provide such cl;m-
c~ssions and reH.ts as may be required for 
rehabilitation of such sick units as a part 
of'thp packase Or assistance considered 
necessary by the banks and financia) insti. 
tution,s. Nature and extent, of assistance 
required for rehabilitation of viable sick. 
u.na, varies from unit to unlt depending on 
the nature and ~tent of sickness of each 
unit. Howevet, steps taken to rehabili .. 
tate potentially viable sick unit include the 
rollowina : 

1. Take-over' of rna n-age-ment , u,,<kr 
Jn~ustries (Dcvelopmen.( and, 
Relu!alion) Act; . 

2. Re-sched.uUng of "loan a.rid· interest 
liabUi ties in respect of Joans ..and 
grant of conct!s~io,Dal loan assi8~ 
t~'nce';" , ~" . , 

3. Orant of income tax benefit on 
merger of sick cor_npanies wi t~ 
healrhy companies under Section 
72·A or the' (ncorne Tax Act. ; 
and 

4.' Margin money scheme for sick 
smal1 'Scale unit. . 

Closing of tak('n over Sick Industries 

452. SHRI ZAINAL ABED[~ ~, Will 
the Minister 'of INDUSTRY AND COM-, 
PANY AFFA1RS be ple~sed to state: 

(a) the number of taken over sick 
industries which have been etos, d down 
without going through a t~orough exami-
nation about thcir possibl' viabili Iy jpoten-
t~ality by expansion and modernisation; 
and 

(b) the names of the uni ts where a. 
thorough examination was held? 

THE MINISTER OF STATE IN THE' 
MtN1STRY OF INDUSTRY AND COM .. 
PANY AFFAIRS (SHRl ARlF MOHAM-
MAD KHAN) : (a) and (b) : No industrhll 
undertaking taken over for management 
under Industries (D.;velopment and Regu-
lation) Act has been denotified without 
careful exai~ination of its future viabi-
lity. 

Phices Earmsked for Drilling and Exploration 
of,OIl'and Gal fn, Eastern and North.. 

Eastern Region 

453.' , SaRI' HANNAN MOLLAH: 
Will the Minister of 'PETROLEUM .be 
pt~,ased to ,state : 

,I, . 

(a) the naInes of the places. which have 
been·earmarked by the ONGC rOt driJ1ing 
and expJoratio,1), of oi. aad .gas in the ~astern 
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and, north.eas tern reaio,ns of tile cOuntry;, 
and 

(b) the. progre§s achie,vcd, 8Q .rar in 
this regard ,? 

THE MtNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRt 
NAWAL Kl'SH<?RE SHARMA): (a~ The' 
following area.g have been earmarked for 
undertaking exploratory drilling by ONGC 
in the eastern and north·ea'ltern region'of 
the country during 1985-86" 

Assam; Amluri, Bihubar and Cha11l-
rmaigaon. 

Nagttland ll~d CacbsT ~ 8adarpur and 
Kanchanpur. B :sides drilling wilJ conti-
nue at ChUmtlkedima, Kltoragllat, Cltam ... 
pang' and Barak. 

TTipura ~ 

Gojalia .. 
Rokhia; Bararnura. and 

West Dengaf i Raghur.ath, N;akdwip' 
and Oeganga" 

(b) A,ction has been initiated to start 
dfliling at the identiiied loca.tjons~ 

A'Ccoro, en Lead Ft'ee Petrol 

(d) whether Government are aware 
that 106 per cent alcohol, a renewable 
source' of energy, is being used in cars in 
Brazil .and if 80, the reasons for delay in 
swjtc~linB over to akohol in India '1 

TH~ MINISTER OF STATE OF THE 
MINISTR,Y OF' PETROLEU,M (SHRI 
NAWAL KISHORE SHARMA) : 
(a) Not- Sir. • , 

. (b) to (d): Alcohol is used i~ cars in 
Brazil, which is deficient in petrol and has 
a large surplus of molasses. A,It-hoUgh the 
·technology to blend power alcohol with 

. petrol for use as automotive fuel 'has been 
estab~sbed, comm!rdal use of alcohol in 
I~dia as aUtomotive fuel has not been found·, 
feasib1e as surplus alcohoJ is not available 
for .hi,s purpose on a stea dy basis. Be-' 
sides, use of alcohol as fuel is not consi-
dered to be optimum utilisation of this 
industrial raw material, which can pre .. 
ferential 'y be l.I'led for. making high ,alue. 
addt!d .cltemicals in the country_ 

Production of Maruti CaTS and their 
Out..,f Turns Al10tment 

455. SIIRI PIYUSH TIRK[: Wi11 
the Minister of INDtJSTRY AND COM· 

454. OR,. T. KALPANA DEVI : PANY AFFAIRS be pleased to state: 
S~-lRl O. VUAY A RAMA RAO; 

Will the Minister of PETROLEUM be 
pleased to state: .. 

(a) whether Government have any 
plans to market te8d~free petrol jn tlte 
country, as is being, done by EEC, by 

, 1989 ; 
,'I , 

(a) the total rtumhar of cars produc-
ed mooth~wise with number of out of.~urlt 
allotment'; and 

" , 

, (b)' the iotal number of persons in 
the waiting list 1 

. (b) 'whetller Government ,. propose to .. 
encourage use. of' alcohol from moJasses THE MJ NISTER OF STATE 'IN THE 

MINISTRY OF INDUSTRY AND·COM .. 
PANY AFFAIRS (SHRI ARIF MOHAM .. 
MAD KHAN): (a) A, statement it 
annexed. 

as an .Inti .. koock as'ent .. ·at the earliest 
instead of exporting a~cohol and ~olasses 
periodically;, , 

J... c), whether Government/ate aware 
that there. .are, vested intercsts ,and/or 
'muddled thi-nking in the concerne~ Mini-
tries resultiDs in blooki.ng thc use of alcobol 
io petrol: and 

(b) ,I ,02,620 'Pers~ri' we,re waitlist.ed 
, for Maruti cars as.OIl 1.3.85 in addition 
to 6.86.9 for deluxe cars against foreiln 
e~cJ"8 ugc .. -
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P.roductiolr 

Novem ber 1.983'· 63, 

].')tcember 198'1~ j;1 z: 

Ja~t1ary 1'984; ~92:: 

Bebruary· 1984: IB7:-

March" 1984~ t4'C~) 

April 19.84J· ~ 

:~ay 1984; 2.:Z2~ 

\. 

Jwne.1984'; J07!1.: 

JOly t 984'! ;rs:c:> 

A'Ugu!~t 1984" CJ7 5t~.( 

septel,Dbtr '19 8¢: 238 t·: 

October, H)84 }~l '5 z· 

Novem~r' 1'984·: III V 

l)·!centber·} 1984· 2:g:0(),~ 

January 19S'5·: 3]29 1 

FebruarY' 1 g8~~ .. ~ , 3"28'5' -----
Total·· 1'84'65 

4...:-----

~emor.ulltUm Regarding fmport' of' Do I 

Dee" Benze .. e-. 

4"56. SHRl GADAUHAR SABA: 
WiU the Minister" of PETROLE\JM be~ 
_eased-to statC :. 

.Delivered against· 
. priority. allo·tmt:nt 

. JX 

----..........,. 
J65 . . ...... ------....... _ 

·(a') whetfier he has Jle~ived a melffi; .... 
randutn & ted 2 1 January, 1 985 .-,. from 
Tamil Nadu Smnl,l Scale Soap and: ~tCH'''''' 



went ~anufachlrers~ Association, 'Madt'as ' Dethl 'Fe1epboue DJrecto17 
rreciliesting for import of Do Docy1 Benzene 
for carrying ~n their sma" se~le jnilustl'y Ltsg'SFlRi VloSAY ICU MAR YADAIV,~ 
tOfl1llulltactUl'Uli fJo"p etc. ; ~ntl . WfU the Minister Bf CGMMUNJ.CATtONS 

(1D) if 58, Gov«nmen..t's ,reaction 'koro.' be pleased tG state.: 
-on ? 

THE .MINISTER OF STA l'E C,F THE 
MINISTAY OF .PETROLEUM (S'HRI 
NAWAL KISIdORE SPfAltMA) ': (a4 ¥es., 
Sir. . " ' 

(b) STC has arraRsed import "of 3,.()09 
tonnes of Do Dccyi Benzene during 1'984 .. 
t85. For' e'nvironmenta'i Teasons, -use df 
Do Decyl Benzene in deterge'nts j, not 
1C0nsidered ,~dvtsable. . 

vWt 'of 9rin~1t Industrial Deleggtlolt t. 
India 

45'7. SffRl ANANTA ,P.R,ASAn 
SETHI ': Will the M:inister of lNDUSTRY 
,AND COMPANY AF.f;~JRS be'p~leased (0 

~tate, : 

(a~ wRether a ~ membeT Bri1islt Int!us-
trial Delegation represent.ing small .and 
medium coml'anies had recenly visited 
India to explore business opportunities .as 
well as joint ,v.enture proposals; an. 

(b) if SO~ the details regarding its 
t"eport .and the reaction of {J oiGn GevorD-
c.'11en't 'thereon 'I . 

THE MINISTER OF STATE IN THE' 
'MIN'[h'TRY OF INDUSTRY AND COM· 
PANY AFFAIRS (SHRI ARIF 
l\4.0HAM,MAD KH:AN~ ~ (a~ ; Y.es., Sic. 

(b) The delegation had, meetings 
with the rndian induitrialists in Delht and 

j Bombay under the auspices of the A~soct­
ation of IndIan E'ngiR;ering Industr; 
(AIEl). The, discussions related" fie the 
possibilities o(~ie up in various areas such 
as petro, ch:micals., : oil field equipment, 
mineral proeessing~ eltctronics etc. fOlf 
transfer of technology, production coope- ' 
ration and joint ventures e'\c. These dis-
cussions ma.y.lead to furthet cooper~tion 

.arrangements., Government would consider 
any concrete proposal all its MeritS., when 
received. ' ' 

(ft.) Whether his .attentien has beeR' 
drawR to' t)J.: n~ws item ~aPti~ned ':fele ... 
phone directory muddle· appeared in the 
Times of l,ndia dated the J Oth February., 
J g'BS .; , 

~ ~, if so, the de til i Is thereof '; . ana 

(c' whether any enquiry ,has be~ 
'maae in {he matteJ' '1 

'THE MIN ISTER GF S1' A TE OF TH~ 
rvJJNIStRY!; OF COMMUN.ICATIONS 

'JSHRI RAM N.IWAS MIRDl~A,): 

{a) Yes~ Sir~ 

(b,) and {c): Details ~te given ·in tIle 
Sta1emenf ·01 ttached. 

Statemerft: 

Distribution oJ 1984 Eng)ish is~ue 'or 
Delhi Telephones directo~y eorrec1ed up,,, 
30th June, 1984 \\'as s-tarted through dis-

. tribution centres set up at various teJe .. 
phone exchanges in' De-11M Telephone 
District. Due to ~nadequate supply df. 
printed copies from the P£oi·Rt~f., tlte distri. 

, button cou'ld not be dt'ne simultaneously 
at an tIte placeS-. l)ue publictty througk 
local newspapers' regarding timina und 
pctiod' of d:istribution was given. 

2. An ,enqlli'ty has been condtlcted on' 
'the news item capt,ioned "Telephone 
Directory Mudd.e" which appeated in the 
Times of India -issue of ! Oth February. 
! 985. It has been revealed that a distri· 
bution centre was opened at HaUl ~has 
Telephone Exchange 00 2'5,1.1985 for one 
week. The centre was cJosed on 2.2.85. 

'A notice intirnating that 'distribution of .. he 
Directory at this centre has been stopped 
and the subscribers who h'ave not been 
able to get their copies can do so from the 
office of the' Directory Officer, Eastern 
Court, New Delhi was put up at the ·ma'. 
gate at wen as at the e'nquil,Y oflke .. 
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3. On 4.2.198S. some .ubscrjbet$, 
can~e to tho H'auz ,Khas Exchange for 
replacement of the.ir old telephone directo~ 
tie$., They were politely told ,hat they 

, may' get their· copies replaced from, the 
Office of the Directory Officer at Eastern 
Court, New Delhi. But on thdr insis-

." tonce, 174 copies were distribUted to 'he 
, .ub~ribet~s on that day also~ , 

4. 4,.50,.000 c<,pi.:s bad been ordered 
for printing and lh~, printer has supplied 
'so far 2,45,000 copies only wbich are 
being distribl:lted progres.sively. A copy 
of the new OircClVry is givt:n free- of 
charge in repfacemrnt of the oJd copy OIl' 
production of the rene\\ a1 coupon from 

'fhe old ,copy. The 'Directory is a Iso avail-
able on s~de for Rs. 20/- ~r copy. 

'I); 

" S9 A supplement to Delhi Te'lephonc 
Directory, J 984' cO!lta i ning tete'phone 
numbers of Minhters, Members of ParJ1a-
ment ctc. corrected upto 30th, March, 1985 
is expected 10 the made available by .tune, 
J985. . . 

Proposal fo Nationalise Mrs, India 
~nehinery Company Limitt'd by 

West Bengal GO'\'enllu.ent 

459 .. SHRI' ANAND PATHAK: Will 
the Minister of INDUSTRY AND COM-
PANY AFFA IRS be pleased to state: 

(a) whetber Oovernment have' receiv-
ed the proposal of Government' of West 
Bengal to nationaHse "'l/s. India Machi-
nery Company Limited at Howl'ah in West 
Bens¥) ; and 

(b) jf so, the reflotlon of Govcrnmen't 
and wnen the proposall would be taken into 
consideration- ? 

THE MINISTER OF STATE IN THE 
MINISrRY OF iNDUSTRY AND COM .. 
PANY AFFAIRS (SHill ARIF MOHAM. 
MAD KHAN) : (a) a'nd (b): No specific 
proposal has been received from the 
Government of West Benga 1 (or nationali-
~aUon or Mis. India M~cblnery Company 
.Li01;led at .JIowr~h. 

"on Esp loration aad Drilling ""orks 
to tile Oa Shore Areas la OrISsa 

460. SHRIMATI JAYA~TI PAT-
NAJ.K; Will the Minister of PETROLEUM 
be pleased to state: 

(a) . w.hether Oil India Umited has 
Uj)dertaken OJ) txploration and drilling 
work's in ahe on .. shore are~s in Orissa ; 

(b)' if so, since when ~nd ,the detaiLs 
of the works undertaken on shore so far ; 

(l~) whether $ddi.ional on .. shore a.reas 
in that State are propOsed to be explored ; 
&nd 

fd) if· so, th" likely time by which 
th\! addhional work will be under-taken '! 

THE MINISTE~ OF STATE OF THE 
MINISTRY· OF PETROLEUM (SHRI 
NAWAL KlSHORE. SHARMA): (a) 
E~ploratioll work has comfQenced in ou-

. sho.re . area of Otis"a. 1-1 he' exploratory 
drilling is yet \0 COlluncncc. 

(b) Details of the works undeltakcn 
are us follows : ' 

{i} Aeromagnetic surve)s c:anied out 
~n March/~prjJ ... 78 ; 

(ii) Geologi~) Seismic Survey cover-
ing 3114 line kilometres was 
completed by Sepfember,. S 3 ; 

·'(iii) The Seismic Survey data .have 
been processed and interpreted; 

(iv) Fopr drilling locations have been 
identified and a(;tion bas been 
initiated ,to IIcquife land for the 
·sites. 

(c) and (d): Further explcwation pro-
gramme will depend on the resu)ts of the. 
explOf.atory drH)ing. 

,. . 
, . 

Increase in ~rice8 of Family Prodae •• 
. . of MIs. Glaso LaboratorJ~. 

462. SHRI ZULF,QUAR ALI KHAN: 
Will the Mini,st~r' of INDUSTRY AND 
COMPANY AFFAIRS be' pleased to 
state : 

(1~) the percentage increase in the 
prices of f.amily pr~~c\s manufactured 
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by MIs. Olaxo Laboratories Delhi!, dur~'Og, 
the last three years ; 

(b) if so, the details thereof and the 
d'ecision taken thereon? 

(b) the quality:Control exercised by THE MINlSTER OF STATE IN THE 
Government over the family products ~ MINISTRY: OF INDUSTRY AND COM. 
manufac.tured by MIs. Glaxo and over it~ PANY AFFAIRS (SHRI ARIF MOHAM. 
distrib.utioll in Delhi market; and ,MAD KHAN) :: (a) No, Sir. 

• (c) the steps' Government have 'taken 
to break th.:: monophly of MIs. Gla"o in 
the manufacture of Baby Food and other 
products manufactured by' t)1eir' Family 
Products Division l' 

THE MINISTER OF, STArE IN THE-
MINISTRY OF INDUSTRY AND COM'-
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KH'AN): (a) There is no $pecific 
classification as family products:. However, 
Baby Food, High Protein Food an~ 
Weaning and Cereal Food, produce~ by 

. Mis. Gla~o Laboraties may come under the 
term fam:ly products. :Th.!re is neither 
any control nor any, monitoring of the 
prices of th !se products. Hence no specific 
i nfol'rnation oVl.!r the variation ill prices of 
these products is availabh ... 

(b) This Ministry is not exercising 
uny control on quality or distribution of 
these fami.ly products. These have how-
ever conform ,to th~ standards· nnd speci-
fica tions under the Prevention of Food 
Adulteration Act or LS.I. which arc admi .. 
nistered by the State Gover.nments, 

. (c) Government ,have lice rlSed several 
units for these items and Mis. Glaxo Labo· 
ratories 'do not hold ll1onop~ly for these 

, . ' 

items. 

Setting up of In,d,ustrleS" in Kerala with_ the 
help of Non.:Resi'dent radians 

,463. SHRI V.S~ 'VIJA Y ARAGHA .... 
. VAN: Will the Minister of INDUSTRY 
AND 'COMPANY AFFAIRS b~ pleased to 
st,ate :' 

(a) whether Kerala Government have 

(b) Does not arise. 

l~u8trlaUzation of Backward Area. 

464. SHRI K. KUNJAMBU: Will 
the Minister of INDUSTRY AND COM .. 
PANY AFFAIRS be pleased to state: 

(a) 'whether any new scheme has been 
form,ulated for the speedy industrialization 
of backward areas in the country; and 

(b) if so, the details thereof 1 

THE MfNISTE.R OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM. 
MAD KHAN) : (a) and (b): The Stheme 
of incentives for Industrial Development 
of backward areas had been revised in 
April J 9~3. Tb~ details of the Scheme 
had been circulated, vide Press Not,e dated 
27.4.83, copies of which are available in 
Parliaml!nt Library. No new scheme has 
~een finalised as yet. 

• . PautJctpation of Indian Companies in 011 
Exploration 

\65. SHRI K. PRADHANJ: \Vi II 
the Minister of PETROLEUM be pleased 
to state:' . 

'(a) whctllcr Government h~ve recently 
decided to allow some of the Indian com-
panies t.o participate in oil exploration 
'progratDm~ particularly in Bombay High; 

(b) if so, particulars of these com-
panies and whether they have g,ot the 

" necessary' know f\pw, eq~ipment aDd techni. 
cat staff, for undertaking this' venture; 

submitted any scheme to ,the Union (. , 
Government for setting' up industries with ' ,,'(c) whether ~bis would involve any 
th~ ~elp of non-resident Indians working" foreign collaboration or import of equip-
in the, various Gulf couotrtes ; and ' 'ment,or personneJ; 

, f' 
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(d) if- so, the extent thereof; and 

. . 
(e) the other areas in which new oil 

, fields have b(,en discovered in the country 
and the agency entrusted with, the task of 
exploration and drilling for oil and. the 
broad outlines of the programme chalked 
out in this, behalf for the current year 1 

THa MINISTER OF STATE OF THE 
MINISTRY OF' PETROLEUM (SHRI 
NAwAL KISHORE SHARMA): (a) to 
(d). No. Sir. At present, oi I cxplorat ion in 
the country is being carried out by the two 
public sector undertakings viz. ONGC and 

. OIL. Ho~ever, widi a view to ·develop.ing 
indigenous capabilities," it. was decided 
to encourage Indian companies setting up 
joint v.entures with reputed foreig~ oil 
companies for rendering oil tjcld services ,on 
contract basis· to tiNGe a'nd OIL. 

Even though some Indian compallies 
have come forward for setting up joint 
ventures recently, involving foreign coJJa~' 

boration, equity participation and import 
of equipment, no contract. for driJ'Jing or, 
survey has been given to such 'companies so, 
far. . 

(e) Apart from Bombay. High, com. 
mercial discovery of oil has been made in 
Assam and Gujarat. .In' ASl;am, both 
ONGC and OIL 'are drilling and producing 
oil ,and in Gujvat only ONGC is exploring 
and producing. 

The drilling target for 1985 .. 86.is 
about 880 thousand metres. Prodllction of 
a'bout 30 million· tonncs of crude oil, fs 
envisaged during the year. 

Steps to Reopen or' Nationa1ise Sick Units 
, and, Need for· Modern Industries in 

West Bengal 

466. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INDUSTRY 
AND CO~PANY AFF,AIRS be pleased to 
state : . 

(a) whether the re-opening or nationa-
lisation or closed and sick uf)its and the 
need ~o set" up modern industries iu West 

Bengal has b~en recently discussed with 
Union· Govcrnm~nt by \I.re Wes\ Benga'l 
Gov.ernment ;. 

(b) if so. the steps being taken by,' 
Union Government in this regar:d ; and' . .. 

, . , 

(c) the name of the major -sick' and 
closed units (other than jute mills) in West 
Bengal and, since when th(.'s~ ~re lying, 
closed or sick: and the prospe cts of their 
being brou~ht on the rails ill the near 
future '1 

. THE MINISTER OF STATE I~ ·THE 
MINISTRY OF INDUSTRY AND COM .. 
PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN): (a) Yes, Sir. There has 
been a geneI'J} exchange. of views on the, 
problem of iildustriul sickness and need 
for rnod~rrlisation of Industry in West 
Bengal at va-rious levels between Union 
Government and Government of West 
Bengal. Specific proposals, as and ~hen 
received - by th~ Ministry' of Industry, 
would be considered on merits. 

(b) and (c): Data on .sick industria) 
... nits assisted by bank& are being colleckd 
by the Reserve Bank of India. ·In accor-
dance with the practices and usages cus-
tomary among bankers as also in' confor-
mity with the' provisions of the ~tatutes 

governing nationalised banks, it will not 
be possible to divu Igc the names of the 
individuals 'sick' units assisted by the 
banks. 

Scope for revival of sick units is exa-
mined in 'that light of the policy guidelines . ' 

announced in October 198 J. Banks and 
financial institutions· prepare rehabi lita lion 
scl)eme involving c'oncessions for individual 
unitS 'corisidered by them as potentially 
viable. However, Government also pro-
vides ~uch concessions and reliefs as may 
be cons'idered (e~si.ble and necessary as a 
part of .he overall rehabilitation package., 
In addition, reliefs announced. by the 
Oovernment for, r~vjval . of sick units 
include: 

0) ,Grant of tax 'benefits on merger 
of sick companies with the 
healthy ~ompanjes under Sec,tion 
72A ot the Income Tax, t\ct. 
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(ii)' Margin money scheme, for sick 
small scale industrial units. 

Filing'of a $ult In U.S. Co.urt by UnIon 
Goyernment Against Union Carbide. 

. . 
467 ~ SHRI 0.0. SWELL: 

DR. KRUPASINDHU BHO.: 

WHI the' Minister of CHEMICALS 
AND FERTILIZERS be pleas,cd to state: . 

, i~ 
(a) 'whether in its capacity of parens 

patriae, Government will" brjn~ a suit in nn 
American, court against the "Unian Carbide' 
Corporation for t~e BhopaJ gas Je~lk 
disaster; , . 

(b) whether Government· propose to 
deal with hordes of suits on be,half of gas 
victims or theit: Jegal heirs reportedly to bel 
have been filed by an assortment of Ameri-
can lawyer's who visited Bhopal in the wake 
of the disaster; and 

• 
(c) whether Government have any 

contingency plall in the event of the Sllit 
being thrown ott t' on ground that the 
tragedy did not occur on American soi(''l 

THE MINISTER OF CHEMICALS, 
FERTILIZERS ANn ') INDUSTRY AND 
COMPANY APFAJRS' (SHRT VEEREN. 
DRA PATIL): (a) to (c): Government 
is committed to do all that is possible to . 
secure that cI,lims arising Ollt of.' or COil. 
nected wi~h. the Bhopal gas leak disaster 
are dea It wi'th speedily, effective,}Y, eqtJi-
tably and to the best advantage of alJ the ' 
chlimftnts. NeCe~s~HY powers- in this 
behalf have been vc~ted in the C\!nfrnl 
Government by the provisions of the 
Bhopal Gas Leak Disaster (Processing of 

" Claims) Ordinance. These would enable 
Government to represent the' claimants. 
The Ordinance contains express provisions 
\lith regard to 'the' represeJltation by ,the ' 
Central Government of the' claimantc; wirh 
respect to tbe clairps filed before AmeriCkln 
€ourts before the promulgation. or the 
Ordinance •. Governme.nt would, according 
to t.he developments, do whatever .is to the 

, best advantage of the claimants. 

Cook~", 'Gas' for Com~oD People 

[TranslatiDl] 

468. SHRI C.D. GAMIT : 
SHRI ANANTAPRASAD SETHI: 

Will the Mi~ister of PETROLEUM bo 
pleased to state: 

(a) the time. by 'which India will be. 
come seJf-reliant in cookinS' gas: 

(b) whether consumption of gas has 
remained confined to the' upper class 
people li,ving in cit,ies ; 

(c) if so, whether, Gl)vernment ha\e 
any plao under which gas 'could be made 
ava ilable to the common peopJe ; and 

(d) whether Government have pJan-
ned pro4uction of cylinders to cater to in-
creased requirements that should accrue if 
they are able to tap the avajlable gas 
fu·lIy. ? 

THE MfNlSTER OF STATE OF THE 
MINISTRY OF PETROLEUM' (SHRI 
NAWAL KISHORE SHARMA) : (a) On 
the ba~is of current projections of availa-
bility of LPG from variolls ind{genous 
sources, it is expected that full' require-
'ment or" all domestic cLJ~tomers can be met. 
by the year 1"990. 

t:"." 

(b) No, Sir. 
(c) Does not arise. 

(d) The manufacturing capacity for 
LPG cylinderf. is ad~quate to meet the in-
creas ing demand. 

Op~ning or a Branch Post Office In Sais;ftbar 
Panchayat in .Jhan.wara Sub .. Divi~loD . 

469. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COMMUNl-
CATU)NS be pleased to state: 

(0) whether there is no post office in 
Saistabar Panchayat in Jahana\\-ara Sub-
Oivision ; and 

(b) if so, the steps being taken by 
Government to'ope.n a branch post office 
in tbis area vrhicb has a population of 
8000 persons ? 
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THE MINISTBR. OP STATE OF THE 
MINISTRY OF COM MU}HCATIONS 
(SHRI RAM NIWAS ~IRDffA) ,:, (a) and 
(b):, A Branch Post Office is functioning' 
in ,the Saistabad Panchayat, from 
30.12 • .1983. 

iEngr,~hj 

Exploration Drilling Programme of 
O.N.G.C. In Dengal-Basln 

470. SHRJ R.P. 'DAS : . 
SHRI CHINTAMANI JENA : 

Will the Minister of PETROLEU M b, 
pleased to state the details 'of the ~xp\orr 
'Hon and drilling programme of the ( 
and Natural. Gas Cpmmission in the Ben~ 
basin? 

THE MI'NISTER OF STATE OF THE 
~ , 

MINISTRY OF PETROLEUM, (SHRI 
NAWA1:-,KISHORE, SHARMA): ONGC 
envisages conducting 2 party years of 
Gravity Mf'gnetic Surveys. 6 party years of 
Seismic Surveys and drilling of 20.8 
thousand metres with 2 well completion in 
Bengal basin during, tbe financial year 
1985 .. 86. 

FIring Exercises in J)elhl Cantonment Area 

47l. SHRI Moot CHAND DAGA : 
Will the Minister of DEFENCE be 'p)~ased 
to state! 

(a) whether firing l'anSe of Delhi 
Cantonment Military authorities was under 
adverse 'comment in the local Press and if 
so, the details ther<=of ;" 

(b) since when ,this range for 6~iDg 
exerois,e was under use ; 

. (c) ,whether a good num'ber 'of ,esi .. 
dential colon,ies have sprung liP in tbe 
vicinity. of thi's range, whicll came up as 
unauthorised colonies in the bcgi~nin .. and 
later were regularisod civil authorilies ; 

(d) whether Military au~bor1tie, in-
terven'ed in the matter' when unauthorised 
colonies were com'n,' up and Jater when 
they were regularised ; and ' 

" " (,e) , if so. whether' Military autbori .. ." ' \ , ties propolle to, find, a sa1tor place for firi'ng 
exercises ,1, ' 

THB MINISTER OF DE FE NCB 
(BHRI P.V. NARASIMHA RAO) : 
(a) Yes, Sir. 

(b) This range has been in use for i 

the past SO years or so. 

(c) Two colonies namely Narain Vihar 
and Ioderpuri are located to the North 
West of this firing range, at a distance of 
approximateJy 3000 meters. 

(d) Military authorities are not COD-
c~rned as these colonies are not on 
MUt(ary lands. 

(d)' This is the only range available 
for training of troops of nearly 120 ,units 
sta,tioned in and aro~nd Delhi. Its shift-
ing wou ld not be advisable as it WOtl ld 
adversely aff~ct the training of troops. 
However, the safety of residents in the 
area wiil not be' compromis(~d 'and ~ddi .. 

. tional security measures are being taken. 

Setting up of Petro Chemical Projt.·cts 
in t-he States 

472. SHRI BASUDEB ACHARIA: 
Will the l\1inistcr of PETROLEU M be 
pleased to state: 

(a) the names of the States' which 
had ·proposed to,the Union Government to 
set up Petro-'C;ll.!lnical projects in their 
respective. States during the, Sixth Five, 
Year Plan period; and 

(b) the State which had offered the 
Union Government . 40 per eent equity 
share and direct participation in imple-
menting the Pe'tro~ChemicaI Project in that 
State? 

, ,1'HE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM '(SHRT 
NAWAL KISHORB SHARMA): (a) 
Andhra Pradesh,' Assam, 'Bih~r, Oujarat, 
Hatyana, Hirruicbal ~radesh, Maharastra, 

'Orissa, Punjab, llajastha~, Siktcim, Tamil 
Nadu, Uttar Pradesh n~d Wesi Bengal. " 

• 



, . (b) The State Oov.ernments of ~lIja~ 
rat apd West Bengal h~d suggested parti-
cipation Qr the Central Government in the 

, equity sh~re capital of the petro. chemicals 
complexes 'proposed to be set up in their 

" respective Stah:s. 

( TraNS/atlon] 

setting up . of SlUall TelepboM Exchanges 
in Almore District of U,p •. 

+473. SHR( HARISH RAWAT : Will 
the Minister of COMM'UNICATIONS be 
pl'eased to. state: 

(a) whetber it is· proposed to set up 
SOlan Telephone Exchan~es at ,Lamgarh 
Danya, Tarikhet and Devalikhet in Almora 
District of Uttar Pradesh; and, . . 

(b) if so, the' time by which th~se 

Excha nges will be set up ? 

MINISTER OF STATE OF TffE 
MINISTRY OF COMMUNrCATIONS 
(SHRI RAM NIWAS MIRDf-fA): (a) and 
(b) : Estimate for opening of 25 line 
SAXs at Lamgarh stands sanctioned. The 
exchange could , not be opened dQe to 
non-paymen t of demand notes by the 
.-ninimum required prospective applicants. 
It will be opened after the required appli-
cants make tile payment. ' 

An estimate for opening ,of ·25 line 

Written Answer, 66 

(b) if so, ,the d~taiJs ,thereof; and 

, (c) whether. these plans also ,:over the 
rural areas whereby telephones in rural 
areas win be available within a reach of . 
J Km, for every' citizen? 

THE .,MINlSTEROF STA,TE OF THE 
1\.llNlSTRY OF CO\1MUNlCATIONS 
(SHRI RAM NIWAS MJRDHA) :, (a) 
Yes, Sir~ 

(b) These are still under .discussion 
with the Planning Commission. 

(c) No, Sir .. The' proposals envisage 
availabili'ty of. t.e]ephon~ witl.1in 5 ~ms. O! 
most inhabitations. . 

S.T.D. Fllcilities in Pattanathitta District 

475 PROP. P.J. KURtEN : Will the 
Mir.ister of ·COMMUNJCATIONS b\! 
ple~sed to state' ; 

(a) wheth~r -Patlanathifta district in 
Kerala does not have STD facilities ut 
pn;sent ; and 

(b) if so~ whether there is any pro. 
posal to in~rQduce. -STD facilities in this 
district? 

SAX at Danya is being processed for THE MINISTER OF STATE OF .THE 
sanction and is lik.:;Jy to be opened in 'MINlSTRY OF COMMUNICATiONS 
1985-86 on receipt of stores.' .' (SH~I RAM NIWAS MIRDHA): (a) 

There is no proposal to ope~ SAX, at 
Terikhct and Devlikhet at present. 

" Phone' Expansion Phm 

'474 SHRI' M. RAGHUMA. REDDY-: 
Will the Minister of CQMMUNICATIONS ' 
be pleased \0 stale': ' 

(a) whether there are'ambitious tele-
phone expansion plans to cover tb~ 
eouot'ry; '-. .'/, 

Yes, Sir. 

(b) It is p.lanned to provide STD' 
fadlitity to PattanathiU, by linking it 
with ,. Trivandrum Trunk Automatio 
i:xchanae .. 

till 

Introdudlon of 'New Drllg Policy' 

476 SHRI SOMNATH RATH : Will 
the MinitSter of CHEMfCALS AND FER.TI .. 
'tIZERS be pleased' ~9 state: . 

, (a) whether . G~vermen , he ve, a pro-
posa) ·.to i,Dtroduce 'New Drug Policy'; . 
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, (b) I it so~' the ~ew factors expected to leaaJ casts 10 rar pendinl in the $upreme 
be ,iaken into consideration in the new" Court; aDd 
,drug policy' ; and ' 

(c) the time by which the, new policy 
'is expected' to be introduced? 

< 'THlt ,MJNl.STER Of t;:H~MICALS 
A,~D FERTIL1ZERS, ANI? ,INDUSTRY 
AND . COMPANY AFFAIRS (SHRI 
VEERENDRA p~ TIL); (a) to (C): , 
Review of the' .978 Drug Policy ,is in 
progress. The basic approach underlying 
the report of the Nationa~ Drugs and 
Pharma.ceuticals Development Council is 
that-

(i) Special attention ,need to be paid 
by the Government to the priority, 
drugs-drQgs which are widely 
used in medical practice' and' are 
requirrd for nat(onal programme 

,for major disease~ Hke T.B., Lep· 
rosy, Malaria e~c., aO'd 

(jj) That Policy should' b~ re·oricn-ted 
to ensure that tht! drugs a~ avail-
able in abundant quanti.ies a' 
fair prices and with good quality. 

. , 

The report would now be considered by 
the Consultative CommiU,ee attached t'o 
the Ministry, It is difficult to indicate 
speciflcally when the New Drul Policy 
would be announced. 

. 
AftiDft takfft on ,~th Report of ,La .. Com-

mission Bifurcation 'of Supreme Cftrt 

477. SHRI CHITTA MAHATA: 

(c) it Dot, the re~sons therefore? 

THB M1NlSTER OF STATE 'IN THE 
MINISTRY OF tA WAND JUSTJCE. 
(SHRI H.R. BHARDWAJ) : ~a) a,rid te) : 
The Commission has recommended in its 
Nlntty .. fiftb Report subm"l ~~d ~o ~he, 
Government OD, Jst ,,Ma,<;h •• 984 tha't the 
Supreme Court of India shouJd consist of 
tw~ divisions" namely, (a), C~nstjtyt,ionaJ 
Djvision.; and (b) Le,gtl Division,,' and has 
also recommcndod certain amendfilents to 
the Consti tution and consequc'nlial 

'provisions to 'be reMulated by ordinary 
)egislati~n. ,The matter is a\,a preliminary 

. stage ,of consideration and no decisions 
helve been taken with resard to these' 
recommendations. It is onl, afier an 
indeplh study' of' these recommendations 
in consultation \\ i' h 'he authorities con-
cerned that decisions wiJl be taken. , 

(b) The n'umber of constitutional 
cases and legal cases pending in ,the 
'Supreme Court as on 31.'J2.1984 is as 
follows :-

(i) Constitutiona I matters 15,021 

(iI) No 1-Constitutional matters' 
.•. 31.847 

10 addition, th~r~' c~re ''l3~86S'' ad'mission 
. matters 8n4 62.158 miscell,aneolls pet'itions 
pending in the Supreme' COUf t as on 
3 1 • J 2.1 984', 

PROF. MADHU' DANOAVATE : , ,.' ./'" \ ." ;'4 . (.:.-, ' 

Inf:rease in Prolt Lel'ets In Public "Under. ' 
takjagl Vader Mf.Istry ,0( Defence 

SHIU AMAR ROYPRADHAN : , 
Will tbe Minister of LAW AND 

JU&;rICE be pleased to states:, 
" ~I. ' "~,,. 'I' " 

(a), whether Gover.nment propose to 
'divide,"bo $tlpremo ,Court into the consli-
lution.) and lei.', division. on the re~om.­
mendation.s co~ta.ifled in the 95~h Report 
of Law Commission; ; 

(b)' ... i.f 10,. the .,details in. (hi; reaaed 
lAnd (be .number of constitutiOlla' "ates and 

478.:, SHill . K. RAMCHANDRA 
REDDY : Wi 11 the 'Minister' of DEFENCE 
be pleased '0 s'a1e : ' . "'", 

'(8) whether aU .~ ninc"public 'under .. 
takings under Ministry" or ntrence 'have 
in~reaSed their profit Jevels by 27 per 

,··"coot ,; 

" (b) ,jf SOt dotail. 0( ,this achievement: 
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, " ;:(C) "whether prices of I~~ds. pr04~' , 'THB MINlSI.ltR,.QI!~~BF'BNCE (SHill 
.. have been escalated' ,for the He.ptive" P. V. NARASIMI1A, RAO) ! <a> a,nd (b) : 

market which in .his case is totally the (' 3"be, mre,Ja~e tle~. profit before tax ,of 
public/Government sector ~tllelf ;", 'the nine,." Defen~e Public -Sector Under. 

'takin'ls increased from 'R.s.· 72.05 clOfes 
(d) ,whether' increased pr~fits are 'due dudog 1982-83 to Rs 91.57 crores duraog 

to improved produc;tivity ; and, ' t 983.84. thus resulting in an increase or 
27 percent. . Tbc -details ,in reapec\ ,0( each 

. undertaking,are as below :- ' 
(e) , if not, tull facts or the, si.tuation 

, in each of the nine public .sector units 
mentioned in (a) above? 

Sf. NQ. Name of PSU 

1. Hindustan Aeronautics Limited 

2. Bharat Electronics Limited 

3. Bharat ,Earth Movers Limited 

4. Mazagon Dock Limited 

5. Goa Shipyard Limited • 
6. Praga ':fools Limited 

7. Garden Reach Shipbuilders 
and, Engineers Limited 

8. Bhara~ Dynamics Limited 

9. Mishra Dh_tll Nigam 'Limited 

Total (8) 

Total (A)+(B) -

J 982.83 

, 23.47 

23.46, 

42.4~ 

-9.99 

0.49 

100,95 

.( -), J~.50 

(-) 3.35 

(-) 7.05 

(RI. in crores) 

1983·84 

32.92 

26.84 

l8.83 

, J 4.20 

1.04 

;2.04 

11 S~97 

(-) 13.09· 

(-) 3.14 

(-) '8."'7 

_.__,___--, .. , .. _-----
(-) 28.90 (---) 24.40 

-..---... --~ .... '-._-~--.-.. -----.-"'--.. 

72.05 91.57 

'--------------------------~~-------------------------
. '(c) Mostly rllle, prj~s quoted by the, D\!'(ence - Public, ,Sector U,s4er.takina. a.,e 

on "fixed' cost" basis. Escalatiun to provide for normal i~crease in the, cost o( ,raw 
material" ('~a~ourt o~~ .. , ,is also sometime. allowed 1:8 per the terms of the contract .. 
In addition to selling to Def~nee 'Services, the Defence ~ ... bUc Sectqr t;;("d~r,'a19np are 
also selliQg;()ther items :ilt competilion with"n.a,'iQIlaI and interna'ion.~l..p, •• njsa'tioDs. 

'- (d)and' (e): The increase iir the m«npowe, or thb' DcfcnQe PlIbJic Secto; 
,'U.ndcrla~i.ol' ~"r.in. t~~ a~ve period bas -'beta 'r.larlinal. b"r the production, bowcvC'r, 
bas ,iQ,cre&$ec;f su,b$tan(ially from Ils. 1144.'13 c:tbtea durin, ,- J982·83 10 Ils. 2,,4.18 .. 85 
c:r~res durin,' 198 ]. .. 84.. ' 



,Defeetive Pln~Type Cylinders Supplied by 
" , Oil Co_p.'aleil ' 

;, 

479. SHR.IMATI KISHORI SINHA': 
Will the Mini$ter of PETROLEUM, be 
p'eased ·to state ~ 

(a) , whether his attention has been 
drawn to tbe news item in 'The Stateman' ' 
of M~1rch 4, 1985 stadng that th~ new 
pin-type cylinders sUl'plied by the Oil 
.Compani~s for LPG u~ers, are defective; 
and 

(b) if so, the acHon, taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISH,O~E S~ARMA) : (a) Yes, 
Sir. 

(b) The new pif) .. 'type cylinders supp-
lied by the Oil Companies are not defec-
tive. A suitable clarification 'has been got 
issued in the news-paper on March ,14, 
1985. 

Appoinh,ent of Pet'MaDMt Chief Justices 
in various High Courts 

480. "SHRI THAMPAN THOMAS: 
Wi)) the Minister of LAW ANP JUSTICE 
be pleased to states : 

(a) whether a large number of judges 
are working as acting Chief Justices in a 
number of Higb Courts in the' country; 

. 
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,Pu!ljab and' Haryana and Sikkillh and 
a.iog Chi~f Justlc~'s were fU'l~~tionjng . 
in these High yourts.· • 

. \ 

The appointment of the permanent 
Chief Justice of the Gujarat High ~ourt 
has been notified. The matter of appoint .. 
ment of perrn~oent Chief Justices in the 
other High Courts is engaging the' attenti'on 
of the GoveTnment.· It is not possible to 
indicate the time by. which they will be 
appointed. 

, . 
Evaluation of the Data Obtained in Indo-

Soviet .Joint Space Flight 

. '481. SHRI SATYENDRA ~ARA1N 
SINHA : Will the Minister of DEFENCE 
be plcased to state: 

(a) whether the dala obtained in the 
:lndo .. Sovid joint spa~e flight has been 
evaluated; 

(b) if so, conclu~ions,thercof ; and 

(c) whether any further programme 
in this direction has been planned '/ 

THE MINISTER OF DEFENCE (SHRI 
P.V. NARASIMI~A RAO): "(8) Yes, Su. 

(b): A report on the 6ndin'gs of the 
various eXP'tfiments conducted during the 
space flight is under preparation. 

(b) . if so, the details thereof; 
. (c) At pre-sent there are no plans for 

"ano\hcr joint Indo-Soviet manned space (c) the reasons of their continuation 
as 'acting Chief Justices; and. . flight. 

'(d) by what time permanent Chief 
Justices are Jik~ly to be appoin,ted in these 
High Courts. 1 

THE MINISTER OF STATE IN tHe 
MINISTRY'~ OF LAW AND JUSTICE' 
(SI:-IRI H.R. , BHARDWAJ) ; (a) to (d)": 
As on 1 S. 3.8S, the offices of .the Chief 
Justices, were vacant In' the High Courts of 
Allahabad, Andhra ' Pradesh Oauhati, 
Oujarat, Jammu and Kashmir, Kerala, 

. Honle Delivery System of Gas Cylinders 
, in Jammu and Kashmir 

482. PROF. SAIF.ub~DIN '·soz : ' 
Will, the Minister of PETROLEUM be 
pleased.to ~t.ate : 

• 

. (a) whetl1er'home.deHv~rY system has 
been adopted in ,re,sp'ect of supply of, gas 
cylind.ers throughou,t ~hc cotintr,Y ;. 
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(b) ifso, wht:(~tr. the s~me ,system , (b) and (d) : IOPL has supplied most 
e~ists in Jammu and Ka.shmir St~tes ,'; and , of the orders fr.om the Ministry of Healtb 

. \., . ' for anti T .D. drugs. The remaif:1ing sup-
,(c) if not"the re~\sons th::reof? , plits wouJd be completed shor~Jy. ' 

, THE'MINISTER OF STATE OF THE 
MINISTRY' OF P.BTROLEUM: :(~HRI 
NAWAL K.ISHORE SHARM'A): (~)' and 
,(b); 'Yes, Sir 

(c) Does not arise: '_ 
, Losses Incurred lJy I.I).P,L. 

'483. SHR! Y.S. MAHAJAN:' Wi1l 
the Mi~ister of CHEMICALS AND 
FERTILI.ZERS be pleased to state : 

(a) whether the JDPL bas as on 
March 31, 1984 sufferred cumulative loss 
of over Rs. . 117 crotes and its 
performance'in December, 198.4 showed 
a finished goods inventory of abou~ 
Rs. 20 crores and outstanding of Rs. 50 
(,.'1 orcs; 

(b) whether (he company had failed 
to 'manufacture crucial anti.tubercular 
drugs and other drugs which were required 
to be produced under the Na'tional Health 
Programme and the capacity utilisation 
in the ca~e of other drugs has also been 
very low; 

(c) whether the production of 
, essenti'al drugs by 'I,the lisbikesh prant 

has been, low due to equipment bteak-
down and faulty raw material procure-
ment p,lanning; and 

Capacity utiHsaU()o var!es from plant 
to plari't and depends on market demand 

, , ,. 
p,roductioQ and cosl considerations. IDPL 
is taking steps to improve capacity 
utilisation. 

(c) IDPL, has reportad -that it is 
not so. 

Progress Re : Setting.up of a eetro. 
Chemicals Company at Raldia 

,484. SHRI SATYAGOPAL MfSRA': 
Will the Minister of PETROLEUM· be 
pleased to state : 

• > ' 

. (3) The present pOsition of the pro-
pos;iJ of setting up of a Petro·chemical 

, complex at 'Haldia, West Benga1;' , 

• (b) the details of the pro,gress of the 
proje'ct so far; and . 

(c) ~hc role of the Union Governruent' 
in this project? ' 

THE MINISTER OF STATE' OF THE 
MINISTRY OF PETROLEUM (SHRI 
NA WAL KISHORE SHARMA) ~ {a)karsd 
(I) : Government of India have already 
jS~lIed a letter of intent to the West 
Bengal Jndustrial Development Corpo-
ration (WBID(:) (0 set up a petro.chemi-

(d) the steps Goverument have taken ",eals complex i~ Haldia. WBIDC is reported 
or propose to take for, optimum utili- to ,~a~~ spent ,about ~s. S crore. for 
sation 'of drug ,manufacturing capacity I acqUJSl hon of la~d and Its deveI~pmentt 
especially the anti T.B. and other ,drugs a.nd for ctmstructJon of level CrO$SlDg and 
which fotm part of the National Health link roads etc. 
Programrrie ,by the variou's uni. 'of IDPL ? 

'THE MIN[STER OP CHEMlCALS 
AND FERTILIZERS AND INDUSTRY 
AND . COMPA~Y AFFAIRS (SHRI 
VEERENDRA PATJL) : (a)' The cumu-
lat.ive Joss of IDPL aS,OD 3t.3.84 was 
Rs 117.1-6 crores. ,The inventory aad 

'outstanding of the Company' as on 
31.12.1984 wert about Rs.' '28.8,t and 

. Rs. 28.03 crore.s rcs~ctively. 

Holding of Elections in Punjab IJ1d Assam 

, 485, SHRI AMAR ROYPRADHAN 2 
Will the Minister of LAW AND'JUSTICB 
be p'leascd to state: -

(a) whether O~vernment aro consi. 
dering t. hoJd ejections in tbe State of 
Punjab and Assam; , 
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,(b) j'f·to •• dte detafls iii, this fe.ard; 
arid ' 

(c) it not. the 'r~.son1J ~aor,for ? 

THE MINISTER' OF' STATE IN THE 
MINISTRY Op· LAW AND, JUS rICE 
iSH:llI'H.a. BHA~DWAJ) : (a)~to '(c) The 
Election COmmissIon 'bas, Informod t~at ' 
'the ti'oldio. 'Cil electio'ns in t~e State of 

'Assam would be considered only afcer the 
completion of the intepsive revision of 
tlectoral rolls with reference to 1.1. ;198 5 
as, the qualifying date. The revision, which 
has been initiated by the Comn;issioq in 
fulfilm~nt of its aS$urance . ,to the Supreme 
Cou,,'t haS,n,at yet ~~en ~~mpleted. ' 

As regards :punjab, "it may be mention. 
ed ,hat tbe Gov~r~ment ,have ,.lready 
taleen vario~s' ,tcps with a Iview to the 
creation of a congenial atmo~ph~re in the 
State. The Commission has inf\)rmed that 
it will be, in a position to c<?nsider pro_ 

,p,Gs,als ~o' llold elections ,in the State of 
J)unJa.b as and when the .Centra1 Gov~rn .. 
ment indicates, th"e pOHibility of the 

• revocation of the PreSident's rule. ' 

Toy Production In Priority lA~ustry Lbt 
'486. SHRI R. ANNANAMBI : Will 

the Minister of INDUSTRY AND .cOM· 
. 'A"NY',AFFAIRS be pleased to state: " 

(a) whether Governme~t would consi. 
der to include tOy produ<:tion in the list 
" prioritY ~I\du~tri" li~ge tc')y'. ,b~ oot 
ol,lly ~b4) pl~y v.,luc but, als() contdb,Ute to 
ed~adon ,ana p~ycho .. $ocjal developm~nt 
of tho ~hild; and 

(~) if so, the details tht"reof ? 

THE MINISTER. OP STATE IN THE 
MINISTRY OF, INDUSTRY AND 
COMPANY AFFAIRS (SHIH ARIF 
MOHA'MMAD KHAN) : (a) : .and (b) The 
production ,of toys hag already been 
reserved for exclusive manufacture, in the 
sm'lll 'scale seQ,tor ,and, th~ small s.~ale 
sector, aSia w'bole, is treated as priority 
sector for development of credit. 

. ,I ... U, .. ,a,,~ ~~~"i~ f~r ~Qd.~s~rI~1 
, .' "Growth not only fu~11 ~ti)~s~.' 

487. SHRI PRIYA RANJAN, DAS 
,MUN.S(: WHI \b. ~i~i$te .. ~r I,tiDUS .. 
T(tY ~,ND, COM"PANY AFF.lRS lle' 
preaSed tel state ,; 

:. (a) whether he is 'aware of •. faot 
. tbat . the inee,n,Uves and subsidies 81 ~'ed 
for tbe industrial ",rowth ar~ 'not fu11y 
utilised on a~count of l'he informfltion' 
,lap; and 

(~) it ,so, the re.son,s, tae~~f ~nd 
:the femeqial steps Government ,propose 
to take in thJs mat ter ? 

,THE MINISTER OF STATE IN THE 
MINISTRY OF JNDUSTRY AND COM-
PANY AFFAIRS '(SHRI ARIF 
MOHAMMAO KHAN) : (a) The Central 
Incentive and Subsidy scheme for develop-

,r:p.en't of indus~t:iaUy baok~a.rd ~reas has 
l>een siven the wid:est publicity and the 
State Goverorne".t; are, Aware of the details 
of the scheme. Figures of disbursement 
of subsidy during, the last three years will 
prpve tbat the scheme has elicited very 
good response. The . figures are as fotlows : 

] 982-83 
·]983-84 
J 984~85 
(upto 10th 
March) 

(b) Does not arise. 

Rs. 40.00 crores 
Rs. 53.20 crOres 

Rs. 83.84 crores 

Measures to Prevent Mismanagement In 
. LPG Cylinders 

. 488. SHRI AJIT KUMAR SAHA' : 
Will lh~ Minister of PETROLEUM ,be 
pleased to state : 

(a) ,v~~~ber qovernlllent &,t.'e aware 
that io We~t BClWaJ LPG cylin'ders were' 
,~ing divertod. to U,pauthorised ~9n8lK1lers 
while domestic consumers were beiDQ' 
deprived of these cylinders; and ' 

(b) if so, the details of -the measures 
being taken to check the mismanagement 
in LPG Cylirlders ? 

THE MINISTER OF STATE OF THE 
. ~UNIST~Y OF NiTROJ..EUM (SHJU 

N,AVAL KISHORE SHARMA) .,: (a) and 
and (b) : Yes, Sir~ LPG cyU[ldecs in\ended 
for dDmestic cQnsumers have been diyort ... 
~ for US~ in the COllSU'ucti~n or the 
t4.ctro Jlailw.).' in C,k:utta. ,The, matter 
was taken up with 'R:aijways who iIl.strucl-
od the~r contrac\ors, tQ, refrain from usi;ng 
LPG. The ,OB I'D4~try, is seekina the' 
assi_auee Qf ~b.e· Gove.rnment of West 
Bengal to dc.l with lilis pro,blem. 

",It .~ 
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Nationalization of Hindustan Pil-
kington Glass WOl'ks Ltd. 

489. SHRI AMAL DATTA: 
SHRI SANAT KUMAR 

MANDAL: 

Wi1l the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to sta te : 

(a) whether Government are awar e 
that in view of non-acceptance of (lffl'r 
(rom Window Olass Ltd. to sct tIe 
bank dues with Rmk of H.troda. the 
possibility of Window Glass Ltd. to 
take over the Hindustan Pilk;ngt0n 
Glass Works Ltd. (HPOW), Asansol ill 
West Bcngal, will be bleak; 

(b) in tbat case, wheth(.;r G >vern-
ment will consider the earl icr propn >~d 
of the Chief Minister of West Ikngal 
to nationalise the unit; 

(c) If so, when; and 

(d) ifnotJ the reasons thel(.'of? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) (a) 
According to the informat ion rt.:ccivl'd 
from the State Govermncnt of 
West Bengal, the settlement propo-
sal given by Mis. Window G1.l ss 
Ltd. for taking over Mis. Hindustan 
Pilkington Glass Works Ltd. has been 
upproved in principle by tho Grindlays 
Bank and the Bank of America Th~ 
proposal is yet to be approv\!o.hy the 
third Bank viz. The Bank of Barod 1. 

(b) to (d) : Do not arise. 

Telecommunication Faeilit ics in Rfti-
~arh District of Madhya Pradesh 

490. KUMRAI PUSHPA DEVI. 
Will the Minister of COMMUNI .. 
CATIONS be pleased to state : 

(a) whether Telecomrnunicnt ion 
facilities available at present are Dot 

adequate in Madhya Prodesh in general 
and Raigarh District of that State in 
particular; 

(b) if so, whether his Ministry has 
any proposal to providc additional 
telecommunication facilities in that 
par t of Madhya Pradesh ; 

(c) if so, the schemes prepared 
therefor; and 

(d) the ti me by which the additio-
nal te1ecommunication facilities arc 
expect ed to ba provided there? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS 
MrRDHA) : (a) (i) Telecom. facilities 
a vallabJe in Madhya Pradesh are 
adequate. 

(ij) Telecom. facilities availabJe at 
Raigarh District are as follows: 

No. of exchanges 15 

Equipped capacity 1330 

Working connection 1039 

Waiting list 109 

Long Distance peo ... 74 

Thus t he fa cil il ies ar C Hdequate. 

(b) Yes. 

(c) The scheme for additional tele-
com. facilities (() be provided at 
Rnignrh Di-;trict is as below: 

(i) Raigurh 600·ljlles automatic 
exchange will be expanded 
to J OOO·lines. 

(ii) Raigarh will be connected to 
National Dialling Network. 

(iii) AIJ existing telephone 
exchanges will he expanded 
fuitably as and when demand 
builds up. 
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(iv) Ten smlill exchang~s will be 
newly opened in the dis-
trict. 

(v) 75 Long Distance PCps are 
also proposed to be opened. 

(d) Additional facilities indicated 
in (c) above are expected to be com-
pleted during the 7th Plan period. 

New Telephone Expansion Schemes 

491. SHRIMATI MADHURI 
SINOH : WilJ·the Minister of COM· 
MUNICATIONS be pleased to state: 

(a) tbe details of new telephone 
expansion schemes in the country; and 

(b) the time by which the telephone 
facilities will emediately available to 
tile needy porsons aJl over' the country 
without waitina for the long years? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNtCA· 
TIONS (SHRI RAM NIWAS 
MIRDHA) : (a) These are still under 
discussion with the Planning Commis-
sion. 

(b) Subject to the availability of 
financial resources, this may be feasible 
by lh~ turn of tho century. 

Constraction of Post Office and 
Telephone Exchange Building at 

Lnxmi Nagar, Uelhi 

492. SHRI VILAS M UTTEMW AR : 
Will the Minister of COMMUNICA-
TIONS be plea8cd ~o state : 

(a) whether Q post office in the 
District shopping Centro at Rndhu 
Place Is being set up; 

(b) whether a plot is being ear-
marked by the Delhi Development 
Authority for the Post Office and tbe 
Tolephone Exchangc at Laxmi Nagar; 
aDd 

(c) the reasons for Dot letting up a 
Post Offioe building in this are 80 far ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS (SHRI RAM NIWAS 
MIRDHA) : (a) No" Sir. 

(b) Postmaster General" 'Delhi 
Cjrclc bas requested Delhi Develop-
ment Authority for allotti02 a plot for 
construction of a Post Office buiJdina 
in the District Shopping Centre which 
is to come up in Laxmi Nagar area. 
The present Laxmi Nagar P. O. is 
proposed to be shifted this depart. 
mental building wh. n it is constructed. 
A plot of land measuring 2 acres bas 
been acquired from DDA for the 
construction of Telephone Exchange 
building at Laxmi Nagar, Delhi. 

(c) As no departmental plot is as 
yet ayail ab Je. 

Increase in Rate ofi..Royalty on Crude 
Oil to Gujarat 

41)). SHRI R. P. OAEKWAD 
\Vall the Minister of PETROLEUM: 
h:,_' p":<ls{d to state: 

(a) whether 'the question of increase 
in the rate of royalty 00 crude oil to 
Gujarat and determining it at the rate 
of 20 per cent of the import parity 
price is pending since a loog time; 

(b) whether soon arter fixing tho 
ratc of ri.)yalty at the rate of Rs. 61 
per ton, Union Government increased 
the domest ic price of crude from Rs. 
305 per ton to Rs. 1,182 per ton 
in July. 1981 which is DOW at Rs. 
1,382 per ton; and 

(c) if so, when a docisioD is Jlkely 
to be tuken in the matter as the State 
Government is losing considerable 
revenue? 

THE MINISTER OF STATE OF 
THE MINISTERY OF .PETROLBUM 
(SHRI NAWAT KlSH~E SaARMA)! 
(8) to (0): Tlte ques'iOQ of "vi· 
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"oa of the exlstio. ra te of royalty is 
under consideration and a decision will 
be takeD 'as soon as possible. 

Setting up of Regional Office of ONGC 
in Andhra Pradesh 

494. SHRI V. SOBHANADREES-
W ARA RAO: Will the Minister of 
PETROLEUM be pleased to state: 

(a) the conclusion drawn after 
conducting offshore drilling operations 
by Oil and Natural Gas Commission 
extansively in the coastal Andhra 
Districts; 

(b) whether a tallt force has been 
set up by ONGC to go into the details 
regarding utilisation of natural gas; 

(c) if so, the detaiJs of its recom. 
mendations; and 

(d) whether GJvernmcnt propose 
to set up a Regional Office of ONGC 
in Andhra p'radesh to expedite the 
drilling opera tions with utmost 
efficiency? 

THE MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA: 
(a) Gas has been discovered in 
onshore areas and oil and gas in 
offshore areas in deep waters. The basin 
is considered prospective but commer-
cial quantities of hydrocarbons are yet 
to be established. 

(b) aDd (c): Yes, Sir. The task 
force has recommended th.ll various 
fractions of natural gas be used for 
production of fertilizers, petro-chemi. 
cals and liquid petroleum gas. 

(d) The existing office at Rajah-
mundry has been controlling the 
onshore operations in Krishna-Godavari • 
Buin since July. 1977. It is proposl."'C! 
to be strengthened further. An offshore 
lupply base has beeD set up at 
Viaakbapatoam port and a helicopter 
baH at V ija,awada airpor t • 

S.T~D •• TeJex aad Auto-Exchange 
Facilities In Dlda" K..roafaka 

495. SHRI NARSINOHRAO 
SURY A WANSHI : Will the Minister 

~of COMMUNICATIONS be pJeased to 
state: 

(a) whether STD, Telex and Auto .. 
exchange facilities are scanty in Bidar; 
Karnataka; 

(b) whether Government are pro .. 
posing for their expansion; and 

(c) jf 80, the time by which these 
will be expanded ? 

THE MINISTER OF STATB OF 
THE MINISTRY OF COMMUNICA. 
TIONS (SHRI RAM NIWAS 
MIRDHA) : (a) At present an auto-
matic exchange of 600 lines is working 
at Bidar with a waiting list of 208 lines 
However, STD and Telex facilities are 
not availabJe at Bidar. 

(b) Yes, Sir. 

(c) Auto Exchange : 

Present capacity of 600 lincs of 
auto excbaoge is plauned to be expanded 
progressively during the 7th plan 
period. 

S.T.D. : Bidar is likely to be provided 
with STD facilities during tho 7th plan 
period 8fter the roliabJe transmission 
medium linkins Bidar with Hyderabad 
is commissioned. 

Telex : A 20 line telex exchange 
bas beon planned for Bidar daring tbe 
7th plan period. 

Party POSition in tbe Lok Sabba and 
State Awsemblles 'etc. 

iii. DR. A. K. PATEL: Will the 
Minister of LAW AND JUSTICB be 
pleased to state: 
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(I) party-wile position in Lot Sabba 
and various States and Union Territorios 
Assemblies as at present and 18 before 
tbe latoat elections; how docs each 
party'. strengtb compare tben and now; 

(b) bow manY such CODltituencie. 
were 10lt by each party in these elec-
tions as were WOD by tbem in tho pre-
vious eloctions; and 

(c) bow do the figures of (b) com-
pare with those obtained in previous 
three elections a8 related to each party ? 

THB MINISTBR OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H. R. BHARDWAJ) : 
(a) to (0) : !oFormatioD regarding party-

wise position for tbe Vtb, Vltb, VJltb. 
and VlIth Lok Sabba as compileCI by 
the Election Commits ion is io tho 
attached statement Similar informa· 
tion for State Assemblies is not yet 
available since the elections to state 
Assemblies and Union territories were 
concluded only recently. This infor-
mation will be collected and laid on 
the Table of the Hoase. 

In view of the changes which have 
taken place in political parties from 
tillle to time (whether by way of split, 
merger or otherwise), it is not feasible 
to make any compar ison of the type 
indicated in parts (b) and (c) of the 
question without the risk (in the case of 
most of the parties) of the conclusions 
being merely express ion of opiuions. 

Statement 

Statement showing seats secured by different polilieal parties at the General 
Electian8 to the House al the People held In 1971. 1977, 1980 and 1984. 

~--- .. _-- --------
Name of Party 1911 1977 1980 198$ 

1 2 3 4 5 

NATIONAL PARTIES: 

1. Indian N ationa} Coogress 352 154 403 

2. Indian National Conaress (I) 353 

3. Bharti,a Lok Dal 295 

4. J anata Party 31 10 
5. laData Party (Secular) 41 

6. BbarUya Janata Party 2 

'I. Lot Dal , 
8. Indian Conaroal(SocialaUlt) 4 

9. Iudian National Coolroal 16 3 
(Oraaniaatioo) 

10. SwataDtra Party 8 
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1 2 3 

11. Bbartiya Jan Sangb 22 -
13. Samyukta Socialist Party 

13. Praja Socialist Party 3 

1 4. CO'DmuDiat Party of India 23 'I It f 
J5. Communist Party of India (M) 2S 22 36 22 
16. Indiao Nati"oal Congress (U) 13 

TOTAL 4.51 481 485 450 

Name of Party 1971 1977 1980 1985 

STAFF AFFAIRS: 

All Party Hill Leaders' Conference 1 

BangIa Congress 1 

Bhartiya Kranti Da. 1 -
Anna Dravida MUDnctra Kazhagam 19 2 12 

Dravida MUDnetra Kazbagam 23 1 16 2 

Kerala Congress 3 2 1 

Kerala Coogress (J) 2 
United Front of Nasatand 1 

R.evolutionary Socialist Party 3 4 4 3 

Shiromaoi Atali Dal 1 9 -
United GOaDl (Sequeira Group) 1 -
Forward Block 2 3 3 2 

Muslim Lcaaue 2 2 2 2 

Vilhal Haryana Party 1 -- -
Jammu It Kashmir National 
Cooforcoce 2 3 



1 2 3 4 , 
PeasaDt and Worker's Party 5 1 

United Democratic Front - 1 - ---

Maharashtrawadi Oomaotak Party 1 1 

, Sikldm JaData Parisbad 4 

Teluau Deaam ~O 

lodiao CODar eSI (J) 1 
--,---- ---- ,., .... ____ o ... _ .... __ ........... ___ • ___ ~_,~_ .... ~ _ .. _~_'_,,- ....... 

".,~--

TOTAL 40 49 34 58 

()ther Parties 13 3 1 

Independents 14 9 9 5 

OR.AND TOTAL 518 542 529* 513** 

c~~:-'!':"'~~ ..... - .. 
NOTBS: *In 1980, election from 12 Parliamentary constituencies of Allam 

could not be held as in ono;parliamentary constituency viz. 3.AutoDO" 
mous District (ST) sufficient staff was Dot available to conduct the 
election due to no"cooperation of Govt. employees whereas in 11 
parliamentry cODstituencies no nominatioDs were filed. In addition io 
l-Sbillong parliamentary constituency in Meahalaya election could dot 
be held as all the validity nominated candidates withdrew tbeir candi .. 
datures. 

**10 1984, eleotioo for 14 parliamentary constituencies in Assam aDd 
13 parliameDtary constituencies in Punjab were not held wbile tbe dates 
of poll in Mandi parliamontary constituency (Himachal Pradesb) and 
Ladakb parliamentry constituency (Jammu & Kasbmir) have been post-
poned to 2S.S.8S and l4.4.85 respectively. 

OpeaJag of More Te1flrapb Oflkes In 
BaDgalore 

491. SHRI V. S.· KRISHAN 
IYBR : Will the Minister of COM· 
MUNICATIONS be pleated to state: 

(a) tbe Dumbor of tc)clraph offices 
in exl,tence at present . in Bang.lore 
Cit,; aM' 

(b) whether OovernmeDt propose to 
open some morc to 1 ograph offices in 
Bangaloro, especially in neweatension 
areas like Jeevan Dh ima Naaar, J, p. 
NagarM Banashankari, etc. ? 

THE MINISTER OF STATB OF 
THE MINISTRY OF COMMUNI. 
CATIONS <SHR.I RAM NlWAS 
MIRDHA); (a) The Dumbor of Co)o-



graph offices in existenc:e at prgsoDt 
in Baogalore City is 110, Sir. 

(b) Telearaph facility is available 
in new extension areas Uke Jeev~n 
Bhimanagar, J. P. Nagar and Bana-
.hlnkari. Propo$81s for uparadiQ' the 
telclraph racilities in Miniseddipa laya, 
Dooravaninagar and Vljayanagar are 
under consideration. 

Kerosene Mixed with Napbtha Supplied 
by Hlndustan Petroleum Corporation 

In Kerala 

498. SHRI SURESH KURUP: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether in Kerala the Hindus-
tan Petroleum Corporation has distri-
buted kerosene mixed with naphtha; 

(b) whetber due to tbis.. seven 
persons died and a number of persons 
were injured while using this kerosene; 

(c) whether 
conducted any 
iacident ; 

Government 
enquiry ioto 

have 
this 

(d) if so, tbe out come thereof; 
and 

(e) whetber the Hindustan Petro-
leum Corporation has given any 
compensation to tbo victims? 

THB MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
<SHRI NAWAL KISHORE SHARMA) : 
(a) Some supplies of keroseno oil 
made in January/Pebruary, 1985 from 
the Cocbin Terminal of tbe Hindustan 
Petroleum Corporation Limited have 
been round to be contaminated with 
Naphtha/Motor. Spiri1. 

(b) As on the 12th March, 1985, 
I J perIOD. are reported to havo died ...s 109 ,perSOD lnj.ared in fire accideats 
C811aec1 by the coot.mic,ated 'korosene 
(lif. 

(c) and (d) : Apart from the iD~OIti· 
gatioD being conducted by the Crime 
Branch of Kerala State Police into tbe 
cases registered, Hiodustao Petroleum 
Corporation has ordered an enquiry by 
a Technical Committee and its report 
is expected in the last week of March, 
1985. 

(e) Hindustan Petroleum Corpora-
tion has contributed Rs. 4 laths to 
the Chief Minister'S Relief Fund for 
providing relicf to the aff~cted families. 
The State Government has ordered the 
District Collectors to mnke eX~lratia 
payments to the affected families. 

Targets for Installation of New Tele-
pbone Lines during Sixth and SeveDth 

Five Year PI .... 

499. SHRI AMARSINH RAT .. 
HAWA: 

SHRI MOHANLAL PATEL: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the taraet fixed for intal Hng 
new telephone lines in tbe country 
during tbo Sixth Five Year Plan; 

(b) tbe achievement made 80 far; 

(c) wbether the target fix~d has 
not beon achieved; it so, the reasont 
therefor; aod 

(d) the tarset fixed for installing 
DeW telephone lines in the oouatry 
during the Seventh Five Year 'P4aft 
period nnd the amount earmarked 
theref"r ? 

THE MINISTER OF STATE OF 
,THE MINISTRY OF COMMUNICA .. 
TIONS (SHRI RAM NlWAS 
MIRDHA) : (a) 13.30 lath Hnel. 

(b) 7.56 lath Jines by 31.1.85. 

(c) No, Sir. The target ,hal _t 
beeD achieved. The sharlfall is .. a.I, 
due to ; 
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1. Inadequate alJocation of funds 
to Telecom. Sector; 

2. Delayed/unbalanced supplies 
of equipment and material 
from indigenous sources ; and 

3. Delay in commissioning' of 
Oil ita] electronic loca] ex-
changes (of B-IOB type) due to 
prolonged validation tests. 

(d) This is still Dot finaJised as 
our proposa 18 pre still under consi-
derat ion in the Planning Commission. 

Commissioning of TeJlicbery Automatie 
·Telephone Exchange 

500. SHRI K. P. UNNIKISHNAN : 
Will the MlDister of COMMUNICA-
TIONS be pleated to state : 

(a) whether there has been a delay 
in completion of Tellicberry automatic 
telephonc excb aoge ; and 

(b) if so, the date by which the 
E~hanle will be commissioned '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS {SHRI RAM NIWASMIRDHA): 
(a) There has been a little delay in com-
mencing construction of building for 
Te1Hcherryautomatic telephone escbange. 

(b) Tbe 
expected to 
March, 1988. 

telephone exchanae is 
be commissioned by 

Complalntl Regarding Functioning or Telephone Exchanges in Callcut 
and Coebia. 

s.,. SORI K. P. UNNIKRISH-
NAN: Will the Minister of COM· 
M UNICATIONS be pleased to state : 

(a) whether tbere have been 
complaintl rcaardiDI functioning of 
telephono e.cban,es in I(.erala in 

general, and Cali cut and Cochin in 
panicular; and 

(b) if so, reasons therefor and tbe 
steps taken to improve the equipment 
qualit, of service ? 

THE MINISTER OF STATE Of 
THE MINISTRY OF COMMUNICA. 
TIONS (SHRI RAM NIWAS 
MIRDHA) : (a) Yes, Sir. Tbere were 
two complaints regardin, fUDctioning 
of telephone exchangcc at (i) PaIJari-
valam ; and (ii) Eda Cochin. 

(b) The (unct iODing of telephone 
Exchanges at Kerala (including Cali cut 
and Cochin) is generally satisfaotory. 
The following It eps ba ve been taken to 
improve tbe equipment and quality of 
service further : 

(t) Supervision aDd in~pections are 
being tightened up. 

(2) Efficiency team visits different 
exchanges to find out incidence 
of faults of equipments. 

(3) Replacement of overhead lines 
by underground cables wherever 
possible. 

(4' Use of drop wires to replace 
bare overhea:l wires to provido 
connections to subscribers. 

(5) Proper fittings. of Distribution 
points and subs<:riber offices. 

(6) Recommendation of Committee 
on \ Telecommunications arc 
being implemented progressi.· 
vely. 

Expansion of Tele-CommunlcatiODs 
Faeilities Dring SeVfDlb Pive Year 

Plan Per Sod tn Maharasblra 

SOl. SMR) BALASAHEB VIKHB 
PA1IL: Will the Minister of COM. 
MUNICA nONS be pleased to state : 



PHALGUNA 28, 1906 ,(SA&'d) ff'rltt~ dMNr, ,. 

(4) whether Govornment have 
drawn up the broad plalls for elpan .. 
SiOD of to le·communicil tion tacH i ties 
duriol the Soventh Five Year Plan 
period; 

(b) if so.. the number of new 
ezcbanges # peos electronic exchanges 
and new linos tbat are to be crca ted in 
Mabarasbtra ; 

(c) the district·wise break up of 
this plan if available; and 

(d) whether any effort i5 b~ing made 
to make the service cbeal)cr ? 

THB MIRISTBR OF STATE OF 
THB MINISTRY OF COMMUNICA-
TIONS (SHRr RAM NIWAS 
MIRDHA) : (a) Yes, Sir. 

(b) and (c) : The Plan is still und~r 
. discussion with the Planning Commis-

sion. Detailed plans for the individual 
territorial/urban units will be finalised 
only after the plan size has been 
decided upon. 

(d) As of now, there appl!ars lo be 
DO possibility of making the service 
cheaper due to rising investment costs 
in the comiog years. 

Issue of Supplement to the Delhi 
Telephone DJrectory 

504. SHRI VIJAY KUMAR 
Y ADAV : Will the Minister of COM· 
MUNICATIONS be pleased to ~tate : 

(a) wb~ther it is proposed to issue 
a Supplement to tho Delhi Tdepbonc 
Directory released recently giving lltest 
telephone numbers of ~ini8ter, MPs 
etc; and 

(b) if 80, the time b, wh ich the 
supplement wilt be issued? 

THB MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIW AS 
MIRDHA) : (a) and Cb): Yes, Sir. A 

Sapplemoat to Dolhi Telepboao 
Director, corrected upto 31.3.1t85 
includinl tolephone numbers 01 Mini,. 
ters, MPs otc. i. expected to be 
available by lune. 1985. 

Reservation of the Prodaetlon 01 SOaae 
Drags 

505. SHRI VUAY KUMAR 
YADAV : Will the Minister of 
CHEMICALS AND FERTILIZBRS be 
pleased to state : 

(a) whether the Indian drug sector 
bas proposed for resorving the produc" 
tinn of some items of drugs ror itself; 
and 

(b) if so, the details of such drup 
aDd Oovernmeot"s decision thereon? 

THE MINISTER OP CHEMI-
CALS AND FERTILIZERS AND 
INDUSTRY AND COMPANY 
AFFAIRS (SHRI VEERENDRA 
PA TIL) : (a) and (b): The Indian 
Drugs Manufacturers Association has 
suggested that 138 Bulk Drugs be 
reserved for companies without forei.n 
equity. Government would take into 
account aJl view points while taking a 
decision reaarding changes, if an1. in 
tbe Drug Policy. 

Taking o,er of Sitk Industrial Uaits by 
MRT CompaDJes 

506. SHaI SAIFUDDIN CHOW. 
DHARY: Will 'he Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be pleased to st ate: 

(a) whether MRTP Companies arc 
beinl aaked by Oovernment to take 
over sick indu~trial units ; 

(b) if so, the r08ponle from those 
companies; 

(c) whether anJ of tbe indutrial 
units of tbe MRTP companies have 
fallensick; 

(d) if 10, details thereof; aad 
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~e) the r~IOD8 for Dot natiOaalt .. ama( f su~ companies', 

THB MINIstER OF ST A TB IN 
THE MINISTRY' OF INDUSTR.Y 
AND COMPANY AFFAIRS (SHRI 
AR,lF MOHAMMAD KHAN) : (a) 
No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Data on the sick industria) 
units is being collected by the Reserve 
Bank of India and in accordance with 
the practices and usages customary 
among bankers as also in conformity 
with the provisions of the statutes 
governing D'ationatised banks, it will 
not be possible to divulge the names of 
the individual costituents of the banks. 

(c) Nationa1isation of any indus-
trial unit is considered by the Govern-
ment in the light of the pol icy 
guidelines OD sick industries issued in 
October, 1981. Salient features of tho 
Policy Guidelines have already been 
furnished in reply to Lok Sabha 
Unttarred Question No. 204 on 
23.1.1985. 

Increase In 0 II Production to Achieve 
Self-Sufficiency 

507. SHRIMATI JAY ANTI PAT. 
NAIK : Will the Minister of PETRO .. 
LBUM be pleased to state : 

<a) the names of various agencies 
enlaged in oil exploration and produc-
lion; 

(b) whether bis Ministry bad giveD 
directions to those agencies to increase 
oil production to achieve self-sufficiency 
in oil ; and 

(c) if so, the achievements made 
by various oil eJlpJoration and produc-
tion aaencies in this rl'gard ? 

THB MINISTBR. OF STATE OF 
THE MINISTR.Y OF PETROLEUM 

<SHRI NAWAL KISHORB SHARMA): 
(a) Oil and Natural Gas. Commis-
sion (ONGe) and on India Limittd 
<OIL). 

(b) Yes, Sir. 

(c) As a result of efforts of the 
ONOC and OIL the country"S sclf. 
sufficiency in crude oil has increased 
from about 30 % in 1980-81 to about 
69 % at pre.ent. 

Telephone Problems 

508. SHRI O. VIJAYA RAMA 
RAO : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether it i~ a fact that for 
every Six teleph~nes. instaJJed (workina 
or not working) in the country, there 
is one staff membert the highest ratio 
in the world; and 

(b) whether majority of the tele-
phone problems in India arc due to 
over-staffing? 

TUE MINISTER OF STATE. OF 
THE MINISTRY OF COMMUNICA-
TIOi'S (SHRI RAM NIWAS 
MIR DHA): (a) No. Sir. As per figures 
(lvaiLlble, the correct ratio is about 9.6 
telephones per empJbyee. 

(b) The figures in respect of Si>me 
other ceuntrics are as under: (Figures 
compiled by International Telecom-
munication Union, Oeneve, 1973-
1982 ; figures of 1982 are taten) 

J •. China 
2. Egypt 
3. Pukistan 
4. Argentina 
5. Australia 
6. Brazil 
7. Canada 
8. Indonesia 
9. Iran 

10. Iraq 
11. Meaico 

••. 9.35-

... ... 
••• 

9.12 
9.97 

66.84 
93.54 
55.34 

1 S J .25 
22.74 
55.71 
32.4' 

104.23 



Tbe comparative figuros are giveD 
ror the Telocommunication Systo."s as 
a whole for these couptries aDd Dot for 
similar typo of TelephoDc Excbanacs. 

Proposal for Captive Plantafloa for 
Paper ProduettoB 

509. SHaI K. PRADHANI: Will 
-, the Minister of INDUSTRY AND 

COMPANY AFFAIRS be pleased to 
state : 

(a) the steps Government propose 
to take to cODtain the cost of produc-
tion of paper and raise its production 
by the industry;' , 

(b) whether captive plantation is 
tbe only long-term solution to the raw-
material problem ; and 

(c) jf so.. the steps Government 
propose to take to al10w this venture 
particular ly in the states like Orissa 
where there ia a great scope for plaDta~ 
tion in consultation with the State 
Governments concerned? 

THB MINISTER OF STATE IN 
THB MINISTRY OF INDUSTRY 
AND COMPANY AFFAIR.S (SHRI 
ARIF MOHAMMAD KHAN) : (a) 
The moasures taken to increase produc-
tion of paper and paper board in the 
country and to contain the cost of 
production include Inter-alia the 
followinl :-

(i) A capacity of 23.49 lakh 
tooael per annum has already 
been installed as on 1.1.85 
aaainst tho taraet of 20.5 lakh 
tonnps bed for the Sixth 
Plan. 

(H) An additional capacity of 
34.8 lath tODnes has been 
approved by way of iuus-
trial liceDces/Letten of 
InteDt and re.iltratioa with 
DGTD which I, under 
various staps of implo· 
meutatioD. 

(iii) Excise rebatos bave been 
offered for Ute of 811ooDVOD. 
tionai. raw materials by 
small paper mills, utilisation 
of bagasse, aDd for paper 
manufactured by Dew UD i tl. 

(iv) Customs duty on imported 
pulp aDd wood chips tota11, 
exempted. 

(v) Customs duty on wood in 
certain specified forms has 
been reduced from 100% 
to 10%. 

(vi) Import duty on waste paper 
used for paper mating bas 
been waived. 

(vii) Flexibility bas been given to 
the paper industry for pro-
duction of any variety of 
paper. and paper grade pulp 
including paper board/straw 
board within tbe licensed 
capacity in line witb the 
market demand. 

(b) Raising of captive plantations 
will belp to meet the long-term 
cellulosic raw material requirement of 
the iDdustry. 

(c) The various Statc Govern· 
ments, includinl the GovcrnlDont of 
Orissa, have already been advised to 
draw up a Master Plan whicb would 
provide for Industr, Oriented Planta-
tions to be developed over a period of 
time in selected areas. 

DecliDe iD West Beagals's share In 
Leat..., lad.try 

510. SURI SANAT KUMAR 
MANDAL: Will tbe MiDistor of 
INDUSTRY AND COMPANY 
AFFAIRS be plcasod to statc : 

(a' whother W Cit BeDla'·, abate 10 
leathor industry's exports bas beoa DOse-
divillJ further ctcatiDI aD :t .Iarmlet 
lituatioD' (Pinanclal Sa"en, New . 
Delhi dated 11.2.1985); 



(b) whether Weat Boupl bas not 
lot In, footwear traiDiDI institute at 
.,ervilory aDd operative lovel like 
Alta 88d Madra. fUDcdoaioa UDder the 
Small lOcIustties Service Institute; 

(c) wbether the iDdUBtry bas been 
faelna acute abort'lo of skilled aDd 
I1lperviaory personnel in footwear, 
leatber 10od., sborts loods and leathor 
aarmont industries; and 

(d) if 10, tbo atopa beiDa taken to 
lave the West Beogal's leather industry 
from tbo impend ina collapse ? 

THB MINISTBR OF STATE IN 
THB MINISTRY OF INDUSrRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) (a) 
There bal beeD a decline in share 
of leather aod leather products 
expert from Calcutta Port from 
21.95% in 1982·83 to 16.67% in 
1983-84 altbouab there has becn an 
increase in total export from Rs. 399.95 
croret to Ila. 436.04 crores from 
tbo country- More tban 90% of the 
eaport from Calcutta Port oriainateB 
from West Bengal. The deolioe in 
.port is maiDly due to increase export 
of value added products like shoe 
uppers, footwear and leather goods 
from Delhi and Bombay Ports, 

(b) No, Sir. 

(c) Tbe iDdUltry has reported 
Bhortla" of .kllled workers eapc<:ially 
for manufacture of footwear and leather 
aoods. 

(d) Calcutta coatinges to be one 
of tbe important centrol for production 
of fiaisbod loather which aro also made 
available for valuo added leatber 
products tnaoufactured in other parts 
of tbe country for meetin. intel'Dal 
demand .1 well a. export. 10 order to 
supplcmODt tho State OOVOfDlDtDt 
eflof." ror _eoUBI tbe iacroasod 
trainiD, need. of tbe industry. Small 
ludaatriel Development Or.anl.tioo i. 

Wrllli" .4ns.,." \ ioo 
phonioa to . sot up a Centra·' Footwear 
Traininina Centre (CPTC) in West 
Benaa) during the Seventh P lao period 

. (1985·90) 00 the mode) of tho ,xistin, 
CFTCs at Alra and Madras for trainiol 
skilled, supervisory aod manaaerial 
personnel required by footwear and 
leather loods industry in tbe region. 
The Small Industries Service Institute 
and tho Footwear Extension Centre at 
Calcutta are also providing adhoc 
training courses for footwear industry .. 

Setting up of Gas Cracker Complex 
Based on Bombay High Gas in GuJarat 

512. SHRI R. P •. GAEKWAD: 
Will the Minister of PETROLEUM be 
pleased to state: 

<a) whether Government of Gujarat 
bad applied in July, 1979 for a letter 
of intent for setting up a Gas Cracker 
Complex based on Bombay High Gas; 

(b) whether Government are aware 
tbat State Government has acquired 
the land at the site approved by the 
Union Government at Kawas ncar 
Surat ; 

(c) whether Gujarat Petro.Chemical 
Corporation has submitted a revised 
feasibility report to Union Govern-
ments; and 

(d) if so, tbe rea SODS for delay in 
the issue of a Jetter of IDtent ? 

THB MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
<SURI NAWAL KISHORB SHARMA) : 
(a) Yes, Sir. 

(b) Government are not aware of 
the land baving beeD acquired by the 
State Government ror tbe proposed III 
cracker project. 

(c) Yes, Sir. 

(4) The question of iS6Ue 0 f a 
letter of jDtent would arise arter iuuCl 
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such as ••• ured avaiiabUit, of reed 
atock, 'demand for products and availa-
bility of resources with tbe State 
GovornlDcDt aro resolved. 

Supp Iy or Kerosene to Ort .. 

S13. SHRI LAKSHMAN ~MAL· 
LICK: 

SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of PBTROLEUM 
bo pleased to state: 

(a) whether Government of Orissa 
have recently approached Union 
Government for supplying additional 
quota of keroseDe oil to tbat State; 
and 

l 

Month OriginaJ 

. 
(b) if 80, tbe dotaU. relardl.. tbe 

quaoUty dcmandod aad tbo roa'!tioo or 
UaiOD Govofamcat theroon ? 

THB MINISTER OF SrATS OF 
THE MINISTRY OP PBTROLBUM 
(SHRI NAWAL KISHORB SHARMA) : 
(a) Yes, Sir. 

(b) Gevernment of Orissa had 
requested for (Jnhanciol tbe Stater', 
quota of kerosene of 7970 tonnes made 
ror September, 1984 by about 500 
tODnos per month ror tho months of 
Oct obor I November and Docembor, 
1985 and February, 1984. The request 
was cODsidered and the alJocatioD was 
iucrcascd suitably as indicated below :-

(Pi,ures in Tonned 

allocation 
Ad boc· 

allocation 
Total 

allocation 
----

October, 1984 

November. 1984 

December, 1984 

January, 1985 

February, 1985 

Take over to Sitk ladustrlal Uolts in 
West Benlal 

1970 
8930 

8930 

8930 

9500 

514. SHRr INDRAJIT GUPTA: 
Will the MiDister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(8) whether Unioa Govern IU eot 
ba'.'o a proposal under consideratioD to 
tato-over lomo major ... losed or sick 

I iDdu.trial units ia W OIt BeDlal ; 

(b) if 10, the aame. of tbtlO uoit. ; 
Md 

(0) tIM' 8tOPI boiD, tat.. io cbl. 
direotioa 7 

soo 

500 

500 

8470 

8930 

9430 

8930 

10000 

THB MINISTBR OF STATE IN' 
THB MINISTRY Of INDUSTRY 
AND COMPANY AFPAIRS <SHRI 
ARIF MOHAMMAD KHAN): (a) 
No, Sir. 

(b) and (c) : Do Dot ariso. 

Maruti Car Compoaeat. 

51S. SaRI BALASAHBB VIKHE 
PATIL: 

SHRIMATI aSSTA 
MU~BlUBB : 

Will tbe MiDi.,er 01 INDUSTaY 
AND . COMPANY APPAIRI ... ' 'I .... to .tato ; 



'(a)'iwbether 88 per aar~ctne.ot the 
M'aruti car now being maDafactured 
win bave 45 per cent 'Io(flan compo-
noots in 1984-85 and by 1981.89 it 
will be raised to 9' por cent ; 

(b) whether the Japanese Director 
of Maruti Udyog is reported to have 
laid tbat infralt rue ture of ancillary 
production in Iodia was extromel, 
weak and they were not of tbe same 
standard 8S that comiog from ancillaries 
of Japan (Hindustan Times-21"2 .. 8S) ; 

(0) whether tbis baa created a set-
back in the minds of the prospective 
buyers ; t\nd 

(d) whether Goveroment would set 
up sucb ancillaries in collaboration with 
State Governments so that the quality 
of components is not allowed to fall ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) Tbe 
indigenous content of Maruti cars Is 
eapected to be about 3 duriOI 1985·86 
and 95% by 1988-89. 

(b) Tbe Director upreICoting the 
collaborators of Maruti Udyog Ltd., 
durinl a PreSls Conference, commented 
on the difficulties iD obtainiDI adequate 
namber of qoaJity components from 
the Indian ancillary industry. 

(0) No. Sir. 

(d) No. Sir. Government is, 
however. affording full support for 
HUina up of new anemary units in 
addition to modernisation aod expansion 
of the existina ones. 

New Sour. of Oil lu ADdhra Prade8h 

516. SHRI BALASAHBB VIKHB 
PATlL: Wilt the Minister of PETRO. 
LEUM be plealed to atate : 

(a) , wbetll.r aDW reaotVOl of oil 
ba.' boo. IDIated Ie AIcIbra Pradesb i 

(b) if so, ,tbe meoly roservo! 
KCOrd.U:lJ to aurvol· ; aDd 

(0) the time by wl.lob tbis fosorvOi 
can be topped fuJly for commercial/ 
domestic 1I8e? . 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLBUM 
(SHRI NAWAL KISHORB SHARMA): 
(a) to (0): The explor.atory drilJiD8 
in Andbra Pradesh has not established 
any commercial oil reserves so far. 
However, the earlier wells drilled at 
Narsapur, Razole, Bhimanapalli and 
Kaikalur have indicated presence of 
gas. 

Tecbnology Gap in the Indian Fertilizers 
Coosu'tancy Organisations 

517. SHRI K. P. UNNIKRI. 
SHNAN : Will the Minish~r of 
CHEMICALS AN 0 FERTILIZERS be 
pleased to state: 

(a) whether there is any technology 
gap in tbe Indian fertilizer consultancy 
organisations, like PDIL, ElL aDd 
FE DO in the plant d~signiDg and 
engineering, and the area of engineering 
and technology where they are back-
ward. with particular reference to area 
aod ammonia plants; and 

(b) tho role envisased for these 
organisations in the development of 
Indian fertilizor industry? 

THB MINISTER OF CHBMICALS 
AND FBRTILIZERS AND INDUS-
TRY AND COMPANY AFFAIRS 
(SHRI VBBRBNDRA PATIL): (a) 
There is a Transfer of Technolo,y 
Aareement between Projects and Deve-
lopment India Ltd. (POlL), a ,pUblic 
sector CA.jn~ri1la ot,BDisatioll and 
M/s~ ..flaldor To,soe of Denmark aDd 
botween PACT BllIineerinl and Dea\ao 
OraaQiSalion (PBDO).. another pUblic 
sectpf or,a_atloa and MI.. M.W. 
Kelloll of USA for Ammonia process 
based OD la8 as feedstock for plant 
capachiOi uptQ 1350 TPD. Both &he 



.,..._tc-aector eo,iaeerlltl OTI_Dis.nons .,,0. pro.,:esalv.', 8 .. imil.tin. tbe 
forellD technologies for the ammD11ia 
process. Witb relard to other feed 
.tocka like coal and Fuel Oil, t be 
teeboology gap is lun to be filled up 
ill tbe area of gasificatioD and purifica-
tion. How.vre, PDIL and FBDO have 
to gain more experience in work 
relatinl to procurement and construe-
tlO11 mattagcment. In the case of Urea 
prOcesl, the gap in basic engineering 
and technology stiU exists. 

(b) POlL bas a vital r'Ole to play 
il'l the development of the Indian 
ferHlizer industry through its intimate 
involvement as authorised/nominated 
contractors with Haldor Topaoe and 
Samprogctti in design engiaeeriq. 
procurement services, construction 
supotvision, commissioning, etc. FBDO 
is also involved in the setting up of 
larlo ammonia plants in collaborat ioa 
with M.W. Kellogl of USA. In due 
Course, these public sector engineering 
organisations would be able to under-
take work relat ing to settinl up of 
Ammonia and Urea plants indepen-
dently. 

Shortage of Nitric Acid, Industrial 
Alcohol, Acetic Anbydride 

518. SHRI K. RAMAMUR THY: 
SHRI ZAINAL ABEDIN:' 
SHRI K. PRADHANI: 

Wilt the Minister of CHEMICALS 
AND FERTILIZERS bo pleased to 
state: 

(8) wbether fifty drugs and chemi-
cals units bavo stopped production for 
want of an important raw material 
nitric acid; 

(b) whetber seve"al chemical units 
are in the grip of acute shOrtage of 
iDdustriaJ afcohol ; 

(c) whether two producers of bulk 
a.irin til the country have sulpeoded 
production as they .are unable to 
pJ'CJCure acetic anhydride, the basic raw 
material derived from industrial 
alcohol. and 

(d) if JO.- the It .• .,. propeaed to. N~, 
taken by Government to avert a 
serious cris;' of dralS and chemical. in 
t be COUD tr, ? 

THE MINISTER OP CHEMICALS,' 
AND FBRTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SRRI 
VEBRBNDRA PATJL): (a) to (d) : 
Seve.raJ complaints have been received 
from Druls and Chemicals maoufachu. 
iog units about tho non-availability or 
Nitric Acid and as well as Industrial 
Alcohol. 

Similarly, complaints hav~ been 
received from two producers of Aspirin 
abuut the non-availability of Acetic 
Anhydride. 

1 he shortage of Nitric Acid is due 
to the partial disruption of productiC'o 
in one of the three Nitric Acid manu. 
facturinl units of R.ashtr iY8 Chemicals 
and Fertilizers (ReF)" Bombay. They 
have been advised to ensure that 
sufficient Nitric Acid is made available 
to meet the essential requirements of 
the priority Nitric Acid user industries 
by revisinl the production plan. ReF 
are making suitabJe arrangements 
accordingly to relieve tbo shortage. 

Government bave allowed import of 
Denatured Ethyl Alcohol for industrial 
use by waiving import duty. Ethyl 
Alcohol is required for the manufacture 
of Acetic Anhydride through Acetic 
Acid. Import of Acet ic Acid is 
also being permitted. With these steps 
initiated, indigenous avaiJabiJ ity 
position of Acetic Anhydr ide is 
expected to improve in the ncar future. 

Drugs MalnOraeldred by Mis. Glaxo 
Labora~orits Ltd. 

519. SHRI RAM BHAOAT 
PASWAN: Will the Minister of 
CHEMICALS AND FERTILIZERS ba 
"leased to state : 

(a) the names of drull which are 
uoderr price control and nanles out of 
tbem which arc rna,.rac1·ued by Mis. 
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Glexo Laboratories Ltd! and

(b) the total number of drugs being
manufactured by M/s. Olaxo Labora-
tories Ltd. and total out of them
under price control thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AFFAIRS
(SHRI VEERENDRA PATlL): (a)
and (b) : The names of price controlled
bulk drugs are specified in the First
and the Second Schedule to tbe Drugs
(Prices Control) Order, 1979. M/s.
Glaxo Loboratories Limited are engaged
in the production of 13 bulk drugs as
per details of production available for
the year ending June, 1983 and out of
these. 9 are price controlled. Their
names are given below :-

(I) Vitamin 'A'

(2) Meclozine Hydrochloride

(3) Methdilazine
ride

Hydrochlo-

(4 ) Chlorphenesin

(5) Etbinyl Oestradiol

(6) Bet amet hasone

(7) Diptherh Toxoid

(8) Tetanus Toxoid

(9) Pertussis Toxoid.

Service Cards (0 Telephone Subscri-
bers to Record Breakdowns and

Repairs Details

520. SHRI G. VIJAYA RAMA
RAO : Will rho Minister of COM-
MUNICATIONS be pleased to state:

(a) whether during the Sever.th
Lok Sabha, announcement had been
made that each telephone subscriber
will be provided a Se rvice card to record
b. cakdowns and repair details;

(b) if so, whether this assurance
has been implemented throughout the
country;

(c) whether some Members of
Parliament have written about non-
implementation of the assurance at (a)
above; and

(d) if so, whether any correct ive
steps including action against non-
compliance, have been taken?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIWAS
MIRDHA) : (a) to (d) ; Service card for
each subscriber has already been
incorporated on the last page of the
telephone directory. The inspecting
staff, during the periodical check of
telephone subscribers' installations, get
the signature of the subscribers in the
telephone service card maintained by
the 8taff. The individual fault cord is
also being maintained in the telephone
exchanges for each subscriber to record
the breakdowns and repairs etc.

Monitoring and Evaluation Studied to
See Working of Telephores

521. SHRI G. VIJAYA RAMA
RAO : Will the Minister of COM-
MUNICATIONS be pleased to slate:

(a) whether Government propose
to make an independent monitoring and
evaluat ion studied to see the working
of telephones and also instal telephone
meters in each house/office like electri-
city and wa ter meters; and

(b) whether Government also
propose to set up an Advisory Com-
mitteo for each major telephone
exchange with effective public repre-
sentation?

THE MINISTER OF STATE OF
THE MINIITRY OF COMMUNICA-
TIONS (SHRI RAM NIWAS
MIRDhA): (a) No, Sir. Also there is
no proposal 10 instal telephone meters
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in each house/office like electricity duo 
to technical and economical reasons. 

(b) No, Sir. However one Tele-
communication Advisory Committee is 
constituted for each State/Union 
Territory and one Telephone Advisory 
Committee for each Tolephone District. 

Issue of Commemorative Stamp in the 
Memory of Martyr Prafulla Chaki 

522. SHRI SAIFUDDIN CHOW .. 
DHARY : 

SHRI HANNAN MOLLAH: 

Will the Minister of COMMUNI. 
CATIONS be p leased to state: 

(a) whether Government have pre-
pared a list of Freedom fighters in whose 
memory po~tal stamps wil1 be issued; 

(b) if so, the particulars of the 
persons illcluded in the list; 

(c) whether there have been requests 
to include the name of Martyr Prafulla 
Chaki in the list ; 

(d) if so, whether a commemorative 
stamp will be issued in his memory; 
and 

(e) if not, the reasons thereof '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (S HRI RAM NIWAS 
MIRDHA) : (a) Yes Sir. 

(b) The personalities tentatively 
selected for further issue of stamps in 
the Freed{lm Struggle series are listed 
at statement attached. 

(c) Yes, Sir. 

(d) No, Sir. ~, 

(e) The name of Martyr Pcaruna 
Chaki was not recommended for 

inclusion in the series either by fib. 
working group or by the Sub.Comnait. 
tee constituted for this purpose. 

Statement 

Master Tara Singh ; 

Ashfaqualla Khan; 

Manabondra Na th Roy ; 

Madan Lal Dhingra ; 

S. Satyamurthy ; 

Dr. Hirday Nath Kun zru ; 

Hakim AjmaJ Khan; 

Shyamji Krishna Verma ; 

Acharya Kripalani ; 

Saifuddin Kitchlew ; 

V.G. PingJe ; 

K~hudi Ram Bose; 

Rajkumari Arndt Kaur ; 

Khan Abdul Obaffar Khan ; 

Sir Henry Cotton ; 

Chandra Shekhar Azad 

Dr. Ma thura Sinab ; 

Vanchi Iyer ; 

C. Vijayaraghavachariar ; 

Khan Abdus Samad ; 

Pherozshah Mehta ; 

Gopal Ganesa Agarkar ; 

Udham Singh; and 

Chapekar Brothers. 

Increase in tbe Turnover of Indiaa 
Telepbonc Industries 

523. PROF. RAMKRISHNA 
MORE: Will the Minister of COM. 
MUNICATIONS be plrased to atate : 

(a) whether the Indian Telephone 
Industries bad recorded appreciable 
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increase in tbe turn·over fot the year 
1983-84 over the previous year; 

(b) if so" tho details theredf; and 

(c) tbe total profits earned for the 
year 1983 .. 84 ? 

THE MINISTER OF ST 1\ TE OF 
THB MINISTRY OF COMMUNICA. 
TlONS (SHRI RAM NIWAS 
MIRDHA) : (a) Yes, Sir. 

(b) During the year 1983-84 tho 
turnover of ITI was Rs. 212 t 1 crores 
8S compared to Rs. 182.05 crores 
during the year 1982·83. 

(c) For the Year 1983··84, ITI 
earned a profit of Rs. 20.76 crores 
before tax. 

Sbortage of Woollen Blankets in Army 

524. PROF. RAMKRISHNA 
MORE : Wit} the Minister of 
DEFENCE be pleased to state: 

(a) whether Army is facing acute 
shortage of woo))en blankets; and 

(b) if so, the reasons therl!of ? 

THE MINISTER OF DEFENCE 
(SHRt P. V. NARASIMHA RAO): 
<a) and (b) Yes, Sir. Currently there is 
shortage of woollen blankets largely 
doe to inadequate availabiJity of wool 
of the requisite specification needed for 
manufacture of Type • A' bhmkets aod' 
leneral discontinuance of the practice 
or accepting stores under price 
reduction. 

Serious efforts are, however, being 
made with the heJp or Departments of 
Textiles and Supply as well a8 State 
Small Scale Industries Corporations to 
Ilrid.o up tbe lap. 

[ Trans lat ion] 
Industr ies/Factories using Poisonous Gas 

525. SHRI DILEEP SINGH 
BHURIA: 

SHRI PIYUSH TIRKI : 
SHRI K. PRADHANI : 

Will the Minlstt'r of CHEMICALS 
AND FERTILIZERS be pleased to 
sta~e : 

(a) the Dumber and name of the 
factories in the country where poisonous 
gas or material having lethal effect, is 
used; 

(b) whether Union Government 
have nppointcd any agency to find out 
whether adequate safety measures 
existed in all these factories ; . 

(c) whether Union Government 
prnpose to appoint a High-Powered 
Cpmmission to examine the safety 
arrangements in all these factories 
keeping the Bhopal gas' tragedy in 
view; and 

(d) if so, the time by which it is 
likely to be appointed indicating its 
terms of reft~rence ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AFFAIRS 
(SHRI VEERENDRA PATIL): (a) 
and (b) : All the Stato Governments 
have been fldviscd to undertake a 
thoT()ugh review of the existing rules 
aod regulations under the Factories 
Act ar:d its implementation, parti." 
cularly with reference to industries using 
hazardous operations and processes 
includ ing high ly toxic substances. They 
have also been requested to set up 
Task Forces/StudY Teams to review the 
exist iog safety measures in factories 
coooected with chemi.}s and bazardous 
substances. Government have a180 
ideot ,fled 20 industries causing higb 
pollution aod have in respect of those 
industries prescribed special conditioal 
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for site clearance from th~ environ-
meatal angle and installation of appro-
priate equipments for the prevention 
and control of pollution. 

(c) and (d): Government have a 
proposal to set up a Technical Cell in 
the Ministry of Chemicals and Perti-
)izera to make a detailed study of the 
practices in vogue in de.veloped count-
ries for dealing with hazardous 

" substances and the institutional controls 
in force to ensure sa.fcty for man and 
environment. The composiUon and 
the terms of referonce are being 
formula ted. 

Union Carbide 

526. SHRI DILEEP SINOH 
BHtJRIA : Will the Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be pleased to state : 

(a) the names and the location of 
the plants of the Uniod Carbide, a 
multin~tion:11 company of U. S. A. 
running in the country; 

(b) the amount invested by the 
company in these pluuts ; 

(c) whether some Indian capital 
has also been invested in these plants; 

(d) if so, the details thereof: and 

(e) whether Bhopal Plag,t of this 
company was not running according to 
the terms and conditions of the 
licence? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) 
The plants of Mis. Union Carbide India 
Ltd.. Calcutta arc located at vi.lrjous 
places like Bombay.. Calcutta) Madras, 
Bhopal, Hyderabad. Lucknow, Vishu-
kapatnam and Sri nagar . 

(b) to (d) : As per the information 
available with this Ministry, tbe total 
authorisod eQui ty capi tal of tbe 

Company is Rs. 40 crores. Of thi8~ tbe 
total Subscribed/Paid·up Capital 
amounts to Rs. 32.583 crores. Tho 
foreign equity is of the order of 50.,% 

(e) The terms aDd conditions or 
the Industrial Licence are monitored 
by the Admn. Ministry and tbe State 
Government concerned. The Bhopal 
Plan t is presently the subject matter of 
an iovcs tigation by the Administrative 
Ministry viz. Ministry of Chemicals and 
Fertilizers and the State Government 
of Madhya Pradesh. 

[English] • 

ControJ of Pollution by hazardous 
Chemicals Industries 

527. SHRI MOHAMMAD MAH. 
FOOJ ALI KHAN: Win the Minister 
of INDUSTRY AND COMPANY 
AFFAIRS be pleased to stato ! 

(a) whether after Bhopal tragedy, 
any indepth study bas been made by 
Government with .regard to the pollu-
tion caused by various industries in tho 
country dealing with hazardous chemi-
ca Is fl nd long term effects of exposure 
to different set of chemicals in the 
area; 

(b) if S(l, tIle details thereof; and 

(c) tbe steps taken by Government 
to take a fresh look at the industrial 
po]jcy with regard to industrial siting .. 
inspection mechanism, industrial safety 
control and prevention of pollution from 
hazardous substances? 

THE l\1INISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) and 
(b): With a vjew to check and pre-
vt!nt air, water and soil pollution. 
uf1sing out of industrial projects 
Government have prescribed certaiu 
conditions to be fulfilled by tbe-
industrial undertakings. Goveramcot 
have also identified 20 industries of 
highly pollu ting nature in respect of 
which Latter of latent is Dot to bo 
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certain prescribed conditions regarding 
.ttibl" Up of polhltioD control equip. 
menrand:siting are satisfied. The Ii.;t 
of 20 industries includes cbtlmical 
industries also like pesticides, insecti-
cides, fortiliz ers, Sodium/Potassium 
cyuide. 

(c) With a view to form\llate 
detailed guidelines for siting of indus-
tries aad also to prepare Environmental 
Impact Assessment reports and Environ-
mental Management Plan for highly 
polluting industries, a Working Group 
has been set up in the Department of 
Environment. It has also been deci-
ded to set up a cell in the Ministry of 
Chemicals and Fert ilizers to collect 

information on existing practices/ 
rogimen for regulation of manufacture, 
transport, storage and impact of hazar-
dous substances and to critically exa-
mine the procedures and practices both 
in India and abroad aod to suggest 
suitable regimen for adoption in India 
to meet the requirements. 

Applications recehed for Establish .. 
ment of Dew Industries 

528. SHRI AMARSINH 
RATHAWA: 

SHRI CHINTAMANI 
JENA: 

Will tbe Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) total number of applications 
received for establishing [Jew industr ies 
in tbe country during the year 1984·85 
from each State; 

(b) the number of appJicatioD$ 
cleared by the Centre for establishiDI 
new industries in the country, parti-
cularJy in Gujarat and Orissa; and 

, (c) the steps taken or being taken 
to establish new industries in the back-
ward areas particularly in adivasi areas 
in the country wh ich are industrially 
backward to provide job to the igno-
rant and backward population? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS : (SHRI 
ARIF MOHAMMAD KHAN): (a) 
1983 applications under the provisions 
of Industries (Dt}vdopment and Regu-
lation) Act, 1951 for setting up of new 
industries in the countril..is were received 
during 1984-85 (up to 28.2.1985)" 
S ta tc-wise hI eak-up of these app lica-
tions is given in the statement en-
c1osed. 

(b) The total number of such 
applications cleared by the Central 
Government for establishing new indus-
tries in the country is 354, while the 
figures for Gujarat and Orissa are 31 
and 10 numbers respectively. 

(c) In order to encourage the 
setting up of industries in backward 
areas including Adivasi areas, the 
Government of India is providing a 
Dumber of incentj,es and concessions 
viz. Central Investment Subsidy .. 
Concessional Fin ance facility, Interest 
Subsidy, Seed/ Margin Money Assistance, 
Income Tax incentive and Transport 
subsidy, etc. Details of all these 
schemes are contained in the book let 
on 'Incentives for Industries in Back .. 
wa rd Areas. copies of which are availa-
ble in tbe Parliamont Library. 



StatemeDt 

Stat~ment showing the .state-wise break-up Industria/licence application, net/red 
Md opproved lof' establishlngs new inaustrle In the cOUlltry during the yea,. 1914·" 
(posltlan from January, 1984 10 February, 198$). 

S. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7 

8. 

9. 

10. 

11 • 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

State Applications 
Received 

1984 1985 

2 3 

Andhra Pradesh 158 

Assam 41 

Andaman and Nicobar 2 

Arunachal Pradesh 5 

Bihar 30 

Chandigarh 5 

Dadra and Nagar Haveli 6 

Delhi 19 

Goa, Diu and Daman 13 

GUJARAT 137 

Haryana 107 

Himachal Pradesh 34 

Jammu & Kashmir 42 

Karna taka 87 

Maharashtra 215 

Kerala 19 

Madhya Pradesh 159 

Megbalaya 

Manipur 

Naaalund 

4 

1 

1 

(Up to Pcb.) 

4 

32 

9 

s 

2 

5 

2 

30 

14 

6 

12 

27 

o 

18 

1 

ApplicatioDS 
Approved 

1984 

5 

32 

8 

1 

1 

5 

1 

1 

3 

2 

31 

24 

12 

8 

14 

so 
3 

31 

3 

1 
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1 2 

2i. ORISSA 

22. Pondicherry 

23. Punjab 

24. Rajasthan 

2!'. Sikkim 

26. Tamil Nadu 

27. Uttar Pradesh 

28. West Bengal 

29. More than one State 

3 

37 

35 

45 

56 

4 

108 

247 

SO 

39 

1706 

4 

7 

2 

9 

9 

11 

S4 

8 

7 

277 

5 

10 

7 

7 

12 

2 

38 

33 

8 

6 

354 
----------_ .. __ ._._--------------------

Survt'y of Industry Backward Areas 
Rnd step for its Industrilisation 

529. SHRI A MARSINH 
RATHA.WA : 

SHRI CHINTAMANI 
JENA: 

Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) 'whether any survey has been 
conducted to find out industrL~lIy buck-
ward areas of the country, if so, the 
findings; and 

(b) the steps being taken to esta-
blish industries in those areas and the 
details of the steps; and conces-
sions being offered by the Union 
Government for establishing iudustrios 
in those areas ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) 
and (b) : Planning Commission in 
December t 1969 sunested the follow-
ing guide lines to be adopted by State 

Govcrnmcn ts for ident ifying distr iets as 
industriallly backwJrd : 

(i) Per Capita food grains! 
commercial crops production 
depending on whether the 
district is predominantly a 
producer of food-grains/cash 
crops (for inter-district compari-
SOilS conversion rates between 
food grains and commercial 
crops may be determined by 
the State Government on a 
predetermined basis where 
necessary). 

(ii) Ratio of population to agri-
cultur<~) workers. 

(hi) Per capita industrial output. 

(iv) Number of factory emp loyees 
per lakh population or a]ter-
oaf ively Dumber of persons 
engaged in secondary and 
tertiary activities per lath of 
population. 

(v) Per capita cosumptioD of 
electricity. 
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( vi) Length of sur faced roads iu 
relation to population or rail· 
way miJeage in relation to 
population. It was also indi-
cated tbat only those districts 
with indices well below the 
State average may be selectod 
for suitable incentives from 
firancial institutions. 

According1y 246 districts were 
identified as industrially backward 
elig ible to concessionaJ finance facilities. 
Out of these, 101 districts/areas were 
further identified for benefits under the 
Central Investment SubsidY Scheme. 
Copies of these lists are available in the 
Parliament Library. 

In November. 1981 at the instance 
of late Prime Minister a quick identi-
ficat ion was made, on the basis of 
Action Plans prepared by the District 
Industries Centres, of alJ districts in 
India which did not h~we a single 
large or medium scale industry. 90 
such districts have been identified and 
pJaced in Category I A'. 

With effect from 1.4.83 the 
Government of India have rccategorised 
the backward areas into three cate-
gory r A', 'BJ and ~C) with graded 
Central Investment subsidy. Copies of 
the Press Note No. 4/1/81 -BAD (Vo). 
III) dated 27.4.83 and Notification No. 
4/1/81-BAD (Vo], Ill) dated 7.9.33 
the above incentives through which 
the ahove incf."otives were promulgated 
are available in the were promulgated 
Parliament Library-

Setting up of industries is primarily 
the responsibility of State Govts. The 
Union Govt. have however, provided a 
number of incentives e.g. Central Invest-
ment SubsidY, Concessional Finance, 
Transport Subsidy, Interest Subsidy, 
Seed/Margin Money Asssistance, In-
come tax incentives etc. for establish-
ment of industries jn backward areas. 
Details of all these schemes are contain-
ed in the booklet CIDCtDtivea for 

Industries .in BaCKward AreasJ , copies 
of which are also available in tho 
Parliament Library. 

Allotment of Cemenf to Tripara 

530. SHRI AJAY nrSWAS : Will the 
Minister of INDUSTRY AND COM-
PANY AFFAIRS be p1eased so state: 

(a) the) tot 31 metric tono08 of 
cemf'nt allotted to Tripura Sta te in 
1981-82, 1982-83 aoJ 1983-84; 

(b) the actual requirement and 
supply of coment to Tripura State 
during those years; and 

(c) the reasons for allotting inade. 
quate supply of cement to that State "1 

THE MINISTER OF STATE IN 
THE MINISTRY OF IWDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) and 
(b) : AllodctioD and supply of levy 
cement to the State of Tripura during 
1981-82, 1~82 .. 83 and 1983-84 are as 
under: 

Year 

1981-82 

1982-83 

1983.84 

(in tbousand tonnes) 

Allocation 

64.0 

56.7 

61.5 

Supply 

39.8 
20.0 

31.0 

The State Government of Triput;a 
have not indicated their requirements 
of cement during these years. 

(c) Inadequa to supply of levy cement 
against allocation of the State of Tri· 
pura is on accoumt of tran!l.port cons-
traints across Farskka. 

Supply of Diesel, Petrol &. Kerosene 
to Tripura. 

531. SHRI AJOY BISWAS: Will 
the MiniAter of PETROLEUM be plea,. 
cd to state: 
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(a) tbe number of metric tonnes of 
diosel; petrol and kerosene allotted to 
Tripara during 1981.82, 1982-83 
and 1983-84; 

(bY the actual requirement of diesel, 
petrol and kerosene during those years; 

.and 

(c) tbe actual ~upply \)f diesel, 
petrol aad kerosene during these years '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 

(SHRI NAWAL KISHORE SHARMA): 
(a) to (c): Diesel and petrol are avail .. 
able on free sale basis and DO aHo. 
cltion of tbese products is made to the 
states. The requirement of keros~ne of 
various States/Union Territories is 
determined on the basis of 5 % growth 
over the allocations made in the corres-
ponding month of the previous year on a 
4 .. month block basis. 

A statement showing allocation/sale 
of the products to Tripura during 1981. 
82, 1982-83 and 1983-84 is attached. 

Statement 
Statement showing allocations alld s(Jl~s of Kerosene and sales of petrol and HSD 

made in Trlpura State during 1981-82, 1982-83 and 1983-84 

Year Petrol 
Sales 

HSD 
Sales 

Kerosene 
Allocations 

(Figures in Tonnes) 
---_ 

Sales 
-_._--_._-_-.. _---> -----------------

1981-82 

1982-83 

1983·84 

1641 

2638 

2804 

13663 

14109 

14637 

Relief Measures provided to Victims 
of Bhopal Gas Tragedy by Carbide 

533. SHRI B. V. DESAI: Will the 
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to slate: 

(a) whether his Ministry has made a 
aeatbina indictment of the role played 
by Union Carbide in the rescue opera-
tiolls at Bhopal as well as in the subse" 
quent scheme to neutralise the remain-
ing MIC in thoir pesticides plant; 

(b) if so" whether his Ministry has 
pointed out in a Dote prepared recent Iy 
the plant management failed to immedia-
tely inform tbe local uuthoriti es about 
the loakalle ; 

(c) if 80 .. the other poiPta stlued i~ 
tboir Report ; 

12310 11704 

13300 12384 

13000 12309 

(d) the action Union Government 
propose to take against tbe company, 

(a) whether all the relief measures 
that the Union Carbide bas promised, 
have been provided to the affected 
people; and 

(f) if SOl the action being taken in 
that ragard ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEBRENDRA PATIL): (a) to (c): 
Based on prima facie observations of 
Scientific and Official Teams of tbe 
Control and Sta te Autborit ies a preli. 
minary report on Bhop&l incident was 
prepared by Government. Tbe reference 
is perhaps to the press reports relatiDI 
to tbis preliminary report. The pre !i. 
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minary report, inter-alia" refers to 'the 
foil owina faots 

1. The plant management fai1ed to 
immidiately in form the local authorities 
about the leakage. 

2. The plant authorities had not 
taken care to import some minimum 
knowledge to the population residing 
in the surrounding are:iS about the 
elementary precautionary. steps to be 
taken in the event of such a gas 
leakaeg. 

3. The Union Carbide specialists 
could 00t krow any light on tbe anti-
dote to Methyl Isocyanate. 

4. The plant authorHies did not 
make available the specifications of 
commercial MIC required for consi. 
dering the proper method for neutra-
lising the remaining MIC. 

S. The plant authorities also could 
not cor I cctly indicate the MIC remain-
ing in the Don-affected tanks. As 
against their estimate of 15 tonnes in 
the second tank the quantity actually 
containsd was 19 tonnes and in the 
standby tank. stated to be empty, 2 
tonnes were found. 

6. It also appears that the safety 
system in the plant was inadequate to 
neutralise the quantities of gas stored. 

(d) to (n: The licence under the 
Factorios Act issued by tho Government 
of Madbya Pradesh to the Company 
was not renewed and the plant remains 
closed. Cases were registered aga inst 
the Union Carbide officiaJs under 
various s(.;ct ions of the Indian Penal 
Code, etc. Government is also examin-
ing the var!ous opt ions available for 
obtaining compensation from t.bo com-
pany" including initiati on of leg:.1 mea-
sures. For this purpose Government 
have recently issued an Ordinance, 
namely, the Bhopal Gas Leak Disaster 
(Processing of Claims) Ordinance" 198 S 
whereby Government has assumed 
exclusive right to represent all clai-

mants in relation to this disaster with 
a view to ensure that the claims aro 
dealt with speedily, effectivcly.. equi .. 
tably and to tho best abvantaao of tbe 
claimants and for motters iDcidental 
thereto. Thougb Union Carbide 
Corporation" USA has made a 
contribution to Prime Minister Relief .. 
Fund .. no relief measures have" however, 
been asked for by the Government from 
the Company. 

Excess Telephone Billing 

534. SHRI B. V. DESAI Will 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is a concrete 
evidence to prove that teJephone subs-
cribers are excessively billed; 

(b) if so, whether his Ministry had 
found certain officials involved in tbis 
racket 

(c) if so, the steps being consi. 
dered to rectify these frauds in the 
telephone bills; and 

(d) the otber steps being consi. 
dered for factual bjlling of the tele-
phone calls? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIWAS 
MIRDHA): (a) Telephone subscri-
bers are billed on the basis of meter 
readings and trunk ca)) tickets. How-
ever we do receive a few cases of 
complaints of excess billing, arising out 
of cJearical errors, technical faults etc. 

(b) and (c): No such racket bas 
come to notice. 

(d) Excess bi)) iog compJa iots 
arising out of cloarical errors, are exa-
mined and the bills are revised wherever 
necessary. Suitabl e instructioDS have 
been issued to ensure accuracy in 
billing. As far as technical and other 
faults are concerned tbe various ateps 
takeo by the Department to reduce tbe 
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'UaoideDoe of excol. metorinl arc as 
'~1ol1ow. :-

(0 Introduction of positive bluery 
mctor\ol in cross bar ex-
chaDles. 

(H) Provision of automatic switch 
over of day and nigh t tariffs. 

(iii) Reduction of forced release 
period on called subscriber 
held condition from 1 to 2 
minutes to 10 to 20 seconds 
in case of subscriber dialled 
trunt cal Is. 

(Iv) Introduction of SOO milli 
seconds delay in trunk auto" 
matic exchanges for recogni. 
tion of caned subscribers 
answer condition. 

(v) Routine testing of subscribers 
meters. 

(vi) Sealing of meters. 

(vii) Locking of Meter Rooms. 

(viii) Restriction of entry into 
M.D.F. Room. 

Ox) Loctinl of D.Ps. 

(a) Raising of D.Ps. 

(xi) Formation of mobile vigilance 
Iquards. 

Industrial Licensing 

S3S. SHRI B. V. DESAI: 
SHRI V. S. VIJAYA· 

RAGHAVAN : 

Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be plealed 
to state: 

(a) whether Government havo 
! conlidered the question of liber.Usa .. 

tioll of decision ot . indu.trial.. licon .• bJ8 
and decentralisation of deciaioq-
mak.ing ; 

(b) if so, tho mtjor chan". 
undertaken by Government in the 
matter; and 

(c) the number of cases still pend· 
ing with Government for issue of 
industrial IicclDce ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) and 
(b): Government have already taken 
sever1J measures to liberalise industrial 
policy; streamlino industr'ial Jicensing 
procedures and decentralise the decision 
making. No licence is required for 
setting up assets in land.. buiJdina and 
pJant aDd machinery upto Rs. 5 crores .. 
subjeet to certain conditions. With a 
view to encourage larger volume of 
production and to provide flexibility to 
the manufacturers to adjust tbeir pro-
duct-mix depending upon the market 
demand, schemes of broad· banding 
have been announced in respect of tho 
following industries:-

(i) Machine tools ; 

otorlse two-wheelers: (1'.·\ M . d 

(iii) Motorised 4-wheeler vehicles 

(iv) Paper and pulp; 

(v) Chemical, pharmaceutjcal .. 
petro· chemical, fertilizer 
machInery industry. 

25 industries have been de-Jjceoaed 
in respect of which DO indultrial 
licence will be required by DOD-MRTP! 
Don-FERA companies and they will 
only be registered with tbe QODcerocd 
technical authority, Uko D.G.T.D. 

(c) 946 applications for industrial 
1 icc nce arc ptndina 88 00 16th March 
1985. ' 



Ball on Inc1epenl1ent CSlnd idate. 
Coote&tlnl El.ctions 

536. SHRI DHARAM PAL 
SINGH MALIK: W ill the Minister 
of LAW AND JUSTICE be pleased to 
atate : 

(8) whether there is any proposal 
under cosideration of Government to 
bring forward a legislation in Parlia-
ment to put· a ban on the independent 
condidates to contest Lok SClbba and 
Lelislature Assemblies elections; 

(b) whetber Election Commission 
bave recommended any such proposal 
to Government in this regard and ; 

(c) if so" the decision taken by 
Government in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF' LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ) : 
(a) to (c) : No proposal to impose a 
ban on independent candidates to con-
test eJections is under consideration 
of the Government. 

It may, however be mentioned that 
in the context of some occurrences in 
relation to certain constituencies involv-
ing a large number of frivolous or 
non-serious candidates seeking election 
and the consequent administrative aod 
other difficulties, the Election Commis-
lion has informed thut it is examining 
tbe steps to be taken to discourage such 
non-serious candidates from stauding 
for elect ions. 

Alter~atlve Route to Sbillong City 
from Kbad V iUage or Mawshubuit 

537. SHRI o. O. SWELL: Will 
tbe Minister of DEFENCE be pleased 
to state: 

(a) whether bi~ attention has been 
drawn to tbe· fact that tbe happy 
Valley cantonment, particulary the 
Dewl, constructed Gorkhe Training 
CeIltr. tD SbilloDI, hal blocked oft' 

the traditional roUle or the kilul 
vinage of Mawshubuit with Shill .... 
city compeJJiDI villagers to Snd tbeft 
way through the cantonment rOluttiq 
jn occasional friction botwoon tIM' 
village-rs aod the army men ; 

(b) whether any inquiry has beoa 
made into this; and 

(c) whether his Ministry propose 
to provide alternative route to Sbillona 
city for the villagers? 

THE MINISTER OF DEFENCS 
(SHRI P. V. NARASIMHA RAO) : 
(a) and (b): The road connoctiol 
Khasi vJ))age of Shillong city which 
pas.ses through the Oorkha Traioio, 
Centre was closed for a few drys in 
1980 during Assam alitation. The 
road was reopened shortly theroafter 
fol Jowing a meet iDa between the State 
Government. and the local military' 
authorities, and remains opeD to civi-
lian vehicular traffic and populatioD 
of the area. Apart from aD isolated 
incident which was duly enquired into" 
no complaints of occasional frictioa 
between villagers and tbe Army porion-
Del have been received. 

{c) Does not arise. 

Shifting or Shilloog Cantonment 

S18. SHRI G. o. SWELL: Will 
the Minister of DEFENCE bo ploased 
to state: 

(a) whether Shillong CantonmeDt 
built by the British decades aso now 
finds itself occupying large tracts within 
ShilloDI city itself and impingiDI on. 
beavy concourse of people sucb al 
ShUlon;'s bjla~st bazaar. tho lew Dab 
Bazar; 

(b) whether the Mcgbalaya Stato 
authorities as weH 8S the public bave 
represented to him many times to 
shift the cantonment away from tho 
city; and 

(c) whether Government propose 
to discus. tbo matter witb tbo Mopa. 
lay a Government '1 
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~.THB MINISTER. OF DEFENCB 
(Bltal P. V .. NARASIMHA RAO): 
(.a) , .. Tbe ,boundaries or the Shi 1)onl 
Cantonmont wbich was formed in 1885, 
an well-defined aod have not chanled 
,iamBeantl, in the recent past. 
Civilian areas of the CaDtonment, how-
ever, bave become (oololted due to 
increaso io civilian population and 
vehicular tralDe in the Caotonment, as 
woU as in tbe municipal areas. 

(b) and (0) : Representations huve 
been' received requesting for the transfer 
or a Cew pockets of defence lands in 
ShilleD. Cantonment to the Sta~e 
Government These are being considered 
in 'couultation with the State Govern-
ment • 

. . 
'WIthdrawal by Chevron from COo-
'"'tract for Prospecting for on in 

Saurasbtra Coast 

'539. SHRI o. O. SWELL: 
SHRIMATI OBSTA 

MUKHERJEE: 

Will the Ministry of PETROLEUM 
be pleased to state : 

Ca> whether tbe American oil 
major, Chevron, bas withdrawn (rom 
ita contract for prospecting for oil in 
tbe Saurashtra coaat ; 

(b) tbe oumber of foreign oil 
compaine8 in COD\ract with ONCO at 
tbe mom,at ; 

(c) whether the withdrawal of 
ChC\frOD wil) have aD effect on the 
attitude of otber foreigD oil companies 
iD eDteriDI iDto a contract with ONOC ; 
a!WI 

(d) wbether ONGC is sUll opti-
mistic of reacbina its tarael of crude 
production by 1989·90? 

THB MINISTER. OF STATE OF 
TIlE MINIST.R.Y OF PETROLEUM 
<SHlU NAWAL KJSHORE SHARMA) : (.> Yes, Sir. 

(b) None. 

(c) No .. Sir. 

(d) Yes, Sir. 

Increase in tbe Cost of Crude 

540. SHRI O. O. SWELL: Will 
the Minister of PETROLEUM be 
pleased to state: 

(a) the outgo in terms of rupecs 
for the import of crude in 1984 ; 

(b) whether us the result of the 
steep appreciation of the dollar, the 
outgo has sharply incre2scd ; 

(c) if so, the quantum of the 
increase expected this year; 

(d) whether tbo rupee outgo vis-a-
vis the rouble for crude import has 
also increased; and 

(e) tbe steps proposed to be takcn 
to ease the burden ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(a) The outgo in terms of rupees for 
the import of crude oil in 1984 is 
expected to be Rs. 3495 crores. 

(b) Yes" Sir. 

(c) It is not possibJe to project 
tbe in,crease exp.ected durin, 1985 
because it wi 11 be dependeD t on tho 
fluctuating exchange rate. 

(d) The pricing for import from 
USSR is done on doJJ ar basis and tbe 
payments are made in rupees applyiog 
the agreed exchange rate. Therefore, 
there is no impact of rouble aDd 
ruppee excbaoae rate OD the import 
bill. 

(0) Exploration and development 
effort is beiDI iatcosi6ed 80 lba t moro 
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oU ia produced from already diacoverocl 
oi~. ,fields ud new oil 8elds. 

Streamllulng tbe Distribution of 
LPG III West Dedgal 

541. SHRI R. P. DAS Will 
tho Minister of PETROLEUM be 
pleased to state: 

(a) wbether Government of West 
Bengal had proposed a discussion with 
the Union Government to streamline 
the distribution of liquid petroleum gas 
to ease the crisis beiDg faced by the 
domestic CODsumers ; 

(b) if so" the result of the said 
discussi'on held between the representa. 
tives of the State and the Union 
Government; 

(c) the details of the points raised 
at the said discussion ; and 

(d) if no discussion took place" 
tbe reasons for the same 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(a) Yes, Sir. 

(b) and (c): A statement giving 
the requisite information is being 
placed on the TabJe of the Lok Subha. 

(d) Does not arise. 

Statement 

On tbe suggestion 0' the Govern-
ment of West Bengal, a discussion took 
place on 29.1.198S in Calcutta bet-
ween Secretary, Food and Civil Supplies" 
Government of West Bengal,' Joint 
Secretary, Ministry of Petroleum aDd 
representatives of Oil Companies 
re.aardiDI supply of LPG in West 
B~DgaJ. The position was reviewed at 
tb i. meeting and the fo Howing deci-
s ions were takeD w itb a view to improv-
iDa the S1lpply position :-

(i) Indian Oil Corporation and 
Hiadustan Petroleum Corpora-
tion would aUlment tbe lupply 
of LPG cylinders so as to 
wipe out tbo entire back 10. 
by the end of February, 1985. 

(ii) After tbe backlog in supplies 
has been cleared Indian Oil~ 
Corporaiion and Hindustan 
Petroleum Corporation would 
issue second cylinders against 
pending appl ications for 
s.econd cylinders. 

(iii) A copy of Control Order (for 
regulating distribution of LPO) 
which is being implemented 
by the Government of Oujarat 
in tbat State would be mado 
available to Secretary. Food 
and Civil Supplies" West 
Bengal as desired by him for 
draft ing a Contro 1 Order in 
respect of West Bengal. 

(iv) General Manager" Indiau Oi I 
Corporation, Eastern Rcg ion 
would prepare and make 
available to Secretary, Food 
and Civi 1 Supplies, West 
Bengal a consolidated list 
indica ting areas in which he Ip 
and assilance of the Govern-
ment of West Benaal 
was needed by the Oil 
Industry in connection with 
tbe djstr ibutioD arraDlcments 
for LPG. 

A recent review or tbe posi t ion bas 
shown 'that the backlog in West Ben.al 
had become nil at the end of Febr uary , 
1985. Second cylinders are beiDI 
issued to consumers fcee ly by the oil 
industry. 

Steps to I mpro,e the FunctioD iOI 
of Pabl ic Sector Pharmaceutical 

Compaaies 

542. SHRI R. P. DAS : Will the 
Minister of CHEMICALS AND 
FBRTILIZERS be pleased to state; 



(a) whether Government are aware 
that the public sector pharmaceutical 
companies continue to suffer heavy 
losses; 

(b) if so, the details thereof; 

(d) tho reasons for the losses; and 

Indian Drugs and 
Pharmaceuticals 
Limited 

Hindustam Antibiotics 
Limited 

Bengu1 Chemicals and 
Pbarmaceuticals Limited 

Bengal Immunity Lim ited 

Smitb Stanistreet 
Pharmaceuticals Limited 

2744 

569 

210 

231 

36 

(c) Losses of the public sector 
drua companies are due to various 
factors such as technological problems, 
bilhcr cost of production from basic 
stale aDd the product mix predomi. 
nently comprising Category I & II 
bulk drugs and formulations witb low 
mark·up. 

(d) RemedL.tl Steps sucb as plugging 
loopholes in Import Policy which iob j-
bit product jon and capacity utilisation, 
ensuring adequale availability of work-
ing capital, critical raw materials and 
attempts to upgrade technololY are 
boioa taken, 

(ct) tbe concrete .tep. take" or 
porposed to be taten to improve tbo 
fUDctionina of these companies? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AfFAIRS 
(SHRI VEBRBNDRA PATIL): (a) 
and (b) : The year-wise losses of tbe 
public sector drug companies for the 
last three years are as under :-

1982·83 

2401 

+ 24 
(Profit) 

175 

339 

27 

(Rs. in lakhs) 

1983·34 

1943 

171 

320 

368 

12 

Coal Based Fertilizer Plant at Korba 
M.P. 

543. SHRI MOOL CHAND 
DAOA: 

SHRI A.K. PATEL: 
SHRI C. JANOA REDDV : 

Will the Mini&ter of CHBMICALS 
AND FERTILIZERS be pleased to 
state: 

(a) whether the Pertil iser Corpora-
tion of India bad deoided to sot up • 
plant to mauufacture coal·based (erti. 
lisers at Korba in Madhya Pradeah .. 
back as 29t:O and foundatioD of tho 
same was laid iD April, 1913; 
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(b) if 10, tbe latOlt position of tbe 

plaat ; 

(ie) when It is ,expected to resume 
production ; 

(d) the total amount spent so far 
on tbe plant indicating expenditure 
incurred on mac hinery imported, build-
ina, 8 tarr and office;' and 

(e) whether tbe causes of delay have 
been investigated and responsibility 
fixed for causing losses '1 

THE MINISTER OF CHBMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) Yes, Sir. 

dl) and (c): The i mpJementation 
of the project was held in aboY,lnce due 
to resource constra ints. The revival of 
the plaut will be considered after the 
production at tbe other two coal·based 
fertilizer plants at Talcher in Orisc;a 
and Ramagundam in Andhra Pradesh 
stabi lises. 

(d) The necessary details are given as under : -

1. Machincry and equipment imported Rs. 13.44 crores 

2. Building 

3. Staff & Office 

TOTAL 

(e) : In view of rcply against (d) 
and (c) above, this does not arise. 

Disconnection of Telephones by 
Telephones Department 

544. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMUNICA· 
tIONS be pleased to state : 

(a) whether the working of Tele-
phones Department in respect of dis· 
connection of telephones "'as been 
streamlined after reviewing the Te Ie-
arapb Rules. 1951, particularJ) Rules 

,420 and 421, to avoid harassment to 
tho public; 

(b) if Dot .. tho reasons therefor; 

(e) the number of cases where tbe 
telepbone connections were disconnected 
411:riD, 1983-84 aad 'uPlo December, 
1'84 UDder General Manager. 
t.lepbones, New Delhi aDd the 
. Dumber of cues where telephone 
CODllectioDS wero restored durin. tbo 
tame perJodj 8Q~ 

Rs. 0.61 crores 

Rs. 4.15 crores 

Rs. IS.20 crores 

(d) the number of cases where the 
Department ",was at fault and the 
act·jOD taken against the delingucnt offi· 
cials ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS MIR· 
DHA) : (8) and (b): The policy on provi. 
sions of Indian TeJearaph Rules 195 I 
is kept under constant Rev iew. Rules 
420 and 421 provide for disconnectioD 
of a teJephone due to default of the 
subscriber on insolvency or breach of or 
fa Hure to observe and comply witb any 
of the rules thereunder. A Dot ice in 
writing of not less than 7 Days except 
In emergent cases given to the subs-
criber aed any representation made by 
him in reply to the same is considered 
by the Telegraph authority before any 
action 'js taken to disconnect the tele-
phone. Provision of arbitration el80 
exists in case or any dIspute. Thero are 
tberefore adequate safeguards Baainat 
any harrassment to the subscriber • 

• 
(c) The number of telepbones 

d ilOOQPoct. UDdor misUio daria, 
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1983-and upto Dec., 1984 is 314. 
Out of which 73 were f6ltored. 

(cS) NIL 

[Tra",ltJllonl 
SettlDI ap of Small Electronic 
Telephone ExchangE'S in Pithoragarh, 

in U.P 

545. SHRI HARISH RAWAT : Win 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is a proposal to 
Bct up mini electronic Exchanges at 
Debidhura, Bering Kana lich ina and 
Gangolihat in district Pithoragarh, 
U.P.; and 

(b) if so, the time by wh ich these 
are IikeJy to be set up ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CONMUNI. 
CATIONS (SHRI RAM NIWAS MIR-
DHA): (a) Small 9 Wne electronic 
exchanges were proposed for Debidbura" 
Berinag and. Kanal ichina in district 
Pithoraaarh. 

L~) A 25 line Electro-mechanical 
excbanae is sanctioned at GaDlolighat 
and is likely to be optnod in 198'.86 
OD receipt of stores. At other places the 
proposal is now under examination to 
install similar exchanges. 

Opening of Electronic Telephone 
Exchanges in Pithoragarh and 

RaD ikhet in U. P. 

+546. SHRI HARISH RAWAT: Will 
tbe Minister of COMMUNICATIONS 
be pleased to state: 

(8) the time by which electronic 
Each.nles arc paoposed to be opened in 
Pitboraaarb and Ranikhet Town ill 
Uttar pradesb; 

(b) whether these ExchaDles were 
to be let up thore durio, 1984; aM 

(0) if 80. the reaSODS for not leU.' 
ioa up these units 'flithim the scbedul-
ed time and tbe act ion be ing taken by 
Governmen t to remoyc the obstaclcs in 
this regard ? 

THE MINISTBR OF STATB OP THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): 
(a) Receipt of equipment is expect-
ed durinl 1985-86. The work of ins-
tallation of the elect ronic exchanaes at 
Pithoragarh and Ranikhct would be 
taken up soon after. 

a,) Pitboragarh and Ranikbet were 
two of the 80 towns selected for provis. 
ion of electronic exchanges for 8utoma-
tisation subject to import of suitable 
equipment. 

(e) Electron ic exchanges are beina 
imtroduced for the first time in tbo 
rural area and therefore require care .. 
ful consideration from all ,anlles liko 
economic V iabi lity and operational and 
technical compatibility with existing 
network. Negotiation with tbe supp· 
liers to reduce the cost of the equip.' 
ment have been successfully complet-
ed. Order Bre expected to be placed 
short lYe 

Setting up of Small Telephone 
Excbanges 10 Almora, CbamoU, 
Tebri, Uttarkashl, Paurl and 

Pitboragarb Districts of U .P. 

*S47. SHRI HARISH RAW AT: 
Will the Minister of COMMUNI. 
CATIONS be pleased to state : 

(a) the year-wise number of small 
Telephone EKchaoges sct up during tbe 
years 1981-82, 1982.83, 1983-84 and 
1984·85 in Almora Chamoli, Tehri, 
Uttarkashi J Pauri and Pitb9ra,lrb 
districts nf Uttar Pradesh ; and 

(b) the reasons for slow progress in 
, this regard durins 1983·84 'and 1984-

8S and the steps taken to remove tho 
obsta-cles 'I 

THI MINIsTER OP. STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS MIR.· 
DHA) : (a) The district and year-wiae 
small telephone each,naes set up aro 
t' "bove ; 
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Name of tho D istt. 1981-82 

1. Almora 

2. Chamoli 

3. Tihri 

4. Uttar Kashi I 

5. Paori 1 

6. Pitboragarh 1 

(b) The minimum r('quired pros-
pective subscribers are not coming 
forward to pay the demand notes for 
installation of telepeonc connections 

Steps taken: 
As a. policy sma It exchange caD be 

opened in rural areas on subsidised 
basis. 25 lines, SO lines' and 100 lines 
exchanges can be opened if anticipated 
revenue is 40 %, 60 % and 70 % 
respectively of the expenditurfl and the 
demand is 10" 23 and 46 respectively. 

[English] 
Choking of Underground Phone 

Cables during Rain 

548. SHRI M. RAGHUMA REDDY: 
Will the Minister of COMMUNI· 
CATIONS be pleased to state whether 
Government w ill ensure that under-
ground phone cables do not get choked 
during every rain and monsoon showers 
as has been happening so far? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS MIR· 
DHA) ! Following measures are beiDI 
tak_en to avoid choking of underground 
cables during monsoon season : 

(i) Pressurisation of P.rimary, secon-
dar, and JUDction cables. 

(i) Use of jelly fi lIed cables in dis-
tribution IJctwork. 

1983:84 

4 1 

2 1 

1984-15 
un date. 

2 

1 1 

2 

1 I 1 

I 

(iii) Laying of cabl es in ducts. 

(iv) Flooding of cable trenches be-
fore they are closed. 

(v) Patrolling or cable routes to 
detect damages 8S and when 
causr.d. 

Direct Dialling Facilities to Thodu-
Puzba in Idukkl District 

549. PROF. P. J. KURIEN: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is any propolal 
to provide direct diaHing faciUties 
(STD) to Thodu-Puzha in Idukki dis-
trict in Kera la: and 

(b) if so, tbe time by which it will 
be done? 

THE MINISTER OE STATE OF 
THE MINISTRY OF COMMUNI. 
CATIONS (SHRI RAM NIWAS 
MIRDHA) : (a) yes, Sir. 

(b) S.T.D. facility to Thodu-puzha 
is likely to be provided durin, 1987. 

Sbortale or Soda A sb 

550. SHRI VIJAY KUMAR 
Y ADAV : Will tbe Minister of CHEMI-
CA.LS AND FER.TILIZERS be pleased 
to .ta te : 
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(a) Whether attention of Gover1l-
ment hal been drawn to tho news item 
captioned "Olass units on tbe verge of 
closure"" appeared in 'The Business 
Standard' of Feberuary 24,1985. 

(b) if so" whether there is a real 
sbortage of soda ash; 

(c) if io~ the extent thereof; and 

(d) the 'steps being taken to solve the 
Ihortale ? 

Year 

1981 .. 82 

1982·83 

1983·84 

Estimated 
Demand 

6.80 

7.30 

7.90 

Tbe actual import statistics relat. 
ina,to Soda Ash beyond Sept. J 1982 
are not read iJy availabJe. These stat is-
tics are compiled and published by the 
Directora to General of Commercial 
IntelHaence and Statistics, Calcutta. 
There is usually a tim lal in compila-
tioD and publication of the data. Once 
the stat iostics are compiled, they are 
published in tbe Monthly stat istics for 
Fordgn Trade of India, Volume II, 
copies or which are available in tbe 
Parliameht Library. 

At preseDt, there are six units in 
tbe country engaged io the manu-
facture of Soda Ash with a total aonual 
installed capacity of ] \).05 lath 
tonnes. A further capacity of 6.26 lakh 
tonnes bas been approved through issue 
of Industrial Licence/Letters of Intent 
to meet the future demand· 

A. per tbe estimates made at tho 
be,inDio. of 1984· 85, it was expected 
JJlat tbe indilcnous production of SOdA 

THE MINISTER OP CHBMICALS 
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AF!?AIRS 
(SHRI VEERENDRA PATIL) : 
(a) Yes, Sir. 

(b) to (d): While production of 
Soda Ash in the country has shown a 
risIng trend on an anoual basis, some 
imports J which are allowed uhder Open 
General Licence to actual users, have 
also taken place. The figures in tbis 
regard for the I ast three years are: 

Production 

6.32 

6.35 

7.81 

(Qty. in lakh toones) 

Imports 

1.48 

0.30 
(Upto Sept, 1982) 

Not readily available. 

Ash by and large would meet the de-
mand. However, there has been a spurt 
in tho demand of Soda Ash in the 
country. It has now been estimated 
that the demand of Soda Ash during 
1984-85 would be of the order of 9.0 
lakh tonne as against 8. SO lakh 
tonnes estimated earlier and the like ly 
production during this period wou ld 
be of t he order of 8.62 1akh tonnes. 
In view of the likely marginal shortage 
in the indigenous production aDd to 
keep a check on indigenous price, 
Government have recently reduced duty 
on import of Soda Ash to enable the 
actual ugers to import the same at a 
reasonable price. 

Collaboration for Produefng Soft 
Drinks wltb Pepsi Cola 

551. SHRI VIJAY KUMAR 
YADAV : 

SHRI SANAT KUMAR. 
MANDAL: 

Will the Mini,ter of INDUSTRY 
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AND COMPANY AFFAIRS be pleas. 
eel tC' state : 

(a) whether there is a proposal fo r 
catering into a collaboration for the 
production of soft drinks between an 
Indian Company and foreigen multi-
national Pepsi Cola; 

(b) if so, the details of the proposed 
collaboration and Government's reac-
tion thereto; 

(c) the extent of investment by the 
Pepsi Cola in bouling plants agro-based 
processing units ; and 

(d) the terms and conditions for 
repatriation or the profits by this 
foreign company and whether it bas 
agreed to reveal its drinks formulas, 
as per Government requirement? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) : 
Government have no information. 

(b) to (d) : Do not arise. 

Propo.sal to Increase the Capacity of 
Oil Refinery at Haldia 

SS2. SHIR CHITTA MAHATA 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether there is a proposal to 
enhance the capacity of Indian Oil 
Refinery at Haldia ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHill NAWAL KISHORE SHARMA): 
(a) and (b): Various proposals to 
enhance the capacity of refineries are 
uDder consideration and Haldia Refi-
nery under Indian Oil Corporation Ltd. 
is ono among them. Proposal is for 
expandiDI the oJ.isting refinery at 
Haldia from its present capacity of 2.5 

million toonss per annum to 5.S mi" 
IiOD ton Des per anDum with secondary 
processing facilities. Inter-se prjoritic. 
of the various projects arc beina review-
ed in the light of demand projections 
and the financial resources. 

."lnaJisation of Erectoral RolialD 
Assam 

553. SHRI CHITTA MAHATA: 
Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government havo 
finalised the electoral rolls in Assam 
Stale; 

(b) if so" tb e details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H. R. BHARDWAJ) : 
(a) to (c) : Under the Constitution, tbe 
responsib!lity 10 Prepare electoral rolls 
vests in the Elecl ion Commissions. 
Kind attention is invited to the reply 
given to Unstarred Question No. 129 
dated the 22nd January, 1985. The Elect-
ion CommssioD has iDformed tbat tbo 
Preparation of draft electoral rolls on 
the b.:lsis of the entries made in t-he 
enumeration books is still in progress. 

Telephones on Demand 

554. SHRIMATI KISHORI SINHA: 
Will the Mmister of COMM UNI. 
CATIONS be pleased to state: 

(a) wbether Government have any 
plans to achieve the goal "telephone 
on demand by a particular date; 

(b) if 80, the number or additjonal 
telephone lines wbich would have to 
be provided derote that date for tbe 
purpose; and 

(c) the steps proposed for acb icv-
ing tha t objective? 

THE MINISTBR OF STATB 
OF THB MINISTRY OF COM· 
MUNICATIONS \SHRI RAM NlWAS 
MIRDHA) : (a) Oriainal 6tb aDd 7tb 
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plaa proposa1s bad 1 aid down 
• objective of providing telephone 
practically on demand by 1990. 

(b) Meeting or the a hove goal 
would require provisioning or at-
least 40 lath addit ional direct ex-
challie lines during the 7th plan. 

(c) Plan proposals are still under 
dis;ussioDs with the Planning Commis-
lion. However, it appears tbat tbis 
goal may not be feasible due to pau. 
city of resources and other infrastruc. 
tural constraints. 

Funds for Haldia Petro Cbemical 
Project in Seventh Five Year Plan 

sss. SHRI ANANDA PATHAK: 
SHRI SATYA GOPAL 

MISRA: 

Will the l.J:inister of PETROLEUM 
be pleas~d to state : 

(a) whether Government of West 
Ben~aI have now suggested that the 
Union Government should provide 
funds for the important Haldia Petro-
Chemical Project in the Soventh Five 
Year Plan ; and 

(b) if so, Union GoverDment's reac-
tion tbereto ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(a) aDd (b) : Government of West Ben-
•• 1 bad suggested Participation of the 
Union Government in the Baldia 
Petrochemicals complox. The State 
Government bave alreadY been advised 
of the inability of the Central Govern. 
ment to Participate in tho Project in 
the near future. 

Contracting out Manufacturing o( 
ElseDtil1 Drog. to Private 

Companiee by IDPL 

556. SHRI Y. S MAHAJAN: Will 
the Minister of CHEMICALS AND 
PBRTILIZBRS be pleased to state: 

(a) whether IDPL has been contract-
ing out production anti T B druas 
and otber essential dcugli to private 
companies; 

(b) if so, the reasons thereof ; 

(c) whether it is permissible for tho 
IDPL to follow such a course; and 

(d) the steps Government have 
taken or propose to check this un-
healthy practice? 

THE MINISTFR OF CHEMICALS 
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AFFAIRS 
(SHRI VEERENDRA PATIL) : (a) and 
(b) : IDPL produced some formulations 
including anti-TB formulations and 
kits on loan licensing basis due to tbe 
following reasons : 

(i) Capacity constraints and the 
tight schedule for supply; 

(ii) Most of th c items in the 
product renge of IDPL. 

(c) Yes, Sir. 

(d) Does not arise. 

Telecommunication Net Works in Orissa 

557. SHRL\1ATI JAYANTI PAT-
NAIK : Will the Ninister of COM-
MUNICA TIONS be pleased to state : 

(a) whether his' Ministry has 
taken up the Tele-communication 
expansion works in Orissa in response 
to the request made by the State 
Government; 

(b) if so, the vnrious Tele-communi-
cation net works proposed to be imple-
mented in Orissa in the beginnina of 
the Seventh Plan Period ; 

(e) the progress made in imple-
menting those Tele-communication net 
works in Orissa : and 

(d) the details tbereof? 



THE MINISTBR OF STATE OF 
THE MINISTRY OF (SHRt RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The information is as per State-
ment 

(c) The ioformation is as per 
Statement 

Cd) The information is a9 per State-
ment. 

statement 

Telecommunication net work Plans 
and Progress made in Orissa 

During Sevtnth Plan Period. 

Telephone Exchanges : 

The following exchanges are proposed 
to be Converted to auto exchangc5 in 
the beginning of the Seventh Plan 
Period. 

1. Koraput CRNM 240 lines is 
planned to be cODverted into an a';1to-
matic electronic exchange of 400 lInes 
capacity by the end of 1985·86. 

2. Damanjodi J 00 lines MAX. III 
is planned to be converted into a 400 
Jines Main exchange (MAX II) by tbe 
end of 1985-86. 

3. Angul 400 lines MAX. II : Equip-
ment for its expansion to 500 lines 
has already been all Jtted. 

4. Talcher CBNM 200 lines exchange 
is planned to be commissioned as 400 
lines Main Exchange (MAX,II) during 
the year 1987 .. 88. 

5. Expansion 01 Cultack X-Bor 
Excha"ge : The exchanae is equipped with 
6000 lines capacity. Further allotment 
of 4000 Jines exists. 

6. Expansion 01 Bhuba:reshwar 
X-Bar Exc/,a",e : 1 his has already been 
expanded by 1 000 Jines Le. from 
5000 IiDes to 6000 lines in 1984·85. 
A further expansion of 1000 liDes is 

Wrllun Aiuwers i ~o 

planned and allotrnon t for the equip" 
ment exi& ts. 

7. Rourke/a Exchange (Town) : The 
equipped capacity or the exchange 
8S been expanded to 1500 lines. There 
is also a commissioning programme 
of RourkeJa Plant exchange from 2400 
lines to 2700 lines during the year 
1984·85. 

Telex Exchanges: 

1. Barbil Telex (200 Jines) is 
programmed for commissioning in 
1985·86 subject to sufficient firm 
demands being available. 

2. Equipment for Sambalpur Telex; 
(20 lines) is also ordered 00 ITI" 
which is awaited. 

3. Telex exchanges ot 20 lines 
each at Koraput and Angul are beinlJ 
considered for the 7 th Five Year plan. 

Long Distance Publie Telephones .. 

One handred LDPTs both on 
opcnwire and MARR are planned for 
the year 1985·86. LDPTs on MARR 
equipment are to be opened subject to 
a vaiJability of indigenous equ ipment. 

Microwave and UHF Schemes: 

1. Jeypore-Koraput Narrow Band 
Microwave Scheme has been sanctioned. 
Equipment for the Scheme has been 
partially recieved. Civil works are in 
progress. 

2. A UHF scheme is Planned bet-
ween Angul and TaIcher. 

3. The following UHF Scheme in 
Orissa are sanct joned : 

1. Koraput-Laxmipur 

2. leypore-Oomindapalli 

3. Balasore-Baripada 

4. Jajipar Road-KeonJbar 
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5. Cuttack-Naupalli 

6. Cuttack-Athaarh 

Schemes at S1. No. 1 and 2 aro 
likely to be commissioned in the 
beaining of 7th Plan. 

Petro-Cbemical Complex at Haldia 

559. SHRI SATYAGOPAL MISRA: 
SHRI HANNAN MOLLAH : 
SHRI AMAL DATTA: 

SHRI SANAT 
MANDAL: 

KUMAR 

Will the Minister of PETROLEUM 
be pleased to sta te : 

(a) whether the Union Government 
ba ve agreed to review afresh the de-
mand for sett ing up of Petro-Chemical 
complex at Haldia in West Bengal in-
cluding the Question of equity partici-
pation in the propos"d project ; 

(b) if so, details of Government)5 
decision in this regard; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NA WAL KISHORE SHAR MA): 
(a) to (c) : The State Government have 
alreadY b~en advised of the inability of 
the Central Government to participate 
in the near future, in the Ha'dia 
petrochemicals project, mainly on 
account of resources constraint. 

Complaints Regarding Deterioration 
of Calcutta and Howrab Telephone 

System . 

560. SHRI PRIYA RAJAN DAS 
MUNS[: Will the Minister of 
COMM UNICATIONS be pJeased to 
state : 

(a) whether he has received any 
representation about the poor fUDction-
ing and deteriorating conditions of 
Calcutta nnd Howrah te lcphone system; 

(b) the details of the complaint ; 
aDd 

(c) ifso, the steps the Ministry 
propose to take to provide relief to the 
telephone subser ibers ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIWAS MJRDHA): 
(a) Yes" Sir. 

(b) The complaints are in respect 
faults on telephone lines. congestion 
in inter-exchange traffic, unsatisfactory 
trunk call service and disputed tele-
phone bills. 

(c) Following steps are proposed 
to be taken to give relief to the subs-
cribers : 

(i) Progressive replacement of old 
and worn out equipment. 

(ii) Laying of cables in ducts. 

(i in Pressurisation of main cables. 

(iv) Progressive usc of microwave 
and pulse code modulation 
equipment for junctions. 

(v) Intensified coordination with 
various service authorities to 
prevent damage and theft of 
cables. 

(vi) Acce1erated investigations and 
disposal of billing complaints. 

Induction of De-Mobbed J .wans in 
Ordr.allce Factories, ClSF and R. P. F. 

561. SHRI PRIY A RANJAN DAS 
MUNSl: Will the Minister of DEFENCE 
be pleased to state ~ 

(a) wbetber Government are aware 
that tbe de-mobbed young bardworkiol 
jawans are facina problems for job 
after tbeir retirement from Army: and 
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(b) whether any scheme is being 
drawn to induct them in Ordnance 
ractories, Central Industrial Security 
Force and Railway Protection Force? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO): 
(a) and (b) : Government are aware of 
the prob lems faced by ex-Servicemen in 
finding jobs on their retirement or 
release from service to mitigate which 
a number of fsci lit ies such as reser-
vations in Group 'e' and 'D' posts, 
relaxation in educational qualifications, 
age and priority in employment have 
been extended t a them. In partieul ar" 
a policy of reservation is in force for 
employment of ex-Serv icemen in 
Ordnance factor ies, Central Industrial 
Security Force, Railway Protection 
Force, ete. Though some difficultIes 
have been encountered in the full 
utilisation of these reservations" parti-
cularly in para military forces, efforts 
are be ing made to overcome these. In 
respect of the employment of ex· 
Servicemen in para military forces, 
one of the d ifficu It ies has been that 
most recruitments are made in the rank 
or Constables, which ex-Servicemen 
are frequent ly reluctant to accept. 
Besides, they are generally more keen 
for employment close to their homes, 
in civil ian employment. 

Sbortage or LPG Cylinders In Welt 
Beoga) 

S62. SHRI AMAL DATTA: Will 
the Minister of PETROLEUM be 
pleased to state : 

(8) the tohl demand of LPG cylinders 
per month in West Bengal; 

(b) the number of LPG cylinders 
being supplied per month by the IOC 
and the Hindustan Petroleum Corpo-
ration to the State; 

Cc) the number of cyJ inders remain-
ing short of the demand per month; 

(d) the steps being taken to cover 
tbe shortage; and 

(e) whether State Government has 
any control over the dealers of LPG 
cylinders as well 8S over the suppJy of 
LPG cyl inders in the Stat::: ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(8) and (b): The total demand and 
number of LPG cylinders being supplied 
per month in West B\!ogal is as 
follows: 

Total Demand Number of cylinders 
suppJied 

Indian Oil Corporation 

Hindustan Petroleum 
Corporation Ltd. 

(c) Currently there is ,no backlog 
in supp ly of LPG in West Bengal. 

(d) Does not arise. 

(0) The State Government has 
control over LPG distributors under 
relevant Statutes. The Government of 
Weat Bengal bas no powers regardiDI 
,oaul.goa of LPG luppliM ia tbe Sta,te. 

2.S Jakhs In full 

In fulf 

Forest-Based Industries in Madhya 
Pradesh 

563. KUMARI PUSHPA DEVI: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) the number of forest-based 
industries set up in Madb1a Pradesh so 
far; 
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(b) the names of the places where 
these forest· based industries have beea 
located; 

{c) the Dumber of people provided 
employment in those industrial units; 
and 

(d) the details thereor ? 

.THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIP MOHAMMAD KHAN): <a) to 
(d) : The following forest-based indus-
tries have been set up in the organ ised . 
sector in the State of Madbya 
Pradesh: 

Name of the Unit Location Item or manufacture 

Straw Products Ltd. Bhopal Paper and Paper Board 

Orient Paper Mills Ltd Am)ai -do-

Oriental Plywood & Gogon Plywood 
Veneering Industry Raipur 

Central India Board Itarsi Particle Board 
Preduets 

Parmal WeJlace Ltd. Bhopal Density Board 

In additiooJ a number of units have been set up in the small scale and 
cottage sectors during the years 1981-82, 1982·83 and 1983-84 as indicated 
below: 

1981-82 

Artisan 753 

s. s. I. 86 

Total 839 

Information about the number of 
people provided employment in the 
above un its, and the names of places 
where the smal1 scale and cottage sector 
units are located is not centrally 
maintained. 

Opening of Post Offices in Backward 
Regions dut iog Seveath Fi,e 

Year Plao 

'64. KUMARI PUSHPA DEVI: 
Will the Minister of COMMUNlCA. 
TIONS be pleased to state: 

(a) the number of post offices 
proposed to be opened in the country 
durin, tho S~venth fivo Year Plan, 

1982-83 1983·84 

1901 1541 

620 423 

2521 1964 

(b) whether his Ministry will con-
sider the proposal of opening more 
post offices in the backward reg ions of 
various States; and 

(c) if so, the particuJars of the 
backward regions in different State. 
identified for opening new post offices 
during the Seventh Five Year Plan? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS (SHRI RAM NIWAS 
MIRDHA): (a) The Seventh Five 
Year Plan (1985·90) has not yet boca 
final iaed. 

(b) and (c): Subsidised postal 
developmoDt is 'ODO ror Tribal .. 4 
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p08tally backward areas ill tbo country. 
Tribal areas are those notified by 
Ministry of Home Affairs. Postal 
backwardness is where an area is fully 
100% or more behind tbe All India 
fiaurc of postal coverage. This is revised 
periodically to ensure proper postal 
development in the country. Existing 
Jist of backward ar~as in the country 
is enclosed as Statement. 

Statement 

Schedule of backward areas far 
pu"pose 01 Postal Development. 

1. ANDHRA : 

Bbadrachalam, Nugur, Yellundu 
and Kotbagudem Talaks of Kbamman 
Distt., Rampachodavaram and Prathi-
padi taluks of East Godavari Distt. 
Chintapalli taluks of Vi~:!kbap~thnam 
Distt. Munthani and M;ihadevpur 
ta luks of Karimnagar D ist t. Kalva 
Kurtbi, Gadwal, Kodanga J. and 
Achampet taluks of Mahabubnagar 
Distt., Kuppam taluk of Chiloor D istt. 
Deuara-Konda t aluk of Nalgonda 
District, Chenur taluk (except 2 villages 
in Chenur C. D. Block dd inrated as 
tribal and including , the tribal sub 
plan area and Rannapur taluk (except 
II villages in Kannapur C. D. Block 
del ineated as tribal and ioc1ud ing the 
tribaJ sub plan of Adilabad DisH. 

2. BIHAR: 

Dhanbad, Hazarlbagh end Palamau 
District. 

(excluding urban area/agglo-
merations) • 

Sbalkund, Gopalpur, Sonahula, 
Sabour, Katorial, Shambhugaoj, 
Dhauraiya and Barubat blocks of 
BhagaJpur DJaH. Chakai, Sono, Laxim 
pur, Jamalpur. Sadar, Oharhara, 
Surajgarba, Halsi, Sikaodra and 
Khaira blocks of Monghyr Distt. 
Adbaura bJock of Roht as Distt. 
Pritand block of Girdih Distt. 

3. GUIARAT: 

Bbuj and Lakhpat taJulu or 
Kucbcbb Distt. Jambu,hodo fal"" of 

Pancbaaha) DiaU.. JusdaQ, W .. ltaoor, 
\ paddhari and Lodhika tahlts or Rajtot 

Distt. Sami talat of Mch.saoa DisU. 
Okhamandal taluk of Jamoa,ar Disu. 
Chot ila and SayJa taluts of Surindar. 
nagar Distt. Disa, Rad·banpur, Santhal-
pur, Deodar, Vav, Tharad, Danta and 
Dhanera . taluks of 8anastantba 
District. 

4. JAMMU & KASHMIR: 

The whole of Jammu & KaahQlir 
State. 

5. KARNATAKA : 

Sagar and HasaQgar taluks of 
Shimoga Distt. Heggadadevankote taluk 
of Mysore Distt. HaiJyaJ, Supa, 
Yellapur, taluk of North K.anara 
Dis. t. KaJgbatai taluk iu Dbarw.d 
Distt. Khanapur and Sorab taruks in 
Belgaum Distt. Kbaoapur and Sarab 
taluts in Belgaum Distt. Sidlaaatta. 
Chintamari, Baaepalli. Mutbaaal, Gudi. 
banda, MaJur and Srinivaspur taluks of 
Kolar District, Anekal, Devanaballi, 
Hoskote, Dodbalapur and Magidi taJuks 
of BangaJore Distt. 

6. KERALA : 

Kottarakara ta1uk of QUilOD Dlstt. 
Kunnathanad talut of Ernakulam 
Distt and Meenacbill taluk ot Kottayam 
Oistt. 

7. MADHYA PRADESH: 

Shivpuri. Panna, Guna and Vidiaba 
Distts. as a whole excluding urbaD 
agglomeration. 

Morena Distt. (Excludiol orban 
agglomeration and Karna) Block). 

R:1jnandgaon Distt (excluding orban 
aaglomerat ion Manpur Mobta aDd 
Chowki b1ooks). 

Sahdol Diatt. (Bxcludiol urbaD 
al.lomeration Palbparajbalarh a-.t 
Soh,,"Dr TehsUs and flai Sia.b Na.,r 

t Commllnit, Development of BIoMri 
Tehlil. 
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. Sldbi. Distt. (esclu4iDI urban alBlo-
meration, Kusmi . T. D. block of 
Oopadbanas Tehsil). 

8. MAHAR.dSHTRA : 

Kalyan and Ulhs8uagar Tebsils/ 
Taluks of Thane District. GaDlanitavda 
Tehslla!Taluk of Kolhapur District. 
Satari and Sanluem Tebsils/Taluks of 
Goa District; Rajura TebsiJ/TaJuk of 
Chandrapur District Pen and Kbalapur 
Taluks/Tehsi1s of Raigadh District/ 
Taluk Jintur TehsilsjTuluk of Parbbani. 
District and Maval Tehsil/Taluk of 
pune District. 

9. NORTH EASTERN: 

Karbi ADglong and North Cachar 
Hill Districts and Babarihat Block in 
Changa Tebsil in Kamprup District. 

10~ NORTH WESTERN: 

Guhla Tebsil of KUfukshelro 
District. 

11. ORISSA: 

Mohana block of Ganjam District. 

12. RAJASTH,,4N : 

Barmer J Shiv, Pacbpaba and Chohtan 
TehsB of Barmer District, Jailsalmer and 
Pokaran TebsiJs of Jaisalmer District 
PoaJodi, Osianm Sbergarh and Jodhpur 
Tebsil of Jodhpur District, Sriganglnagar, 
Nobar, Hanumanharh, Sadolshabar; 
Sanaaria and Suratgarh Tehsil of Sri .. 
laoganagar District, Krishanganjj 
Shabbad and Ladpur Tehsil of Kota 
District,ll Chura and Sardarshabar TebsiJ 
of Churu District, Bikaoer, Lunkaransar 
Nokba and Srikotayatji Tebsil of 
Bikaner District. 

13. TAMIL NADU : 

Maoambathi. Firka in Chenga)-
pathus District" Manarnelkudi Block and 
Veer patti. IUurpur, Pcrumarudur, 
PuduDaaar Firka in Pudukkottai 
District nDd Mansalam Firks in 
Ramaoathapuram District. 

14. UTTAR PRADESH: 

Mirzapur (Sou th of river Sone) , 
Babhni, Dudhi, Robertsganj. Nelwa-
chatra and Roggarh Blocks of Mirzapur 
District, Sirsla Block of Bhioga Teblliil, 
Jamunha, Ikauna, Bishasbarganj, 
Oilaula. Kaiserganj, Fakharpur, Jarwat. 
Sheopur I Nawabgaoj, Risia and Hari-
harpur Blocks in Bahraich District, 
Painkbanda and Pa1ti Nandak Parganas 
in Chamoli District l Balrampur Tehail 
of Gonda District, Shetua and Bhadar 
Blocks in Sultanpur District, Solan 
Block in Rae BareH District aDd 
Uttarkashi Basti, Saharanpur, Morada. 
bad, .' Rampur, Bareilly, Lucknow, 
Sitapur, Hardoi, Vnnao, Pratapgarh, 
Oorakhpur, Deoria. AZBmgarh, Jaun-
pur, Ghazipur .. Varrnasi .. Barabhanki. 
Bijnore,ll Pilibbit, Sbabjabanpur and 
AHababad Districts (excluding urban 
arens/aggeJomeration). 

15, WEST BENGAL 

Kalimpong sub divis ion or Darjec-
ling District and Andeman and Nicobar 
Islands (District as a whole). 

Setting up Telepbone Exchange at 
Rladhu Palace 10 the Trans-Yamuna 
Area of Laxml Nagar and 

Shakarpur, Delhi 

565. SHRI VILAS MUTrBM-
WAR: Will the minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether the project of putting 
up a Telephone Exchange at Radbu 
Palace in Trans .. Yamuna area of Laxmi 
Nagar Bod ShakarpDr.. Delhi has been 
pending completion for a long time; 

(b) the ori.inaJ scheduled date for 
the initiation and completion of the 
project; 

(c) the specific reasons for the 
deJay in tbe commissioning or the pro· 
ject ; aDd 



(d) tbe tentative date for the 
completion aDd inaUlration of this 
telephone exchanae in the area? 

THB MINISTBR OP STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIW AS 
MIRDHA): (a) No, Sir. 

(b) Tbe tentative scheduled dates 
for commencement of excbange equip-
ment installation and commissioning of 
the exchange were November, 84 and 
June, 15 respectively. 

(c) The spoJific reasons for the 
delay in cC'mmencement of instal1ation 
are as under :-

1. The building is still under 
construction. 

2. ~lectric power supply is not 
yet available. 

3. The equipment for Alc plants 
and stand-by engine al'ernators 
is yet to be received and 
installed. 

(d) The exchange is 1 ikely to be 
Commissioned durlug the year 1986·87. 

Harmful Effects of Pesticides and 
Inlect icides 

566. SHRI CHINTAMANI JENA : 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the recent atudy on 
tbe Bhopal tragedy reveals that the 
use of pesticides is barmful (or soil; 

(b) whether the increased use of 
insecticides actuaJly leads to le8s birds 
and more pests, rodents etc. and 
reduces fish production by polluting 
water in Jakes, tanks, ponds etc. ; and 

(c) if so, the steps beinl taken to 
stop this pollution iD lakes, tanks and 
ponds, etc. by the cbemical in.4ustries 1 

THE MINISTER OF' CHEMICALS 
AND FBRTIUZBRS AND INDUSTRY 
AND COMPANY AFFAIR.S (SHRI 

. VEERENDRA PATIL): (a) to (c) : 
Tbe studies conducted in respect of tbo 
gas leakage from the Bhopal ,1aot of 
M /s Union Carbide India Limited were 
in relation to Methyl Isocyanate wbiob 
is a chemical used as an intermediate 
for manufacture of pesticides but is, 
itself, not a pesticide. As regards 
pesticides generally the manufacture, 
import and use of these within the 
country is regulated under the Central 
Insecticides Act, 1968. No pesticide 
is allowed for use until a thorough 
assessment bas been made of its toxic 
effect on humans, anima Js and environ-
ment. The qua'ity of the liquid 
efIluents discharged by tbe chemical 
industries is defililed by the standards 
indicated by the concerned State 
Pollution Control Boards as per the 
Water (Prevention and Control of 
Pollution) Act of 1974. 

The judicious use of pesticides 
effectively control pesta rodents etc., 
without po))uting the environment. 
However, improper use of pesticides 
can lead to less birds and fish produc-
tion by polluting water in lakes, tanks, 
ponds etc. 

The Water Pollution Control 
Board bas stipulated many conditions 
for tbe L,.)ue of manufacturing licences 
to the pest icide manufacture for trca t. 
iog tho effluonts of the industry for 
making tbem samo before they arc 
released in lakes, tanks. ponds ctc. 

Number of Lok Sabba and Al8embl, 
Seats determined for GuJuat State 

5.V. SHRI R.P. GAEKWAD 
Will tbe Minister or LAW AND 
JUSTICB be pleased to state : 

(a) whether 
Commission bas 
number of seats in 
People for Oujarat 
of 1981 ConSUl ; 

the Delimltatjou 
determined tota' 
the House of the 

State OD the basis 



(b) total number of leats aullo-
at tG tbe LetillaUye Assembly of 
Ciu.JMat Stlte ; and 

(c) numbor of seats reserved for 
Scbeduled Caltes and Scbedu led Tribes 
bot'b for the House of the People and 
l..eals1ativc Assembly or Gujarat State; 
aDd 

(4) if not dotermined so far, by 
_bat time it is likely to be done. 

THE MINISTER OF ST A TB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHIt! H.R. BHARDWAJ): (a) No, 
Sir. Parliamentary and Assembly 
OODlthucDCios were de-limIted last in 
1976 oG the bali. of 19' 1 census. 

(b) to (d): A new Delimitation 
Commission caD be set up only after 
an aMendment to Articles 82 and 
170(3) of the Constitution is carried 
out. Even jf such an amendmend is 
oarried out and a new 1) elimitation 
CommiSiioD is established, the Commis-
sion would ooly readjust tbe constituen-
oie8 OD the basil of every decennial 
CODlUS, but tho total number of seats 
aUotted to various States in the House 
of the People and tbe various Assem-
blies would remain unaltered. 

No l.dOltry Distrids ia Gujlu·at 

568. SHRI R. P. OABKWAD 
Will tbe Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleated to 
Itate : 

(a) whether Union Obvemment 
are aware tbat apart from Dangs 
diatrict in Gujarat which bas been 
iDel.dod al a 'No Industty 4i.trict' 
tm.r. arc Dumber of districts likt 
Oaodbinalar, Banaakantba, Sa'u~r· 
kantha, AmrcH etc. which have DO 
medium or large ,cale industries and 
ba vo been oxe luded ; 

(b) "betber the state Government 
bas represented that Taluka/BlooJc 
moald be tateD al the unit for the 

purpose of ascertaininl iadultrial 
backwardnoss; and 

(c) whether in view of (b) above, 
Government propose to revise tbe 
guidelines for tbe purpose as the entire 
belt on the eastern side of Oujarat 
State is industrially backward wbich 
consists of a very high pelcentage of 
tribal population? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) 
According to the information 
furnished by the Government of 
Gujarst, large or medium Scale indus-
tries are existing in the Districts of 
Banaskantba, Sabarkantha and Amreli. 
Gaodhinagar being the State Capital, 
bas not been consIdered for inclusions 
in the Jist of No Industry Distncts. 

(b) Yes, Sir. 

(c) The TaJuka/Block hus already 
been tuken us a unit for identification 
of industrial backwardlless. Talukas/ 
Blocks from various States stand 
included in category 'B' & 'e' of the 
backward areas. 

Use of Bombay High Gas for Power 
Generation in Gujarat 

569. SHRI R.P. GAEKWAD : 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whetber the Bombay Higb Gas 
is beiDg supplied to Tatas existing 
power plant at Trombay for generation 
of 500 MW of electricity as also to 
Rashtriya and Chemica), Fertilizers 
and Hindus tan Petroleum ; 

(b) ~betber Government of 
Gujarat have been persistently insisting 
upon the use of Bombay High gas in 
power generation tor the proposed 
power Itation to be set at Kawas near 
Sural! 



(c) whether Government of 
Oujarat have also been insistiog upoo 
to rna ke available the surplus Bombay 
Higb gas after satisfying the prioriiy 
use of gas in Bombay area as feedstock 
both in Gujarat State Fertilizer 
Company and in Gujarat Narmada 
Valley Fel tl1iz~ r Company's Platlts ; 
and 

(d) if so, the reasons for not 
allowing the Oujarat Government to usc 
gas for power generation in preference 
to Tatas and others? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
<SHRI NAWAL KISHORE SHARMA) : 
(a) YCR, Sir; assodatcd natural gas 
from Bombay High is being supplied to 
Tata Electric Company Rashtriya 
Chemicals and Fertilizers and Hindustan 
Petroleum Corporation Ltd. 

(b) The Gov0rllmcnt of Gujarat 
have prop\)sed to set up a gas- based 
power plant at Kawas near Surat. 

(Cl Natural gas is being supplied 
to Gujarat State Fatilizer Comp~?y; 
Gujarat Narmada Valley Fertilizer 
Company Limited has not proposed 
usc of natura) gas for fertilizer feed-
stock. 

(d) The supply of associated 
natural gas to Tata Electric Company, 
Maharashtra State Electricity Boards 
and Hindustan Petroleum Corporation 
Limited is on a temporary basis. 

Complaints regarding Illegal 
Printing of Leaflets Received by 

Election Commission 

570. SHRI G. G. SWELL: Will 
the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether complaints have been 
recdved by tbe Election Commission 
reg \rdiog illegal pr inting of leaflets 
witbout mentioning tbe ?ames ,or 
printinl pressos aDd their distribution 

_W,ltt,,, Au.,." iU 

during the Lok Sabha elections bold io 
December, 1984 ; 

(b) whether Complaints havo also 
been received by the Election Commis-
sion about forgeries of names and 
signatures of contending candiJates in 
the printing of sucb leaflets and their 
distribution j 

(c) what steps tbe Election 
Commission bas taken in the matter; 
and 

(d) whet her the offenders have 
been identified and nabbed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
(a) to (d): The Election Commission 
with whom the matter was taken up 
has informed that the information is 
being collected. The j nformat ion will 
be laid on the Table of tbe House 
after tho same is received from the 
Commission. 

12.00 hrs, 

SHRI P. KOLANDAIVELU 
(Gobichettipahlyam) : Yesterday, in 
the discussion on the Railway Blldget 
Mr. M. R. JauMdhanan took part on 
behalf of tbe All India Anna DMK. 
But It has been wroDgly reported in tbe 
newspapers that he is from Congress 
(I). 

MR. SPEAKER: You please give 
in writing. 

PROF. K. K. TEWARY (Buxar): 
I want to rl1ise a VCIY important issue. 
And I think the entire House will feel 
concerned about it. Many AkaJi 
leaders had been released from the jail 
by the Oovernmen t. It was a welcome 
step. But after their release, some of 
the very responsible Akali leaders have 
also been comming out with hit lists. 
I am shocked to see tbat Mr. Lon80-



wal and one or two more AkaU leaders 
have said that the ultimate target of 
the hi t squads prepared by the Atalis 
and other extremists, is tbe Prime 
Minister and the President of India. 
A similar report has appeared in tbe 
press that when the Prime Minister 
will be OD bis foreign tour" some 
extremists are organising hit squads in 
U.K., Canada und ·America. They 
will be visiting France. So. this is 
a very disquit,ting development. I 
would request you to direct the 
Government to come out with a state .. 
ment because we had a very very 
shocking cxpai(mce only recently. 
We do not want ~ny chance to be taken 
with the life of the Prime Minister 
and the Presid'.~!1 t of Ind ia. 

[Translatio" ] 
MR. SPEAKER: First listen to 

mc" what you h:lve sa id is somowb~t 

exaggerated. There is no hit list. I 
will try to find out facts about what I 
bave re:ld in thl.} new~;p lpers. I wi 11 
write to the Home Minister. This 
is disquh::ting. The expression hit list 
bas not been used. En~my No. I and 
enemy no. 2-something )jk~ this has 
been written. This is the country of 
Gandhi, Gaut.\1D" Nanak and Farid; 
we do Dot want such things to happen 
in this country. 

This is democracy. We can 
exchange our idc.:s hcrc_ There can 
be supporters and there can b" 
oppositioD in any matter but there 
can be no enemy. That is wrong. 
A person who says like this is also in 
the wrong. I would like the Govern .. 
ment to look into tbe matter. The 
House will also look into it. 

Such talk is against democracy. 
Wo bave oJrcady paid a big price for 
such f('clings and generation of such 
feeling in .the country is wrong. I 
will discuss this matter with the Home 
Minister. 

AN HON. MEMBER: It should 
bo condemned (Interruplion). 

MR. SPBAKER: Such utterances 
deserve to be condemned. In our 
country people have a sense of sacrifice. 
A saint bas no enemy. You try to 
understand me. Guru Nanak bas said 
in a simple way-

Loha, kanchan ek /,al 
Bairl meet saman 
Kah N anak harbbhaj mana 
Mohi san! laman. 

All the saints have this very ideal 
before tbem. It is the duty of a saint 
to ensure that there is fraternity and 
love among all human beings. It i~ in 
your hand to change the law" govero-
ment legislation but the talk of enemy 
is totally wrong. It is against the 
interest of thu contry ~l nd the consti· 
tution to arouse such f~eJings. 

[English] 
PROF. MADHU DANDAVATE 

(Rajapur): Before I raise an impor .. 
tant issue, firstly, I express our total 
agreement with the spirit in which you 
have put tbe entire case and, I think, 
the House will agree with it. I WJnt 
to raise a veTY important is<;:u~ and it 
distresses me a lot especially in the 
light of the t.!spiooag.! activities. 
Today, the news bas come in almost 
all the papers that the Soviet diplomat 
has disappeared. It is also reported 
that he might have joined the Mission 
of an jmportant western power. SOJ 

this becomes more dangerous against 
tbe background of espionage activities 
that are going on. I would )ike the 
Home Minister to make a statement 00 
it. 

MR. SPEAKER: You give in 
writing and I will find out. 

SHRIMATI OEETA MUKHER-
JBE-rose. 

MR. SPEAKER I ba v e lot 
your letter. But I will have to find 
out obout 30 thousand tbat you bave 
mentioned. 1 will fiad out aDd tbeo 
I will inform you. 
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PAPERS LAID ON THE TABLE 

[English] 
Annnal Report and Audited Account. 
of the Punjab Ex-servicemen Corpora-
tioo Chsndigarb for the Year 1983 .. 84 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO) : I 
beg to Jay on the Table a copy of the 
Annual Repor t (Hindi and English 
versions) of the Punjab Ex·Service-
men Corporation, Cbandigarh.. (or 
the Year 1983 .. 84 along with 
Audited Accounts, under sub-section 
(6) of aection 23 of the Punjab Ex-
Servicemen Corporation Act, 1978, 
read with clause (c) (iv) of the Proeta-
mantion dated the 6th October, 1983 
issued by the President in relation to 
the State of Puniab. [Placed in Library. 
See No. LT-48S/85] 

Notiftcatlo n under Transformer and 
Switchgear Limited, {Acquisition and 
Transfer of Undertaking} Act, 1983. 
Revie wand Annual Report of tile 
National Fertilizers Limited, New 

Delhi for tbe Year 1983·84 

Review aDd Aooual Report of the 
Punjab Pbospbates and Cbemicals 

Ltd. for the Year 1983-84 

Statement Verses for Delay in Laying 
tbe Papers 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL):' I beg to lay 
on the Table : 

( 1) A copy or tbe Transformer 
and Switchgear Limited (Acqui. 
sition and Transfer of Under-
tak inKs) Intimation regarding 
Mortaaae. Cbarge, Lien or 
other interest in any property) 
Rules, 1985 (Hindi and 
Bnlli~b versions) published in 
NotificatioD No. S. O. 63 (E) 
ill Gazetto of India dated tu 

30th January, 1985 under sub-
section (3) of section 30 of 
the Transformer and Switch-
gear Limited (Acquisition 
and Transfer of Undertakings) 
Act" 1983. [Placed is Library. 
See No. LT-486/SS) 

(2) A copy each of the followinl 
papers (Hindi nnd English 
versions) under sub-section (1) 
of sect ion 619A of t he Com-
panies Act, 1956 : 

(a) 0) Review by the Govern-
ment on the working of the 
Notional Fertilizers Limited. 
New Delhi, for tho Year 
1983-84. 

(ij) Annual Report of the 
NationH 1 Fertilizers Limited. 
New Delhi, for the Year 
1983· 84 along with Audited 
Accounts and tbe comments 
of the Comptroller and 
Auditor General thereon. 
[Plnced in Library. See No. 
LT-487!bS]. 

(b) (i) Review by the Govern-
ment on tho working of tbe 
Pyrites; Phosphates and 
Chemicals Limited for the 
Year J 983-84. 

(i jj) Annua 1 Report of tbe 
Pyrites. Phosphates and 
Chemicals Limited for the 
Year 1983·84 along with 
Audited Arc;Junts and the 
comments of the Comptrol-
ler and Auditor General 
thereon. [Placed in Library. 
See No. LT-488/8S) 

(3) A statement (Hindi and 
English versions) explaining 
the reasons for delay in 
laying the Annual Report and 
Audited Accounts of the 
Bengal Chern icals aod Phar-
maceuticals Limited for the 
Years 1982 .. 83 aDd 1983.84 
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within the stipulated period of 
nine months after the closo of 
the Accounting Year. [Pl..lced 
in Library. See No. L T 
-489/85]. 

Review and Annual Report of the 
Tele~ommun leations Consu Itants 
India Ltd., New Delhi for the Year 
1983-14 
Statement Showing Reasons for 
DeJay in Laying the Papers as the 

Table 

THE MINISTER OF STATE OF 
THE MlNISTRY OF COMMUNICA-
TIONS '(SHRI RAM NIWAS 
MIRDHA): I beg to Jay on tho Table: 

(1) A copy each of tho following 
papers (Hindi and English 
versions) under suu-section (1) 
of section 619A of the Com-
panies Act, 19 S6 : 

(i) Rdview by the Government 
on the working of the 
T\!lecommunic.lt ions COil-
suHants India Limited, N.!w 
D~lhi, for the Year 
1983.84. 

(ij) Annual Report of the Tc)c-
communicJ tions Consultants 
India Limited, New Delhi, 
for the ~ar 1983-84 along 
with Audited Accounts and 
the comments of the 
Comptroller nnd Auditor 
General thereon. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (t ) 
above. (Placed in Library. 
Sef! No. LT-490/8S]. 

E .. pleyment RxehanRel (Compulsory 
Notlftcations of Vacanc.rs) Amend-

ment Rules4 1984 

Annual Report and Rel'le.v as the 
Worktn~ of the National Council for 
Sar •• )' In Mlnes_ Ohanbad for the 

Year 1",3-H4 

ThE ~UNISTER OF STATE OF 
THE MINISTRY OF LABOUR (SARI 
T. ANJIAH): 1 be, to lay on the 
T.blo: 

(1) A copy of th., Emp10yment 
Exchanges (Compulsory Noti-
fication of Vacnncies) Amend-
ment RulesJ 1984 (Hindi and 
English versions) publisbed in 
Notification Nq. G S R 134 
in Gazette of India dated the 
2nd february 1985, under 
sub· section (3) of section 10 
of t he Employment Excha'nges 
(Compulsory Notification of 
Vacancies) Act, 1959. (Placed 
in Library. See No. LT-
491/8S]. 

(2} 0) A copy of the Annual 
Report (Hindi and English 
versions) of the National 
Council for Safety in Mines; 
Dhanbad, for the Year 1983-83 
along with Audited Accounts. 

(ii) A copy of the Review 
(Hindi and English versions' 
by tho Government on the 
working of the National 
Council for Safety in Mines, 
Dhanbad. for the Year 
1983·84. [Placed in Library. 
See No. LT-492/8S]. 

Automobile Cess Rules, 1984 

Notification under the Hoogbly 
Dockin~ and Engineerin~ Company 
Ltd. (Acquisition and Transfer of 

Undertakings), Act, 1951 

Reports etc. Under Section 22 of tile 
Monopolies and Restrictive Trade 

Practices Act, 1969 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIP 
MOHAMMAD KHAN): 1 beg to Jay 
flO the Table. 

( 1) A copy of the Automobile 
Cess Rules. 1984 (Hindi and 
English ver~ions) publisbed in 
Notification No. SO HE) 
in Qazette of India dated the 
2nd January, 1985, under sub. 
section (4) of section . 30 of 
the Industries (Development 
and Regulation) Act, 19~ J. 
[Placed in Library. S6e No· 
~T-493/8s1· 
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(2) A copy each of the following 
Notifications <Hindi ond 
English versioDS) under ~ub· 
section (3) of section 31 of 
the Hoogbly Docking and 
Enlioeerina Company Limited 
(Acq.isition aod Transfer of 
(Undertakings) Act, 1984 : 

(i) The Hoogbly Docking and 
Engineerina Company Limi-
ted (Acquisition and Trans-
fcr of Undertokings) 
Administration of Funds 
Rules, 1985. pubJished if) 
Notification No. S.O. S4 
in Gazette of India 
dated tbe 2Sth January, 
1985. 

(ii) The Hooghly DOl' king and 
Engineering Company Limi-
ted (Acquisit ion and 
Transfer of Undertakings) 
Intimation regarding Mort· 
gage, Charge, Lien or other 
interest in any property 
Rules, 1985 I published in 
Notification No,. S.O. 54 (E) 
in Gazette of India dated 
the 28th January, 1985. 
[Placed in Library Set' No. 
L T-494/SS] 

(3) A copy each of the following 
Reports (Hindi and English 
versions) under sect i 'n 62 of 
the Monopolies and Rustrictive 
Trade Practices Act~ 1969 : 

(i) Report under Section 22 of 
the Monopolies and Restric-
tive Trade Pract ices Act, 
1969 in the case of Messrs 
Modi Industries Limited, 
Modi Naaar, for selling up 
of a new undertaking for 
the manufacture of steel 
tyre cord wire and hose 
wire in a notified hackward 
area in tbo Stat~ of Uttar 
Pradesh aod the Order 
dated the 19th JU'lC, 1984 
of the Central Government 
together with an explanatory 
Dote. [Placed in Library. 
See No. LT-49S/SS] 

(ii) Report UDder Section 22 of 
the Monopolies and Restric-
tivo Trade Practices Act, 
1969 in the case of Messrs 
National Standard Duncan 
Limited, Calcutta, for 
lettinl up of a new under-
takins for the manufacture 
of Steel Tyre Cord Wire in 
a notified backward area in 
tbe State Of ~aharasbtra 
Bod tbe Order dated the 9th 
June, 1984 of the Central 
Government together with 
an explanatory (Placed in 
Library. See No. L T-
496/85] , 

(4) A copy each of the following 
papers (Hindi and English 
versions) under sub-section (I) 
of Section 619A of the Com· 
panies Act, 19~6 : 

(a) f i) A statement regarding 
Review by the Government 
on the working of the 
Tungabhadra Steel Products 
Limited for the Year 
1983-84. 

(ii) Annual Report of the 
Tungabhadra Steel Products 
L;mited, for the Yoar 
1983-84 along \ jtb Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereoD. 
[Placed in Library. See No. 
LT-497/8S]. 

(b) (i) A statement regarding 
Review by the Government 
on the working of the Tri-
veni Structurals Limited for 
the Year 1983·84. 

(ii) Anoual Report of the 
Trivelli Structurals Limited 
for the Year 1983 .. 84 alonl 
with Audited Accounts and 
tbe comments of the Comp-
t roller and Auditor General 
thereon. Placed in Library. 
&e No. 'LT-49S!SS). 
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(c) (0 A statement re8arding Review 

by tbe Government on the 
working or the Maruti 
Udyog Limited for tbe 
Yeer 1983-84. 

(ii) ADDual Report of the 
Maruti Udyol Limited for 
the Year 1983·84 along 
with Audited Accounts and 
the comments of the Comp .. 
troller and Auditor General 
thereon. [Placed in Library. 
See No. LT-499/8S]. 

(d) (i) A statement regarding 
Review by the Government 
on the working of the 
Scooters India Limited for 
tbe Year 1983-84. 

(ii) AnDual Report of the 
Scooters India Limited 
for the Year 1983·84 along 
with Audited Aecounts and 
the comments of the Comp-
troller and Auditor General 
thereoD. (Placad in Library. 
See No. LT-SOO/8S]. 

(0) (i) Review by the Government 
on the working of the 
Bharat Leather Corporation 
Lim ited for t be Year 
1983·84. 

(in Annual Report of the 
Bbarat Leather Corporation 
Limited. for the Year 
P'83·84 aloog with Audited 
Accounts and tbe comments 
of the ComptrolJ er and 
Auditor General thereon. 
[Placed in Library. See No. 
LT-50 1/8']. 

(f) 0) A statement regarding 
Review by the Government 
on the working of the 
Bharat Heavy Electricals 
Limited for tbe Year 
1983-84. 

(ii) AnDual Report of tbe Dharat 
H~avy Electrica Is Lim ited, 

for the Year 1983 .. 84 along 
with Audited Accounts and 
the comments of the 
Comp(roller and Auditor 
General thereon. [Placed in 
Library. Se~ No. LT-
502/8S]. 

(I) (i) Review by the Government 
on the workiol of the 
Mandya National Paper 
MilIa Limited, for the Year 
1983·84. 

(ii) Annual Report of the 
Mandya National Paper 
Mills Limited for the Year 
1983-84 aloDg with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereoD. 
[Placed in Library. See No. 
LT-503/1S] 

(h) (0 A statement regarding 
Review by the Government 
on the working of the 
Bharat Process and Mecha-
nical Engineers Limited, 
Calcutta, and its subsidiary 
Weighbird (India) Limited 
for the Year 1983·84. 

(ii) AnDual Report of the 
Bharat Process and Mecbani-
cal Engineers Limited, 
CaJcutta, and its subsidiary 
Weighbird (India) Limited 
for the Year 1983· 8 4 along 
with Audited Accounts and 
the comments of tbe Comp-
troller and Auditor General 
thereon. 

(5) Pour Statements (Hindi and 
EDglish versions) showing 
reasons for delay in layinl the I 

papers mentioned at (a), (b)ot 
(f) and Ca) of item (4) above. 
<Placed in Library. See No. 
LT-S04/85]. 

(6) (ij) A copy of the Annunl Report 
(Hindi and Eo.Hsh versions) 
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of tho Automative Researcb 
Association of India, Puno, 
for tbe Year 1983.84 alona 
with Aaditttd Accounts. 

(H' A statemeDt (Hindi and 
English versions) rcsardiog 
Review by the Government 
on the working of tho 
Automative R~earch Also-
ciatioQ of lodia Limited, 
Pune, for tbe Year 1983-84. 
[Placed in Library. See No. 
LT-S05/SS]. 

Notification under Sectioo 72 of 
Delhi sales Act, 1975 

THE MINISTER OF STATE IN 
THE 'MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table: 

(1) A copy of the Delhi Sales Tax 
(Second Amendment) Rules, 
1985 (Hindi and English ver-
sions) publisbed in Notification 
No. F. 4 (66)/84-Fin. (G) in 
Delhi Gazette dated tbe 2nd 
March, 1985. under section 
72 of Delhi Sales Tax Act, 
1975. [Placed in Library. 
See No. LT-S06!S5]. 

(2) A copy of Notification No. 

12·06 brl. 

[English] 

G S R 147(E) Hindi and 
English versions) published in 
Gazette of India dated the 
13th March, 1985 together 
with an explanatory memo .. 
randum making certain amend. 
ment to Notificat ion No. 117· 
Customs dated the 9th June, 
1978. [Placed in Library. 
See No LT-S07/8S]. 

MBSSAGE FROM RAJYA SABRA 

SBCR.ETARY-GENERAL: Sjr.. I 
bave to report tho followiol mealale 

recoived from tbo Socrew,.Gen~r.J of 
Raj,a Sabba : 

"In accordance with tbeprovilionl 
of rule III of the Rulos of 
Procedure and Conduct of BUliness 
in the Rajya Sabba, I am directed 
to enclose a copy of the Handlooms 
(Reservation of Articles for Produc-
tion) Bill, 19S5, whicb has beon 
passed by the Rajya Sabba at 
its sitting held on the 14th 
March, 19S5.'1I 

[En,.llsh] 
HANDLOOMS (RESER V A TION OF 
ARTICLES FOR PRODUCTION) BILL 

1985 

As passed by Rajya Sabba 

SECRETARY GENERAL: Sir, 
I Jay on the Table o~ the House the 
Handlooms (Reservat ion of Articles 
for Productinn) Bill, 19S5, as passed 
by Rajya Sabba. 

PUNJAB BUDGET, 1985·86 

[English] 

THE MINISTER OP FINANCE 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINOH): Sir, I bel to prescot 8 
statement of estimated receipts and 
expenditure of the State of Punjab ror 
the year 1985-86. 

StatemeDt 

I Jay OD the TabJe of the House 
the Annual Financial Statement of tbo 
State of Punjab for the financial year 
1985·86. 

2. Consequent on the Proclama-
tion iuu('d under article 356 of tbo 
Constitution on the 6th October, 1983, 
t be powers of t be Leg is I a turc of tbe 
Stato or Punjab are exercisable by Ot 

UDder tbe authority of Parliament. 
Tbe Statement of estimated receiPtl 
and expenditure of the State of Punjab 
for the financial year J 985"86 i., 
therefore, beiDI placed before tbe HouI'. 



3. Tbe Revisod Sitimates for tbe 
cunent ,ear place State~s tax and non-
tax revenue at Rs. 686.70 crores 
.howinl I decline of Rs. 75.'3 crores 
from tbe Budaet Estimates due to the 
disturbed conditioDs in the earl ier 
part of the financial year. Tbe State~s 
share or Central taxes~ duties and 
Gradts-io-aid from tbe Government of 
IDdia are more by Rs. 3.70 crores at 
Rs. 225.18 crores as against Rs. 221.46 
crores in tbe Budget. The expenditure 
on revenue account is pJaced at 
Rs. 97 J. 70 crores compared to 
R.8. 848.17 crores in the Budget Esti-
mates; tbe increase of Rs. 123.53 
crore. i. accounted for by payment of 
additional instalments of dearness 
allowance to tbe employees and larger 
expenditure aD social and community 
services namely, education~ medical~ 
public healtb, sanitation and water 
supply, urban developmcnt; police 
and interest payments. As a result. 
tbe surplus of Rs. 135.52 crores on 
revenue account estimated in the 
Budget will be turned into deficit of 
Rs. 59.84 crores. 

4. On the Capita) account, the 
receipts are now estimated at 
Rs. 198J..SO crores compared to 
Rs. t 143.03 crores in the Budget. 
The Capital expenditure will also be 
higher at Rs. 2087.26 crores compared 
to Rs. 1383.64 crores in the Budget 
Estimates. The increases are mainly 
due to ways and means advances and 
overdrafts from the Reserve Bank of 
India and commercial banks and 
re",monts tbereof durina tbo year. 
Takinl into account the transactions in 
tbe Public Account aDd the opening 
deficit, the current year is expected to 
close with an overall deficit of 
Rs. 139.86 crores compared to 
R.I. 109.45 crores estimated in tbe 
Bud..,t. 

5. The revenue receipts are esti-
mated at Ra. 1158.40 crores showial 

an increase of RI. 246.54 crores over 
tbe Revised Estimates, for tbe current 
year. State tex aDd noa-tax revenae 
receipts are estimated a't Rs. 869.12 
crores. Rs. 182.42 crores higher than 
tbe Revised Estimates of 1984·85. The 
State"s sbare of Central taxes and, 
grants are placed at Rs. 280.28 crores, 
which is bigber tban the Revised 
Estimates for the current year by 
Rs. 64.12 crores. The expenditure on 
revenue account is estimated at 
Rs. 1096 72 crores. The areas where 
major increases in espenditurc are 
envisaged are education, medical 
services, family welfare. public heal' h, 
sanitation and water supply .. agricul-
ture, minor irrigation, community 
development and transport services. 

6. On the Capital accOUDt, the 
receipts arc placed at Rs. 2038.98 
crores and expenditure including loans 
and advances at Rs. 2119.43 crores. 
Taking into consideration th~ Revenue 
Account. the Capital Account and 
the Public Account, the Budget for tbe 
year 1985·86 is baJanced, leaving the 
carried forward deficit of Rs. 139.86 
crOTes of the previous year, unchanged. 

Plan Outlay : 

7. The State Plan outJay for 1985· 
86 has been fixed at Rs. 440 crores, 
the same as in t he current yeb.r. The 
Central assistance for the year 1985-
86 will be Rs. 94.26 crores .. Rs. 11. 8S 
crores morc than in the current year. 
A special assistance of Rs. 100 crotes 
will be given to tbe State during 
1985 .. 86 in view or the resources 
constraint on account of the disturbed 
conditions in the State. The Annual 
Plan provides Rs. 238 crores for 
irrigation, flood control and power~ 

Rs. 77 crores for agriculture and co· 
operarion, Rs. 76 crorcs for social ltd 
community serviceRs. 25 crores for trans-
port nnd communica tions and Rs J 9 
crores for industry and ollnerals. The 
State Government will continue to pay 
special attention to on-going projects 
and projects at an advanced stale of 
cotnpletioo. 
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8. While as required, the Annual 
Financial Statement for the year 1985· 
8& has been laid beforo the House and 
the connected Demands for Grants are 
also being circulated to the Hon'bl" 
Members along with the other Budget 
papers I am, at this stage; seeking 
only .a tVote on Account" f,r the first 
six months of the financial year 1985-
86. 

SUPPLEMENTRY DEMANDS FOR 
GRANTS (PUNJAB), t 984-85) 

[English] 

THE MINISTER OF FINANCe 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINGH): Sir, I beg to prescnt a 
statement (Hindi and English vcrison~) 
showing the supplementr}' Demands for 
grants in respect of the State of 
Punjab for 1984·85. 

ELECTION TO COMMITTEE 

[English] 

Central Advisory Committee for 
National Cadet Corps 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO): 
SIr, I beg to move: 

"That in pursuance of Section 
12(1) of the National Cadet 
Corps Act, 1948, the members 
of this House do proceed to 
elect, in such manner as the 
Speaker may direct, two 
members fr om among them. 
selves to serve as members of 
the Central Advisory Com-
mittee for the NatioDal Cadet 
Corps for a term of ODe year 
from tbe date of election, 
subject to the other provisions 
of the said Act and the Rules 
mad e thereunder /' 

MR. SPEAKER: The question is : 

"That in pursuanc~ of Sect ion 
12( 1) of tho National Cadet 

Colli", Atlflltltm to 1 12 
Mattlt' of Urgent 

Public Imporlanc~ 
Corps Act. 1948, the 
members of this HotIle do 
proceed to elect, in sucb 
manner as t he Speaker may 
direct, two memb\!rs of the 
Central Advisory Committee 
for the National Cadet Corps 
for a term of one year from 
the date of election, subject to 
the other provisions of 'be 
said Act and the Rules made 
thereunder. " 

The mollon wa.S' adopted, 

12.07 hrs 

[MR. DEPUTY-SPEAKER (II the 
Chair). 

12.08 brs. 

CALLING ATTENTION TO 
MATTER OF URGRNT 
PUBLIC IMPORTANCE 

i Eng IIsh] 
Firf" Caused bv Inflammable Kerosene 

Supplied in 'Kerala by H induslnn 
Petroleum Corporation 

SHRI ZAINUL BASHER (Ghazi-
pur) : I call the attention of the 
Minister of p\!t rol cum to the following 
matter of urgen1 public importance and 
request that he may make a statement 
thereon: 

"Fire caused by inflammable 
Kerosene supplied in Kerala 
by Hindustan Petroleum Cor" 
poration leading to several 
dea ths and injuries to others 
and the action taken by the 
Government in the matter." 

THE MINISTER OP STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NA W AL KISHORE SHARMA): 
Sir, Hon'ble Shri Zainul Bashor aod 
other Members have called the atten-
tion roaardiog some accidents in 
Ke,rala State last month owing to 
contaminatod kerosene oil. 
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[Shri N~~~i'- Ki~bo~e Sharma) 

W itb a sense of deep sorrow and 
anguish · I wish to apprise the House 
that during FebruorYJ 1985 some inci-
dents of accidental fire caused by 
contaminated kerosene oil occurred in 
Alleppey. Eroakulam, Trichur, Palgbat 
BDd MalapuTam districts of Kerala J 

resulting in some deatbs and burn 
injuries to some persons. Tb~se acci-
dents took place on account of the 
kerosene oil having become contami-
nated with Naphtha/Motor Spirit. 
Supplies of this contamioat ed kerosene 
oil came from the Cochio terminal of 
Hindustan Pet rokum Corporation. Ac; 
on ) 2tb March, 13 persous had died 
and 109 persons had b~en injured. 
The Chairman and Managing Director 
of Hindus'an Pt'trolt"um Corporation 
Limited alongwith the Director 
(Market iog) of the Corporation visited 
Trivandrum and met the Chief 
Minister; th\;} Corporation bas contri-
buted Rs. 4,00 lakhs to the Chief 
Min ister's Relief Fund with a view to 
("~teQding relief to the affected families. 
Apart from the investigation being 
made by the 010, Crime Branch, 
Kerala State, into the cases registered, 
an enquiry by a Technical Committee 
has been ordered. Its report is 
expected in the last week of March, 
1985. 10 the meantime, the following 
other steps have beeD taken in this 
connection: 

(i) A1I supplies from the tank 
suspected to be contaminated 
have been stopped and the 
tank has been sealed. 

(ii) Supplies earlier made from 
this tank have been frozen by 
the State Government aDd are 
being withdrawn from tbo 
wholesale aad retail points. 

(iii) The S'ate Government has 
issUed instructions to the 
District Collectors to make 
exgratia payments to the 
affcct(d famiJies. 

Any further action that appears 
necessary wi)) be taken after tbe ?nd-
ings of the Tecbnica 1 Commlttee 
become avai I able. 

ti"ent Public i 84 
Importtmc, 

SHRI ZAINUL BASHER: Sir. 
the statement made by the petroleum 
Minister is far from satisfactory. 
Firstly, the Hon. Minister has Dot men" 
tioned as to what act ioo has beeD taken 
against the erring officers of the 
company, who showed utter negligence. 
When the supplies arc )ol:Jded in th~ 
wagons .. I ho.pe tbere is a procedllr·e to 
check the quality of the product be-
fore the wagon is sealed. I do Dot 
know whether the qualifY was checked 
in the present case, before the sea liog 
of the wagons. Then, when the wagODs 
reach the destination point, where the 
flupplies are made to the dealers and 
consumers. there again the product 
should be checked for the quality. I do 
not know whether at that point tbe 
quality bas been checked or not. If 
only it had been done, this contami-
nation could have been detected. 1 find 
that no check has been made, either 
at the loading Or rcaceiving point. 
Therefore, a gross negligence bas been 
comm itted and whosoever is responsi-
ble for it, should be punisbed, whe-
ther it be at the loading or receiving 
point. 

Secondly, I find that the CIU of 
Kerala is invcstgaling the whole 
matter. The Dumber of deaths reported 
upto 13th March is 13, But Yesterday 
I read somewhere that it is lUore than 
16. It is also reported that an officer 
of the Hindustan petroleum corpora. 
tion has been arrested. The statement 
does not mention this fact. I would 
like to know wbetber tbis is true and, 
if so, 00 W hat count be bas been 
are&tcd. 

Now, 1 come to my third point 
wb ich I have raised time and again in 
the COD8ultatatve Committee of tbo 
M ioistry of Petroleum; of wbich the 
Hon Minister was also a member then. 
Whenever any supply of petroleum is 
made, it is not checked for quality. 
The result is that diesaJ, petrol and 
kerosene are often mixed with lubri" 
eating Oil and sometimes eveD water. 
The petroleum Dealers Association and 
other dealers have raised this matter 
with tbe Oil Corporation». I do not 
DOW what action bas bo~ takoo on 
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that reprtaeatation. I have al.o railed 
in the Consultative Committee meetiog 
the same issue. Yet, no precautionary 
measures have been taken so far. If 
only tbe prccautionar, measures 
bad been taken, tbis tragedy 
could have boen averted. When water 
is mixed with petroleum, tbe motorists 
and the vehicles are bound to sufrer 
and we do receive reports to that 
effect time and alain. 

ComjDg to compensatioD, the HOD. 
Minister has stated that a sum of Rs. 
4 lakhs has been deposited by the cor-
poration wi th the Chief Minister's 
Relief Fund. Is it adequate? We are 
taking to task Union Carbide and we 
are demanding full compensation for 
the tragedy in Bhopal, which was due 
to their negligence. But, in the preBent 
case" we are giving only Rs. 4 lakhs, 
and that too to the Chief Ministers, 
Relief Fund. to provide reHef fo the 
victims. When about two dozen people 
have died and many more iniured, is 
this compensation which you have 
given adequate ? 

At least the corporat ion of our 
country should set an example in giv. 
ing compensation, before we demand 
full compeosat ion from the Union 
Carbide of America. We should aho 
give compensation. or course, in 
Bhopal 2.000 people had died and in 
Kerala only sixteen people have 
died. It is the responsibility of the 
Hindustan Petroleum Corpoorat ion and 
the M ;nistry to give fuU compesotlou 
to tbe victi ns of this tragedy. I wou'd, 
therefore, like to know from tbe ]-jon. 

- Minister what action he is takiog in 
this regard. 

I would once again formulate my 
quest ions ror him to reply. I would 
I ike to know whether there is a pro-
cedu.re to cbeck the quality or the 
supplies at the loading point as wei ( 
as at the receiving end, and ir there is 
a procedure, whether the quality of 
tho product i.e. kerosene, had been 
checked or not.· Lastly what compen-
aation is be loiDS to ,ive to the 
victims? 

THE MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
<SHRI NAWAL K(SHORE 
SHARMA) : Mr. Deputy·Speaker, Sir, 
as the HOD. Member baQ risht!y sa id. 
this is very sad that such type of 
accident has taken place. I and my 
Ministry are very sorry for wbat bas 
happened. We would ensure that in 
future OD such type of inc idents take 
place. 

Keeping th is in view, a comm ittee 
of the H industao Petroleum as well as 
the IOC bas been formed to go into 
the question of how it took place~ and 
what corrective steps can be taken so 
that such type of tragedies do not take 
place in future. 

Unfortnnately, this incident is the 
first of its type in the history of the 
marketing of Oil products in this 
country. 

As to the qu estion of negligence OD the 
part of employees, tbe matter is beinl 
enquired into. A Committee has been 
set up. It wou1d be known only after 
the report comes out as to which of tho 
employees is responsible and where tbe 
lapse took p19ce. So far as the Cor-
poration is concerned we would see 
that any,body who is found guilty of 
n.!gligence is properly dealt with and 
punished adequately. I can assure tbe 
I-I...,n. Member on this account. 

With regard to the question of 
componsation, we have donatcd 
Rs. 4/- lakbs to the Chief Ministers 
Relief Fund, which is being distributed 
by the diHrict aUlhoritiez; as per the 
norms of the State Government. 

I am told that Rs. )0.000 has becn 
siven to tbe next of kin of 
.hose who have died aod Rs. J ,000 to 
Rs. 3.000 has been given to tbose who 
have been injured. Of course, I agree 
with the Hon. Member tbat this com-
pensation is Dot &ufricient and tbe 
HPC would certainly consider any 
su.scation from tbe Chief Minister if 
he desires a biaher compensation to 
be pai4. 



187 Call1n, Atttntlo" 
to Matter 01 

SHR( O. M. BANATWALLA 
(Ponnani): Mr. Deputy-Sp:!aker, Sir, 
words fail me to express adequately 
our anguish nnd deep grief at this 
colossal and ghastly tragedy of the 
supply of contaminated kerosene. 

Sir, the tragedy has affected five 
districts of Kerala, namely, AlJeppey, 
Ernakulam, Trichur, Palghat and 
Malappuram, and to an extent 
Trivandrum. According to the official 
reports. 13 persons br \'e died aDd 109 
bave been injured, but as we all know, 
these are m rc officinl figures. 

PROF. P.J. KURtEN: Eighteen 
persons have oit:u. 

SHRI G.M. BANATWALLA : You 
bear with me a little longer. As we all 
know" these a ro official reports, as I 
have been telling you. The deaths, 
according to the unofficial reports. are 
far morc and it is a trilgcdy that must 
be looked into in full detal1s. Look at 
the natule, the extent and the d("pth 
of this tragedy. The kerosene supplied 
by the Hilldu'itan Petroleum Corpora-
tion was all bought from authorised 
ra tion shops. N ,l.turally, almost all 
the persons affected are poor people. 
They are mostly women and children, 
poor peop!e who u§e kerosene ill lhe ir 
houses. It is not kerosene that was 
supplied to them. It appears as if to 
say that bombs were supplied in the 
houses of Kcrala. BI..)ttles containing 
this kerosene, and lamp", they all 
exploded. Look at the deplh of rhe 
tragedy. In a place in PaJghat a 
WOlllun just lit a match·stie" and a 
kerosene bC'ttlc nearby caught fire. 
The woman got burn injuries and died 
alsu. Such is the nature of the 
kerosene that was supplit:d. All the 
victims being poor. 

Sirl the only consolatioD that we 
may hnve in this ghastly tragedy that 
has taken place is that the Government 
of Kerals, if oot all its officials .. were 
at least ative to thls SCt ious situation. 
Tbe M mister for Food and Civil 
Supplies, Shri U.A. Bc.:cran, ordered an 
in(tuiry immediately. He ordered 

0".", P«bt/c t e 8 
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immfdiate freezing of all tbe affected 
at ocks. But, Sir" it is a matter of great 
indigoation that not alJ officials of the 
Government of Kerala were alive to 
this ghastly tragedy and took it 
seriously. We are told .. and I quote 
;Tom The Week dated March 11.23 
issue: 

"Though Minister Beeran 
ordered seizure of suspected 
stocks, several days passed 
before it was done. One 
District Collector approached 
by a police dEcer seeking 
immediate action was not 
ready to discuss the mat ter 
untill tbe next day ... ' 

Such, therefore, is the callous attitude 
that we find here and there from 
certain responsible officers of the 
Government of Kerala. Sir. we 
welcome the announcement of the 
Chicf Ministtr of Kerala tbat nobody 
will be spared, and I hope tbat the 
investigat ion that is going on win really 
spare no one.) high or low, and that 
those officc:;rs who were responsible for 
dereliction of duty despite orders by 
the Government should ~)so be taken 
to ta~k. 

Sir, I must also say, and I am 
coostrained to suy, that ( pained at 
the continued siJeoce of the Centr" 
wi th re~pect to this tragedy. 

Investigation was ordered in KcraJa. 
Stock~ were seized over tbere. But we 
find total silence from the Govornment 
of India as to what it is to do. I hope 
the Hon. Minister will be good enough 
to at least tel1 us the reaSOQS for this 
cont inned silence. 

Of course, we welcome his announce. 
ment and he has very rightly announced 
that nobody will be spared lind that 
act ion w ill be taken aaainst tbe em-
ployees of the Hindustan Petroleum 
Corporation if tbey are found gailt)' 
as a re~ult of the investigation that has 
been ordered. It is good on their part 
to order an investigation by tbe Tccbni-
~al COPlmittee. But may l,ast whether 
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a mere enquiry by the Tecbuical 
Committee of the Hindustan Petroleum 
Corporation itself which is involved in 
the trasedy would suffice? The Hindus-
tan Petroleum Corporation is involved 
io the tragedy. And it is the Hindustan 
Petroleum Corporation which is instl· 
tuting a depllrtmental enquiry to find 
out whether its employees are responsi. 
ble. This is an unsatisfactory situation. 
Though I welcome the immediate 
institution of enquiry by t he Technical 
Committee, I must also cxprfSS my 
dissatisfaction with the nature of such 
aD enquiry and therefore I mu t urge 
upon the Government, upon the Hon. 
Minister that an independent enquiry 
should be held so that It must also 
have the credibility tbat it Ot!servcs and 
the wide respect that it should have. 

It is the poor who arc hvolved, 
mostly women and children who art' 

. involved in the tragedy. I mu~t say 
that the Government may even come 
rorward with the CBI enquiry into the 
whole situatioD. Why is this negli. 
gence 1 

These tragedies are man-macfe 
tragedies. It bas been eIHabl ished that 
Naphtha got into kerosene supply. 
Samples were taken and Ifl"'.:st if,ation 
was done. As you bave, Mr. Minister. 
rightly pointed out in you; statement 
at some stage which stage is the m ltter 
of enquiry-Naptba got into t he kerosene 
supply. But at what stage? W JS it at 
the traosporatioD stage in t he snips? 
Was it at the oil termio,il stage at 
Cocbin jetty? Was it at the "t :tge when 
the kerosene wac; pumped mto the 
pipeline wbich was used ca~licr for 
Naphtha? Was it in the tanka or the 
lorries carrying the kerosene ~uf'ply ? 

Sir, the first incident took place 
Derbaps somewhere around February, 
26, subject to correction. It is now 
the 19th day 0' March and we are 
still awaiting tbe report a nd still 
awaiting action. By now, it ought to 
have becD cleared and we ought to 
have moved ratber expedi f i us!y. Sir J 

are we to understand that th,.;re are DO 

checks DO sarety mea.ures involved in '. . tho transportation of such aD artlc1e as 
kerosone ? Tbe question hus been 

ImporttlllCe 
asked but not answered. What are thoso 
checks? What arc those slfety mea-
sures? Pipeline is not being cJeaDedj oil 
tankers, lorries arc not beiDI cleaoed. 
Are we to understand that tbere arc DO 

safety measures at all, whatsoever? 
If there are any safet, measures, will 
the flon. Minister enlighten the Houso 
as to what those sarety measuc¢s arc 
and who are responsible for the 
implementation of thorie safety 
measures? 

We are told that so n~ ca1~H havd 
been instituted by tho G )v~rnrn.!Ot of 
Kerala. I am obliged to the Govern-
ment for having moved and inc;tituted 
some cases. 

. 
May I ask against whom these ca~es have 
beeo instituted? Who are tbose p':!opi.e ? 
I am afraid thl! cases m 1Y be in-;tituted 
against some p~tty peJplc here and 
there. But as has b~en assured by both 
the Government of Kerala and our 
Government here and, rightly so, action 
has to bo taken against any person 
responsible, high or low. Has any case 
been instituted against any officer of 
the Hindustan Petroleum Corporation? 

Who is responsible for tbe supply 
of tanker lorrico;? I do not know, but 
perhaps it is not the responsibill I y of 
the Hiodustan P"troleu'u Corpor.uion" 
tbat supplies kerosene to supply tanlcer 
lorries also. Perhaps, it is in the hands 
of wholcSllers. HiS aoy case boon 
registered against such big wholesalers, 
responsible for the supp Iy of tanker 
lorries? Let tbe Oovernment enlighten 
tbis Hou.~e with reSIh'ct to the calPJS 

tbat have been instituted and against 
whom. Has any case b~en instituted 
against any of the Hindustao Petroleum 
Corporation officials? 

The Oover;tment has assured us 
right now-I must thank tho Hoo. 
Minister for that-and tb~ Government 
has expressed its readiness that ir tbe 
Chier Minister or Kerala asks for more 
financial ass ist ance, more financial 
assistance will be given. Tbanks for 
tbe assurance. But why wait for tbe 
Government of KOfala to aat for more 
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assistance? I t is our responsibility. 
Let us move in the matter in a manGer 
that be fits us. 

An amOUllt of Rs 4 laths bas been 
liven by the Hindustan Petroleum 
Corporation to the Chief Minis ter's 
Reliof Fund and the Chief Minister of 
Kerala bas aaDoUDced-we welcome bat 
announcement payment of Rs 10,000 to 
the families of victims aod Rs. 1000 to 
Rs. 3eOO to those injured. 

I need hardly point out the light 
manner in which the lives of the poor 
people are being treated in our country. 
What is the compensation that is paid 
in the case oT railway accident? What 
is tbe comp~nsation tbat is paid in tbe 
ca"e of air accident 1 It is more than 
Rs. 1 I~kh. But the lives or these poor 
people who bought kerosene from 
ration shops, mostly women and child· 
ren, are weighed at Rs. 10.000 and for 
injury at Rs 1000. to Rs 3000. It is 
highly insufficient. Let the Hon. Minister 
stand here. in tbis august House, and not 
pass the buck to the Chief Minister of 
Kernla to declare here and now that full 
compensation will. be p~lid to every 
victim of this man"made ghastly 
tragedy of contaminated kerosene or 
the bombs that were supplied to every 
house in Kerala. 

Therefore, I formulate my questions. 
As I have said, tbe de partmcntaJ inquiry 
institutrd by the Hindustao Petroleum 
Corpon.~liun With respect to the negli-
gence of iti own employees is of a 
highly unsatisfactory nature. There 
must b~ some independent inquiry. 
Will the Government" therefore move 
into tbe matter aod have even a CBI 
inquiry? I have also asked for tbo 
details with respect to the cases that 
have been iostituted and Alainst whom. 
I have aJso a!lkcd for an immediate 
8DDOUDcem(;'ot by the Hon. Minister for 
the pa)ment of full compensation for 
tbis man-made tfa.cdy. I have 81so 
sougbt the information from the 
Government as to what safety measures 
are thero with respect to tbe trans-
portatioo of 5ucb articles. 

What happened to those safety 
measure. 7 If there are 011" what is 
being done about them? I hope the 
hon, Minister will cnlighten the House 
on all theac important points. 

As I said in the wbole of this 
traaedy" the ooly consolation, uf eoarse, 
is the expeditioQs action that has been 
takeD by tbe Government of Kerala 
though some of tbese officers bay" 
failed to realise tbe seriousness of the 
situation and to rjse to the situation 
and are responsi bJe even for dereliction 
of tbeir duties. 

My congratulations to the Chief 
Minister of KerJa and to tbe Minister 
for Food and Civil Supplies for the 
immediate action anoounced by them 
though how those announcements were 
carried out, need also to be looked 
into. 

SHRI NAWAL KISHORE 
SHARMA: It is really sad, I repea t 
again, that this tragedy bas taken place 
and, as has been rigbt)y pointed out 
hy my Jearned friend, it is the poorer 
s('ct ions of the socioty which use the 
oil (lnd, therefore, they have been hit 
by this tragedy. I nm one with him 
in expressing my grier. This unfortunllte 
accident did happen and b ,ppened for 
the first time" as I said earlier. 

Therefore, an Enquiry Committee 
has been instituted to go into the 
Cl:1USCS. My learned friend doubted the 
setting up of the Committeo by the 
HPC. I say nut only tbe BPe"s 
Committee but Indian Oil Corporation 
people have also been associated with 
it. Therofore .. I hope this Committee 
which has been set up at the highest 
level would arrive at somo conclUSions, 
fiod out the lacunae, fluggest remedial 
measures and will also fix rrsponsibili-
ties of tbose wbo have faiJed. 

However, a ~u8gtstioD bas been 
made by hjm about settiDI up of an 
independent inquiry in this matter. I 
COD assure the Hon. Mrmber tbat wbea 
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this' Committee'. findinls come~ tbey 
'would bo examined at tbe highest level 
'and, if De~d be, an independent inquiry 
would al80 be made into this matter. 

I would not foraet it. It is an 
assurance which is being given on the 
floor of the House which has always to 
be implemented. Otherwise, we an~ 
liable for breach of privilege, as you 
are aware. 

So far as the question or cases 
being registered is concerned.. cases 
have been registered by the Crime 
Branch of the Kerala Government and, 
as I understand, out of the 20 persons 
who have been arrested, most of them 
ure the employees of tho HPC undo 
therefore, there is no question of 
leavin g anybody.. howsoever sma 11 or 
big he or she may be. 

With regard to the payment of 
compensation, I' had earlier stated that 
we have, in the initial stages, donated 
Rs. 4 lakhs to the Chief Minister's 
Relief FQod and we are prepared to 
pay more but j t is the State Govern-
ment which has fixed certain norms for 
payment of compensation in case of 
such type of accidents. And I would 
be too willing to share the 
burden if the Chief Minister or the 
State Government 80 desire. The HPC 
would not shirk its responsibility. 

SHRI K. P. UNNIKRISHNAN: 
What about MPa? Why ooly Cbicf 
Mioi.ters? 

SHRI NAWAL KISHORE 
SHARMA: The State Government bas 
certain responsibility in tbe distri-
bution of relief in suoh ca,cs. 

SHRr K. P. UNNIRRISHNAN: 
Your Ministry can do un their OWIl. 

SHRI NAWAL KtSHORE 
SHAR.MA : We arc prepared. I have 
said. and I repeat, that we arc prepared 
to do whatever is possible. The norm, 
are thero. U the Chief Minister so 
deaires, we woald be preparod. 

SHRr O. M. BANATWALLA : 
You lOt in tQuch with him immediatoly 
so that thore is DO deJay. 

SHRI NAWAL KISHORB 
SHARMA: We are in touch with tbe 
Chief Minister. My officers, the 
chairman and managins Director and 
the Dirc~tor markoting went to Kerala, 
met the Chief Minister aod offered the 
help. And we would still be willing to 
do it. There is no question of Dot 
sharing the responsibility. We know 
the magnitude of the tragedy and we 
would bo too willing to help those who 
have been injured and tbo families of 
those who died. 

SHRI DHARAM PAL S[NOH 
(Sonepat) Mr. Deputy.Speaker .. 
Sir, in this Kerala tragedy, according to 
offida! information, about J 3 persons 
have been killed and about 113 are 
having serio lS injurks on their person. 
The State Government has also annOUDC-
ed some relief to .the families of the 
affected perSODS. But this is not suffi. 
ciont. The compensation should be 
enhanced, and the Government should 
pressurisc tho Hindustan Petroleum 
Corporation to contribute more money, 
so that it could be paid as compon-
sation to the affected families. 

In fact, maoy chemical alonts arc 
used for preparing kerosene oil, and 
impurities in anyone of them can 
affect the quality of tbo keroseno oil. 
Now tbe questioD arises how and al 
what stage the impure lubstance came 
to be added to tbo said keroseno oi1, 80 
that it can be ascertained bow milch 
quantity of kero~eno oil is adulterated. 
Secondly, I want to know whether tbe 
sample of tbe killer kerosene bas boeo 
got examined cbdmically from tbe 
forensic laboratory of the Governmont 
and from the laboratory of the Hindus-
tan Petroleum Corporat ion aDd if 80, 
the dotails of the said reports with dates 
should be supplied by the HOD. Minis-
ter, so that at the carliett stale tbe 
specific cbemic"ts wbicb mad~ the 
killer kerosene oil so highl, iollalllll-
able, almo&t explosive; can be dcnootod 
8ad appropriate action taken, 
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I would also liko to point out that 

tbo statement does oat mention the 
date of az>pointmeot or the Technical 
Committeo. The Technical Committee 
itself should bave boen appointed at 
tho earlicst stago so tbat the sample 
could have been tJkeo at the earliest 
8talo and tho results of the chemical 
examiner could have been received for 
tho purpose of ascertaining tbe real 
raets. 10 this respect 1 want to know 
Irom tbo Hoo. Minister whether tbe 
reports of the cbemical eX.lminat~on 
from the laboratory of the Corporation 
a8 well as from the government labora-
tory could also be liven of this stage. 

SHill NAWAL KISHORE 
SWARMA : With regard to the appoint-
meat of the Technical Committee~ my 
learned friend has asked for the date. 
The Technical Committee was appointed 
00 12-3.1985. 

Regarding the question as to what 
chemicals were used and whether there 
bas been some sort of a check, I may 
tell him that this kerosene was an 
imported one and. therefore. the 
question of using chemicals here docs 
Dot arise; I would like to tell my 
learned friend that this kerosene was 
imported from foreign countries. 

With rClard to tbe compensation 
part, I would be guilty of repeating 
what we aro prepared to coosider 
payment of a higber amount of com-
pensatioD if it is so thouaht fit by tho 
State Government. 

SHill SURESH K U R U P (Kotta-
yam) : The magnitude of the tragedy 
bas alroadY been described in this 
House by otber Hon. Members aod I 
am Dot loing ioto any description of 
the traledy. What I would liko to 
8&1 is tbat the statement made by the 
Mini,ter is wrona. Tho total Dumber of 
persons who died due to this tragody 
i. O()t 13 but it is 18 and the number 
of porsoDs injured il not 109; it comes 
to arouod 1 '0. 

The moat importont tbing in this 
It.telDoat is that it is mootioned as if 

iJrgent ".bUe ,1;, 
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this traaed y took place suddenly. It 
is not the case. This tragedy took 
place ill a span of O!le month. Tho 
first incident was reported on February, 
11 and t i 11 last week these deaths bave 
continued and bOlh the Union Govern· 
m:nt. the State Government and the 
Hlndustan Petroleum Corporat ion were 
callously watching people die. Does 
tho Government thiok thclt the value 
of the poor people's lives in Keralas is 
that cheap '1 Sanctioning oDly Rs. 4 
lakhs is only adding insult to illjury. 
I want to know why this little amount 
of mJney is being distributed. Is it So 
because these people are not travelling 
by air? A 11 these are poor people who 
use kerosene in their houses. They live 
in houses which do dot have electricity 
and the deaths took place in the house-
holds of poor people. I urge upon the 
Government to increas~ the compen-
sat.ion to Rs. 1 lukh to each person. 
That is one of th~ most important 
things that the Government should do, 

Regarding the flafety measures, in 
the Ernakulam jetty even a child in 
Kerala knows that the callous attitude 
of the Hindustan PetroJeum Corpo-
ration brought about this tragedy. 
From Ernakolam jetty to the storage 
tank of H PC on e pipeline is so far 
used for pumping Naphtha and kerosene 
and the a~rangemcnt is to use sea water 
to wash these pipelines using a pump 

. and I allege that the capacity of the 
pump is very low. Its capacity should 
have been 300 tonnes per hour. 300 
tonnes per bour sea water shOuld bave 
been pumped and washed. I would like 
the Minister to clarify what is the 
capacity of the pump used in Ernakulam 
jetty to wash these pipelines. But tbis 
aspect apart, jf only the HPC autho-
rities had taken sufficient care to test 
the products vigorously in their storage 
tank, this accident could have been 
averted. There are no proper testing 
facilities. At present they are 'only 
testing the coluur and density or kero-

.seDe in their storage tank. The 
Minister should repl,. Why tbe impor-
tant test of cbecking flash points is 
neglected in the storage tanks? What 
is the na ture of t his technical commit. 
tee? Who are the penODI appointed 0& 
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this teohnical committee? What is the 
date or appointment of this technical 
committeo? 

SHRI K. P. UNNIKRlSHNAN: 
They say it is 12th March. 

SHRI SURESH KURUP: That 
means OD February 11 this incident took 
place aod for a span of one mont h the 
government was callously watching. I 
ask the government to institute a high-
level Central agency inquiry into the 
whole incident apart from the technical 
committee inquiry. 

Sir, in the statement it is mentioned 
that all supplies from the tank suspec-
ted to be contaminated have been 
stopped and tank sealed. In this span 
of one mooth->the date when the acci-
dent took place and the supplies 
stopped-I allege that this kerosene is 
even now being distributed in Kerala. 
It is not stopped. It is stored in ration 
shops and the poor people are buying 
from the ration shops this very stock. 
What machinery ha') government insti· 
tuted to seize the stores? The Minister 
shQuld specifically say what machinery 
is thero and when this order issued to 
stop the supply of this kerosene through 
the ration shops? 

Lastly, when did the State Covern-
mcnt iDform the Union Go,ernment 
about this tragedy? I want the 
specific date. 

SHRI NAWAL KISHORE 
SHARMA: Sir, my friend Mr. Kurup 
has put many questions with rcgard to 
this tragedy and he has informed me 
that the tragedy started on 11th 
February. We have no information as 
to when it started. It was only when 
the reports from the Press came tbat 
we came to know and that was proba-
bly on 25th or 26th February. 

SHill SURESH KUR.UP: Report 
started appeariog right from 11 th 
February. 

SHRt NAWAL KISHORE 
SHAR.MA : I have no idea. I havo 
been told the rl!ports in the KeraJa 
Press first appearc~ on 25th or 26th 
February and immediately after roceiv-
iog tho report the SPC officials went to 
Kerala. They met the Chief Minister. 
The Food Minister immediately ordered 
thdt the stocks should be frozen. We 
also sealed our terminal tank from 
where the oil was being supplied to thc 
various points. So, all possible steps 
were taken by the HPS and a lso by the 
Food and Civil Supplies Department of 
Keraly that all stocks be frozen. It 
appears that whatever must have been 
passed on to tlle consumer might not 
have been returned. In fact, the Food 
Minister appeared on the television. 

SHRI SURESH KURUP : Poor 
people in KcraJa do not see T. V. 

SHRI NA W AL KISHO({ E 
SHARMA : Therefore, whatevor publi· 
city was possible was there. So, what-
ever possible steps could be taken were 
taken at the earl iest so far as the State 
government is concerned. 

To the best of my knowledge that 
is what has been done by tho State 
Government. 

So far as tbe Committee'S member-
ship is concerned, my learned frienJ 
wanted the information, I will givo 
this information. The names are: 

Shri T. C. Verghcsc" Deputy General 
Manager, Technical Services, V iZ8g 
Refinery. 

Shri T. F. Noronha, Chief Project 
Manager, Cocbin. 

Shri C. V. Ramaswami, Chief Che-
mist, Bombay Refinery. 

Sbri R. Veeraraghavan, Manager. 
Safety, Bombay Refinery. 

Then, subsequently, based on the 
discussion between HPCL and JOC, 
two representativOi of IOC havo been 
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included in the Tt~chnical Committee. 
The rcpres('ntat ivcs vf IOC are tbe 
followinl : 

Shri George John, Chief Quality 
Control Manager t IOC, Bombay. 

Shri F. o. Panikulam" Senior Ship-
ping Manager, IOe, bombay. 

So, they are also being added. This 
is the constitution of committee • 

• 
AN HON. MEMBER 

t'hould be a Jud icia! enquiry. 
Thero 

MR. l.)EPU1'Y-SPEAKER: Let 
him finish. 

SHRI NAWAL KISHORE 
SHARMA : 1 hop',' thi" Committee, 
which is a h ighpowa commitl ce, 
will go into u1l these questions. My 
learned (riend was talking about the 
eochin terminal and the pipelines nnd 
s(' on. I hope this Committee will go 
into all these quest ions. 

With regud to compensation, t 
have already said, w.e will try to do 
whatever 1S possible, tr the State 
Government so desires. 

SI-JRI SURESH KURUP Tbe 
Minister has not 3nswcrd two impor. 
tant questions I put t One question was, 
\\. bat is tbe cllpacity of the pump used 
in Ernukulam Jetty to clean this pipe· 
Hne. That is number one, Number two 
is this. The Minister should clarify why 
the important (uk of cbecking tbe 
flash point in storale tank was neglec. 
ted by them. 

SHRI NAWAL KISHORE 
SHARMA: All these have to be gone 
into by the Committee, whether this 
aspect was neglected or not t wbether 
this thing wns Dot properly done etc. 
This would be lone ioto by tbe Com-
mitteee. I am sorry I wilJ Dot be able 
to 8naw~r the question at this stale. 
Tbis is loin. to be enquired ioto. 

SHRt SURaSH KURUP: My 
question was" what is the capacit, of 
the pump used for this flushinl, why 
th is important t est was not done In tbe 
storage tank ? Sir J DO report or enquiry 
is needed. 

MR. DEPUTY-SPEAKER: He 
wants to find out whether it is correct 
or not. That is what be said. 

SHRI K. P. UNNIKRISHNAN : He 
is asking for information, not whether 
it is correct or not. 

SHRI NAWAL KISHORE 
SHARMA I have no informal ion 
regarding the c~lpacity of flushinl pump 
readily available. I will supply it. 

SHRI K. P. UNNIKRISHNAN: 
Will you provide it to the House? 

SHRI NAWAL KISHORE 
SHARMA: Sure. 

SHRI SURESH KURUP: On 
more thing. When di:J tbe Slale 
Government inform t he Union 
Government about this incident? That 
is important. 

MR. DEPUTY·SPEAKER: Mr. 
UnDikrisbnan. You carryon. 

SHRI K. P. UNNIKRISHNAN: 
Sir t I have been listening 'Vcry 
carefu11y to the various answers 
tbat my friead the Hon. MiDister 
for Petroleum was glVUlg in res· 
ponse to tbis CalliDg Attention Motion. 
1 have also gone through bit. statemeot. 
I do not know what conclusion you 
have reached, Sir. To my mind one 
basic question has arisen. Is there a 
responsible and responsive Govern-
ment in this country or not *1 If tbere 
is onc, is this Ministry responsive tc 
the public mood or Dot? Do t bey 
know what is goha 00 io tbis country? 
I hope he will bear me out. We have 
been such close and 1000 friends for 
decades. 1 hold nothing .,ninlt him. I 
have always held him in areat .te em 
aDd &reatost affection. Bllt, Sir, I am 
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really shocked that he did not come 
Sf 0 hl0lU with a stat('meot. SirJ today 
is" the J 9th of March. 

For the last five weeks, tho keralJ. 
press, the National press has been 
giving reports about certain events that 
have taken place and they have been 
characterised here that some deaths 
occurred somewhere. Sir J whether it 
is one death or a hundred deaths, it is 
diminishing of humanity. It should 
have shocked. If this Ministry or the 
Corporation had the slightest social 
awareness they would have been 
shaken out of torpor and here the Hl>n. 
Minister says that some deaths occurred 
and some injured. Is it that they are 
to be treated like flies ? The question 
has bt'en agitating for the Ja~t five 
weeks and there was no mention about 
this in tho House. I was hoping that 
we would not have to give a motion on 
the very first day when the House met 
and he would come out with a state-
ment. I want to know what exactly 
is the relationship of the public sector 
undertaking. Of course, it has a degree 
of autonomy But it has no licence to 
kill pt·ople. As Mr. Kurup and Mr. 
Banatwallu 8!-'krd : what have they 
been doing aJl these days? Have they 
frozen their will to aet in a situation 
like this and that too when all the 
people in tbo whole worJd wero shaken 
over the dimension of tho tragedy in 
Bhopal? 18 deaths have taken pJace 
and hundreds of people arc still lying 
in the hospital all over 1 he State. It 
is as if only (I small portion has been 
flrf(~ctcd. The MiQister has not explained 
the "osition because they are sliJl 
waiting for the day when the technical 
committee will assess. People invol-
ved in such quality control are able to 
test samplt?s and give a preliminary 
nplnton. Did he have any preliminary 
opinh')l1 ? Sir~ tbere has been criminal 
r.ogligence by this IIpe and they conti-
nue tbis criminal negligence. Since 
Jast month this KilJer Kerosen~ has 
been chasing the people. Women and 
Children bavo not boca sleeping in 
tbeir homes. People hav~ been killed. 
innoceDt people belonging to the 
poorost strata, wCH~est section. have 

been affcct('d. Their houses have b(~eD 
burnt and bere he comes and (eJ! us 
like this, when tbe tragedy b·8 struck 
and it continues to leave a trail of 
deathsJ attacks innocent people and 
some people are spending sleepless 
nights in hundreds of vi lJages in Kern'a. 

Sir, you know that they are 
depending on kerosene for fuel as we II 
as lighting. I do Dot know whether 
this complacency b..ls any meaning. I 
am sorry to say this. There is a Iso a 
limit to such govcrnmcntul cl)mpla-
cency. Therefore, Sir, 1 want to know 
when ellactly was the Ministry 
informed of this, a t what date and 
time the Ministry was apprised of 
tbis by HPC. What action did the 
Ministry take? Did the Minisiry 
udvisc the BPe to take act ion and did 
they at all h3ve any lxpbnation? 
Did tbe HPC give any explanation of 
any kind as to bow it bad happened 
because It hao;; been a gr:.ave deriliction 
of duty and stand:.lfds of quality 
control have not been followed? There 
are certain international s~andardsJ 
nationul standards, certain lSI 
st.tndards, c~rhtin norms nnd stand8' ds 
fixed by the Corpor:llion itself and all 
these standard" of qual ity con: I ol 
have b(.;cn violalcd. 

Not only Quality contaol, mainte-
nance standards hav~ :.Ilso been 
violated. \Vt: do not know that; we 
have yet Lo know as the Commitlee has 
yet to go into this Quest ion. What 
nrc the term"! (If refcrcn/Jt: of this 
fechnical ('ommit Le? Can t h<'y fix 
criminal culpability of X, Y or Z ? 
They will gl\'C a report on wh:.1t 
actualiy occured at a particuLu time. 
What actu<~l1y are their terms of 
rcfercnc,", 1 Was th~re anyt h ing wrong 
in the imported crude oil? Then it 
follows thnt jf there was, th~ quality 
of imported crude had Dot bern tcsted 
at the port of r-ntry. Is it that there 
ate sedou~ lacQnae in the maint<:nance 
standards of the pipelines? Or is it in 
the tankers? What are (he ~(ar.dards 
fixed for tankers? In re~pect of all thl"'l'e 
details~ the Hou~e must be taken into 
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confidence. What are the terms or 
rereren~e of tbis Committee and Wh.lt 
is the constitution? As was said by 
my friend, Sbri Banatwalla, HPC 
cannot be allowed to whitewash its 
own acts of omission and commission. 
They cannot be allowed to run away in 
a situltion where dozens or people 
belonging to the poore!t strata have 
died and hundreds are -till lying in the 
hospital. You can imagine the condi· 
tion of those whos-.! bread winners 
have died. The Mini ~ter seem" to be 
satisfied by saying l hat he h lS given 
four lakhs. Mr. M inist er I you are not 
giving that out of charity. We p'lssed 
an amendment bst year to tbe Motor 
Vehicles Act increasing the comp.:osa. 
tion to Rs. 50000 or so, uod io rail 
accidents, r:1C compensation is more 
than a Idkh. Is the amount of four 
Jakhs of rupees 3dequate for eighteen 
people whc have been killed, and 
hundreds of people ser iously injured 
and lying in the hospitals, and the 
houses burnt and SI) on? Does he 
consider it to be an adequate com-
pensation '! Why does he have to 
wait for the ChiLe Minister.or anybody 
to tcll him, or '!cave it to u~ to S,lY 

tha t '1 What ar~ t hey wailing fllr 1 Jf 
Union Carbido is responsible for the 
Bhopal trag~dy. i" nrc not responsible 
for this tragedy in Kcrala? Can they 
run away like th~lt? When we are 
passing a I egislatitlO to pro cct the 
interests of those innocent citizens and 
when we arc arresting those who are 
r~sponsibJc for the Bhopal tragedy, 
why is the Ministry sleeping in tbis 
case 1 This is a shocking revelat ion. 
lie says that he constituted a 
Committee on 12th March, 1985. 
Why this d!!lay? The crucial 
question remains when was 
tbis Ministry informed of' this? I 
want to know, wheth·:!r tho earl ier 
request of Kerala Government for 
higher compensation has not been 
agreed to by HPC. Probably the 
Marketing Director or whoever he is 
has tnken this deci~ion. Is it n 
decision to be tukeD at the level of 
Marketing Director 1 I want to know 
that. Will he entrust tbis wbc Ie case 
\0 Cal? Tbi'J is becaQse CRr UIOD~ 

Impo,tance 

cao 10 ioto certain aspects. The 
Technical Committee can give you a 
report 01:' aspects of mllintenance and 
quality control.. but on culpabiJity, 
dimensions of the crime etc., on ly 
cor can find out so that a proper case 
cao be instituted. Is bo pr~pared ? What 
is holding bim back? About com-
pensation, will be agree and ten tbe 
House that he is prepared to pay a 
higher compensation of Rs. one lakh 
per victim, per death and Rs. fifty 
thousand each for those who ha.ve 
~ufTered, burns and injur ies ? 

SHRI NAWAL KISHORE 
SHARMA: Sir, my dear friend Shri 
Unnikrishnan hflS rightly observed 
that death, whether it be of 
one or more persons, is shockiDg. I 
do agree and this is really a tragedy 
wherein. I feel, too many doaths have 
been there uDd too many injuries have 
been tbere and this is really a matter 
of grief and anguish to me and to all 
of us. 

Whatever happened has happened 
and as I said earlier. the only thing 
we can do is to see that in futuro 
Ruch accidents do not occur and second-
ly, th,)se who are responsible for 
acts of omi5sion or commission, should 
not be sp Ired. \-Vilh tbJt end in view, 
firstly a Technical Committee has been 
formed togo into the question aDd as 
hus been rightly pointed out by my 
learned friend, this Technical Com-
mittee would go into tbe technical 
aspects of the questoin.. tbat is, 
maintenance and all th'l t. After its 
report comes, as I had earlier indicated 
in reply to the question of Shr i 
Banatwal1a, if need be an independent 
inquiry would be set up to find out and 
to fix the; responsibility of tbe HPC 
officials. I can assare this House, 
through you Sir, lhnt nobody would be 
spared. With regard to the criminal 
Jiabilil y or culpablo 1 iability. this 
matter is alrc,'Idy under inquiry by the 
S' ate Government and the State 
Government, I hope .. would be able to 
find omt the involvcmcDt or culpab iI ity 
of the persons who are responsible for 
this traacdy. Since this mattor is 
undor inquir1.. pend ins iQve.ti,ation, 
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it would Dot be. proper for me to say 
anything 08 this count. 

-With regard to the quaotum of dama-
,~ 

lei or compensation, I am one with the' 
Hon. Members of this House tbat this 
compensation amount is too meagre 
and whatever is possible, would be 
done to the satisficatioD of tbe people 
who have been injured in this 

• accident. But thits matter b as to be 
decided, as I said earJier, in conJulta-
tion with the State' Government and 
every step wou1d be taken to give 
relief to the victims. This is what I 
caD assure you. 

MR. DEPUTY-SPEAKER : The 
House will now adjourn for lunch gnd 
meet again at 14.1' hours. 

13.13 hrs· 

The Lok Sabha then adjourned for 
Lunch till fifteen millllte.f past 
Fourteen of the clock. 

The Lok Sabha re-assemblcd after 
Lunch at Seventeen minut('s pa'it 

Fourteen of the clocks. 

[MR. DEPUTY-SPEAKER i" II,e 
Chair] 

MATTERS UNDER RULE 377 

[English] 

MR. DEPUTY .. SPEAKER : Th~ 
House DOW shall take up mat~crs under 
Rule 377. 

[Translation] 

(1) Drought conditions in Raju .. thnn and 
Deed for Central a!l~i'tar.ce for 
drought reUef work. 

SHRI VIRDRI CHANDER JAIN 
(Datmer) : Mr. Deputy·Speaker, 
Sir. I am givins the following state-
ment before tbe House under rule 
377 : 

Thousands of villages in Rajasthan 
are facing famine. The famine has 
assumed alarming proportion io 
BanDer, Jaisalmer J Jodbpur aDd 
Nagaur districts of the western 
Rajasthan. 

The State Government bas not 
started any famine relief work. Some 

. Jabourer have earned wages under the 
National Rural Employment and 
National Rural Landless Employment 
Guarantee Programme but this is 
insufficient. 

The Rajasthan Government has 
submitted a report to the Central 
Government apprising them of the 
famine conditions and sought assistanco 
of Rs. 140 crores. The Central 
Government had sent a study group 
two months ago which submitted its 
report to the Central Government but 
the Centra) Government bas Dot given 
any money except an advance of 
Rs. 10 crores. 

The desert districts of Barmer. 
Jodhpur and Jaisalmor are facing 
drinki'ng water CflSlS. Water tankers 
are sent ther. but this is not sufficient. 
There is need to make arrangement for 
drinking water through army so that it 
is made available to the ltffected villages 
on war.footing. 

There is need to start famine 
relief works. Thousands of farmers 
have gone and are stil1 going to 
Gujarat, H,uyana and towards 
Rajasthan canal because famine relief 
works have not been started. 

The cattle owners of desert 
districts have gone to Oujarat, 
Madbya Pradesh and other States. The 
fodder has become costly and there is 
need to sell it at subsidised rates. 

The Central Oovernment is 
earnestly requested to provide 
immediate assistance of Rs. 140 
crores to the Rajasthan GovernmeDt 80 

that famiDe relief work is started OD 
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war-footing and drinking water is made 
avaiL:bIe tbere without delay. Also, 
the Railways should not charge any 
freight for fodder seat from other 
States so that the cattle could be 
saved. 

[English1 
(ii) Need to restore ESI benefit.. to 

cashew works 

SHRI S. KRISHNA KUMAR 
(QuHon) : Cashew is a vitally important 
traditional industry in KcraJa and one 
and a half lakhs cashew wOlkers, 98, 
per cent of whom are women get only II 

maximum of 90 to 100 days work in a 
,year due to various problems besetting 

the industry. The cashew workers had 
so far been eligible for ESI benefits if 
they had worked for at least one day in 
13 independent weeks In a six month 
period i.e. if 13 stamps or joint 
contributions of workers and employees 
were put in a half-year. ...... ,~ 

Now by reason of tbe amendment 
brought about by the Employees State 
Insurance (Amendment) Act, 1984 the 
entire cashew workers are being denied 
this already existing benefit. The 
Amendment stipulates that there should 
be work for 91 days in a six-month 
period for ESI benefit to be available-
a condition impossible to attain in 
COlshew industry. Thie denial of an 
existing right of cashew workers hns 
fipparcntly crc.'pt into the amendment 
inadvertently due to lack of proper 
con~u1tation with the Ker(lla State 
Government. 

It is im'perative that the Govern-
ment of India immediately corrects 
this ~nomaly and restores the ESI 
,hendi,s to the cashew workers" who 
represent one of thl~ most deprived and 
disadvantaged section of workers in 
India, by restor ing status quo or 
providing for n minimum of 4S days 
of w,",rk as against the amended stipula-
tion of 91 days in six months in 
section 47 of the amended Act. This 
has been 8tro08]Y recommended by the 

Kerala State Government. The 
Government of Indi3, may be pleased 
to . move an amendment immediately 
for the purpos~ i4nd redress this 
genuine gT ievance which wiH otherwise 
remain a black mark onf the progressive 
and pro-labour policies of tbis 
Governmen t. 

(il) Need to take immediate steps to 
check pollution of atmospbere and 
water caused by the chemical and . 
~as based industries in and around 
Vadodra 

SHRl RANJIT SINGH GAEKWAD 
(Barod;.i) : The CIty of Vadodra, has a 
large concentration of chtmical and gas 
based industries in and around it" 
creating air, Jand and water pollution 
in the ~urrouDdjng neighbourhood. 
Crops from surrounding lands are 
constantly damaged year after year. 
Water, which was drinkable is not so 
any more due to seepage of chemica 1 
watcr into these water resources. The 
air has become polluted but absolutely 
no act ion bas beed taken by any 
authority to stop this, 

1 he recent tragedy of Bhopal 
"bi ... h tt'ck so many lives and made so 
m .. ny more ht'1pless and blind, has 
crt'n tcd a panic amongst the people or 
Vadodra. Immediate action is 
necessary to stop pollution with the 
constitution of a high powered com-
mit tet' to look into tbe grievances and 
llUrd..,h ps of the affected peoplc and a 
permanent moni toring cell should 
be sc t up to stop further pollution, 
before the whole matter gets out of 
hand and a simi10r Bhopal tragedy 
takes'place. A proper inquiry with 
immediate steps is what will put the 
minds of the people of the neighbour-
hood at peace. 

(Iv) Exploitation of migrsnt workers 
at ,york site of Vlzag Steel Plant 
in Andhra Pradesh and need to 
provide better facUitles snd wages 
to these workers 

SHRI SOMNATH RATH (Aska): 
The migrant workers enga,ed at tho 
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work site of the proposed Vizag Steel 
Plrot in Aodhra Pradesh are faciDg 
inoumerable difficulties. Most of 
them are taken from Oanjnm district, 
Orissa by the agents of tbe 
contractors with a promise to 
pay them wages handsomely. But it is 
regrettable that they are forced to 
work for more than oight hours u day. 
They are kept in an unhygienic 
condition. They do not get medical 
(reatmc1t when they fall ill or meet 
with aoy accident while working. It 
is a matter of great concern that 77 
workers from Ganjam dist rict of 
Orissa died due to lack of proper 
treatment. Fifty of them died on 
account of cholera and 27 died wht.:n 
they met ~ith accident while WOJ king. 
If the surviving workers continue to 
work in 1 he same unhygienic at mos· 
phcre then there will be many more 
untimely deafh~. HCl1~-:e the protection 
of the migrant \vorkcrs needs urgent 
attention or the Government of 
India. 

In view of this l I rcqu~st the 
concerned Ministers to direct the 
proj,x' authority ta provide accom· 
mod"tion faei) it ies.. health services 
and better wage.;;; to the workers 
engaged in tho' prclimil1uy works of 
the proposed Steel Plant at Vil'lg. 
Tho kith and kin of deceased should be 
provi~ed adequate compensation forth· 
with. 

(v) Need to formulate a National 
Sports Policy and training to 
part ieipsnts keeping in view the 
lJext Olympics at Seol 

SHRI PRIY A RANJAN DAS 
MUNSHI (Howrah) : To enable us to 
participate effectively in the next 
Olympic in Seol, ] 988 jmmedi~te 

steps should be taken to formulate lhe 
pOlicies of each sports di~ciplinc and an 
extensive training programme should be 
launcbed. 

In this regard I draw the attention 
of the Sports Ministry to the fact tbat 

Rule 377 

they must immediately let in touch 
with tbe Indian OJymp;c Assooiatioo 
so as to ascertain the reasons of 
failure in each discipline in the last 
Olympic and accordingly take steps for 
improvement aod arrange necessary 
financial and infrastructural support. 

A National Sports policy keeping in 
view the ncx t Olympics and the 
immediate target of Asian Games 
formulated and necessary available 
fcreign coaches be brought. Theso 
steps will have tremendous effects. 
Other countries have already started 
their plan and programme. If we delay 
we may not get competent foreign 
coaches and therefore the urgency. 

(vi) Sbarp fall in the priee of undi-
genous rubber Mid need to stop the 
import of rubber and purchase of 
surplus rubber by Government 

SHRl GEORGE JOSEPH 
MUNDACKAL (Muvattupuzha) : Dur-
ing the last few months price of 
rubber crashed from Bs. 18 to Rs. IS 
per kilogram. Imported rubber is 
costing more than Rs. 17. For saving 
the small and marginal rubber cultiva-
tors I requat tae Commerce Minister 
to stop aU the impQrt and distribution 
of imported rubber immediateJy. 
Further I appeal to the Governmont of 
India to purchase all the surplus rubber 
in the market through STe, Rubb~r 
Board, or Rubber Marketing Federation 
for a minimum price of Ra. 18 per 
kilogram and save the poor cultivators. 

(vii) Agitatian by Kendriya Vidyalaya 
Teacher and need for dialogue 
"ith their representatives 

SHRI BASUDEB ACHARIA 
(Bankura) : I wish to drJw the atten-
tion of the Houso towards an urgent 
matter of public importance of Kend-
riya VjdY.llay as all over the couDlry are 
going to observe 2lrd March, 1985 as 
'Black Day'. They will wear black 
badges and bold recess meetiDls. Tboy 

have been forced to register strong protest 
against tho ban imposed OD the oatry 
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of tbe Genera) Secretary of All Iod ia 
Kendriya Vidyalaya Teachers' Associa-
tlOB, their representatives organisation 
and the suspension imposed on tbe 
General Secretary because of his trade 
union activities. 

The Commissioner of Kendriya 
Vidyalaya Sangatban refused to meet 
the representatives of the Associations 
on the 19th Febraury, 1985 to discuss 
the burning issues of teachers of Ken-
driya Vidyalayas. 00 the other band. 
tbey were served with warning letters. 
It is most unfortunate that neither the 
Government nor the Administration is 
in a mood to discuss the problems' of 
Kendriya Vidyalaya Teachers. One of 
the main demands of the teachers is 
arant of forma) recognltion to the 
Association so tbat tbey can sette 
their problems across the table. I, 
tberefore, urge the Minist~r to meet 
the Association representatives to sort 
out the outstanding issues for early 
settlement in the larger interest of 
country's educational needs. 

14.29 hrs. 

RAILWAY BUDGET. 1985·86 
GENERAL DISCUSSION-CONTD. 

[Trans/att on] 
SHRI BALKA VI BAIRAOI 

lMandsaur) Mr . Deputy-Speaker, 
Sir, I am grateful to you that you 
bave given me time to speak on the 
Railway Budget. I am happy that 
Cbaudhary Bans i Lalji is I istening to us. 
I bope that be would appreciate one 
sugaeStiODS and take action on them The 
Railway department is a revenue 
earning department of the Government 
of India which contributes in a large 
me asure towares the other expenditure 
of the Government. We haue aJso a 
Minister of State in the Railway Depart-
ment. Chaudhary Banai Lalji is tbe 
Senior Minister and Madbavrao Scindiaji 
is tbe Junior Minister. Chaudhary Sahib 
bas age and experience and Scindiaji is 
youDI and energetic. If we look at the 
bwiaot, takin. into consideration this 

combination, we will find that it i8 
a realistic budget and Sbri Baosi 
Lalji deserves my cODgratulations for 
it. He has Dot concealed anytbinl. 
Had he wanted, he would have 
reduced the social burden of Rs. one 
thousand crores or reduced the revenuo. 
or reduced the enhanced fund earmark-
ed for the maintenance of railway 
.nicks and thus made this Railway bud-
get a balanced one. Instead he bas placed 
the real picture before the House. I 
think it is a good that he lias not con-
cealed anything. We thank bim for 
this. 

I am grateful to the Railway 
Minister for providing facilities to the 
Children and youth in this Year. of 
the ,outh. We specially express our 
gratitude to him because this is the 
first budget aft cr so many years in 
which tbe Railway department bas 
shown favourable consideration to 
Madbya Pradesh. You are giving two 
new lines in this budget and both are 
for Madhya Pradesh. Such a thing has 
not happened before. We hope the 
work on these lines wil) be done expedi. 
tiously and smoothly. 

I will not take the precious time of 
this House by going into statistics 
because statistics are dry and mislead. 
ing I will, therfore, leave the statis-
tics and' come to my points straigh· 
away. On the 24th January I had raised 
a few points while speaking on the 
!)upplcmentary demands of the Railway 
Ministry in this House. The Meenakshi 
Express may possibly be run for S days 
in a week because its time-table is 
under consideration. We arc grateful to 
the Hon. Bansi Lalji and Shri Madavroa 
Scindia. Besides, I had also raised th~ 
question of demarcation of Jurisdiction 
and powers of G R.P. Hnd R.P.F. 
and had demanded tbat these should be 
reconsidered and if need be the Consti. 
tution sbould be amended. It will not 
only facilitate the operation of Rail-
ways but also bring relief to the public. 
At the momeDt the position is that 
those who have powers havo DO work 



21~ .l4Iitva)' BuJ,." rMALGuNA 28, 1906 ($~KA) 
J98'·86 

i:,,,,,tJ /Jucusslon- 2 i 4 
COII,d. 

aDd those who have work bave on 
power. 

Regarding level croRsings, so long 
8S Baosi Lalji considers this matter as 
Railway Minister and not as a farmer .. 
the farmer will not be benefited. I think} 
be should consider it as a farmer. Our 
Rail ways are meant for farmers. Our 
farmers are not meant for the Railways. 
He should consider it from this angle. 
This is my submission. 

Mr. Deputy-Speaker Sir, tbe 
increase effected in taxes and other 
charges has created a strange situation. 
Shr j Madbavrao Scindia looks so 
innocent that we don't want to criti· 
cise him and when we look at Shri 
Bansi Lal, we are too scared to criti-
cise him. I think it will be eas)' to 
express myself through a couplet. 
403 members of out party have been 
elected to this House and Railway 
fares have boen increased by 12.5 per-
cent. In this connect ion I recollecl a 
couplet: 

Khljan mein Julie to 
kot baal nahin thee, 

Ran} is batl ka hai 
ki bahar maIn lute. 

I urgc the Railway Minister consi-
der it "fresb. If you do not reconsider 
it then wbo else will 1 If you do not 
consider over it, it is not going to belp 
us. It is my submission to you to recon-
sider tbe rates that havo been increased 
in respect of foodgrains, pulses, 
salt and vegetables. (Interruption). 
You also include the fish in it. The 
reason is that after returning home in 
the evening we :lre confronted with 
the problems of getting meals. There 
this plea will Dot hold water that Sbri 
Bansi Lalji has increased the fare and 
freight. So with folded hands Ire· 
quest you to reconsider f be breigbts on 
thrse' 4·S items. You are kind 
cncugh that you havo not raised tbe 
fare for the filst 6fty kilometres. I 
also want to say wb lie preparing 

budget only .oolhi is kept is view You 
should keep in view. Bhopa) .. Katlam 
and Indore also. People commute daiJy 
100·1 SO kilometres. The populati on bal 
iQcreased so much tbat people have to 
travel up and dOWD. So I wiJl urge 
Chaudhary Sahib to reconsider tbe 
matter regarding exemption only up to 
fif~y kilometres. We know your prob. 
lems. In this House Members beloDg-
ing both to the opposition and the 
ruling party are not unaware of any 
your problems. We would always 
like to cooperate with but yoU 
also must keep it in mind that 
we have to return to our consti-
tuency. Ever since you raised the fares 
by 12.5 percent after fifty kilometres, 
the people travel on trains with 
stones in their pockets and when we 
return to our constituency we will be 
welcomed wit b tbe stooes. Noone is 
paying any hedd towards this. 

The time is limited but even thell 
I want to draw the attentifln of the 
House to one more issue. You arc 
becoming party to a corrupt practice 
with which you have no connection. For 
example, I will mention Ajmer Sharif 
Pilgrimage tax has been levied in Ajmer 
Sharif. May be the tttX is levied by the 
State Government or the Corporation or 
the Trus t but it is realised by the 
Central Governent. 

For journey to Ajrner Sharief, six 
paise are realised from the people on 
every ticket. The passengers" in 'act, 
are required to pay 10 paise because 
of coin shortage. In this way, every 
passenger bas to pay four paise extra 
at the counter. This means that if a 
sum of ten lakhs of rupeos is collected 
during the year) a sum of four lakhs 
of rupees is pocketed by tbe corrupt 
officers and tbe government is bJamed. 
The pilgrimfolge tax whether it is in 
Varanasi, Ajrncr or Somnatb, must be 
reviewed. ' 

I would also reques: that reserva. 
tion should be computerised. We 
would be grateful to you, if you do 
this becau.e this problem brinal 
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bad name to you. Yours is a very 
strange department. When one goes' 
f(.lr reservation, he is told that no 
berth is available, but later on the 
~amc berth is otT\.:fcd to him. What is 
this brugllng? You should look into 
it. I have full faith in y\)ur efficiency. 

I have already made a submission 
to you and today again I am request-
ing )'ou. I am sure you would consi-
der my request. Work for conver-
sion of broad gauge line is going on 
from Neemucb to Kota I requost that 
this work should b,,: undertaken from 
Kota tow,lros Necmuch al-o so that 
people on both th.; sides could get em-
ployment. There are many other points 
to be raised, but Iwill not tuke much 
time of th;.~ Hou iC~ :1') many other 
Hon. Memb..;rs have to express their 
views. In t hI! end, I would like to 
say thul freight w;:)s not increased last 
year. This year it is being increased. 
It is my homble request to you that 
attention should also be paid towards 
many shortcomings of the last year. 

I support the balanced and real iSlic 
budget presented by Chaudharyji aod 
congratulate him for th~ snme. Witb 
these words .. I conclude my speech. 

saRI O.L. DOGRA (Udham-
pur): Sir, the budget presented by 
Chaudhary Saheb is bold in approach 
and discuss deserves appreciation. 

The increase in fares by proposed 
by him was essential. When Planning 
Commission does not allocate any 
funds, Reserve Fund is also depleted 
and there is no other altcrna live, what 
elso could be done. Railways had to 
be operated and funds had to be 
provided and for that purpose, he has 

. increased all kinas of f~res and 
freights, but the quantum of this 
increase appears to be on the high sido. 
The people would not have protested 
against t his increase bad the prices of 
oil, cooking gas, Kerosene and all 
other esscntial items not been raised. 

The pinch is being felt aU the more 
bec:1use of increase in the prices of 
essential items. Had this increase been 
confined to railways only I the 
Rail,way Minister w()uld have earned 
appreciation that he has mobilised 

( amp!e resOUrces because without funds 
DO WOJk can be undatakcn. Fuods are 
required for any work which you want 
to undertake .. for the maintenance of 
railway track, for rectifying wear and 
tear for laying new railway lines, 
replacement of t he obsolete rolling 
stock, funning \vorkshops 
etc. He hasl thcrefor~,· tried 
to raise funds t hrougb this budget, as 
he had no hope of getting funds from 
any other sources. But lbe moot 
point is whether Railway' user or 
commuter will pay for c"pan~ion, wear 
and tear and capita I illvcstment? 
Though you bad to do it uuder 
compelling circumstallCt;S and 
it was a painful dccisbn, yet it is 
very bold on your part having done so. 

So far as the qu.:;stion of laying 
new railway lines is concaned -as 
Prof. Parasher has said - there aro 
certain States where tb ere ar D no rail-
way lines at all or if there a rc a few 
railway lines they arc quite insuflici.:lnt. 
You should have giv~n a sympathetic 
consideration to this aspect also. But 
you have starved the entire Northern 
Railw'ay as you hail from the North. 
It was our opinion about the provisions 
made last year tbat they were insuffi-
cient and injustice had been done to 
us. This ye:lr those provisions have 
been fflrther slashed. Last year a 
provision of two crores of rupees was 
made for construction of Jamma-
Udbampur railway line but this year 
the provision has . been reduced to 
rupees one crore seven lakhs only. 
Chaudhary Saheb, thi~ alDOUllt is too 
meagre and in thii manner c\)mpJetion 
of this railway line would take at least 
43 years and none of us would survive 
to sre its completion. Wo have to 
construct the railway track upto 
Srinagar as Oandbiji had announced. 
Panditji had also pa id bis attention to 
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this and that is why this rnilway track 
was extended from lalandbar to 
Patbankot and later on upto Jammu. 
But with such a meagre prOVl~lon 

you can well imagine the proaress of 
this track. 

Similar is the case with Talwara-
Patbankot line and Nanga] Talwara 
line. These railway lines are very 
essential and work on these lines was 
uhdertaken long back, but progress in 
the construction of these lines is very 
slow. Similarly, funds allocated for 
doubling of railway tr.1ck between 
Panipat and Ambala are in~ufficient. 
You perhaps hesitated to allot funds for 
this purpose as it falls in youa State' 
The early completion of doubling of 
the track would lead to more passenger 
and freight. traffic and increase in the 
earnings of Railways. More attention 
should, therefore, be paid to doubling 
of railway track on this roule. 
Doubling of r(~ilwLlY line from 
JaJandhar to Jammu is necessary. 
Parasher Saheb had said that 
doublo railway line from Pathan-
kot to Talwara should not be 
laid for the time being but in my view 
it is absolutely necessary to do so. In 
case, sometime one track is dumaged, 
the entire railway traffic would como 
to a standstill. If there is double 
line, the traffic would continue un-
interrupted on tbe other tnick. As 
wear and teaf is quite u~ual, it is 
necessary to have a double line 
there. 

Lakhs of passengers dIsembark 
from trains at Jammu station every 
year. From Jammu station they go on 
their onward journey to Kashmir, 
Poonch or Vaishno Devi, but the 
amenities at Jammu station are 
quite in5ufficient nnd there is shortnge 
of 8'aft' also. I i)'Cve spoken many a 
time on this issue and you must pay 
sp~cial attention towards it. 

I would touch one more point also. 
Three tourist seasoD'!J have gone waste 
ip Kashmir. It bas happened due to 

the circumstances which have deveillped 
there. It is essenti al that some 
efforts should be made to encourage 
tourism there. Hill concession tickets 
should be issued. 

So far as safety and security of 
passengers is concerned, yf'U wjll 
have to pay special attention towards 
it. There are certain elements ;n the 
country which term our leaders as their 
enemy No. 1 and enemy No.2. We 
want that railway trains should be run 
properly and there should not be any 
disruption, Previously, tra ins u ... ed to 
run very slow in the night which had 
made railway "travel very difficult. We 
want that there should not be 
recurrence of such a situation. 
Previously running of many (ra ins 
during the night had been stopped. 
Such a situation should not be aJlowcd 
to occur again and special attention 
should bt' patd to safety and security. 

I would liko to put before you 
another problem, There is Hiranagar 
Railway station between Patbunkot 
and Jammu, which is just at the 
roadside, but lndns do not stop 
there. Samba i!) 10 or 12 miles away 
from the highwi1Y and Kathua is also 
far away from the highway. The 
pcoplo can, catch the trains from 
thcse stations but I wou'd liko to 
submit that it would bo convenient 
f.:>r the passengers to board the 
trains from Hiranagar station 
which falls between Jammu and 
Pat hankot. All th.) tm ins passing 
through this statioll must stop for two 
minutes at th.lt statioll. All the 
trains, whether it is Jhc lum Express 
or otber troins originating from 
Calcutta, must s:op there ju~t for two 
minutes. 00 t h~ one hand, it would 
provide facility to the people and 
on the olher hand t Railw,iY revenue 
would also increase. Otherwise also, 
traing run 1.1 t~ by as much as 24 
hours and therefore, two-minute bait 
will not make aDY difference. Pre-
viously it was argued that it is not 
possible, but I have myself seeD that a 
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'new railway station Chbanroria has been 
provid~d between Pathankot and 
Jammu. Wherever Railway employees 
are interested, a new Railway station 
is provided. New stoppages are also 
provided. I do not know as to 
why this station was opened there. 
Neither politiciaos, nor M.Ps or 
M.L.As ever asked for it, nor did tbe 
peJPle of the area make such a 
demand, but this statioll has been set 
up. When otficers are interested, 
stoppage of t rain~ is pro" ided even at 
m;nor statL.)'l'). When we mlde a 
request for providing stoppage of 
trains at Hiranagar, the trains arc not 
being stopped t here I request you 
again that arrangements shoul~ be 
made for stoppage of all the trams at 
Hiranagar station for two minutes. 

Now 1 would like to say a few 
words about maintenance. Though 
you have considerably increase~ the 
fares. yet m.1intenance of the Railways 
is not proper. The raxine of seats in 
first class coaches of trains funning 
espocially on Branch lines is found 
torn. Latrines ure very dirty and one 
cannot even enter tbem. Even light is 
not there You should look into this 
matter a 'so. 

Waiting rooms should be provided 
to the First Class and Second Class 
passengers. Passengers at Jammu 
station are found sitting on the floor. 
Benches should be provided there so 
that people could sit there comfort "bly . 

As you have rung the bell, I will 
not take more time. I would like 
to request you to ply attention and 
expedite work OD the lines menlioned 
by me and reappropria tc funds from 
other items for them. I would once 
again re~ucst that the tr8in~ should 
stop at Hiranngar Star ion. 

Electrification of railway track is 
necessary in Punjab, Haryana and 
areas especially around Delhi. If 
Qlectriflcation· of Jines in areas aro\lod 

C"nti. 

Delhi is carried out, we will be able 
to avoid congestion. People Hving ill 
maoy sateH ite towns or Haryana 
come to Delhi for work, They ,0 
back to tb~ir bomes iD tbe cvenin,_ 
Electrification of railway track will be 
of groat benefit to them. Electric 
traction of Punjab and Jammu bound 
trains wou Id be beneficial for the 
Rai Iways as well as for tbo peol) Ie. 

I would like to point out that 
bl!sides being the major infrastructure 
of tbe economy of our country. the 
Railways are nn important means of 
communications also. Even if tnere 
arc no roads, if railway line is laid 
anywhere, people of the country would 
hwe access to that area. The 
Railways are mJjor and important 
means of communicati0ns for the 
Defence also whicb can be utilised by 
us at the time or need. Roads cao be 
made use of by the enemy also but not 
the Railways. Railways are a major 
mcaos of communications and 
fundamental factor for the security of 
the country. You should pay morc 
attention towards the development of 
railways. 

In addition, yOU should also 
develop highways. With these words, 
I support the budget proposals. 

tEnglishl 

SHRI CHIN! AMANI PAN I· 
GRAH[ (Bhubaneswar): Hon. 
Deput)' 'Speaker, Sir, I rise to SUpport 
the Demand for the MinistrY of Rail. 
ways p1aced before the House by the 
Hon. Railway Minister. 

Sir, at the outset, I should like to 
state tbat tbe Railways as a transport 
ttystem, serve the life·Hne of the couo-
try. Inview of the atllpendous "rob. 
lems that the Railways arc (acing tod.IY, 
it is boped and expected that the 
Planning Commission would give 
top pri~rity to aJJocation of funds 
so far as the Raj) ways are cOQcern-
ed. But if ),ou seo tb~ alloea .. 
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tion .. of funds made by the Planning 
CommiEsion. it is really very meagre for 
the Raj lways. This year, they have 
allocated only Rs. 1 .. 650 crores to the 
Railways and out of this amount, as 
the Railway Minister said_ the Rail-
ways themselves are trying to raise the 
resources to the extent of Rs. 950 
crores and perhaps the balane~ of Rs. 
700 crores is tbe budgetary support 
tbat is being given to the Railways. 

Therefore, the first thing should be 
all tbe :Ministries together should decide 
about it. When the RaihH1Ys carlY 
the burden of this countl ~ so far as 
transport is concerned, why should the 
planning Commission ac,:ord ~ueh a 
low priority to the devdopment of 
Railways. But when you look u l the 
discussion of tho RaHway WOI king 
Group of the Planning Commission, you 
will find that the Planning Comm ission 
always fixes a higher freight traffic 
target for the Railways without allocat-
ing more funds. You will find th at in 
1980-81, the Railways carritd 195.9 
million t onnes; of freight f rafflc. In 
1981-82, it was 228.8 million tonnes; 
In 1983 .. 84.. it was 230.1; 
and in 1984-85, it was 1.37 
mill ion tonnes. And the target which 
has been fixed is 245 m illioo tonncs 
by the Planning Commission and the 
Working Group also. Anti then, it 
was further, reduced to 237 million 
tonnes_ Therefore, if you go on 
analysing the freight carrying capacil y 
of the system, on an average, it comes 
to about 250 million tonnes a year. 
But I do not understand how the Plann-
ing Comm ission projects a t ra me 
demand of 380 million tonlles in the 
Seventh Plan without alJoeat ing not 
even Rs. 17,000 crores. The Ra ,,-
ways have asked for Rs. 27,000 crores 
and tbe Planning Commission is going 
to allot only about Rs. 17,000 crorcs 

or perhaps Dot yet finalised. So, hllw 
does the Planning Commissioll decide 
about the allocation of fonds and then 
fix the frei.bt traffic in t h" Plan 
period ? ~I 

I welcome the new policy thrust 
given by the Hon Railway Minister. 
Mr. Bansilal. You will understand 
one thing if you read tbe Bodget speech. 
I thought, it was almost a Defence 
Budget which has been placed by Mr. 
BaDsi Lal because is was very terse, 
very simple without explain iug what 
improvements have been made and what 
things are there. In the General 
Budget, many things have been dono, 
many things have been explainad to the 
people. But here Bansi Lalji perh:lps 
is very terse, simple, straight-forward 
and p 1a in-speaking. So, he Put for-
ward his demands and then put forward 
revenues that he wanted to earn from 
the railway system itselr. Tberefore, 
tbe railway system is completely worn 
out and it needs improvement in many 
ways. I need not explain a II the points. 
But I am happy that the Railway Mini-
ster has given a n cw pol icy thrust so 
that we can now at Jeast hope that it 
will improve the railways carry out 
track renewals improve over-aged assets 
and all that. At least some thrust has 
been given the Railway Budget for 
1985-86. We welcome that. 

As far as I h:lVC studied the railway 
system itself and its carrying c.lpacity, 
with whatever infra-structure 1hat woJ 

have created aJl these years, the R liJ. 
ways bas achieved a lot. We have 
achieved self-reliance in many respects. 
With whatever capacity we have crea 
ted. today the Railways can carry more 
than 300 million tonnes of freight 
traffic. But why i5 th It we ar~ over-
capitalising the railways by borrowing 
from the general revenues. In 1950-
51, the entire capital at charge of tbe 
Railways was Rs. 850 crores but today 
it stands at Rs. 7600 crores. It is all 
borrowings from the general revenues. 
The gl'ner;\l revenue borrowing was 
about Rs. 200 crores one decade ago 
aDd today it is about Rs. SOO crore!; to 
Rs 600 crores. I am quite sure that 
the way we are going, unless we give n 
policy tbrust, Wi.! will be borrowing 
apto Rs. 800 crores from the general 
revcoQcs. At tbe same time" the 
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Finance Ministry is asking the Railway 
Ministry to raise their own resources. 

Why should the railways be over-
capitalised. Why should the capital at 
cbarge of the Railways be Rs. 7600 
crores as against Rs. 8 SO crores in 
19~O.51 '1 Every time, the Planning 
Commission discusses with the R'li lway 
Working Group, they fixa higher target. 
Supposing in the Scvent h Plan th~ 
target is fixed at 380 mi llion, an exer-
cise will be done tbat in order to 
achieve the target of 380 million, w~ 
want this kind of changes or that kind 
of changes and we will have a tota.l 
budget of Rs. 20,000 crores. In this 
way, we arc unnecessarily over·ca.pita-
Jising the railway system. 

It is better that with whatever 
existing capacities we have created, 
let us try to optimise the passenger 
and freight t raffie. W J cannot go on 
borrowing from the general revenu~~s 

like that and the Firlance Mini'iltry will 
go on a<>king the RailwlIY", "Why don't 
you raise your own rCSf)urc~s ?'.1 You 
find how the Finance Mini~tcr got an 
approbation from :111 sides of the Hl)u~l!. 
But the buek was passed on to the Rail-
way Minister, Mr. Bansi Lal, having 
strong shoutdcl s. Everybody goes to 
Mr. Bansi Lal ar)d says, "Why do you 
increase the passenger fa.res by 12! 
per cent ?" Every time, when the 
PaSsc,lgcr f~lres arc in':rc.lsed J our party 
members and others in Parliament ask 
for a reduction in til" pJsscnger fare, 
and the Railway Minister CODced"s to a 
certain extent. 1 hope, this time also, 
the Railway Minister will coltcede to a 
certain ex. ent. 

Let me now refer to the declining 
trend in the passenger traffic. I hope, 
the Railway Minister will take note of 
it, as to why thJ passenger traffic is 
declining. In 1981-82, it was 3,,704 
million and in 1983·84, was 3,22S 
million. Therefore, I wou1d suggest 
that the Planning Commission should 
aive the topmost priority to the Rail-

ways in according funds and the plann M 

illK Commission itself should share the 
social l urden .that tbe Railways are 
carrying to the tune of about Rs. 1000 
crores. Why not all the Ministries 
equally share the burden ? If that is 
done, the Railway finunces will improve. 

So far as some of the problems 
of Orissa are concerned, we met the 
Railway Minister this morning. We 
have presented to him whatever d ifficul~ 
tics we are facing. But I want to 
mention two points here. One is that 
Puri -Pa 1 usa ~ nd PaJasa-Puri passenger 
train whi~h was a regular passenger 
train 10 Khurda Road division in South .. 
Eastern Railway has been suddenly 
withdrawn. It has created a lot of 
difficulties for i.he passengers, Commu-
ters and students in that section. I 
request that it should be immed iate1), 
restored. 

The General Manager promised be .. 
fore a vast crowd at Bhusnndpur railw 
way ~tation that the 37-UP and 37-
D()\,vn Jlmat Express trains would stop 
~~t Bhu"andpur railway station, Khurda 
Divi:- ;',10 of south· Eastern railway but 
tht' 51 (lppnge has not yet been ensured. 

I support the Railway Budget. 

[Trans [at iOll] 
IS.PO Ius. 

SHRJ SULTAN SALAHUDDIN 
OWAISE (Hyden,bad) : Mr. Deputy-
Spe~lker, Sir, I am gatcful to 
you ior having given me an opportunity 
to !-peak. I will try to finish my 
speech within the sti pulated time of 
five minutes. Alas, our ~fiDister could 
also ensure the punctuality of trains 
part icular Iy when wo are expected to 
adhere to the lime-limit. A persual of 
t he Railway Budget reveals that it has 
become a source of revenue for tbe 
Centrral Government. A You have 
raised the fares, but what amenitties 
aro you going to provide has become 
a big question. Increase in fa"'8 will 
re.sult in incrensc in prices. It appears 
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.. 
that this budget has been presented to 
provide a:nenities to capitalists. This 
budget provides no amenities to the 
poor. It will result in increase in 
prices and the lot of poor people, who 
vote for us, will become more miser-
able. The rich and the capitalists 
would be benefited morc. When the 
railway fares are increased, rail travel 
becomes difficult. I think the condition 
of Railways w ill improve if the Hon. 
Ministcs himself travels by train. BLit 
a Minister seldom travels by train. 
Rail travel has become very hazar-
dous. Noopunctunality is observed in 
the running of trains. Rail travel is 
unsaft~, because incidents of theft, 
daco ity" arson in tbe ~rains and 
derailmcnt arc quite common There is 
no definite programme to check these 
accidents which are taking place ont.: 
after tbe other. Aftc r all what IS thl.} 
remedy '! Trains used to run carli~r 
also. The condition of railway track 
has become so bad that it appears we 
arc not travelling by ral1 but are 
riding a horse. . .. (lnrcrl'lJplion). 
Th~ train sways from side to s!de. The 
Members from the othar side have said 

that there is no proper arrangements 
for t oi lets in the trains. It bas also 
been said as to why the passengers 
should depend on the toi lets of tra~ns ; 
tbey should believe themselves at home 
before coming to the station. If this is 
the intentio{l, then it is another thing. 
It is a strange state of affairs. The 
wash-basins are there but the water 
flows down to the floor and to our feet. 
You must travel by train to sae for 
yourself t1 e difficulties being ex· 
perienced by the people During 
summer, water is not aviJalable at the 
stations. Whereas it is written there 
that cold water is available, actuaHy it 
is hot water as if it is meant for 
preparing tea. The conditions ar" 
deteriorating day.by-day. You know 
that Hyderabild is a famous city. The 
Railway station was constructed there 
during Nizam's time. It is still the 
same ,tation. There is no over-
bridge on the railway line passing 

through the city. You should look into 
alIt bese things. There is no other 
railway line in Hyderabad city. 
Traffic is beld up for as Jong as two 
hours at a stretch and 1. news item 
appears in the papers that a woman 
gavo birtb to a child near the ra ilway 
crossing as it was closed and she could 
not reach hospital. An overbridge 
should be constructed there. No over-
bridge has been constructed t here even 
after 36 years of Independence. 
Nobody pays attention towards such 
things. I have come to know that 5-6 
years ago, some Minister had laid 
the foundation stone there but that 
stone it~eJf bas disappeared. r 
request yoU to look into the entire 
matter afresh and provide facilities to 
public. I would like to say that durioe 
his reply the Hon. Minbter should tell 
us as to how many times in a year he 
would himself travel by trains to get 
first hand knowledge about the 
conditions of trains and the difficulties 
being experienced by the people. III 
this way there will be improvement in 
the Railway Administration and people 
would be grateful to you. 

In the end 1 would like to say that 
the increase effected in railway fares 
should be reviewed as this will add to 
the miseries of the people. Mr. 
Deputy-Speaker, Sir, I am grateful to 
yoo also for having given me tho time 
to speak. 

SHRIMATI KRISHNA SAHI 
(Bugusarai): Mr. Deputy-Speaker. 
Sir, I support the Railway Budget 
presented by the Minister of Railways 
wholehcartedlY. He hJS done a 
commendable job ill the prevailing 
difficult conditions in our country. 

I am happy that the Hon. Minister 
has raised the agc Ji!11it (rom 3 to S 
years for children fo travel free by 
tr'.\ins. Another welcome ::ttep taken 
by you is to provide concessions to 
youths durinS the International Year of 
Youtb. Besides, I would like to poiDt 
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out that although several concessions 
have been announced in tbe l\ailway 
Budget# yet these have failed to 
provide relief to the common man. 
The increase affected in the rates of 
suburban season ticke's will bit tbe 
poor and the midd Ie class people bard 
because quite a good Dumber of poor 
people commute small distances in 
connection with their profession. They 
may be detun sellers, patta sellers, 
milk vendors or government employees 
or coUege students. I would like to 
urge upon you to review this like. 

I would also like to congratulate 
you for baving converted the 
Barauni-Katihar line into a broad .. 
gauge line in Bihar State much before 
the scbeduled time. This line was 
inaugurated by our late Prime 
Minister, Smt. Indira Gandhi and 
several memories are associated with 
tbis inaoguration function. But I regret 
to point out that no developmcnt 
took place after inauguration. Beforo 
inauguration, 14 pairs of trains used to 
run 00 this line but now only 2 pairs 
of trains are running when tbis line has 
been converted into a broad.gauge line 
aod mo[e trains can be run on it. I 
fail to understand tbe justification of 
trains being terminated at Barauni 
when broad-gauge line is upto 
Katibar. The trnins beine terminated 
at Barauni should rUll upto Katihar 
now tbat tbe Jine upto Katihar has 
been converted ioto a broud-gauge 
line. 

Assam Mail may be run direct but 
Tinsukhia Mail which goes via 
Farakka, takes 6 hours more. This 
train which goes via Farakka should 
lun via Kiu] and Barauni as previously 
this line was a metre gauge lioe and 
had not been converted into broad-
gauge tine. I would like to draw 
tbe attention of tbe Minister 
towards this. 

The problem of loading and un-
loading of goods is acute in eotire 
Bihar a nd particularly in North 
Bihar. The State of Bihar is very rich 
in minerals nnd, therefore, l"adin~ and 
unloading problem in respect of coat 
and mica should be solved. Loding 
and unloading shou Id be smooth. 
The Railways are not only a means 
of transport in our .. ountry, but they 
have also to discharge a social 
obligation. In the event of a natural 
calamity or accideot t the Railways 
undertake social work. Railways are a 
means of economic development as well. 

Patna is the capital of Bihar) but 
Patna junction is very much neglected. 
At Present about 20·25 thousand 
people detrain and cntrain daily as 
against its earlier capacity of 10 
thousand persons, which results in 
heavy congest ion there. There is no 
aJternative line for diverting the goods 
trains. Trains run on time daily 
between Mugalsarai and Danapur but 
they take unduly long time to enter 
Pataa station. The train has to wait 
for half an bour and somet imes evcn an 
hour at the outer singal. 

Sometime back. there was a 
scheme to provid" 'by-pass' for the 
goods tra ins, but I do not know why 
th.lt scheme has been kept in abeyance. 
Congestion at Patna station has 
increased to such an extent that it h lS 

become essential to provide relief 
there. 

Hardy's Park is a small station by' 
its side. It is said that in the olden 
days, the saloons meant for princes 
used to be stationed there. There 
should be no objection now to this 
station being used for goods trains. 
In case there is somc technical hitch, 
the Hon. Minister can hav~ consulta-
tions with his department. 

The most painful thing is tbat 
'Vikramsbila Express' which becomes 
'Magadh Expreea! enroute, \ the so 
caned super fast train, cODoeCting the 
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State capital with Delhi, tbe cap ital of 
the country, takes over 18-19 hours to 
reacb its destination. In else this 
super fast train, which leaves Patoa nt 
8 in "the night at present is started 
at 6 00 or 5.30 P. M" afL:r office 
hours, it m lY relch Ddhi at 
8 O'clock or even at 9 O'dock it will 
serve the purpose of office goers. At 
present this train docs not S:!fve tbe 
purpose for which it has been 
introduced. This super fast train 
must fulfil its object ive. No useful 
purpose is served if it arrives at 
12.00 O'clock. 

There is no quota in Tinsukhia 
Mail for Patna. ThIS is an important 
train. It stops at Patoa for 5-7 
minutes. Patna being the capital of 
the State must have a quota .in this 
tra in. Earl ier, Tinsukhia had a stop .. 
page at Mokama, but now it docs 
not stop there and it's next ha It is 
Patna after Jatnalpur to Patn..l is a 
large distance. 

Tberefore, my submission is tbat 
train sbould stop at MokJfD:l which is 
a junction and from that place: 
Barauni, Bl!gusarai ure at a distance 
of 5 kilometres. A fCft if izt:r plant and 
a refinery are also located here and 
10 .. 12 thousand people working th~re 
have to face a lot of inconvenience. 
But, DOW, this facility has also been 
withdrawn. Therefore, it it essential to 
provide a half of Tio~ukhja Mai I 
between Jamalpur aod Patoa for the 
convenience of thousands of passengers 
who want to reach the cap itaJ. 

Indian Railways Institute of 
Mechanical and Electrical Engineering 
is located at Jamalpur which falls 
under my constituency as wen as that 
of Shri Yadav. This is a very important 
institute. Forty thousa'ld students are 
imparted training in I his institute. 
This is the most neglected place. 
Nobody has paid attention towards it. 
I bope and expect that the Hon. 
Min lstcr will pay at!ention to it and 
ensure all-round development of this 
rai tway inat itute by providiog as mach 
fIIIanei,l aid as possible. 

Tbere is a wagon factory at 
M\)katna. The supp1y of wagons dooa 
not match our demand. When wo 
have such good wagon building 
fJctories in the country, why does the 
Deparfment of Railways not' think of 
its d.,velopment in coordination with 
the Department of Industries and meet 
tbe maximum demand of factories. 

With these words, I thank the 
Hon. Minister and at the same time I 
also thank you for g!viog me aD 
opportunity to speak. 

15.19 brs. 

[SHRI N1SSANKARA RAO 
VENKATARATNAM in the CIla ir.] 

[English] 
SHRI UrrAM RATHOD (Hiogoli) 

Mr. Chairman, Sir, with the evolutjon 
of our politicu.cconomic thought like 
planning and welfare State nC?w COD' 
cepts have become very popular. When 
these corccpts become popular natu-
rally some economic and po~itical terms 
also have come to establish themselves 
in our lift:. Such terms are back.log, 
socia I obligations and such other 
terminology. 1 ha ve seen that the 
p~wplc who make a hue and cry arc 
silenced by throwing this terminology 
on their face. 

Sir. a memba naturalJy wanlS to 
see bow the backlog and the social 
obligations have been fulfilled in tbe 
Stat-e and Central budgets. I was 
extremely bappy when tbe Railway 
Minister presented his budget. When 
I first heard bim it was really nice of 
him that he spoke in such a nice way 
that be will do h is best to see tbat our 
grievances are met. I have no gnevanco 
against him. But when I just glanced 
tbrough the papers that were supplied 
by him to me 1 saw tbat the aroa 
from which I come was complete)y 
neglected by him through his pre-
decossor Shri Ghani Khan Cbaudburi 
bad assured us not onl, bere on tbe 
Floor of the House but also in our 
coDltitoency that be will aoe to it tbat 
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Adiiabad.Parli broad-gauge line will 
not suffer for want of funds. Sim ilarly, 
when tbe prohl em of conversion of 
broad-Stluge from Manmad to Auranga-
bad-Parbani .. Purli were taken up to him 
he did tell the delegation from 
Maratbwada tbat enough amount will 
be spent on it. 

Sir, about tbis project I want to 
bring to your notice that it was Prof. 
Madbu Dandavate who inaugurated it. 

We were told that thi~ particular 
project will be completed within tho 
stipulated time. But every time when 
Budget is presentt;;d we are faced with 
difficulty not only how to present our 
ideas here but also we don't know how 
to face the people there who are 
agitating for it. Now, Sir, I don't 
know how ~1r. Bansilal is going to 
belp us in this regard. The total 
expenditure ant icipated on t his project 
is of the order of Rs. 28.9 crores and 
so far only Rs. 8.5 cror~s bave been 
spent. This year there is a prOVIsion 
of only Rs. 1 crore. I just do not 
want to get myself involved in all 
hese statistics. But I want to ask 
this much. Mr. Minister, please tell 
me when I will be able to reach 
Aurangabad from Bombay by the broad 
gauge line. We will be v~ry happy to 
see that this project which is going on 
for 6 to 7 years is completed by 
1985-86. Please teJl us when you are 
going to complete it. 

The Adilabad-Purli Iino is a metre 
gauge line which is to be converted to 
broad gauge. This work has to be 
completed as early as possible. Some-
time back a Committee submitted the 
report for transport of coal from 
Singreni and Chandrapur areas to N. W. 
areas. This will be the shortest route 
to take coal to Puma junction and 
ParH superthermal slatioll. It was out 
of necessity to transport coal that this 
particular project, viz., Vani·Adilabad-
ParH new )ine :!Od conversion of 
metre gauge into broad gauge was 
sUlgested and also given priority. I do 
not know why this pr(\ject is neglected 
by tbe Hon. Minister. I congratulate 

Contd. 
bim 00 providing some amount for 
Darwha-Bhoknr new broad gauge line. 
I must say something about this line. 
When the II World War was going 00, 
during the British regime, the Dharwa-
Pasad line was completely uprooted 
and taken to some middle-east country. 
But after that people starttd demanding 
construction of this line. When Mr. 
Ghulam Nabi Azad was elected from 
that area be took up this project. Our 
Hon Minister Mr. Ghani Khan Chou .. 
dhury sanctioned it. Certain sums were 
provided. Engineering-cum-tr affic survey 
was started. We find that only 27.7 
per cent of that survey has since bt'en 
completed. Please complete it as carly 
as possible. I expect the Minister to 
take up this project with the Planning 
Commission, so that this i, cleared by 
them and the whole of Maharashtra is 
connected with neighbouring areas. 

Also there is one poht which I 
wish to bring to the notic~ of the Hon. 
Minister and the House. There are 
certain unfortunate area...; whid1 were 
neglected by the old regimes. When a 
new railway project g\)t completed in 
t hese arcas~ a ll.!vy of 33% was imposed 
on the passenger fare. Sir, one such 
section is in my constituency, nam~ly. 
Purna-Khandwa where the passengers 
are paying 33% more than the people 
of the other areas. Now that he has 
hiked the passenger faro by 12. S % 
would the hon. Minister tell me if 
these people WIll still have to pay this 
33% e~tra over and aboye that? Is it 
gojng to be continued or is it going to 
be abolished on these routes? Wdl 
they be brought on par with the people 
of the other areas? I request the Hon. 
Minister to tell us about these things. 

I thank you for the opportunity to 
speak. I will congratulate the Minister 
provided he gives me an assurance even 
outside the House if not here. 

SHRI AJAY NARAYAN MUSHRAN 
(Jabal pur) : Mr. Chairman, Sir, I am 
very much thankful to the Hon. Railway 
Minister for his forthnight. forward 
looking and brave railway budlct. 
Brave because this is the first time tho 
roalities have been put across whore lor 
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developmental works and improvement 
of the Ra Hways we require money and 
lor this purpose hike in the freight and 
passenger fa tes has been made. There 
required a very brave man to come 
out with a budget which is not pala-
table so far as the constituents and the 
peoples representatives are concerned 
I fully admire his bravery in coming 
forward with the freight and passenger 
rates increase vis-a-vis the heavy 
responsibility which he has shouldered 
today for improving the standards of 
the working of the rai !ways. The 
improvement in the field of computeri-
sat ion and moderoisat ion of tilt) 
tele-communication system and all 
those works would, in the long 
run, help in running the railways 
as an accident-free, comfortable and 
confident means of communication 
which for the last more than a hundred 
years have been our main source of 
communication nnd main source of 
commercial transportation. I must say 
that this budget fully ju.:;tifies the 
actions of the Railw,lY Minister, espe-
cia lly in regard to the commercial 
aspect of the rnilway and the social 
service aspect of the railway. When we 
look to the S '"leial service aspect of th~ 
railway budp,ct, it looks harsher that 
the rates have bel'n increased by 10% 
and 12~ %. But when we look aL 
the commercial aspect of the railways, 
when we Jook at the various methods 
to improvo the railway services which 
the Hon. Railway Minister has come 
up with, I think this budget is not onJy 
justified but it is very laudable. ( 
would also like to add a few su~gcstiO!lS 
so that the discretion which is a better 
part of valour is a 1so considered by 
the Railway Minister while finalising 
his budget and while giving his answer 
to the deba teo 

Sir, my first suggestion is that there 
is difference between commut:!rs and 
the general passengers. I personally 
feel that the lack of comforts, conve-
nience, difficulties of long-way journey 
and the difficUlties in the intermediary 
junctions experienced by the passengers 
aDd also other aspects involved in the 
journey should be looked ioto, Dot 
aloa8 with the commoters. Commuters 

use the raiJways for a very very short 
time whereas the passengers belonging 
to the fura) areas and Dot those 
belonging to the met ropolis.. use tbe 
railways as the total means of com. 
munication and total means of liveli. 
hood. Whatever the railways want to 
do for them will be little compared to 
what the passengers expect. 

My second suggestion is that in the 
running of the trains, conven icnce for 
those passengers who arc journeying 
from Delhi to Trivandrum and from 
Bengal to Gujarat who h;~ve to catch 
various connecting trains, should he 
provided and a very Jeast amount of 
time should be spent by them at the 
intermed iary junct ions. This aspoct 
should be looked into. 

My third suggestion is that there 
are various works which have been 
sanctioned in the last few years and 
which are to be completed. We have 
a prOVISion in the budg et for the 
construction of two new railway lines 
in Madhya Pradesh, that is, Satna-Rewa 
line and Guna-Etawa line, for which 
both the Hon. Railway Ministers 
desl~rvc our h cart iest thanks. 

However, all those works which 
have been pending in Madhya Pradesh 
for a Jong time and about wh ich I wi II 
make a mention at the end should be 
given priority and complet ed at the 
earliest. 

Prof. Madhu Dandavate, in his 
speech said that he had a lot of 
schemes and plans in bis mind, but 
suddenly he collapsed. As you know t 
medically before a rcrson collapses, he 
loses coordination between his brain 
and muscle. If in that stage any plan 
or schemes had been drav. n up by 
him, tbat 6hould not be given priority. 

I have another suggestion to make. 
Various compensations and claims are 
paid by the railways for the tranship-
ments which are Jost enroute. I am 
sorry to bring it to the not ice of the 
Minister that this is a ra~ket and this 
raGket must be busted and the peoplo 
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Bod tbe staff responsible for that must 
be taken to task a ... ld a percentage of 
the loss which is borne by the raIlway:; 
in the shape of compensation must be 
borne by this staff. I can give you a 
number of instance, but I would not 
do that because you want me to be 
"rief. The racket starts from the day 
the transhipment is booked. Il is 
stoleo in a very org3nised manner 
~nrOll~e and no'hing or only a small 
quantity reach~>s the desl ination. T~en 
the claims '11C mad\.! and compensation 
paid at a much highrr sp ..... d. As 
compared to this, if an at my oflker on 
his transfer from a long distance loses his 
two boxes, he will get a small compen-
sation and after a very long time. I 
would like the Minister to have a 
thorough enquiry on this subject and 
jf an any division or station~ large 
compensat ion claims are being paid 
for stolen tran~hipmcntsJ necessary 
corrective measur~s should be taken 
and the pcrsong responsible should be 
made to pny a percentage of the 
compensation, whkh the railways arc 
paying and losing revenue. 

I represent a constituency, wh ieh 
has the maximum railway organis:"ltions 
in India, namely JabaJpur. We had 
certain s~hemes and plans for J abalpur 
which were to be executed, but unrortu-
nately that has Dot been done. Unluckily, 

'we bad an accident at Balaghat last 
monsoon and we were promised by the 
then Railway Minister that a complete 
line of meter IliUge from Jabalpur to 
Goudia will be dOlle up and a new divi-
sion will be set up with headquarters 
at Jubalpur within a month. In fact, 
he gave the orders in my presence, 
because I had accompanied him to the 
accident sitt, but nothing has been done 
so far I would request t be railway 
Minister to Jook into this. 

I may also tell tb is august Hense 
tbat the biggest diesel locomotive shed 
of India is located in my constituency, 
namely at Katni and to cross the n1il\\'ay 
line from the town to reach that plnce, 
one bas to crolS : 0 to 22 railway lines. 
Thue is n very old demand of makinl 
an overbead ,pedestrian bridge. J woukJ 

Contd. 
request the Railway Minister to com. 
plete this. There have b6en many ac6i .. 
dents here nnd people have lost tbeir 
lives aDJ limbs. 

In the end, I would request the 
Railway Minister to undertake some 
surprise journeys. These journeys should 
be undertaken by the Minister, Chair-
man and other Members of the Railway 
Board. If they cannot go, at least they 
can thTc~tcn to go. I would speci~] Iy 
invite the Railway Ministc.r to under-
tak ~ a journey in Indore-Bilasporc Ex .. 
press train. That train must be m.iin-
taincd in the rresent shape to remind us 
of the days when the railways were 
actually started. 

I would also request the Railway 
Minister to complete certain other 
~'orks in Madhya Pradesh which have 
been pending for a long time. He should 
also look to the comforts of the passen-
gers, facilit ies for th e farmers for t rans-
portation of their foodgrains for the 
small cottage industries for their pro-
ducts ctc. These will go a long way in 
making the people happier. 

In the end, I would like to re quest 
the Hon. Railway Minister to reconsider 
the heavy increase which he has put in 
the freight and passenger rates. I am 
very sure that though this 12i percent is 
there, in t he end he will definitely come 
with some percentage of decrease so far 
as the passenger nnd freight charges nre 
concerned. 

In the end, I congratulate him for 
this very brave budget and I thank him 
on behalf of Madhya Pradesh for giving 
us two new railway lines. 

SHRI D·N. REDDY (Cuddapah) : 
The Government has belied tbe high 
expectations of thc common man to 
aJleviate his sufferings, by presenting a 
typical post·election budget, which is 

stagnant and ant i-people. An cfficien t and 
expanding railway system is nece~sary 
for the orderly economic development 
of the c{\untry. As it is, the railways 
are physical1y and financially sick and 
the present budget presented by the 
Hon. Minister for Railways baa ~ade 
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it much worse, A 121 per cent hike 
in passenger fare and a 10 per cent 
hike in the freight fare is a very heavy 
burden and it is a second one in receo t 
times. It added to the common man's 
burden. And all this, Sir, without 
any compensatory promise of amenities. 
Whereas tbe increase in passenger fare 
d irectJy hits the common man, the 
increase in freight rates indirectly hits 
him by increasing the prices of essential 
commodities and adding to inflationary 
measures, now present in tho 
country. 

Unfortunately, the bu fget has not 
a word to say about the 1:lying of 
new/additional railway linc~ or preven-
tion of accidents which arc hccoming 
frighteningly frequent or about tbe 
maintenance of the railway lines in 
proper condition. Hygienic and 
catering' measures are becoming worso 
and worse and are seen to be bel ieved 
as to how bad it is. I earnestly 
request the Hon. Minister to travel 
incognt',o at least a few times in a year 
in different trains, so that he may 
personally exp..,ricnce t ht,,:, t ra va i Is 
experienced by the commOd and take 
immediate relief measures. 

Last ly Sir; I ha vo to refer a few of 
our local problems faced in our consti· 
tuency which I have tho honour to 
represent. First, the R a yalaseema 
Express which runs from Tirupathi, 
tbe abode of seven hills, to Hydcrabad, 
takes nearly eighteen bour'; to cover 
about 450 KM. It is a co)oss:d waste 
of time and I am sure that it can be 
curtailed by nearly three hours 
immediately. I request the Hon. 
Minister to take immediate measures 
so tbat tbe time is curtailed. Also, an 
air-conditioned coach may be added to 
it. I request the Hon. Railw:~y Minister 
to take immediate steps to this effect, 
so that the L.ord of tbe St.'ven Hills 
may bless bim for givin~ us the 
amenities in tbe traiD. 

Secondly, there are a number of 
unmallnded level crossings which havr 

become dearh pits. One such sta t ion is 

situated about 20 KM from Cuddapab 
near Kamalapuram. We have beon 
clamouring for an over-bridge wbicb 
has been long pending. There are 
many such unmanned leve I crossin., 
which have become death pits and 
there have heell too many accidents. 
Imrned iate a.ct ion mlY kindly be taken 
in this regard. 

My third poiut is abont a new rail-
way 1 ine from Y crranguntle to NandyaJ J 

connecting Cuddapab and Kurnool. It 
is long due and we were told tbat 
investigations have already been done. 
I request the Hon. Railway Minister to 
at least order a survey nnd then prepare 
the necessary budget for it. I bope be 
wi II undertake it when the financial 
resources are statisfactory. The 
Reservation Department in each station 
leaves much to be desired. There 
is a lot of corruption going on and it 
bas to be chackcd and for thi~ purpose, 
the reservation system needs to be 
computerised and rcguldri sed. 

They have to take steps to improve 
the cat'.!ring and adopt hygienic 
measures to ensure the quality of the 
food which is supplied. What is 
supplied a t present in the janata 
compartments is awfully b:~d. Trays 
are often kept near the t.oilets. The 
quality of food which they supply at 
each station also needs to be improved. 
The contractors who }Hve been dl>ing 
t~e catering have been there for the last 
several years! and they have m'ldc 
huge profits at the expense of 
passengers. 

As regards new railway Jines, 
unfortunat ely, Andhra Pradesh has 
been lacking in this respect for tbe 
last several years, as compared to the 
neighbouring states. I am glad, 
tbough they la te, a new railway line is 
now proposed to be undertaken. I would 
request the Hon. Minster to give top 
priority to the proposals already made 
and see tbat tbe new railway Jines are 
laid rosHivcly in the next Five Year 
Plan. 
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·SHSI R. JEBVARATHINAM 
(Arakkonam): Hon. Mr. Chairman, 
Sir, I welcome tbe Railway 'Budget for 
198 S ·86 aDd wish to make a few 
points. Our Railway Minister, Shri 
Bansi Lalji is known for his efficiency 
and I am sure that the Railway 
Administration will yield better results 
uoder bis guidance. 

I am happy tha t io this Budget 
tbere is provision for linking Karur 
with Palayam by BO track. I take 
this opportunity to demand that 
Karur and Dindisul should he linked 
by BO track as bas be eo originaUy 
envisaged, 1 am sure that Hon. 
Railway Minister wi)) ensure this. 

I represent Arakkonam Parlia. 
mentary constituency in which 
thousands of Railway workers are 
Hving. There is a huge railway 
workshop built by the Britishers 8S 
ycars ago. It has 16 senctions with 
more 2000 workers. There is a 
welding unit to weld 100 metres and 
200 metres of raHway track. There is a 
trolley manufacturing unit. A saw 
mill is there to manufacture the 
requirements of Railways. There is 
also a moulding unit. Railway furniture 
can also be manufactured here. AU the 
16 sections are in a position to 
manufacture various railway require-
ments. Unfortunately, this workshop 
is in a dilapidated condition. It is 
leaking everywhere and during rafny 
season the workshop is flooded. During 
summer, the 6un spares no one in tho 
workshop. Yet the workers are dedi-
cated to their jobs and tbey are doing 
their best. It is also regrettable that 
the local Railway authorities have not 
been utilising the facilities available in 
this w ... rkshop. They have boen getting 
all these things from contractors 
outside. Naturally tbe workshop has 
become useless. First Iy, I waot the 
Railway Minister to stop the purchase 
of railway requirements throuah 
contractors. Secondly, he shou1d direct 

the authorities to fully exploit the 
productive potentia} available in 'the 
worsbop. Thirdly, he should order the 
renovation of this workshop imme-
diately, so that it becomes a tit place 
to work. He shou1d direct the Railway 
Board Chairman and Members to 
inspect this worshop and ensure effective 
utilisation of productive energy avail-
able bere. 

The other day. our Hon. Minister 
of State for Railways, Shr~ Madhavrao 
Scindia said that crores of rupees are to 
be invested for acquiring vacant land 
for railway projects. Here, within the 
factory we have SOO acres of vacant 
land. This land should be utilised for 
having a unit to produce BG and 
MO wagons. The Railways shou ld 
fully utilise the infrastructure facilities 
available within this factory. It will 
enthuse the workers further. I appeal 
to the Hon. Minister of Ra ilways 
that he should look into this personally 
and do the needful. 

Sir .. the Hon. Minister or Ra ilways 
in h is Budget speech referred to the 
elecrr ic traction between New Delbi 
and Madras. There is elec .. 
tr ic traction between Madras 
and Katpadi and also between 
Madras and Arakkonam. The electric 
trains are running on these routes. But 
unfortunately, the distance of 6.., 
kilometres between Arakkonam and 
Katpadi has been electrified. There is 
imperative necessi ty for ronning elect. 
ric trains on this route because there 
is the gigant ic project of SLPCOT and 
BHEL between Walajah and Katpadi 
in wllich. about ~ 20,000 people are 
employed. Besides these 20,000 
commuters, thousands of merchants, 
Government servants, students, casual 
labour et~. travel every day fr om 
Arakkonam to Vellore. In Vellore 
we bQve tbe biggest O.M.C./hospital 
in Asia, attracting thousands of 
patients. From VeJlore also thousands 
of people go to Arakkonam. Presently 
the, are grea 11y handicapped for want 
of quick trains. You can ruo electric 

"'Tho &pooch wa. oriJiDaUy delivered in Tamil. 
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traios aDd jf tbat is oot possible, 
,OU can run diesel trains. Prom 
ArakkonalD tbere sbould bo three trains 
in the morning aDd thr ee in the 
evenina-7 AM .. 8 AM and 9 AM and 
4 AM, S PM and G PM. Simi larly .. 
tbere should be three trains .from 
Katpldi to Arakkonan botb io the 

evening-I 30 PM, 7.30 PM and 
8.30 PM and 4 P.\f, 5 PM and 6 P.M 
This will be of great help for the 
movement of tbousands of peopl e I 
have referred to above. I request tbe 
Hoo. Minister of Railways to bestow 
his personal attention on this. 

Mr. Chairman, Sir .. I demand that 
a survey should be made for BG line 
connecting Pondic'lerry and Baogalore 
via Tiruvannamala i, Cbangam. 
Tiruppattur, Krishnagiri and Palakot 
Before tbe Second World War there 
was track between Tiruppattur and 
Krishnagiri. Lat~r on, it was not 
used at all. I demand that the 
Railway Minister should order tbe 
survey at least for this .route imme-
diately so that three States-
Pondicherry, Tamilnadu and Karnataka 
-are linked by ra il line. 

Before I conclude, I would like to 
take up the time of the House for 
making one more suggestion. Before 
I do 80 I pay my obeisance to the 
Lord of Seven Hills J i.e. Tiruppatbi. 
In modern times electrificatioo is the 
only solution for the fast depleting 
natural . resource, Le. coal. Though 
el ectritication is costly, yet there is no 
alternative to it. There is electr ic 
traction between Delhi and Madras. 
Upto Katpadi in both directions we 
have electric traction. If the track 
between Katpadi and Baogalorc is 
electrified, then there wiJJ be electric 
traction between Dclhi-Madras-
Banaalore. Similarly, the train 
from Trivaodrum to O"lbi p..lsses 
through Arakkooam. The train 
from Kanyakumari to Kashmir passes 
throdlh Arakkooam. The trains 
from Mangalore to New Delhi and 
Bombay Pass through Arakic:ooam. 
Presently, tbore is MG track from 

Katpadi to TirupathJ. II the Hoo. 
Railway Minister orders tbe cODverl'ion 
of this MG track ioto 80 tract aDd 
links up Qudur via Oakala Tirupatbj" 
aDd Renugunta there will be a saving 
of 100 and above kilometres for tbe 
above trains. Those pilgirims from 
both the directions wantiog to 10 to 
Tirupatbi can directly reach Tirupatbi. 
Thero will be saving in journey time 
also. I request tbe HOD. Railway 
Minister to bave a Jook at tbis pro-
position and do tbe needful. Arakkonam 
is tbe most important Railway junction 
in Southern Railway and tbe station 
built by Brjf isbers urgently requires 
renovation. Tbe over.bridges bave 
become dangerous. I suggest . that 
under-bridges sbould be constructed. 

The Hoo. Railway Minister 
referred to the deficit of Rs. 403 
crores. For an experienced Adminis-
trator like the Railway Minister, and 
when tbe outlay for tbe Railways 
during the Sixth Plan had been of the 
order of Rs. 6572 crores, tbis deficit 
is really negligible. By taking steps 
to plug tbe loopholes leading to 
substantial revenue leakage in differeDt 
railway operations, be will be able to 
make up this deficit. With tbese few 
words, I support the Railway Budaet 
for 1985·96 and I have evory bope 
that the Railways will greatly bonefit 
from tbe pragmaiic experience of our 
Hon. Minister of RailwaJs. 

PROF. CHANDRA BHANU DaVl 
(Balia) : Mr. Chairman. Sir. in hie 
Railway Budget, the HOD. Minister of 
Railways has highlighted the achieve-
ments on the ooe hand and on tbe other 
be bas given details of tbe reforms beinl 
introduced in the RaiJway AdminjstratioQ 
and the mcasuaes being takeu to make 
the Department more efficient. A record 
loading was done by the Railways 
during the month of January. This 
year aod efforts are on to make 
furtber achiovements in this sector. 
Computorisation introduced to cbeok 
malpractices in railway reservation i, 
commendable. 
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I welcome the 10 Point Programme 
introduced by the Railway Minister 
with a view to further strengthening the 
seCUl ity arrangements for the railway 
passengers. The ach ievements of tbe 
Railways during the Sixth Plan are 
·also landable. 

The concession giveo by the Ra il-
way M inrstry to the youth is a 180 
praiSewortby. I wouldlike t(\ draw the 
attention of the Hon'ble Railway 
Minilter to two or hree aspects. 

Firstly" the work on conversion of 
metre gause into broad gauge currently 
goina on in North Bihar needs to be 
aCCtlerated to facilitate all-round 
development of that area. 

Secondly, there is need to check 
the increasing incidents of theft and 
decoity in trains firmly and to improve 
the catering facilities. 

1 would also like to submit to the 
Hon. Minister of Railways that the 
measures t:.\ken to make the railway 
administration efficient and clean ~l re 
commendable because this Depart. 
ment was in disarray sometime back. 

In tbe end, I would like to say a 
few words about my constituency. 
Tinsukhia MaiJ should stop at 
Mok'ama. Smt. Krishna Sabi has 
already dwelt at length on this issue. I 
also request the Hon. Minister to 
provide a half of Tinsukhia Mail at 
Mokama. I am absolute Iy sure that 
the Ministry of Railways will pay 
attention to all these aspects and the 
Railway Minister will give a new 
direction to the railways. 

With these words, 1 thank you for 
giving me an opportunity to speak. 

[English] 
SHRI O. M. BANATWALLA 

(PoDnani): Mr. Chairman. Sir. I rise 
to sympathise with our HOD. Minister 
for Railways. Look at his miserable 
plight. Such are tbe constraints of 

Contd. 
resources and such is the tight attitude 
taken by the Planning Commission that 
he had to resort to a very steep hike in 
fares and freights. However, I must 
sub.mit that I have my apprehensions 
that these steep hikes in fares and 
freights would Dot bring about the 
desired result. I am afraid, these 
steep hikes in fares and freights will be 
couoter·productive. What has been 
our past experience? In the year 1982-
83 we bad a 1 S per cent rise in fares 
and freights-a very steep dose of hike 
in fares and freights. But they failed 
to h:,lVe the desired result. Ralber tbey 
proved to be counter-productive. What 
is the position today? Today" we 
already have a very big shortfall in 
freight and passenger 'raffic. Our 
actual earnings are far short of expecta-
tions and cstim:ltes. I ma~ be perimit-
ted to draw the attention of the House 
to this grim reality of the situ~tiotl 

that our current year closes on 31st of 
MaTch, 1985. Bu t wh:it is the posi-
tion ? If you consider the total errnings 
from 1st of April, 1984 upto 10th of 
February, 1985, with bardly a few days 
left for the yoar to close, our earnings 
have fallen short of the ant icipated 
figure by Rs. 150 crores. 

I submit that when such is the 
situation, when we are having a short-
fall to the extent of Rs. 105 crores in 
our earnings, tbe need of the hour was 
to attract more traffic, to a ttr~lct more 
passenger and goods t raffie. But, on 
the contrary., we have this steep bike 
in the passenger fares and freight rates. 

Take the question of passenger 
traffic. During the year 1982-83 our 
target was to have an earning of R8. 
1, 194 .19 crores, but the actual earnings 
were about Rs. 10 crOft'S Jess. The trend 
continued in 1983·84, when the target 
was Rs. 1,400 crOTes and the shortage 
was to the extent of Rs 39 crores. In 
the year 1984-85 the target was to 
have an earning of Rs. J,2 9 S crores but 
titl 10th February 1985, we have been 
able to earn only Rs. 1,239 ,crores, a 
shortfall already already of Rs. 56 27 
crores. This is the position with res-
pect to passenger reveDue earnings. 10 
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traffic also, during the current year, 
upto 10th February there is a shorLfull 
orRs.50.19 crores. So, the need 
today is that more long distance 
passenger traffic has to be attracted. 
Therefore, the hike in the pa~senger 
fares is rather couater-productive i[} 
nature. Today the need of tbe hour is 
that freight truffic targets hav" to b·, 
achieved, with the co-operation of 
other Ministr ies. 

I am constrained to point out the 
declining trend in the performance of 
our railways. This has b..:en brought 
out by the report of the Comptroll.er 
and Auditor·General himself. During 
the past 8 or 9 years tbere is aJmoH 
zero rate of growth. Among the 
public sector undertakings, perhaps the 
railways is the only major sector of the 
economy, whieh has shown this zero 
rate of growth. Look at the position, 
not in terms of CflHes of rupees but in 
concrete and rea) terms. The Auditor-
General himself has pointed out in his 
report that the quantity c,lf revenue 
earning freight has crawled from 212 
million tonne~ in 1976·77 to 221.} 
million tonnes in 1983-84. SimiliJr 
is the position with respect to passen-
ger traffic. What has been our achieve-
ment ? We find tbat the passenger 
traffic has remained a1most static, 
moving from 3 . .505 million in 1977·78 
(0 only 3,650 million in 1983-84. 
What is the growth rate ? It is almost 
zero. 

Since 1980, the rolling stock in the 
shape of locomotives, coaches and 
wagons has gone dQwn. 

16.00 brs. 

Mr. Chairman" Sir, may we des-
cribe, therefore, the Raj lways as the 
sick child of the public sector? Look 
at the growth rate of revenue earning 
freight traffic. In 1981-82, it was 
12.9 per cent. In 1982.83, it went 
dO\\D to 3.4 per eent and 1983-84, 
it went further down to 0.3 per cent. 
This is the declining ttend~ of which 
we must take a serious Dote. 

Our new Minister" therefore" bas 
got a herculean task before him. We 
wish him well in the interest of the 
nition, because it bas already 
been pointed out -and everyone 
knows-that our Rai Iways are the 
life.line of our economy. 

It must be regrdted that the 
Plunning Commission accords a very 
low priority to the Railways in the 
matter of allocatiorl of funds. Many 
speakers have already pointed this out. 
You can see the altitude of the 
Planning Commission towards tbe 
Railways. The share of the outlay on 
Railways in the total public sector was 
21.6 per cent ill the Firsl Plan. Iii 
the Second PJan Ihis share increased 
t'J 2} 3 per cent. But thereaftcr wo 
have a continuou,; decline $0 much so 
that today at the eud of the Sixth 
Plan W~ have hardly 5.3 per cent. 
Indeed, Prof. Madhu D.lOdavate was 
very Modhu, when h~ raised this point 
in a pa~sjon of Dand, and said that we 
must go to the PlalJfling Commi~sio(l, 

strengthen the hands of our Railway 
l\1inistcr and pruvail upon the Plannir g 
Commission to SCd that justice is done 
to dle Railways in the interest of th(.} 
nation. 

PROP. MADHU DANDAVATE: 
1 hope Shri Bansi Lal is going to lead 
a Dharml along wittj all of us. 

SHRI G.M. BANATWALLA : I 
hope, YOU wil! respond very positively 
to the suggestion, Mr • Minister. 

The funds allotted for the first year 
of the Sevcnth Plan are hardly 
Rs. 1,650 crores. This is the sarno 
amount that was given to us during the 
currcnt year cnding 31 st of March. 
And if it is the same amount, it 
means that there is a decline in real 
term considering the inflation 
factor. 

I will now hurriedly refer to the 
arrears in tr ack I encwals. The 
question of track renewals mOlt 
eoaale his serious attentioo. Tbo 



241 Ral/way Budg,t, 1985 .. 86 

[Shri G. M. Banatwalla] 

arreas were 13,000 kilomet"rcs at the 
beginning of the Sixth Plan. And by 
the end of the Sixth Plan, the arrears 
have grown up to nearly 20~OOO 
kilometres. This shows that arrears in 
track renewals are assuming alarming 
proportions. 

I will now 'refer to the sleep hike 
in fares and freights witb the hope that 
the Railway Minister will have a second 
look on the plea tbat they will not 
have· tbe dc~ired result; on the 
contrary they will be counter-
productive. I must specifically refer to 
the hike in the season tickets of the 
suburban services in Bombay. The 
matter has already been argued out. It 
is the middle class man who generally 
travels in tne suburban trains. 
It is the industria] worker among the 
poor people, and he has to take re-
course to the suberban services because 
of the housing shortage in Bombay. He 
Jives far away fiom .his place of work. 
Supply him with a decent accommoda-
tion nearest to his place of work. We 
neither do that, nor do we ask the 
industrialists to do that and at the 
same time we punish him for staying 
so far away ~<nd even taking the trouble 
of coming over to his place of 
work. 

There bas been an agitation for 
Andheri-Virar shuttle at Bhayand ar 
stat ion. I am sure that this demand 
will be conceded to. 

The present time-table of the 
suburban railway services in Bombay is 
based OD the age-old idea of traffic 
pattern. The traffic pattern now has 
radicaIJy changed. I, therefore, submit 
that a new survey sbould be taken of 
the suburban traffic patterns in Bombay 
to mak~: th c present time-table scienti· 
fie and traffic-flriented. 

Before I conclude, I must protest 
against the injustice that is being done 
to tbe State of Kerala. Even in the 
matter of electrification of tbe tracks 
where the Government of Kerala 
has oft'ered subsidy to undertake this 
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work. we do not find any proposal 
wbatsoever in the Budget and the 
variuos programmes that are ·put 
forward. 

Sir, we have been ask iag again and 
agaiu for the Kuttipuram-Guruvayoor 
link. It was conc.:ded and survey 
was completed .. and now everything is 
once again forgotten. I must emphasise 
upon the Government the need to take' 
up this particular Kuttipuram-
Guruvayoor link. The Shoranu r-
Mangaiore section need attention. 
There is a great expansion of traffic 
and that needs additional train facil j. 
tics. But what is the attitude of the 
Government'll have here before mt! 
Works I Macninery and RoJ lillg Stock 
Programme of Railways for 198'·86. 
We find that under "Shoranur~Mongalore 
see/Ion-Extension 01 loops at Kadalundil 

Ka Ilay I and Manjeshwar-Southern 
Railway" it is admitted, and I quote: 

"The present ut ilisation of the 
J ine capacity is almost cent per 
cent and it is ant icipated that 
growth of traffic will warrant a 
minimum of 16 paths by 1985-86 
and 22 paths by 1989·90." 

Such is the urgency aod the imminence 
of this particular quest ion that by 
1985-86 thero will be need for a 
minimum of 16 paths. But despite 
this urgency which we, in the past, 
have been again and again bringing to 
the knowledge of the Railway Minister 
and have been raising in tbe House and ._ 
writing to the Railway Minister for all 
tbat. What do we find? We find that the 
work is estimated to cost Ra. 50.75 
lakhs and an outlay of only Rs. one 
lath has been proposed in 1985.86. I 
must protest against such aD attitude, a 
caUous attitude that has been takeo 
up towards such important problems. 
This attitude cODtinues again in the 
matter of Shoranur-Calicut section for / .. 
Bridge No. 970, Item 10 I at pale .,. ' 
We are told that the estimated cost is 
Rs. 9.75 lakhs and allocation is 
Rs. one lath. It meaDS you do not 
want to get the work done and it is 
ooly an eye.wasb. A similar attitudo 



249 Railway Budgel. 
1985·86 

PHALGUNA 28, 1906 (SAKA). Gelltl,a1 Dtscu8l1oll-
Conld. 

250 

of an eyeewasb as far as Kerala is 
concerned continues in another matter. 
the Sboranur-Manaalore section-
replacement of the existing over-aged 
girders and so on where the es timated 
cost is Rs. 13.77 lakbs and all ocation 
is Rs. one lakhs only. 

Sir, Kerala is the most deficient 
State as far as the RailwaY are 
concerned. Compare the position 
with the All Indla average and tbe thing 
win be extremely clear. One or two 
small things are taken up here and 
there. Hardly two item8 arc taken up 
and that also with a callous attitude, 
with an attitude of eye-wash towards 
tbe requirements of tbe State of Kerala. 
Therefore, I must emphasise and urge 
upon the Hon. Railway Minister to pay 
fuJ) and proper attention to the needs 
of Kerala which is highly deficient in 
the matter of train facilities. 

Had I got more timo, I would 
have dealt a little more on this topic. 
Though [sympathise wi th the Railway 
Minister, 3S I said ear lier, in his 
miserable plight. I am, however, 
not sathfic:d with the proposals 
because, as they are shaped t they will 
not be leading to the desired effect. 

[Translation] 
·SHRI A.J. V .B. MAHESHW AR 

RAO (Amalapurarn): Mr. Chairman, 
Sir, the Hon. Railway Minister has 
presented a very harsh budget for th is 
year. The increase in passenger farcs 
has taken the Railway bt!yond the 
reach of common man. It may qu ite 
well prove to be the last straw on the 
camel's back. Tbe 12.5 % bike in 
passenger farca and another 10% hike 
in goods freight have crushed the 
common man. What is more, even 
the poor farmers who toil day and 
nilbt round tbe year and produce 
grains faciog all odds to feed the 
nation are also not spared. Now the 
farmers cannot think: of transporting 
their loods by Railways. Now they 
cannot go in search of a better market 

for their produce due to the increased 
tariff. It will also result in pushing up 
prices of the essential commodities. 

Ag far as the Railway lines in 
Andhra Pradseh are concerned. I am 
sorry to point that tdere is hardly any 
improvement since the dawn of iode-
pcnden:e. Barring one or two trains 
and stat ions here and there" the 
position today is tbe same as it was 37 
years ago. My district, East Oodawari 
stands as a classic example to prove 
how the Central Government has 
neglected our State. The railway 
track running tbrough the district was 
laid pretty long ago. Since then 
there was no development. No new 
Jines. From time to time tbe local 
people" the legislators and other 
representatives of the people have been 
representing to the Government to do 
al least some justice to the aspirations 
of the people. But there is no improve-
ment in tbe position. Unfortunately 
tbe Government at the Centre paid 
scant respect to the wishes of the 
people. 

I (ake this opportunity to plead 
once again to tL!ke up KotepaJli-
Kakinand:t line. It is just 20 miles 
long. About J 5 lakhs' of people are 
residing in that area. There will 
hardly be any expenditure involved if 
this line is revived as the necessary 
infrastructure is already there. This 
line was in operation before Second 
World War. But during the war 
period it was discont inued. To this 
day it was Dot brought back to life. I 
request that this line immediatoly be 
made operat ive. 

Sir, a t present there is branch 
railway line between Kakinada and 
Samarlakota. I request the Hon. 
Minister to connect this line with the 
main line running between Kakinada 
and Vizag. If t his branch IiDe is 
coonected with the main line, a link 
will be established with Kakinada and 
VisakbapntDHm, botb of which arc port 

.Tho speech was oriSiDally delivered ta Telugu .. 
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cities and are connected with import 
and export trade. 

The condition of the paSletllcr 
trains is rean, borrible. The facilities 
available on the trains are nil. The 
compartments are dirty. They have 
no ligbts and dirty smell pervades 
everywhere. One shudders to enter 

. toilets. Thefts and dacoities take 
place quite frequently. Above all 
there is no safety at all. People are 
afraid to tnt vel by trains part icuJarJy 
in passen8l'r trains. I request the 
Hon. Minister for Railways to 
strengthen the Railway Police so that 
people can at least expect to travel 
safely if anyt hing else. 

Many of the trains now-a-days do 
Dot reach their destination in time. In 
many cases tbe late running is by more 
than 12 hours. The main reason for 
the Jate running of the trains is due 
mainly to tbe fact that they are being 
hauled by steam engines. These stecim 
engines must be replaced by diesel 
engines so that the tra ins can run fast 
and reach the destination in time. 

Sir, Konasecma, the coastal region 
of our State \\as neglected by the 
railways for a pretty long time. The 
people there do not know what a train 
is. Hence I request once again for 
taking up of Samarlakota-Kakinadu 
line immediately. 

Sir J I conclude by thanking you 
(or giving me an opportunity to make 
my maiden speech. 

{English] 
SHRI SRIBALLAV PANIGRAHI 

<I)eogarh) : Mr. Chairman, Sir, I rise 
to support the Railway Budget 
presented by the Hon. Rail~~y 
Minister. It is a realiStic Budget, It 11 
a forward-looking Budget. 

The Hon. Minister of Railways has 
no doubt levied a bieber dose of tax OD 
the railway ulers. Bot be hr., ex· 
plained n t length in tbe Bud~et 
Speech tbe c ircumatances compelh"l 

bim to 10 in for tbis uopleasant tast. 
It is no pleasure for any M iaitter to 
incroase fare or freisht aDd also levy 
taxes. But when be docs so, we 'have 
to appreciate the unfavourable circam· 
stances pushing him or pressurisinl bim 
to do so. 

I will observe one thing that tbe 
increase in fare and freight respectively 
of the order of 121- per cent and 
10 per cent at a stroke seems to bo 
very bigh at a stroko. At ooe stroke, 
sucb aD increase seems to be very 
high and it will naturally hit the 
raliway users very much. Therefore, 
I would appeal to the Hon. Railway 
Minister. whatever the complusionl 
under which be has gone for tbis 
much increase, to rt'consider whether 
it could be lowered down. It should 
be lowered down as much as poss ibJe. 

I know J Mr. Bansi La1, our 
Minister of Railways is' a mao of action. 
He is a Minister known for his drive 
and imagination. ]0 many respects, iD . 
many areas. the Iadian Railways which 
we are proud of as a system seems to 
have derailed and I am quite sure" our 
cap:lble Minister of Railways, Mr. 
Bansi La1, with the able assistance of a 
young and dynam ic Minister of State 
can put the railway system back on the 
ra iI. 

The Indian Railways is somethiDg 
as a system of which we are proud of. 
This is the Hre·line of India. In this 
country of diversities" the Indian 
Railways is a unifying force, a 
uniting force. It has a great role to 
play in the field of national integration. 
The Indian Railways under single 
management is the largest railways in 
Asia, the second largest in the whole 
world and tbe biggest public under-
taking with l.ti million employees in 
its fold in our oountry. It i. 
DO joke to rUD Iucb a big institution 
properly or fauJtlossly. 

I would like to draw the attenHOD 
of tho Hoo. Mini.ter of Railways fo tbe 
I eport of the Railway Convent-loa 
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Co,mmittee which hus said that during 
tbe last J 2 years the working expenses 
of the R.ailways have increased four 
times. Still; they have observed: 

'~Tbe Committee wish to make 
it clear in this conoection that in 
view of heavy investments made 
OD several technological innova .. 
tions and modernisation of tracti()D 
introduced in the Railways, it 
should be' possible to improve the 
financial performance by augment .. 
ing earnings, not by indiscriminate 
increase in fare:> and froight rates 
but by intensive use of capacity, 
carrying more traffic and aI10wing 
DO leakage of revenue." 

16.20 hrs. 

[SHRI SOMNATH RATH in the 
Chair]. 

This leakage of revenue is very 
important. The Minister of Railways 
is a competent man, n man of action, 
with drive and imagination. I would 
urge upon him to look to the healthy 
administration of the railways to put 
the derailed railway back vn the rails 
properly. If properly planned and 
monitored, I am sure the movement of 
freight will go up carning more revenue 
so that passenger amenities can be 
better looked after. 

The objective of the ral]ways is to 
build the infrastructure for tbe healthy 
economic deve19pment of tbe country 
as a whole besides meeting tbe 
growing needs of tbe p:lsseoger traffic. 
With this end in view our Railway 
Ministry should proceed further. But 
I am 'constrained to observe thdt the 
developmental activities of the 
railways, as at present, arc rather not 
proportionate. Regional im balances 
havo tended to grow. The Mi.nistry 
should, try to eradicate regional 
imbalances ar;d try to develop the 
eatire country. No zone should be 
iloored. 

In 1978, in an ar~ of 
1,000 Sq Km the Qat ional average in 

respect of the length of railway was 
1 B.46 KM and in case of Orissa" it 
was as low as 13 KM. This was tbe 
pusition in 1984 also. 

In 1984, the national average has 
gone up from J 8.46 KM'to 18.69 KM 
hut in case of Orissa, there was no 
developments. It remains still at 
-13 km. 

Orissa is (} State, fuJ} of natural re .. 
5;OUrces. and full of mineral resources. 
In r(.'~p('ct of sp.me mineral deposits, 
it is !'l(.'cond to none in the country. 
The huge coal deposit of IIi vdley 
is om: of the highest in the whole of 
the woJld. In the midst of such 
pIen: iful n:lturnJ resources, Orissa 
rcmJins backward ~jDd poor and it is 
mainly due to lack of infrastructural 
dtvl:;opment. Railw.1Y lines huve not 
come up as they should been in Orissa so 
f.\f. After long neglect and indifference, 
la'll year, thanks to our late Prime 
Minhitcr Shrimati Indira Gandhi" 
Samba.!pur-Talcber railwuy line was 
s:tnctioncd in addition to two other 
lint's sanctioned in the last decad~. 

Shri Rajiv Gandhi, the then Secretary 
ot Congress and the present Prime 
M:nider of India L,dd the found~tlol) 
for S.lmbalpur-Talch:-T railway line and 
h~ has also ope[lcd a new Sambalpur 
Divisiod on 14th Sept., last. 

But when we look at the Budget, 
simply we become disappointed. Shri 
B D. Pando, the Cabinet Secretary 
who headed the Committee formed by 
the Planning Commi:-siou gave tbe 
foremost priority to SambaJpur-
T~lkber railway tiDe lIlrnongst an the 
on-going projects. He mentioned that 
economically, this is tbe must viublc 
project today wi lh J 3 % economic 
f('turn. No other on-going projects 
can come on par with this. 

But if yoU h)ok at the Budaet 
a!location, it was 1.5 crores during 
1985-86. In 1984-85, it was Rs. 1 
crore and the estimate is of t he order 
of Rs. 70 crores. How long would it 
take for sucb n viable projt:ct which is 
of na tional importance and whicb will 
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be connecting Not thcrn India and 
Central India with E,lstcrn Coast to be 
completed? It will be connecting Delhi, 
northern India and Central India with 
eastern coast. With the comple-
tion of this rail linc the distance will 
be reduced by 4'70 km. There are 
collieries and aluminium project. 
Unless morc money is given and this 
rail line is completc.'d with 6-7 years 
the progress on tht:sc projects will. @ct 
baIted and it win have serious 
repercussions. 

Sir, it is a matter of disgrace and 
with a heavy henrt I bring it to the 
notice of the House that there is 
no reference to Sambalpur Division 
which was opened by our Prime 
Minister Shri Rajiv Gandhi, anywhere 
in the budget papers. r request the 
Hon. Minister to dQ justice to tbis. 
We fell there should be new thrust in 
the railway economy. Railways should 
be put in the core sector ~o that more 
funds could be iiJlottcd to tbe Raill. ays 
by the Planning Commis~ion. But 
depsided development should not be 
there. There shou1d be bahnced 
development with more emphasis on 
the rural side. I suggost setting up (If 
ceJls in the Railway Minhtry and 
different zones so that development 
WOt k is taken in the rural areas. I;:,dia 
is a counlry of villages. More than 
80 per cent people Jive in vi Ilages in 
India. As far as Orilllsa is concerned 
more than 90 per cent people live in 
viJIages of which more than 40 per cent 
are Harijans and tribals. Becau~e of lack 
of facilitjc~ Orissa has remained poor 
and backward. It is a c..hallenge not 
only to th~ St ate leadership but also 
to the Central leadership how to· reduce 
regional imbalances and have proper 
development of the entire country. 

MR. 
conclude. 

CHAIRMAN Please 

SHRI SRIBALLA V PANIO RAHI : 
Sit, althoUgh I have got still many 
points incJud ina 8 demand' to make the 
Kalina. Express, a do ily train with. a 
Pantry car and Allahabad baIlie 

, CD'IItd. 

attached to it, yet as you want me to 
conclude I will conclude by requestinl 
tbe Railway Minister, who did a lot 
of work for Haryana when 'he was the 
Chief Minister there, to tighten up the 
Railway administration and pluS the 
loopholes. We will plead for enbance-
ment of allocations to the Railways by 
tbe PJanning Commission but at the 
same time there should be balanced 
development of the country as a whole. 
It should be rural-oriented and not 
urban-oriented. With Bansi LaJji as 
Railw..1Y Minist er and Sbri Rajiv Gaddhi 
as the Prime Minisfer Wf: expect better 
justice and ~peedier development of 
railways in the rural areas particularly 
in Orissa. With tbese wordS I 
conclude supporting the Railway 
budget. 

[Translation] 
SHRI JAGGANATH CHOW. 

DHARY (BaHia) Mr. Chair-
man, Sir, I am obliged to you 
that you have given me all opportun ity 
to express my views and give sugges-
tions on an importunt subject like 
Railways. Please accept my congratu-
tions. I ri:)6 to support the Railway 
Budget for 1985-86 presented by the 
Minister of Railw.!ys and as it is a 
balanced one, I congratulate bim. I 
would like to express my views OD it. 

I come from Ballia which is at the 
extreme end of eastern border of UUar 
Pradesh. BaHia has a place in the 
freedom struggle. During the freedom 
strugllie in 1942, the Congress party 
leader" Sbri Chittu Pandey took over 
the administration of Ballia in the very 
first week and retained it for one week. 
Though Ballia is a small district yet it 
is known far and wIde throughout tbe 
country. It is unfortunate that even 
after 36 years of independence no 
broad gauge.lit,c has beeD provided in 
Ballia. 

BaHta is a backward district of 
East Uttar Pradesh. On being asked 
about tbe re'asoDs of its backwardness, 
it is stated that the maio reason i& tbat 
there is no broad-saage line and. 



25' /wlway Budlet, PHALGUNA 28. 1906 (SI4KA) 
198'·86 

(hne,tJI DiscfUSloo-- 2$8 
Contd. 

tberefore, in BaUia, Azamgarb ani 
Gazipur private .)r Goveroment factories 
have not been established till date. 
That is why the labourers of BaHia, 
Azamgarb and Gazipur have to go to 
Bombay, Oalcutta, Punjab and other 
big citios io search 'of jobs and thus the 
situation in these. districts has 
worsened. I would request the Hon. 
Minister to serioully think about 
Azamgarh, Oazipur and B~\llia districts 
of East U.P. 

There is a long standing demand 
that a broad-gauge line sbou:d be laid 
from ShahgaDj to Ballia via Mhow. A 
broad gauge line may be provided 
from Lucknow, capita.} of the State, tl.) 
Ballia and Cbapra and from Banaras to 
Gazipur .. Azamgarh and Ballia. Butl 
unfortunatelY, even after 36 years 
the Minister of Railways has neither 
seriously CODsidered it nor completed 
ihis job. 

Sir, I would like to tell you that 
from the BalJia district, from there I 
have been elected, a senior I cader of 
J anata Party, Shri Chandra Shekhar 
was twice elected to Rajya Sabh~l and 
twice to Lok Sabha also and I bcU~ve 

that the too must have tried bis best in 
this regard. This work was not done 
a.nd that is why an ordinary mall like 
me defeated a big 1 cader like Cbandra 
Shekbar in the elections. In spite of aJl 
his efforts broad.gauge line couid not 
be laid from Banaraa to Ballia and 
Sbahgaoj to Azamgarb, Mhow and 
Ballia. The Oovernment has not paid 
any attention to the development of 
eastern Uttar Pradesh. I would appeal 
to the Minister of Railways. who is 
an able administrator and who bas 
been the Chief Minister of Haryana and 
is capable, aflicient Lind elperienced, 
that he should soriously consider this 
issue. 10 spite of the efforts of Sbri 
Chandra Shekhar when broad-gauge 
line could not be laid, and as a result 
the factories could Dot bo establisbed 
there. the people of BaJJia, wbo are 
politically co~scious.. rejected Shri 
Chandra Shckbar and reposed trust 
and confidence ill me by aivins their 
valuable vote to mo. Thoy felt that 

Jaaaanath Cbowdhary may be helpful 
in establishing big fact e>ries and the 
poor people will then not be forced to 
leave for Calcutta, Bombay and 
Punjab. Therefore, I would request 
the Hon. Minister to seriously 
consider my appeal and complete this 
work lest we should also meet the 
same fate which met Shri Chandra 
Shekhar. Thorefore, tbe Hon. Minister 
should ensure tbe compll.}tion of tbis 
work so that we do not meet the same 
fata. 

I would requost the Hon. Minister 
that the brond-gauge lioe between 
Benaras and Bhatni is' being laid at a 
slow pace and should therefore, be 
accelerated The distance between 
Indara railway junction to Ballia is 40-
45 kilometres. Provision should be 
made in tbis vary budget for a broad-
gauge line between tbose points. If 
the Hon. Minister would, for God"s 
sake, include it in this budget it would 
be so kind of him. BaHia would thus 
get a broad-gauge 1i ne and tbe poor 
people would be benefited thereby. 
If you pay attention to this it would 
be kind of you and if, for the time 
being, B .. llli.l .i~ linked with Indar..1 by a 
broad gauge·line the poor pi}opie will 
benefit and they would not bav~ to go 
out in search of jobs, because when 
you provide oilw,\y line" factories o.,th 
priv .. tt.} and Oovernment will c.,lUO up 
and tbis would be ill the int(jrest of 
labourers. 

You have proposod increase in fares 
in tbe budget and voice has been 
raised for and against it from both thl} 
sides. I believe that your sympathies 
are with farmers and labourers and if 
I ask you Dot to im:Nase tile fares by 
twelve and a half P')(ClJot, yoU will 
reply back that if that WaS Dot done 
bow could broad g~uge Ijn~ be providc;d 
to you. Therefore, I am not against 
tbhl increa.se in bre, r"tbcr I supp()rt 
it. I woutd like to m:tke a submission 
tbat it will not matter mach if the 
first class fares are further increa'led 
but the increase in tho second olass 
faros will be a burden on labourers and 
lowor income Iroup people. If you 
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could reduced tb is burden it wou Jd be 
kin~ of you. 1 will also like to give 
lomo more suggestions about improve-
ment in tbe Railways. I feel it is very 
essential. The drivers and conductors 
of the Uttar Pradesh are respon~ibi1e 
for the continued loss to the Roadways. 
Similar is the conditions of the Rail. 
ways. There is Jack of sanitation, 
people do not feel secure, catering 
arrangements are poor and if a gentle-
man goes to the station for reservat ion 
he is not able to get it but if anybody 
loes from the backdoor and 81 ips in 
10 .. 20 Rupees, his work is done. A 
person like you cannot rema in unaware 
of such things. You must be ,jw:)re 
of tbese things but I would also like to 
apprise you of these facts. It would be 
appropriate if you keep a close watch 
on this and wherever you llnd a~,y 
shortcoming you mU~lt try to nml.)ve 
it. You have earued a name as a 
Chief Minister and Union Minister. 
SimiJarly J in the Ministry of Railways 
also you must bring about improvement 
80 that you art) remembered as a good 
Rail way Minister. 

SHRI RAM BHAGAT PASWAN 
(Rosera): Mr. Chairman, Sir. I am 
obliged to you that you have given me 
an opportunity to speak; 0(1 this impor-
tant matter. I would like to th.ll1k 
the Minister of Railways for presenting 
a sociali~~tic and welfare-oriented 
budget and for attempting to make 
the Railways more useful for the 
society. Mr. Chairman, Sir, the devclop-
meat of RailwaY!l is basic to alround 
development. Railways play an impor-
tant ro]e, be it industrial development, 
commercial or any other development. 
It is also an important mode of 
transport. Therefore" I would request 
tbe Government to provide morc funds 
for the Railways so tbat the program .. 
mes for backward arcas in the plan 
arc completed. It has been the policy 
or Goveanment to reduce the regional 
imbalance and develop the areas that 
are backward; but tbe development 
of the RaHways has been lopsided, in 
lOme areas t herc tlre h iah Iy dove loped 
wbile some areas arc completeiy 

eMld. 

neglected~ At places, it takes Just 14 
hOUTS to cover a dis'ance of 1100 
kilometres white in other areas a 
distance of 100 kilometres is covered 
in 20·25 hours. lu !Some areas there 
is a , super fast train after evory 3-4 
hours wheroas in some areas on]y two 
trai05 run in 23 bours. This is the 
dispJrity in the Railways. The officers 
of the Rallw;\ys Bt,)ard and engineers 
and general man,lgcrs of the Railways 
have Dot made efforts to remove this 
rcgion:d inb:1tnnc:e. This is the reason 
why ::t vast area remains untouched from 
the point of view of the dcveJopm(;!nt 
of Ro.jhv~ys, WIth the assuming of the 
olIlce by the Railwny Minister, the 
extH.'Ct.. tiom; of the people: have risen. 
Toe rC:Ison is that the present Railway 
Minj!)t~r has heen a very successful 
Minister. He hclp:.:d grea!}y in the 
development of H~lryana. After 
independence the d reas where the 
dt>ve)opment of the Railways had not 
taken place and where this work has 
now been taken up under the plan. 
the work should be started without 
delay, North Bihar is the Illosl back-
ward region of India. There 80 percent 
of ,h' people are I iving below poverty 
!iol:. The Railways have not under .. 
taken any progra.mme to remove the 
backwardne~s. Late Lalit Narayana 
Mishra an(i Kedar Pandey and also 
Paodit Kamlapati Tripatby had shown 
I;yampathy jn this matter; Survey was 
a1l0 under taken and much money was 
spent. The railway track: should be 
laid in the areas where there is no 
traiD for journey to the east. On the 
western side,. there is no train upto 
150 kms for journey to the north and 
upto 200 kms for going to the south. 
It was proposed to undertako survey 
of Sakri-If.asarpur railway line. The 
engineers had started work but unfor-
tunately the J.lData Party Government 
discontinued it. Similarly, Darbbanga- , , 
Samastipur broad-gauge Iioe was' 
inaugurated by Kedar Pandeyji On 19th 
April, 1981. A sum of Rs. 18"19 
lakhs l\ds been spent on it. The Jnnata 
Party Government discontinued it also 
In this way the appeal or the PCOPl~ 
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of North B,har was ignored. Tbe 
lengtb of this broad gauge line is 30 
km. With j ts completion the problem of 
transhipment will be solved; otherwise 
fifty thousnnd rupees :,re being paid 
daily as demurrage in Garhari and 
Samastipur. In reply to a question in 
the Rajya Sabba, it was stated that the 
Government is incurring los~ of Rs. 

. 33 lakhs per month due to its non· 
completion. With the completion of 
this line a revenue of Rs. 33 lakhs 
would accrue to Railways. 2nd January 
was the birthday of Late Lalit Napy.1D 
Mishru. Bt:fore his demise, he had 
announced that the work would be 
undertakl:ll from the 2nd of the next 
month. Lalit N.H tlyanji died in Sam<tsti-
pur. .With tbe conruction of a road-
brhJge on the Ganga. ,ell I the trains 
running in North Bihar havo lost their 
utility for which your officers art.: 
resPoD':)iblc. The private bus covers this 
distance in three hours and tbe train 
takes 16 to 18 hours." Who will waste 
so much time. There used to be an 
Express t rain but that bas been 
discontinued .. Patn;.t is the C'!pital of 
Bihar and many trains running on that 
sect ion like Da n:lpur-Sal11t:~ti pur 
Express, Jayanti Janata Exprcs') bave 
been discontinued or withdrawn. In 
this connection all the Members of 
ParHament from Bibdr bad written to 
you and you bad sent the General 
Manager there for making an investi-
gation. But he came back hert.~ without 
meeting anybody then!l and submitted 
his report that it is not necessary to 
run these trains there. You circulated 
the same reply to lilll the Members of 
Parliament. This has caused resent· 
ment among the people of whole of 
Bihar. You pit:ase make arrangement 
to run all the trains which have been 
cancelled or withdrawn. After all, 
how cCluld those trains prove useful when 
they' covered or even small distances 
in 16 .. 18 hours. You charge express 
train fares while they are slower than 
even tbe passenger trains. They stop at 
every station, th~ir drivers get down 
aod seJl coal at every halt and thon 
move out of tbe station. How can 
t bose traias prove usoful. ADY perSOD 

on bicycle can reach Darbbanga from 
Samastipur earlier \bao OD a train. 
Unless you make improvement how can 
tho trains show better performance. 
You make them superfast trains so 
tbat tbey covcr the distance in 4 or j 
hours. The bus takes 4-5 hours to 
cover the distance from Hajipur to 
Darbhanga, but the train takes 16 to 
18 bours. There is .00 observance of 
punctuality in whole of that division. 
To bring about efficiency in the Rail-
ways, it is necessary that officials 
sitting there discharge their dutios 
properly. When the train covers the 
distance in 18 hours in place of 4·S 
hours then why should anYQody use 
that tlain. Through YJU I wi)) urgd 
upon the Hon. Mini\;t~r to discourage 
t he officers from giving such misleading 
rcplic". They should present the 
corrc~( picture before you and give 
correct reply so that the difficulties of 
the people are removed. 

l'dr. Chairman. now I will deal 
with the accidents and their causes. 
There are three main causes-natural, 
hum.tn and administrative. In N4lrtb 
BIhar the tracks and rakes are very 
old. The engines are obsolete and arc 
runDing on coal. 011 account of tbeso 
causes the number of accidents there 
is quite l..lrge. Besides, incidents of 
theft and dacoity are a common 
occurrence there. Tbe officials of 
R. P. S. F. are responsible for it. If 
you find out tbe reasons you will come 
to know that tbe persons entrusted 
witb the rcspoDsibilty of protection 
and safety in tbe Railways arc them-
selves indulging in these activities. 
These people travel in first class 
compartment and sleep there. How 
can you expect them to ensure protec. 
tion. You should seek tbe cooperation 
of the State, Government. Besides, 
strict orders shouJd be issu.:d to persODS 
responsible for maintenance of security. 
so that the safety of the passCDgers is 
ensured. 

Now I wiIJ come to resc.rvation 
for scheduled castes and scheduled 
tribes. (/Itlerruptllnr) Out GovernmoDt 
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has ,formulated a rcserva tiOD policy 
but in spite of this policy .. candidates 
arc rejected on the plea that they are 
not suitabJe. If they are found suitable 
then tbe plea is given that tbey are, 
not capable. In this way Graduate 
and Post gradu.ate Harijan candiates 
do not get any job in the Railways but 
candidates coming from back door are 
siven appointment. 1 want you to 
appoint a Reservation Committee. This 
Committee should overSee work in 
connection with reservation to find out 
whether tbe rules formed by the 
Goveroment regarding reservation arc 
being followed in the Railways or 
Dot. Witb these words, 1 welcome tbe 
Railway budget. I will resume my 
seat with a request to you that the 
Government sbould withdraw the 
increase in freight Oll salt. I thank for 
giving me time (0 speak. 

(En,Ii~h] 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : Sir, I congratulate the Hun. 
Railway Minister for presenting a 
dynalnic. bold and realistic budget with 
aCcene on modernisatioll of the railways 
and ov~rall improvement in its working. 
The Railway Minister has carcfully 
looked into tbe railway finance, 
mobilization of resources., investment 
pattern, development prospects, bring-
ing up assets and increasing efficiency 
by massive efforts, proper maintenance 
and modernisation of such a large 
public sector undertaking. It has put 
8 great responsibility on the Railway 
Minister to plan up tbe budget. Though 
the steep rise in the passengers fares 
aDd freight would create resentment 
amona commuters and the general 
public, apart from its ;ustification on 
~ccount of inflation, Railway Minister 
has obviously been prompted for going 
in for upward revision of rai\w~y farcs 
as in every fairness every sec\or of 
tr~lmc must pay for itself and railways 
are losing beav ily on passenger traffic. 
The Railway Minister is very conside-
rate to have spared the passenger fares 
for 2ad Class Mail and &~res and 
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Second Cla3s ordinary for a distance 
up to SO km from the present hike. 
This will" of course, provide relief to 
the common mao, but everybody bas 
got an apprebension that this may 
lead to the price rise. 

It is gratifying to note tba t despite 
various handicaps, the railways have 
achieved a record loading figure of 
20.26 miU:on tonnes in January this 
year. Another notable achievement 
is the iotroduction of passeoger·carrying 
trains. I would, however, take this 
opportunity to invite thJ attention of 
the Han. Railway Minist.,r to a long 
standing demand of Orissa for intro .. 
duction of a direct train from Sambalpur 
t.o Bhubancswar in order to provide 
direct railway communication between 
cO:lstal Ori ·~sa and western Orissa. 

It is re-assuring to note that the 
frequent occurrence of railway accidents 
is engaging the serious attention of 
tbe Hon. Railway Minister. The ten 
ptlint acti..>D pJan on s:lfety laune hed 
by the R:liiway Minister to streng' heD 
the sofety mcusurrs is a welcome step. 
Thu ruiiwaY5 also thought of replace-
ml"nt of over-aged assets like track, 
rolling stock etc. It is an area which 
did not have adequate funds in the past. 
Allocation of larger outlay for renewal 
and replacement of over-agod assets 
like trucks, roll inS stocks is evidently 
a welcome feature. The Railway 
Minister has tried to strengthen the 
railways . by adopting some "ffectivc 
meaSQres. I must say that my State 
bad been neglected in the past and bas 
also been neglected in this budget. An 
Hon. Member of my State has already 
said thut in the railway network Orissa 
is lagging behind against 1000 sq. 
metros. it has got only 13 metres 
h~lVing mineral resources, natural 
resources, forest resources aDd all 
that. But, still, in this connectioD, 
1 want to bring to his notice that 
Talcher-Sambalpur linc does not appear 
to have been provided wi th adequate 
funds. Durioa tho current year, tbi, 
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project with ad oriainal estimated cost 
of Rs. 57 crOte~, whjch is ljkely to 
go up to Rs. 70 crores due to normal 
escalation, has been provided with only 
Rs. 1 crore. The Pandey Commit tee 
has also liven a suggestion for the 
early execution and early completion 
of the project because it will 
give a return of 13 per cent, 
which is the highest in the country. 
Completion of this missing link will 
establish not only a link between the 
coastal Orissa and Western Orissa but 
promote emotional int('gration and 
a Iso reduce tbe distance of 470 km; 
it would also accelerate the economic 
development of an under-developed 
area baving a very large deposit of 
coal and other things. 

This railway line, when completed 
would also enlarge the hinterland of 
Pnradip Port right up to the industrial 
belt of Rourkela on the one hand and 
also up to Bhilai and Raipur on the 
other. It will also shorten the railway 
route for the Alumina-Aluminium 
Plant being set up by NALCO. There-
fore it caBs for a much Jarger outlay 
because it should be completed as a 
time-bound programme. I would ask 
th~ Hon. Railway Min ister to kindly 
appreciate the urgency and importance 
of early completion of the project aDd 
to take steps to augment the allocat ion 
for it. Besides this, we had already 
met the Railway Minister and mentioned 
to bim about tbe Jakpura-Banaspani 
line and Raigarh-Koraput )ine. The 
Jakpura BtN::r~lfIi lIlt df(cts Ihe 
lives of tbe tribals. The export of 
iroo are is being hampered for want 
of tbis liDe and the MMTC is not 
taking the iron ore. That is why 
though this project was earlier sanction-
ed in 1975, the work started only 
in 1980 and only the first phase of the 
.ino from Jakpura to Banaspani has 

been completed. The second ph:tse 
bas not been taken up at all. 

Wbilo I express my siD<::ere thank s 
to tbe Rai tway Minister for providing 
adoquate fUllds for oomplotioD of tbe 
survO)'s of different railw8)' lines inclUd· 

ing tbe one between Khurda ODd 
Baiangir J I would also urgc for a morc 
libt;;ral approach in cODsiderjol pro-
posals for survey of new Jines in 
States like Orissa which are extremely 
backward, in development of railway 
network. Out of the railway network of 
1900 kilometres in Orissa, about 1300 
kilometres was construct ed in tho 
pro-independent period and that too by 
tbe Britishers. They would Dot have 
constructed thnt line [lIsa if they were 
not to' connect Calcutta and Madras. 
That is why some interior lines were 
left out and thercforf', Or issa is ]agg ing 
behind in the railway network. 

I would mention the case of two 
railway lines, Je,pore-Matkangiri and 
Baragarh - Raipur. Koraput b8Ppens 
to be the Ia.rgest district in the country 
witb lot of mineral resources of 
bauxiteJ limestone and dc<'p forest 
resources. Tberefore, NALCO is 
setting up an Alumina - A !umin ium 
comp1ex at Damanjodi near Koraput to 
utilise the bauxite deposits in this area. 
The Malkangiri Joypore line is aJso 
necessary for that area. A cement 
plant is also going to be set up by the 
ludustrial Development Corporation of 
Orissa. 

A second line between Baragarh 
and Raipur has become an urgent 
necessity in view of the likely increase 
in traffic on account of expansion of 
the Bbi1ai Steel Plant setting up of 
the cement plant and other new .... 
industries in Orissa and Madbya 
Pradesh. I would J therefore, request 
the Hon. Railway Minister to accom-
modate these two Jines in the neat 
year's Programme. 

I b<,pe that tbe observation of the 
Hon. Railway Minister tbat the pro-
gress for formation of new divisions 
would be slow ·does not apply to the 
decisioD taken already for the settinl 
up of a new divi!=.ioD at SambaJpur. On 
account of substantial increase in 
traffi~ on the Kbaragpur- Raipur section, 
the pressure on Cbakradbapur-Bilaspor 
section bas increased, necessitatinl the 
formatiop a pew division at SambalPUr. 
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Tre State Government have already 
arranged the land and the foundation 
stono for this new railway division was 
laid in September last by the present 
Prime Minister. I would request tbe 
Hon. Railway Minister to see that 
the project is not starved of adequate 
funds, during 1985~86. Steps should 
be taken for starting the work and 'the 
railway network should be increased. 

Besides this, for tbe Mancheswar 
Coach Factory I want the Railway 

- Minister to pay soma atl ention and 
allot more funds for it. 

Also, I want to mention about the 
Railway Service Commission. We are 
very thankful to the former Railway 
Minister for sanctioning a Railway 
Service Commission. But the Commis ... 
sion has not been allowed to recruit 
technical personnel and I would request 
the Hon. Railway Minister ~o allow 
the recruitment of technical personn,~l. 

With these v.ords I conclude 
and I support the Ra.ilway Budget. 

17.00 hrl. 
SHRI P. KOLANDACVELU 

(Oobichettipalayam':, : Mr. Chairman, 
Sir, it is really poignant for me to 
speak on this RaHway Budget. It is 
because the Railway Minister has sub. 
mitted his Budget for the first time 
with a deficit of Rs. 266 crorcs and 
with an unprecedented increase in fares 
and freights, thus netting a sum of 
Rs. 49S crores. Adding insult to the 
injury. a general surcharge of 12.5 
per cent has been levied on an class of 
passengers. It is bad in principle. The 
surchargo on passenger tickets is very 
high. Increase in the fares on passen-
gers travelllni on season tickets is a 
cruel blow to the wage-earners. 
ActuaHy, it will affect the poor. down" 
trodden, milk-vendors and those 
people who are below the poverty 
line. Tbe Minister should bave tflken 
Into consideration all tbese things 
before Jevyinl such a steep biko in 
passenger fares. or course, I do not 
find any justification for tbe increase 

in sleepor charlcs. Does it mean tbat, 
the Railway Minister feels that nobody 
should sleep in the railway coacbes 1 
Because of the poor condition of the 
coaches and bad maintenance, no-
body can sleep in the sleeper 
coaches. That is why ... be bas increased 
the charges in the sleeper coaches. We 
leneraHy come by the Grand Trunk 
and Tamil Nadu Express. We see the 
poor condition of tbe boaies which are 
attached. So, I request the Minister 
to provide good bogies} and do other 
things for bringing about improvemen t 
in the functioning of the railways. If 
he cannot do so, then hand it over to 
the State Ooverumcnts concernc:d. In 
Tamil N adu. everybody appreciates 
tbe functioning of the road transport. 
It is being organised in the best possible 
way. So, I suggest to him to band 
over tbe railways to the State Govern-
ments concerned so that we can bring 
about necessary improvements in the 
railways. Then good bogies will be 
provk1ed to the passengers. I will also 
submit to the Prime Minister that the 
powers which are concentrated in 
Delhi, be de-centralised and given to 
the State Governments so that they can 
run the railways and other depart .. 
ments like P & T. 1 put it to the 
Railway Minister to consider 
der a thousand times on all the:-e 
aspects and then come to a conclusion. 

By increasing the levy on grains 
and pulses, the prices of these commo. 
dities have shot up in Delhi ma rket. 
Ultimately, thl: common man" tde poor 
man, will be affected. I think, the 
Railway Minister thinks that by 
announcing or presenting the Budget 
before this august House his work is 
over. L",t him not think so. He 
must take into consideration the 
hardship of the c(.'mmon mao. 

1 also request the Hen. Railway 
Minister to take steps ·to provide 
over-bridges on all the lines. When 
I was the MinIster for Hiabways and 
Loca t Administration in Tamil Nadu. 
I met Mr. Ghani Khan Chaudhary, bis 
predecessor, for constructina a Dumber 
of bridgos l in Tamil Nado. lio pro-
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mised me to do the needful. In all 326 
over-bridges have to be constructed. 
For constructing an over-br idge the 
rule is that SO per cent of the cost will 
b~ borno by tbe Railways and SO 
per cent by the local body i.e. 
municipality. 

When we say tbat we are ready' 
with our SO per cent, the rftilways 

c, . t would say that because of constratn 
of funds, because of paucifY of funds, 
we are unab1e to live it". This is the 
answer tbat is usually being given. 
I would request the n~w Railway 
Minister not to come out with the 
same answer. Let htm sanction at 
least 10 or 15 over-bridges every year, 
so tbat we can construct more OV(lr· 

bridges, thus facilitating road 
transport. 

Some of tbe schemes in the 
railways have not been implemented for 
the last 15 or 20 years. My consti .. 
tuency is Oobichettipalayam in Pariyar 
distr ict of Tamil Nadu and it is a place 
where people have never seeD the 
railways because there are no railway 
lines in that area. It can be served by 
railways if the Saty~,m:tngalum­

Chamarajanagar railway line, which 
has been saDctioned but wh ich has not 
been implemented for all these years, 
is taken up. No money h:.ls been 
allotted for this scheme this 
year. Let me hope that at least 
next year be will allot some money for 
this scheme. 

For the Karur-Pa]ayam line you 
have provided a meagre rmount of 

Rs. 3 crores, as against the total estimate 
of Rs. 61 <!rores. Last year, Shri 
Ghani Khan was kind enough to 
sanction Rs. 5 crores. 'If that )jne is 
completed, it win lead to ecoQomic 
development and industrialisation of 
that area. So, I would request the 
Minister to sanction at least Rs. 15 
crores for this year, instead of the very 
meagre amount of Rs. 3 crores already 
SaRctiooed • 

Because of tbe noo·'mplomontatioQ 
of some schemes, the suburban areal 
are suffering a Jot. So, I would 
requcst the Railway Ministcr to allot 
mOre sums to Tamil Nadu so that 
more I ines caD be taken up, economic 
development can be acc~lerated so 
that the railways caD also flourish. 

PROP. SAtFUDDIN SOZ (Bara-
mulla): Mr Chairman, in the past 
senior leaders of the Congress used to 
say that Jammu and Kashmir is the 
crown of India. But the way things 
ar~ gOing, I feel that Jammu and 
Kashmir has been neglected, rather 
relegated to the background. Even in 
this Sadan, the National Conference 
members are speakilJg lasf t at a time 
when the Minister is yawning and want-
,jng to have some rest. I hope Chaudhari 
Saheb will lend his ears to me, because 
I have to speak. one or two things about 
Jammu and Kashmir State. But, 
before I speak about Jammu and 
Kashmir State, I must say some-
thing in the direction of national 
perspective. I wiU refer on]y to a few 
things, because I must complete before 
you ring the bell, Mr. Chairman. 

1 am not going to repeat what my 
colleagues on this side of that side 
have said, that there is a deficit in the 
railway budget and it is covered, as 
it is always covered, by enhancement 
of fares and rreights. It can assure 
Chaudhari Saheb that I am voicing the 
feelings of the common masses in India 
when I say that the increase which he 
has suggested in passenger fare and 
freight is exoribitant, you should not 
stand on prestige, you must slash it 
down, as much as is possible for you to 
do S~. 

1 will not go deeply into how he 
has proposed an increase in fares and 
freights. I will very briefly go into 
the ailments which the department is 
suffering from. Let me again make it 
clear that I am not stating what I 
have learnt from the library. It is no 
bookish informat ion. The Railway 
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Minister must believe me when I say 
that I am voicing the feelings of the 
common man. 

The Rai,lway "Ministry hav(! not 
cared to implement the recommenda-
tions of the :Qailway Reforms Com .. 
mitte.,: in regard to effici ency, .economy J 

modernisation, t'ationalisation, cleanli-
ness and a host of other things. So:, 
I would suggest to him that he may 
invite the opposition leaders, repre-
senting the various parties, to his 
chamber one day-of course, he can 
invite as many members from h is party 
as he lik !S-SO that w.e can have an 
opportunity to sit with him and discuss 
the problem. This will help us to go 
through those recommendations and 
make some soggestion on our own 
also. 

But now, I will enumerate a few 
ailments from which the Railway 
Department suffers. 

One is rampant corruPtion in the 
Railway Department corruption in the 
purchases. We cannot sec all this 
corruption bocause we do not have 
access to the Department; nor should 
we poke our nose there. But the 
anonymous Jetters that the l\fembers 
of Parliament receive from time to 
time suggest that there is rampant 
corruption in th~ Railways. Some 
ailmrnt of corruption we also can see 
with our own eyes when we go to the 
platform. You just do not pt)se that 
you are a Member of Parliament and 
you will see how reservations arc dOllc 
there. Since the time at my disposal 
is very short, I will not go into the 
det~ils of the ailments but drop only 
hints. 

Second ailment to which I want 
to draw the attention of the Hon. 
Minister is the uncongenial atm')sphere 
that prevails ill the entire department 
of the Railways. Whether it ill office, 
platform, compartment.. lavotori es, 
everywhere there is dirt. Th ere is 
broken furniture and broken electric 

gadgets which add to· the unoongenial 
atmosphere. 

The third thing is that a host of 
people travel without tickets. As the 
Findnce Minister does it in the General 
Budget, the RaHway Minister has done 
in his sphere of activity. Finance 
Minister pUnished those who pay taxes, 
but do not punish those who evade 
taxes. By enhancing , the passenger 
fares and freight rates you punish those 
who arc your real commut ers.. but you 
do not care to punish those who do not 
purchase tickets. Therefore, it j8 hut 
natllal th4lt there is a short fall of Rs. 
68/- crorcs in the plssenger traffic. I 
quite often see with my own eyes how 
b.!fore the train reaches the Delhi or " 
New Delhi station hundred of people 
without ticket alight from the trains. 
I must !nform the HOIl. Minister, if 
he has not got this information" that 
his Tick:t Inspectors and Ticket 
Chckers are in league with these regular 
ticketlcss commuters. But in the 
Budget he has not suggesied any method 
how he wants to deal with such 
tickct1e~s travel. You can ,"educe the 
defict if you consider this quest jon at 
YOlir k ~s'Jre tim'.! and find out its 
remedy. 

Fourth a ilment is that the 
punctual ity In trains has been given a 
go-by. When the Hon. Minister pre-
sented his Budget, or even earlier when 
he took .. over tbe reins of the Depart-
ment, he promised the punctu·al running 
of trair.s I wish him and his youthful 
colleague, Madhavrao Scindia, well. 
but I may tell th.:m that this will remain 
a tall claim. So, if you cannot do 
anything else, at least make the 
running of the trains punctual and 
reduce the incidence of e.ccident~. I am 
sure punctual funning of trains can 
be regulated one hundred per cent. 
There used to be n time when people 
regarded ra.il travel quite safe, but now 
it has become a spectacle of death. 
To ma'ko it safe, Prof. Madhu Danda .. 
vate has suggested installation of 
automatic warning system on the trak •• 
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That system should be adopted on ~ll 
tracks. 

The sixth ailment in the railways 
i. the regional itnbala lee. Choudhary 
Saheb is, of course, not responsible 
for thi~ phenomenon, but I want to 
bring this fact to 'his notice and I will 
urge upon him kindly to rcsp"nd very 
favourably to the needs of the J'lmmu 
and Kashmir State. This State is not 
00 the railway map of India. 

It is not fo~ nothing tbat I say 
that the State has been rclcg,Lted to 
the background. Even in 1947 WI! had 
rail way track up to Jammu. What 
hav~ you d\)ne all these years? And 
five years before~ you sanctioned the 
railway track between J.lmmu and 
Udhampur and as your colleagues in 
thoe Ministry will oorroborate, you 
sanctioned nd amount of Rs. 10 
crorcs for that rail way track, and my 
information is that all these five years 
you have not been able to spend more 
than Rs. 3.5.0 crores aga ins t Rs. 70 
crores till 31 st of D~c,.;tnber 1 ~84, and 
as the Minister was adamant to add 
insult to the injury, Me. ChairmallJ 

while he has sanctioned' new tracks 
here and there-'-l cannol say about 
Haryana, but he has sanction~d new 
tracks- but 10 far as hilly States like 
Jammu and Kashmir and Himachal 
StHe n re con~erned, he has slashed 
down the money. (Interruptions). In 
Himachal Pradesh and Jammu and 
and Kashmir State, may be inadver-
tantly, but funds have been slashed 
down on the Jamrnu-Udhampur track 
be has slashed down the money. 

The Hon. Minister will kindly 
consider this suggestion that between 
Udhampur and Srina&ar, even the 
survey has not been' done. You cannot 
tell us that it is a mounlaineous terrain 
and it i. not possible to have a 
railway tiDe there. This is the age of 
science and technology and it is no 
Jonger djfficult to do so.. and we can 
have as many tUtlucis as we like. So, 
there should be a survey for railwlY 
track between Udhamput and Srinalflr. 

And so far as Quazilund -BarattNlla 
track is concerned, 7 years before yqu 
had done the survey, and last year Mr. 
Ghani Khan Chaudhury told ml) that' 
the Governmellt of India. could ,not 
afford Rs. 10 crures for layina that 
1rack between Quazigund' and B.ua-
mulla. S >, bringing J.unm'J and 
K~uhmir State on the raIlway lllap of 
India is v ~ry m'Jch ne.;essary bec;.1use 
that will bring ab..>ut grc!ater integra. .. 
tion and it will be a sin not to bdng 
a railw, .. y line to Srinl.gar because Wd 
do not hlVd a d.:pendable road and' the 
commOll tn.lll . Calltlot make ':.t journey 
by air although il is a one-hour joucn~y 
by air from Delhi to Srinagar. SQ, I 
lU:l.k.e a strong pl~a f\)f brirlgillg Kashmir 
Oil the railway map of Inditi. 

Connect~d with this, there is a 
small problem which the Hon. Minister 
can solvl! just tomotrow at his own 
desk without consulting any of his 
colleagues in his Ministry. In Azadpur 
fruit market about 20,000 people 
c0ming from Jamlllu iltH.1 K l:fohmir 
reside. They arc frUit-growers, they 
are labourer'), they are merchants, 
commission agents etc. etc. When the 
trains come to Delhi, about 2000 
people want to al ight at Azadpur 
market, but trains do not stop there. 
So, they have to go to the New Delhi 
Station with at L the luggage. All the 
20,000 people residing at Azadpur 
market go to the New Delhi station first, 
ann from there they have to go to 
Azadpur market wastnig time and 
money. So, I make a very strong plea; 
it is a very small thing. All trains 
1 eaving Delhi and going to Jammu must 
stop at Azadpur fruit market for five 
minutes and Ihose coming from Jammu 
must also stop for five minu\es at Azad .. 
pllr fruit market in order to f<1cilitate 
them. (Interruptions). 

Now there are throe very smaH 
problems conceroin, all Mernbers of 
P.Lrliarnellt. But before I say this-
1 make a strong pled that if the Hon. 
Minister wants to prove berore his 
countrymen that his intontion' art 
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honest and h~ will prove his mettle, 
then he Dlust rise to the occasion-
when he replies to the debate, he must 
say here, of course, that he will try for 
economy, efficiency and modernisation. 

He will try to eliminate accidents. 
But be must eliminate delay in the 
running of trains' forthwith and he must 
live tbis assurance on the fioor of the 
House. 

Now, 1 want to conclude. There 
arc three minor probh:ms. Members 
of Parliament could travel in the 
Second Class A.C. w itb their spouse or 
with their companion There wall a 
circular issued by the Railways saying 
that they had to pay the difference bet-
ween the first class fare and second class 
A.e. fare. Now, they have with-
drawn that order only in respect of 
Members of Parliament. So far as 
their spouse or companion is concerned, 
they will have to pay the difference. 

(Interruptions) 

17.22 brl. 

[SHRIMATI BASAVAJBSWARI 
in the Chair]. 

PROF. SAIFUDDIN SOZ : Now, 
the Members of Parliament will 
have to pay the difference even for 
their sp~use or the companion. 

My plea is that you must restore 
the earlier position where by the spouse 
or tbe companion accompanyind the 
Member of Parliament should be 
allowed to travel in the Second Class 
A.C., as earlier, without paying any 
difference. 

Secondly, there is a facility for 
reservation of seats for guests. We are 
required to send a letter to the Railway 
Board. But Members of Parliament do 
not have staff. So. often Members of 
Parliament have to 10 to the P.A. to 
Wniator with a written request that 

accommodation may be reserved for 
their gu~st. Therefore, my request to 
the Hon. Minister is that the reservation 
for the guest should also be made 
through a telephone call from the Mem -
ber to the officer who is responsible 
for reservat ion. 

So far as refund, is concermed, I 
was put to a great harassment. I pur-
chased first class tickets for my Wife 
and daughter for AIigarh. But ·when 
they went to thc compartment, I found 
that their first class was empty. So, I 
purcha~ed second class tickets for them 
so that they could travel in the company 
of others. I had filled in the refund 
form and came to the rerervat ion office 
for refund within an hour. Now, out 
of Rs. 80 purchased for the ticket, they 
wanted to deduct Rs. 64. It h:lppened 
within one hour. I refused to take back 
the balance. 

MR. CHAIRMAN: You can write 
a Icttcr to the Minister. Your time is up. 

PROF. SAIFUDDIN SOZ : I havt! 
already written a letter to the Hon. 
Minister. I have every right to raise 
any problem. When we have purchased 
tickets and asked for refund of money 
within one hour, it is very unfair to 
deduct a large amount. So, I request 
the Hem. Minister to kindly look into 
all these small problems and solve;' them 
without any further delay. 

17.23 hrl. 

SHRI S. SINGARAVADIVEL (Th-
anjavur) : Madam Chairperson, I thank 
you for having given me an opportunity 
to participate in the discussion on the 
Railway Budget. I support the Budget. 

The Indian Railways, one of the 
oldest and the largest industries in the 
country has 110 doubt made a tremen-
dous progress. Its achievements are 
nf.lteable. Still there are some deficien-
cies which should be made good. Train 
accidents and late runn ins of trains 
are yet to be averted.· Railway acci-
dent causes h~avy losses to life and 
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property. Late running of trains causes 
great inconvenience to the travel ling 
public in many ways. Therefore, stern 
action should be taken to avoid such 
accidents and late running of trains. I 
hope that all concerned will keep a 
vigil to achieve this object. 

Sir, no ODe can dispute that the 
administration should augment its 
resources, However, the inter~st of the 
poor should be fully taken care of. The 
hike in the train (are by 12i% for 
passengers travelling in II Class to any 
distance above 50 km', in any train 
will affect and hh the poor heavily, The 
exemption r. Ow given up tg 50 kms. is 
not sufficient. I therefore request the 
Hon. Minister to reconsider and ex'.!mpt 
the journey in II class by passengers, at 
leasi, in passenger trains, irrespective 
of the distance from the prposed 
surcharge. 

It is my duty to point out on this 
occasion thl~ feelings of the people in 
Tamil Nadu that they ate nt!glected by 
the Railways, 1 am sorry to note that 
no steps arc . ('lk~11 to wip.! out sllt.:h 
feelings. Even the project of Karur-
Dindigal broau-gauge line is not given 
adequate funds. I request thc Hon. 
Minister to pay more attention to 
Tamil Nadu. , 

Now, I requ~st the Hon. Minister 
of Railways to consider the following 
demands: 

The train services now available 
on the main ) inc between Madras 
Egmor: and Thanjavur via Mayiladu-
thurai are insufficient. The existing 
trains are always over- crowded and 
people have to scsort to road traffic. I 
therefore, request the Railway Minister 
to introduce one more train on this 
route and also to increase the number 
of coaches in the existing trains. The 
train Nos, lIS and 116 Madras-
Madurai parcel passenger which is now 
not run on the lin,e should be restored. 

The Tbaojavur-Madra, rail line 
CI-.)Iies two important maio roads Than-

javur-Pattukottai and Thanjavur-
Nagore in Thanjavur town. Tho: roads a.re 
always busy with heavy traffic. Tbc!8e 
two points are now provided with only 
level crossings. This affocts the easy 
flow of traffic. J, therefore, request 
that steps shou'd be taken to provid'! 
railway over .. bridgt~s at these points 
instead of the level crossings now in 
existence. 

I understand that the expansion 
work initiated at Budalur railway station 
on the Thanjavur--Tiruchy line is pra-
ctically given up. Most of t he trains on 
this sector run late because of Jack of 
facilities for receiving trains at this 
station. I request that this work 
shoUld be resumed. 

The existing foot over-bridge at the 
Thanjavur railway junction should be 
extended (0 facilitate the movement of 
passengers to the opposite side of the 
junction. 

The train,; on the branch lines 
shoUld be provided with dicseJ engines 
to avoid lute running. 

The train service on (he linc bet-
ween Nidamangalam and Mallnargudi 
has been gi ven up. This causes great 
hardship. This train service is not yet 
restored in spite of public demand. It 
is a pity that tbe people in that area arc 
deprived of this facility enjoyed by 
them when people who h-tve hitherto 
not enjoyed such facility are given such 
facilities. The Hon. Minister should 
take steps te restore the train service. 

I also request the Hon. Minister to 
provide a level c('\)ssing in Kappaludai-
)'an village on Nidamangalam-Nagapatti-
Dam line to enable th: people who 
have to take a' cjrcuitous rout~ of 8 Kll1. 
now to reach the other side of the line 
in the absence of level crolling at that 
point. 

With these worda, I COOGiudc. 



SHRI T. BI\LA GOUJ) (Nizama. 
ba.d) : Mr. Chairman .. Sir. 1 support the 
budget prescllted by the Railway Mini· 
ster. 10 this connection I want to gi·ve 
some suggestions. The HOD. Minister has 
not:d some points which are in our in-
terest and will benefit the p~ople at 
large. While increasing fures, welfare of 
the public should also be kept in mind. 
There are some old stations where rush 
is l.:ontinuously on the increase and no 
expansion is taking place. There is 
need to give at t ention to sJnitadon in 
the Rai lways. I want to giv,", you ao 
example. Therc is a very big ma.rket 
area named K:lma-Rcddy in district 
Nizamabad. A station was built there 
long back, but its expanc;ion has not 
taken place till date. The employces 
arc facing great difficulty in regard to 
housing. I urge upour the Hon. Minister 
to underta ke th ~ WOr k of exp,lOsion of 
those stations where no exp:lnsion has 
taken place. We have also been appeal-
ing for several y~ars for conversion of 
the old metre gauge I ine from Hydera-
bJd to Maumad into broad gauge line 
but the same has not been included in 
the plan so far. The Government 
has not been abl e to order evcn a 
survey of that linc, with the result 
that people are facing difficulties. I 
request· that it should also he jncludl'd 
in the plan so as to provide facilit;elj 
to the people. 

There are certain unmanned level 
crossing8 in our area where accidents 
oecur frequently. At some places, the 
gates have been provided but no person 
has been postc:d there and at certain 
other p laces even the gates h::tve not 
been provided. At such pla.ces, the 
number of accidents is comp::ratively 
more and several persons are kdled 
evers year. In spite of dra wing 
Government':; attentjon thereto, no-
thina has been done in this regard. 
Representation have also been submitted 
by the people but no arrangements have 
been made for n,anning those crossings. 
Upalwai is ono .sLl(:h pte in l)illtrict 

o,,,,,,,t bls,c,.ilJn '2"tO 
-COItIel. 

Nizamabad wbiah remaine closed cfor 
hours together even after the passin, 
of the train, because no one comes to 
opall the gate. This results in trafliie 
jam. The attentiol1 of the authorities 
has been drawn many a time by the 
people of the area and applications 
have been sent but till d.lte no one has 
been posted there. I would r(!quest the 
Hon. Minister to issue immediate orders 
for po."ting a gatcmao there. You may 
make an announcement to this effect in 
your reply to the debate on the Railway 
Budget. This will m;tkc the life of the 
people of th.! area safe and accidents 
will be prevented. Whenever we report-
fo!d the m:lUer at the R lilway station, 
th'.~ authorities have rcpb cd that no staff 
is aV!liiublc to mun the crossing. In 
the absence of manned cr05sing the 
formers of th '! arc:.! <Ilso ~uffcr. If the 
RaiJway authorities post a person there, 
the situation can improve. 

1 want to rn:tke Oil e mor ~ ~ublUis­
sion. The issue of the con strflct ion of 
two ovcr-bridges in my ('on.')litucncy, 
Nizamabad, has been hanging five for 
th\! last many YC3.rs. O~1e of these two 
bridges is to b;! constructed iu N.;w 
Market of NizamlbJd. The people of 
the area have submitted m:my rcp:·cs~n. 
tations and the State Government is 
prepared to meet SO perecen t of the 
expenditure. Your Chief Erlginecr has 
already surv~yed the area but r.o provi-
I)ion has been made in the Budget for 
this bridge. I would request the Hon. 
Minister to enSUl e that work on this 
briJge at Nizamabad is taken up at the 

. earliest. Similarly, another ov~r bridge 
is to be constructl!d in Kama Reddy 
and survey for this bridge has been 
completed but no provision has been 
made for this bridge: also in this year's 
Budget. There is Oil!,! bu'i depot also in 
that area and it is very near the Ra ilway 
Station. The poeple of this area have 
also appeal ed to you mauy a time by 
sending representatiODlt (or early cons-
truction of the bridge. Last time when 
the Hon. Railway Minisl..:r visited 
Hyder& baq, he had agreed that tbe 
bridge wolud definitely be constructed 
but till date no provision b~1 beoD made 
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in the Budiet. I wouid like to request 
the Hon. Ministert hat keeping in view 
all these things and the no!eds ()f the 
people, necessary provision in this year's 
Budget should be made. With thl:se 
words I thank you. 

SHRI MANVENDRA SINGH 
(~{atbura): Mr. Chairman, Sir first of all 
I would like to thank you r~)r giving me 
an oPPl)rtunity to speak on the Railway 
Budget. I am also thankful to the 
l'eol'l.e of my area who have elected me 
as their rcprcsentat ive. 

I welcome the Budget pr.:sented by 
: he Minister of Railways. In the condi-
tion~ pr~vailing in thl! country, the 
Budget presented by him is a gJ.:;J 
Budget. He has introduC'.!d new 
schemes in it. The upper ar,c limit of 
children exempted from Rai: way ticket 
has been raised from 3 year'; to S years. 
I also welcome the f.::c;li' ies given to 
the youth of 13 years LO 33 years for 
railway journeys in thi) year of the 
Youth. 

The provision m:~de fOI electrifica-
tion of railway I ines and luyillg of new 
railway 1 ines is commendable and 1 
welcome it. In my constituency, sanc-
tion was given last year for Mathura-
Oovardhan-Alwar Railway lin\! and I 
hope that the Minis! cr of R 1il',vays will 
be kind enough to take act ion in this 
regard. I also want to' thank the Minister 
or Ra:lways and the Railway Minister 
01\ my and on behalf of Ihe pocple of my 
region for recently sanctioning a railway 
line from Etawab to Ouna. This line 
has been connected with Madhya 
Pradesh also, Therefore, I thank on 
behalf of the people of Madhya Pradesh 
also. 

I would request the Hon. Minister 
that at the time of acquisition of land 
for laying the rnilway line. thz farmers 
whose land will be acquired should be 
paid at the market rate so that they g~t 
a fair am01.1nt. Ilesidf's, preference 
.. ouid be, .hown 'to th e ')ocat labour~rl 

in tho matter or employment so that 
they get maximum emploYment. 

I represent h ere my cODstitutency, 
Mathura. 1 t is a placo of pilgrimalo 
where lakhs of devotees come from all 
over India, I would request the Hon. 
Minister that aU the superfast or fast 
trains which pass through Mathura must 
stop there ~o that the pilgrims conting 
to or going from Mathura may avail of 
this frcility. 

The Hon. Minister has increased 
the Second Class fares in the Budget. I 
would submit that as most of the 
passengeJ s travelling by Second Class 
are poor 11nd belong to the working and 
mi Idle classes, he should reconsider his 
proposal about the hib: 80 as to reduce 
it to some extent. Bes:des, exemption 
given from tr..lvel uptD 50 kms should 
be extend,,:d to at lea~)( 1 SO kms. 

1 would also 1 Ike to state that all 
the desired facilit ies are not available 
in the tra ins. Fi rst of all, if we look 
at the Fir)t Class or S.:cond Class 
compartments y;e find that switches and 
!;anitary fittings arc missing and seats 
are torn. This is quite a common 
sight. I WOll Id urge upon the Han. 
Minister to look into this aspect and 
get the needful done. 

In addition, proper security arrange-
ments should be made for goods 
trains. The complaints of pilferage of 
goods from goods trains are common. 
SimilarlY, arrangements for the security 
of the railway property against pilferage 
should also be made. The Hon. Minister 
should tak.: strict action against it. It 
is said that the railway officers are also 
involved in these activiti':s. I would 
request that the offenders should be 
severely punished and I w ill go to the 
extent of saying that they should be 
detained under NSA, 

In the matter of reservation also. 
tot of irt:egularilies arc being practised. 
If you 10 for reservation ev.en 15 d_ys 
befort' the date of journey, you will 
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[Shri Manvendra Singh] 
be put 011 wai ting list but at the time of 
the journey you can get the reservation 
by paying some extra amount. Severest 
puni,hment shouln be given to the 
officers guilty of such offences and t'hey 
Ihould be detained under NSA so that 
the punishment may prove deterrent to 
others. 

So far as catering service is 
concerned, it is also quite unsatisfactory. 
Passengers have to fac~ lot of incon-
venienc:. C(11d meal is suppl ied to 
passengers. The reason given is that as 
there is no provision of dining car, the 
meals have to the brought from some-
where else. But this does not mean 
that passengers should not be provided 
with proper facility. This time when 1 
was coming to attend the Parliament 
Session, there were huir and threads in 
the cutlet served to me in the train and 
coriander and chillies had been cut in 
a way as if it was fodd ... r for cows and 
buffaloes. I call ('d t he manager and 
complained to him about it. When he 
came to know that I was a Member of 
ParI iament he served me fresh meals 
in a nice rthali'. I, of course, boycotted 
it but I would like to urge upon the 
Hon. Minister that the psescnt contrac-
tor system of catering should b~ done 
away with and the Railways should take 
catering service in its own hands so 
that the passengers get good meals for 
the money they pay. Besides,. a commi-
ttee should also be constituted to 
oversee the catering arradgements. 

I would also like to say something 
about the disorder on the platforms. It 
is seen that at Mathura Junction there is 
no arrangement to guide the foreign 
tourists. There are insanitary conditions 
in the waiting rooms and toilets. In 
summer.. even drinking water is not 
available. Trains being quite long, the 
passengers cannot reach the one or two 
taps provided on .,e pla.tforms and when 
with much dif11c~llty they reach there 
they find tillt those taps have no water. 
The Ministry of R.ailways should, 
th~refore, look into all the.~ problems. 

With these words I welcome the 
Budget presented by the Minister of 
Railways and thank you fOT givin, me 
time to speak. 

[Ellglish] 

SHRI GEORGE JOSEPH 
MUNOACKAL (Muvattupuzha): 
Madam Chairman" after Independence, 
Kerala has been completely neglected 
in the matter of railway developmen~. 
We arc talking about national integra-
tion, the unity of the country etc. 
Kerala ha.s got only 810 kilometres of 
railway lines. Nearly 27 million p-,ople 
are there in Kerala. According to the 
populaHoD basis w: b:we to get a share 
of 2,400 kilometres of railway lines 
but we have got only onewthird of it. 
Our Hon. Railway Minister Shri 
Bansilal is able, efficient and capable 
and I am sure he will render justice to 
this neglected State. Contruction of 
new ra ilway lines is completely neglect. 
ed in our State. A very small amount 
alone is allotted for the construction of 
Ernakulam-Alleppey and Alleppey-
Kayamkulam railway line. 

About two years back" ncar\' 30 
MPs gave a Memorafldum to the then 
Hon. Prime Minister and the then Hon. 
Railway Minister. A survey on Cochin-
Maduri railway lin.: was conducted. 
About two months back, 20 MPs gave 
a Memorandum to the Hon. Prime 
Minist!r and the Hon. R:lilway 
Minister in which they have request~d 
for the construction of Cochin-
Bodinayakanur-Madurai railway ) inc. 
But, unfortunately, not even a single 

. pie has been provided for this work in 
the present Railway Budget. Sir, 
Idukki District in Kerala is earning 
foreign exchange more than any other 
Di.urict in 'h~ country. We are pro-
ducing tea, coffee" cardamom, pepper, 
etc. and aU these products are exported 
to other parts of the world and we are 
earning more than 200 crores of rupees 
as foreiegn exchange. We are also 
saving foreign exchange to the extent 
of as. 100 crqre, by waf prodUOina, 

• 
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rubber, cocoa" COCODut. and other 
products. But unfortunately that area 
is completely' neglected. Nearly three 
million people are living there without 
an inch of railway line in that area, 
A majority of tbe hill tribes and the 
Harijans of Kera)a are living there. 
But no proper facility is provided for 
,hem to bring their products to the 
market as also to the coastal port cities 
through railway network. I would 
request the HOD. Railway Minister 
to do justice to those neglected 
people. 

Sir.J in regard to doubling of 
railway lines, in Kcrala the work is 
moving at a snail's pac~. The density 
of population in Kerala is the highest. 
But the doubling of railway line in 
Kcrula is going on very very slow. Sir, 
K!rala Government has offered 50% 
subsidy for electricity electrifying the 
railway Unes. But no amount is 
provided for in this Budget for electri· 
fying the railway route in the State. 
Similarly, the condition of the com-
p:lftmcnts is very poor and in the 
rainy season peopl e in Kerala. are 
travc'lling in the comp~U'tments wit.h 
umbrella spread. Madam, as you know, 
Kerala gets a lot of rain during the 
rainy season and the people arc afraid 
to travel in the train without umbrella. 
That is the condition of compartments 
in lCecala State. 

Madam, the long distance express 
train, that is, the Kerala Express which 
is running between Trivandrum and 
Delhi is supposed to be a super-fast 
train. But it is always running I ate. 
Out of 38 trips, only in two trips the 
train could reach its de~lillation either 
Trivandrum or Delhi in time. In the 
middl~ of the journey, if any passenger 
train or goods train crosses, the 
Express train is stopped and the goods 
train and the passenger train are given 
preference and they pass over the 
Super-fast Express Tra in. In this 
connection, I would also request the 
Hon. Minister to run this Express 
Train four times a week, instead of two 
times as at present. During festivaJ 
time. and during summer vacation, 
people find it extremely difficult to aet 
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accommodation in this train aDd iDe 
creasing the frequency of thi.s Express 
would definitely ease the po,ition. 

Madam, this year the fund allo-
cated for the development of railways 
is very negligible. Last year it was a 
little better. In regard to the transPor-
tation of wheat and rice from th~ 
northern States to Kerala, the position 
will be still worse. The increase in 
freight rate would affect very much 
foodgraios movement and their cost. 
Since Kerala is getUng foodgrains fro'm 
northern states, it is going to be affected 
very much. 

Madam, my friends here expressed 
that in the North most of the people 
are travelling without ticket. But in 
the South, we pay the railway freight 
and fare for travelling. The Hop. 
Railway Minister has given concession 
for those travelling upto 50 Kms. But 
he has not extended the same conces-
sion to those travelling for long 
distance, say 3000 Kms. or more. 
Why don't you give t h~ concession t-o 
these people also? I would therefore 
request the Hon. Railway Minister to 
consider giving concession to those 
pople also who t.ravel upto 3000 Kms. 
I would request him to do justice to 
extend the same concession to the 
people of Kerala and also reduce the 
freight rate and provide more railway 
lined so that developmental activities in 
Kerala can be carried out with full 
swing. 

Here I may point out that some 
States ~ave got more than two railway 
factory units, whereas in Kerata,' nt)t 
even a single railway factory hu'i been SC't 

up. Kcrala is supposed to be the most 
backward SLate in India so far as 
railways are concerned. But a t the 
same time I would like to bring to the 
notice of the Hon. Minister that there 

. is not even a single railway indu~try in 
Kel'ala. I would request the 1-100 
Minister kindly to consider setting up 
of a railway industry in Kerala and in 
this way ha would be doing justice 
to the people of Kerlda Thank 
you. 



. [llwINla,'on) 
.. 8HR.I TAPBSHWAR SINOH 

(Bikramlanj) : Mr. Chairman, Sir .. 
I am Il'eatful to you that you have 
liven me an opportunity to speak on 
tho railway budget. I rise to support 
the railway budget for 1985-86. It is 
a matter of great happiness that 
Chaudhary Sahib is our Railway 
Mini.ter who is a very dynamic 
Minister and the masses of the country 
have high expectations from him. 1 
altee with all tbe proposals made in 
buc!let, but at the same time time, I 
would also like to give some suggestions 
io this r eaard. 

The concession given upto SO 
kilometres in the rare hike proposed 
by the Railway Minister, is very 
meagre. I want tbat the distance may 
be raised from SO kilometers to 100 
kilometers. 

Many Hon. members have given a 
number of suggestions to being 
improvement in the Railways and 1 
hope that the Hon. Minister will 
consider these sUlsestions. But, I 
want to draw the attention of the Hon. 
Minilter to a major problem of our 
area. Arrah-Sasaram Light Railway 
used to be run in, our area since 
Britisb rule. It was started in 1910 and 
continued' operating till 1978. 
Martin Company used to run this 
,Railway and the Government of BiJ:'tar 
·as also the Central Oovernm~nt always 
faced the problem of its running in 
10s8. The Government of Bibcrr and 
the Government of India assisted in 
runnina this Railway by givina grants 
in the form of subsidy. But, in 1971 
when, unfortunatly, the people of the 
country chanaed tbe CODlress Govern-
ment and the Jallata Government came 
to power, it stopped living subsidy 
with effect from 14th February, 1978 
and announsed that this Railway 
should be closed down. Not only this} 
itl entire property was allo allowed to 
be lold out. There is no railway 
facility there for the last 6-' years. Ita 
rails have also been dismantled. There 
is areat resentment among the people 
of that enUro area that when you are 
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providing railway lines in all backward 
areas, why tbis particular area is boing 
deprived of this facility. The people of 
that area availed the facility of Martin 
Light Railway for 70-75 years and 
they had been availing of the facllity 
of that train of about 5-6 generations, 
but, no railway facility exists ther:: 
today. That Railway is totally closed 
since1978 and its entire property bas 
also been removed from there by 
Martin Light Railway. 

I would like to bring to the 
motice of the Hon. Mini.,ter that there 
is a distance of 100 kilometres between 
Arrah and Sasaram where this railway 
used to operate. Arrah is a 'big 
station of Eastern Rail way and so is . 
Sasaram. This Rai lway used to connect 
this distance of 100 kilomcters bctween 
these two stations and over 30 thousand 
people used to travel by this railway 
daiJy till 1978. But, they are 
deprived of that facility how. This 
Martin Light Railway used to run 
trains on four routes-Shahdara -
Sabarenpur, Howrah-Ametee, Howrah 
-Sheokhala and Arrah -Sasaram. 
The first three lines have since been 
taken OVl!r by the government and broad 
gauge lines have been laid there. Our 
late Prime Minister, Smt. Indira 
Gandhi had inaugurated them in 1974, 
but our line could not be tak~n over 
at that time. Tbe Government of 
Bihar had written to the Government of 
India and the latter also was anxious 
to take it over, but it was nOt to be. 
In 1980, I had presented a proposal 
in t his House and 75 Members of 
Parliament had given a memorandum to 
the then Minister of Railways, Shri 
Kamlapati Tr ipathi and the Prime Minis-' 
ter, and an announcement was made 
in this very House by the Hon. Minister 
that a survey would be conducted in this 
regard. The survey has since be=n 
completed. But, on 5th March, I 
received a letter from the Hon. 
Minister stating that since as per the 
report of the Survey Committ~, that 
scheme was not viabl e, nothing can b ,e 
done for the present. The wor d 
"viable' is a widely used word in the 
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R.ailway. for 1001. Our demand is vory 
specific. At these places, the railway 
line has been extended, but our 
demand· does Dot 'relate to laying of a 
neW railway line. Our demand, 
obviously, is of restoradon of a' line. 
The Hon. Minister has siveo only this 
assurance tbat there is fi'l1ncial constraint 
is over. the Ministry of Railways will 
give a serious conshJ.:ration to th~ 

proposal. Not only I but the people 
of the entire country have great 
expc~tations frolD the Hon. Minister 
und they have confidence in him. You 
are a dynamic and result-oriented 
Minister. You must pay attention to 
our Bihar ar~a also. Our's is a backward 
area and our dem1nd clearly relates to 
restoration of railway line which was 
closed by the Janata Party. Prof. 
Madhu Dandavate is Dot present here 
at the moment. He was the Ra!lw.1Y 
Minister then. My Submission is that 
the facility which the peopl chad 
availed, should be restored. 

Through you" Madam, I would 
lik'c to request the Hon. Ministt!r that 
in my constituency an overlidge in 
SlSal'am is almost compll.!te. A small 
portion of work still remains to be 
done on that railway crossing oVer-
bridge" but the same is lying incom-
plet e for the last 2-21 years. Through 
thiS House, I want to draw your 
attention the fact that vehicles, trucks 
and buses have to wait for one to two 
hours at the railway crossing. 90 
percent of work on that railway 
crossing over-bridge has already been 
completed. I request the Hon. Minister 
to pay attention to it. 

My another request is that there 
is no overbridge at Arrah, which is a 
fal110us place in Bihar. A scheme for 
this purpose has been UDder your 
consideration for a 10Dg time" but th~ 
work has nol started yet. I SUbmit to 
the Hon. Minister of Railways, throuab 
'your that construction of an overbridlc 
on the railway croasillg at Arrah i. 
most essential. 

Mr. Chairman, Sir, you have given 
the silDal tbat my time is up, I WoUld, 

. ·therefore, request tbe Hon. Minister 
to pay attention to Arrah -.8alaram 

railway line. Earlier, Martin Railway 
company used to run it. Over one 
cror: people or that area are affected 
and there is no means of communica .. 
tion there. The condition roads there 
is deplocable. The people of that area 
have availed of the facility of railway 
line of about 70 years which covers 6 .. 7 
generation I, ther~fore reiterate the 
demand of its restoration and hope that 
the Hon. Minister of Railways will pay 
a serions consideration to our 
demands. 

With these words .. I conclude my 
~peech. 

[English] 
MR. CHAIRMAN: There is a 

function now. So, we will conclude 
today... (blterruptions) If I allow one, 
others also would like to speak. So, 
what shall I do ? You teU me. 

SHRI V ADDB SOBHANEDRBES-
WARA RAO: Since his is a maiden 
speech, I requ.:st you to give him three 
minutes. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTR Y AFFAIRS (SHRI GHULAM 
NABI AZAD): The time is already 
over. We are very much interested in 
having the time of the House extended, 
But since thele is a function in the 
Central Hall where a book will be 
reJeas\!d by the Speak:r, we are in a 
hurry. But if you insist on extending 
the time of the House .. we can extond it 

. by five minutes. 
MR. CHAIRMAN <SHRIMATI 

BASA VARAJESW ARI) Does the 
HOllJeapprove of the proposal to extend 
the time of the hOUJC by five minutes? 

SBVERAL HON. MEMBERS: Yes. 
MR. CHAIRMAN: So, the time 

of the House has been extended by 
five minute •. 

SHRI AMAR ROYPRADHAN; 
There is a funiction in the the Central 
Hall. We have to go there at 6 P.M. 

MR.. CHAIRMAN: I have already 
anr,,,unced that we have extended the 
time of the House by five minutes 
more . 

Sbri V. Tul&1ram. 
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[Trandat Ion] 
SHRI ·V. TULSIRAM (Nagar-

kUfDOOl) : Mr Chairman l Sir, the 
p~ople of India will be hit by the hike 
in fares proposed in the budget 
p:rsented by the Minister of Railways. 
This is known to friends sitting on the 
other side as also to those sitting on 
this side. Some of my friends from the 
other side have honesl1y said something 
about it, but some of them have 
refrained from it. I do not wan t to 
take much time on this as the time at 
my disposal is limited. I would like to 
bring only a few things to the notice of 
the Hon. Minister. 

All members have spoken about 
the theft of railway property. The 
belongings of the railway passengers 
are stolen and so is the railway pro· 
perty. It is necessary to check this evil. 
But, there are many problems in it. 
If the ch ~cking staff and officers 
become strict and check these thefts, 
th~ Department is unabl e to protect 
them. Anti· social elements carry goods 
in trains by forcc and do n~t pay for 
it. If any officer or employee takes 
stringent steps, he is threat end to be 
killed. Due to this the officers and 
staff cannot adopt strict attitude. The 
Dcputment must protect them. 

Much has been said about reser-
vation, issuing of tickets. When we go to 
the ~ounter for reservation, we are told 
that reservation quota is full. But we 
find berths available in the train. The 
Hon. Minister must be knowing that 
there are mamy such officers in 
Delhi who manage to get reservation 
tickets whenever they want, whereas 
others arc no' able to get tickets. 
This has been said by the members of 
ruling palty also. When the passeng~rs 
come out of the exit gate, those who 
travel without ticket arz not qucstklOed 
at all. They are not dealt with firmly. 
This is so, because there is no machinery 
to prot cct your staff. It is necessary to 
givo them protection. 

The honest officers of your 
departm.mt should be rewarded. Those 
who are corrupt should be punished. 

Take the case of a person who 
takes lo~n from the bank and buys a 
taxi. By plying tbat taxi, he repays 
the bank loan and also feeds his 

-Contd. 
family. But, you have so many trains, 
so much money· is invested in them, 
still they run in loss" why? These are 
small things which ar ~ causina loss to 
the Railways. There are many such 
small things, which I wanted to bring 
to your notice .. but I am unable to do 
80 for paucity of time. 

My constituency is Nagarkurnool. 
A survey has als~) been conducted there 
for a railway lioc from Raichur to 
Bhachalla via Nagarkurnool. It is 
said that 'the survey has belo!n completed. 
If it is incomplete and no work is 
b~ing done.. I would I ike to draw your 
attent ion to it so that you get it done 
soon, because that is a very backward 
area inhabit ing poor people who earn 
their livelihood by doing labour. That 
area can be develope(i by providing 
train facility there. 

Then, what arc the reasons for 
the losses. As for as ulldcrs land, the 
Hon. Minister is well avare of the 
reasons for the losses. You undestand 
everything. Earlier, when you were 
Chief Minister, I had talks with you on 
many occasions. Wh enevcr I asked 
you how did it happen, you had 
always only one answer that ) ou 
asked the officers only one thing, "I 
do not want to listen how it will. be 
done. I am interested only in the 
work done, whatever be you r course of 
action"'. Refeshing your momory of 
those days, I want to say th:H I do not 
know why you have lost your cnthus~ 
iasm now, is it due to the chandged 
circumstances or changed atmos-
phere that you have ) ost your 
enthusiasm? If you are really interested 
in eliminating losses; you assign this 
work to our Telugo Desam leader Shri 
Rama Rao on contract basis or 
experimental basis for one year. On 
behalf of my party Telugu Desam, 
which ultimately will be Bharat 
Desam, 1 can say with challenge that 
there will not be any loss in the 
Railways. With these words, I thank 
you, Mr. Chairman. 
18.07 hrs. 

The Lok Sabha Ihen adjourned Ii II 
eleven of t he clock on Wednesday, 
March 20, 1985/PhaigunfJ. 20, 1906 
(Sale,,). 




